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LEGISLATIVE ASSEMBLY.
Tuesday, 25th August, 1925,

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

MEMBER SWORN :

Mr. Calidas Venkatanarasyya Krisbhnaswami Ayyar, M.L.A.
(Legislative Department : Nominated Official).

QUESTIONS AND ANSWERS.

PREE LUGGAGE ALLOWANCE OF INTERMEDIATE AND THIRD CLASS PASSENGERS,

1. *Mr, B. Badiq Hasan : (a) Is it a fact that Government have
increased the railway fares of the intermediate and third eclass passengers
during the last few years ?

(b) If so, are the Government prepg’red to allow an increase in the
weight of luggage carried free of charge by the passengers of the inter-
mediate and the third class

Mr. G. G. 8im : Fares of all classes werc increased in 1922, As
regards the free luggage allowance .the Honourable Member’s attentions
is drawn to the discussion of the subject in this House on 28th Feb-
ruary laat.‘

Lack oF MuaaMmapaN WATER CARRIERS ON THE NorRTH WESTERN RarLway.

2. *Mr, 8. 8adiq Hasan: (¢) Are Government aware that the
Muslim public are put to great discomfort on account of the lack of
Muslim water carriers on a large number of railway stations of North
Western Railway ¢

(b) Will the Government please state the number of railway stations
where there are no Muslim water carriers and will the Government also
please state the reasons for this ?

(¢) Are the Government aware of the fact that on a large number
of stations these water carriers are required by the station masters to do
their private work and thus negleet to serve the Mussalman passengers 1

(d) If so, will the Government please take some strong action to
root out this evil custom ?

Mr. G. G. 8im: (¢) and (b). If the Honourable Member will give
instances of particular railway stations where the lack of water carriers
is felt, the attention of the Agent will be drawn to the matter.

(¢) and (d). The Government are not aware that the practice referred
to exists,

(39)
L78LA A
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SuppLy oF Brass or CorPER TUMBLERS TO MUBAMMADAN WATER CARRIERS
AT RAtLwAY STATIONS.

3. *Mr. 8. Badiq Hasan : (a) Are the Government aware of the
fact that Mussalman water carriers are generally supplied with tin cans
which soon become dirty and insanitary 1

(b) If so, will the Government please issue orders to supply brass
or copper tumblers {

Dirty ConDITION OF EARTHEN PoTs FOR DRINKING WATER AT RaAlLway
STATIONS.

4. *Mr. 8. S8adiq Hasan : (a) Are the Government aware that on
a large number of railway stations earthen pots for drinking water are kept
in a very dirty condition {

(b) Will the Government please issue orders to the station masters
concerned to take proper carc in this matter ?

Mr. G. G. Bim : 1 propose to reply to questions Nos. 3 and 4
together. It is presumed that they refer to the North Western Railway.

Government are not aware that the facts are as stated. This is
a matter which receives careful attention from the railway authorities

but the Honourable Member’s suggestion will be communicated to the
Agent.

Nuuser or HiNDu AND MuEHAMMADAN WaTER INsPECTORS ON THE NoORTH
WesTERN RAILwAY.

0. *Mr. B. S8adiq Hasan : Will the Government be pleased to state
a~the relative number of Hindu and Mussalman Water Inspectors on
the North Western Railway ?

Mr. G. G. 8im : Seven Hindus and seven Muhammadans.

Lala Duni Ohand : Is this question worth heing asked, and if it
were worth being asked, can I know the number of Hindu and Moslem
porters on the North Western Railway ?

Mr. G.,Q. Bim : The question, Sir, does not arise.

SuprLy oF Bapami PAPER FrRoM ENGLAND.

6. *8ir Hari Bingh Qour : (@) Will the Government be pleased
to state whether it is a fact that the Government have recently placed an
order in England for 670 tons of Badami paper ?

(b) If so, did the Government call for tenders and is it a fact that

the Indian mills had quoted for this paper only 84 per cent. above foreign .
quotations 1

(e) If the answer be in the affirmative, will the Government be pleased
to state why the Indian tender was not accepted !

The Honourable Bir Bhupendra Nath Mitra : (a) Yes,

(b) Tenders were called for. After ma%ing full allowance for the
cost of insurance, freight, ete., on the imported paper and for the pre-
ference involved in the tariff duty of 15 per cent. and also for the eost
of baling the Indian paper the lowest price quoted by an Indian mill
was 18 per cent. above the cost of imported paper. The imported paper
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was alse of superior quality to the Indian paper, the imported paper
was baled whercas the Indian paper was nunbaled.
i (¢) The Indian tender was not aceepted, because it meant extra
expenditure of Rs. 43,600. v
8ir Hari B8ingh Gour : Is the Honourable Memher aware that in
consequence of the supply of paper from overseas two of the paper
mills have been silenced, and that not less than about 1,000 operatives
have been put out of work ?
The Honourable 8ir Bhupendra Nath Mitra : Sir, that question has
been asked later on and, with your permission, I will reply to it at that
stage.

PROTECTION OF THE PAPER INDUBTRY.

7. *8ir Hari 8ingh Gour : (a4) Are the Government aware that the
Indian paper mill industry is heavily suffering on account of unfair com-
petition from abroad ?

‘ (b) Are they aware that paper is imported into this country and sold
below cost to keep the foreign mills going and that the paper indastry in
India is threatened with extinetion by this unfair eempetition ¥

(¢) What means, if any, do the Government propose to take to
protect the paper industry in India ?

The Honourable 8ir Charles Innes : (a¢) and (b). The Honourable
Member will find the question he has raised fully discussed in paragraph
33 of the Tariff Board’s Report.

(¢) The matter is under the consideration of Government and it is
hoped to make an announcement shortly. .

8ir Hari Bingh Gour : May I beg to inquire how soon the Honoue-
able Member is prepared to takc action on the Report of the Tariff
Board !

The Honourable 8ir Charles Innes : I cannot add anything to the
reply I have just given.

Bir Hari 8ingh Gour : May I know whether he is likely to take
action during the current Scssion of the Legislative Assembly ?

The Honourable 8ir Charles Innes : I cannot add anything to the
answer I Irave given.

Bir Hari S8ingh Gour : Has he considered the effect of any delay
on the part of Government on the paper milt industry of India ?

The Honourable Sir Charles Innes : We have taken every mattor
into consideration.

Mr. A. Rangaswami Iyengar : May I take it that the Government
do not propose to come to anv early decision in this matter ?

The Honourable Sir Charles Innes : The Honourable Member is
not to take anything of the kind.

AMALGAMATION OF THE ORIYA-sPEAKING TrACTS.
8. *Mr. B. Das : Will Government be pleased to state :

(@) If they have come to any decision on the Philip-Duff Report
on the Oriya amalgamation f N
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(b) Did they invite the opinions of the Local Governments of Bihar
and Orissa and Madras on this report !

(¢) Will Government be pleased to lay the opinions received so,
far on the table of the IIouse ?

(@) If no action has been taken on the Philip-Duff Commission

Report, are Government prepared to take early action on it !

The Honourable Bir Alexander Muddiman : The Government cf

India have recently received the reply of the Madras Government and

this is under active consideration. They are unable to make any further

announcement at present.

Mr. A Rangaswami Iyengar : May I ask how long it will be

before action is taken on the Report ?

. The Honourable 8ir Alexander Muddiman : I cannot say at present ;
the Government of India are considering the matter.

Mr. A. Rangaswami Iyengar : Will there be an opportunity of dis-
cussing this matter during the current Session ?

The Honourable 8ir Alexander Muddiman : I think not.

Mr. A Rangaswami Iyengar : Have there been any unforeseen cir-
cumstances that have arisen ?

The Honourable 8ir Alexander Muddiman : The Madras letter.

REORUITMENT OF BIHARIS AND ORIYAS IN THE GOVERNMENT OF INDIA SEORE-
TARIAT.

9. *Mr. B. Das: (a¢) Are Government aware that the present
method of recruitment of Secretariat staff by the Staff Selection Board
gives no chance to men of different provinces !

(d) W_ill Government be pleased to state the number of (i) Biharis
and (#) Oriyas in the service of Government of India in the Secretariat !
(e) Will Government be pleased to state whether they intend to
modify their system of recruitment so that men of Bihar and Orissa enjoy
their own proportionate share of posts :
(1) in the Secretariat of the Government of India ?

(2) in_the departments under the control of the Gqvernment of
India throughout the country !

The Honourable 8ir Alexander Muddiman : (a) The reply is in the
negative. But I wu_uld refer the IJonourable Member to the reply which
I gave to Mr. Jeelani’s question No. 1221 on the 23rd Mareh 1925.

(b) Information laid on the table in this House on 1st February
1924 showed that no Oriyas were employed in the Government of India
Secretariat. T have no information in regard to Biharis.

" (¢) T am afraid that 1 cannot give any undertaking in this direc-
10n.
INADEQUATE REPRESENTATION OF BIHARIS IN CERTAIN CENTRAL DEPART-
MENTS OF THE GOVERNMENT OF INDIA.

10. *Mr. B. Das: (a) Are Government aware that Centra! Govern-
ment Departments, such as Posts and Telegraphs, Income-tax, Customs,
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Salt, Audit, Accountancy, Forest, etc., have no men of Bihar and Orissa
in the officers’ grade and that such men are very inadequately represented
even in the subordinate posts !

(b) Are Government prepared to direct their heads of departments
to give a proper chance to men of Bihar and Orissa in their future reeruit-
ments 1

The Honourable 8ir Alexander Muddiman : (¢) Information laid
on the table on 1st February 1924 showed that 1,419 Oriyas were employed
in the Posts and Telegraphs Department and 7 in the Income-tax Depart-
ment. I have no information about the other Departments.

(b) I am afraid I cannot give any undertaking in this direction.

PrevENTION OF FLOODS.

11, *Mr. B. Das : With reference to the Resolution on the causes of
floods moved in this House in the September Session (1924), will Gov-
ernment be pleased to state what steps they have taken so far to inquire
into the causes of floods :

() in the Provinces 1
(b) in their railway system 1!

(c) in provinces under the direct administration of the Govern-
ment of India ?

The Honourable 8ir Bhupendra Nath Mitra : (a) A copy of the
debate which took place in the Legislative Assembly on the subject has
been forwarded to all major Local Governments with the remark that,
while Hlood protection and prevention are primarily provincial matters,
the Government of India are prepared, in view of the importance of the
subject, to assist the Local Governments to the utmost extent of their
powers :

(1) wherever there is reason to believe that excessive floods are
due to central works, such as Railways ;

(11) where assistance is required to obtain co-ordination between
a Railway and the local authorities or between two provinees ;
and

(##1) in any case in which technical advice is required which is not
available locally.

(b) No requests for assistance in this matter so far as Railway works
are concerned have been received from liocal Governments, since the action
stated above was taken, but it may be mentioned that the Government of
India in the Railway Department are associaled in eertain inquiries and
surveys which are now in hand and which have for their object the preven-
tion of damage to Railways by floods both in the Sone area near Koilwar
and in that of the Ramganga near Moradabad.

(c) No special measures have been found to be required in the minor
provinces nnder the direct administration of the Government of India.

Mr. B. Das : Am I to understand that the Government of India have
the necessary technical organisation to advise themselves and also the
Provincial Governments in matters of floods % I_know they have no water-

way engineers.
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Fhe Honourable Bir Bhupendra Nath Mitra : Well, Bir, if the
Honourable Member has already got the information I do mnot see his
object in asking me about it. All 1 can say is that the Government of
India have got their technical experts of various classes, and if the matter
is referred to the Government of India by any of the Provincial Govern-
ments the Government of India will give it due consideration. If they
then find they have not got the techmical experts here in India they will
no doubt consider the guestion whether they should obtain them from
outside the country.

Mr. B. Das : Are not the Government of India responsible for the
effects of floods that are doing such ravages all over India ¢ If the Pro-
vineial Governments do not take any steps will not the Government of
India take steps to remove the causes of floods in India ¢

The Honourable 8ir Bhupendra Nath Mitra : Sir, the Government
of India are certainly in no way responsible for the floods nor the primary
causes of these floods. That is a matter which rests cntirely in the hands
of Providence. I have already said that the question of preventive action
against floods, of protection against floods, is a matter primarily for the
Provineial Governments. If they will come up to the Government of
India for any assistance in the matter the question will receive due con-
sideration,

APPOINTMENT oF THE PusLic SERviOE CoMMISSION.

12, *Mr. B. Das : (¢) Will Government be pleased to state whether
they intend to give effect to the recommendations of the Lee Comunission
as regards the appointment of a Public Service Commission for India 1

(b) If the answer be in the affirmative, will Government be pleased
to mention the personnel of this commission and qualification of each to
hold the appointment ?

(¢) Will Government be pleased to state if the Staff Selection Board
of the Secretariat of the Government of India will be controlled by this
Publie 8ervice Commission

(d) Are Government prepared to lay down the policy that in recruit-
ment of officers and staff due consideration shall be given to the propor-
tionate recruitment from the people of Bihar and Orissa 1

The Honourable 8ir Alexander Muddiman :: (a) It has been decided
that effect should be given to the Commission’s recommendation for the
appointment of a Public Bervice Commission.

(b) The personnel has not yet been selected.

(¢) The intention is that the functions at present performed by the
Staff Selection Board shall be taken over by the Commission,

(d) I can give no assurance that persons from Bihar and Orissa will

be appointed either as Members of the Commission or on the office staff of
the Commission,

Mr. R. K. Shanmukham Chetty : Are Government prepared to con-
sult this House before they come to any final conclusion about the functions
and powers of this Public Service Commission ¢
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The Honourable 8ir Alexander Muddiman : This House has already
been consulted on one occasion. If the Ilonourable Member wishes infor-
mation on this point he must put another question.

ProvisioN oF A BoarpiNng Housg ror INDIAN STUDENTS AT LA MARTINIERE
CoLLEGE, Lucknow,

13. *Mr. B. Das : (a) Is it not a fact that La Martiniere College,
Lucknow, receives a grant of Rs. 40,000 from railway funds for educa-
tion ?

() Will Government be pleased to state what portion of this grant
is availed of by the sons of Indian railway cmployees 1

(¢) Are Government aware that there are no facilities for boarding
accommodation for Indian students at this institution and that Iandian
students have to make long journeys to study at the institution ?

(d) Do Government propose to recommend the institution to provide
a boarding house for Indian students ?

Mr. G. G. 8im : No lump sum grant is made to the College and the
Government cannot take the action suggested in part (d) of the question.
If assistance is given at all, it probably takes the form of grants of a part
of the fees to the parents of children who are educated at the College.
These parents must of course be railway employees. The Government
have no information as to part (b). °

GranTs rroM Rainway Funps To THE ALIGARH UNIVERSITY AND THE HINDU
UniversrTy.

14. *Mr. B. Das: (a) Will Government be pleased to state if schools
receiving grants from railway funds provide facilities for the traiming of
Indian students §

(b) If no such provision exists, are Government prepared to make
special grants from railway funds to the Aligarh University and the
Ilindu University for special facilities for the sons of Indian railway
employees 1

Mr. G. G. 8im : The Honourable Member is referred to the answer
just given. The Government cannot undertake to subsidise Universities
from railway funds.

GoLD STANDARD FOR INDIA.

15. *Mr. B. Das: (a) Is it not a fact that England has reverted to
the gold standard from the current year §

() Do the Government of India propose to adopt the gold standard
for India in line with the British Government

(¢) Is it a fact that the policy of currency and exchange is regulated
from Whitehall and that the Government of India have no independent
poliey {

The Honourable 8ir Basil Blackett : The answer to part (¢) is in
the afirmative and to part (c¢) in the negative.

As regards (b) I cannot anticipate the recommendations of the Royal
Commission whose appointment was recently announced.

With reference to part (¢) I may add that the Honourable Member is,
I am sure, well aware of the constitutional poaition.
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APPOINTMENT oF THE CURRENOY COMMISSION.

16. *Mr. B. Das: (a) Have Government appointed the Currency
Commission as was promised in the last Assembly 1 ) .

(b) Will Government give the names of members of this Commis.
gion and the special qualifications of each person to sit on it !

{¢) Will Government be pleased to inform the ITouse of the terms of
reference of this Commission §

122 *Mr. B. Venkatapatiraju : Will the Government be pleased
to state when they propose to appoint a Currency Committee for sug:
gesting steps to be taken for the establishment of the gold standard ?

RESOLUTION re INQUIRY INTO THE QUESTION OF CURRENCY AND EXUHANGE.

238, *Khan Bahadur Sarfaraz Hussain Khan : (a) Will the Govern-
ment bhe pleased to state whether the Resolution adopted at the meeting
of the Assembly held on 27th January 1925, regarding an inquiry into the
question of Currency and Exchange, has been accepted 1

(b) If not, will Government please state the reasons ¢

APPOINTMENT OF THE CURRENCY COMMISSION.

465, *Bardar V. N. Mutalik : Will Government be pleased to
state if they are now in a position to state when the promised inquiry into
the currency problems and reforms will be made, and whether the inquiry
will be made by a committee, appointed by this Government or by a Royal
Commission 1

The Honourable 8ir Basil Blackett : 1 propose to reply to questions
Nos. 16, 122, 238 and 465 together.

I would refer the Honourable Members who have asked this question
to His Excellency’s announcement in his opening speech at the current
session of the Legislature.

Mr. B. Das : Supplementary question, Sir. In reply to part (b)
of the question, Government have no doubt given the names of the members
of this Commission ; but I wish to know the special qualifications of these
persons to sit on it.

The Honourable 8ir Basil Blackett : Their qualifications are well
known as every member is & well known person.

Mr. B. Das : Is it not a fact that His Excellency speaking at Delhi
assured the llouse that the Indian Legislature will be well represented
on this Royal Commission 1 Save Sir Purshotamdas Thakurdas we do
not find any other Member of this Assembly on the Committee.

The Honourable 8ir Basil Blackett : 1 do not remember the promise,
but I am quite sure the Indian Legislature is extremely well represented
by Bir Purshotamdas Thakurdas and the Honourable Sir Maneckji
Dadabhoy.

Mr. B. Das : One swallow does not make a summer.

DiscussioN or THE REPORTs OF THE REFORMS INQUIRY CoMMITTEE, THE
INDIAN MERCANTILE MARINE COMMITTEE AND THE EOONOMIC INQUIRY
CoMMITTEE.

17. *Mr. B. Das : Will Government be pleased to state when the

reports of the following Committees will be brought up for diseussion
before the House ¢

(a) Report of the Reforms Inquiry Committee,
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(b) Report of the Indian Mercantile Marine Committee,
(¢) Report of the Economic Inquiry Committee.

The Honourable 8ir Alexander Muddiman : As stated by His Excel-
lency the Viceroy, an opportunity will be given to this House to discuss
the report of the Reforms Inquiry Committee. The ;‘eeommendnngns made
by the Indian Mercantile Marine Committee are still under consideration
but the services of an expert are being obtained from England to draw up
a detailed scheme for the establishment of a training ship in Indian waters.
The report of the Economic Inquiry Committee is also under considera-
tion,

FrANCHISE FOR WOMEN.

18, *Mr, B. Das : (a) Do Government propose to introduce neces-
gary legislation as mentioned in paragraph 67 of the Reforms Inquiry
Committee’s Report to remove the sex disqualification for the clection
of women as Members of the Central Legislature ¢

(b) Do Government propose to remove the scx disqualification of
the women of Ajmer-Merwara by introducing necessary legislation 1

(¢) Do Government propose to amend the electoral rules of the
other House to allow women to stand for election in the coming
election 1

The Honourable 8ir Alexander Muddiman : Government propose to
move a Resolution in the Assembly and in the Council of State recommend-
ing that the amendments of the Electoral Rules proposed by the Committec
in paragraphs 66 and 67 of their report be made.

GRANT oF A LioENCE To L. Upk BuaN, PLEADER, BHAKKAR, TO PRACTISE
IN THE NorTE-WEST FRONTIER PROVINOE.

19. *Lala Duni Ohand : With reference to the statement made by
the Honourable Mr, Bray, Foreign Secretary, in the Council of State
on 10th March, 1925, to the effect that all restrictions on the enrolment
of pleaders in the North West Frontier Provinee have been removed, will
the Government be pleased to state :

(a) Whether after the said statement L. Ude Bhan, Pleader,
Bhakkar, has applied for the grant of a licence to practi;e in
the North West Frontier Province {

(b) If so, why is it that his application has not so far been
granted 1

8ir Denys Bray : (a) Yes.

(b) The Honourable Member has slightly misquoted the statement I
made in the Council of State. I did not say that all restrictions on the
enrolment of pleaders in the Frontier Province had been removed. I was
referring to those restrictions only that are mentioned in paragraph 48
of the Report of the Frontier Committee. In the North West Frontier
Province, as elsewhere in India, applicants for admission as pleaders must
be expected to possess certain, what 1 may call local qualifications.
L. Ude Bhan, Pleader of Bhakkar, is not a resident of the North West
Frontier Province, and the Government of India consider that domieile
in the North West Frontier Province is a reasonable qualification to require
of persons who desire to be admitted as pleaders in that Province.
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ExemptioN FROM House Tax oF Vacant HousEs v THE Kasavrr CANTON-
MENT,

20. *Lala Duni Chand : (@) Are Government aware that the
Cantonment Committee, Kasauli, Ambala District, has propored to
arsess house tax even on those houses which might remain unoccupied
for the whole year, on the ground that Kasauli has been declared to
be a hill cantonment for the purposes of the Cantonment Act of 1924
and therefore vacant houses are not exempt from house tax f

(b) Under what law or rule is the Cantonment Committee legally jus-
tified or competent to assess house tax on vacant houses {

(¢) If the Government think the said Cantonment Committee is
really competent to do so, are the Government prepared to take immediate
steps to exempt the vacant houses from the assessment and payment of
house tax 1

Mr. E. Burdon : (a) The facts are as stated by the Honourable
Member.

(b) Section 76 of the Cantonment Act, which provides for exemption
from house tax when houses are unoccupied for ninety days or more, does
not apply to hill cantonments, for which there is accordingly no such pro-
vision, as the Act stands.

(¢) The question whether the Aet requires amendment is being
examined separately and I will inform the Honourable Member of the
result in due course. Meanwhile instructions will be issued to refund
such taxes as have been paid in hill cantonments on houses that have
remained vacunt and unproductive of rent throughout the year.

GRANT OF INCREASED PAY TO THE SUBORDINATE Jupae, AJMER.

21. *Rai Bahib M. Harbilas 8arda : (a) Will Government state if
the Sub-Judge, Ajmer, is a Subordinate Judge of the first clasy and
hears all civil suits arising in the city of Ajmer of the value of Ra. 10,000
and under ?

(b) Is the salary of this officer only Rs. 200—20—300 per mensem 1

(c) Will Government state if there are stipendiary Civil Judges
in the Bombay Presidency or the United Provinces or the Punjab who
exercise the same civil powers and whose monthly salary is as low as
Rs. 200—20—300 per mensem ?

(d) Are Government prepared in the interests of justice and in
fairness to the people of Ajmer to consider the question of raising the
salary of the Sub-Judge, Ajmer, to an amount commensurate w1th the
responsible nature of the work he is appointed to do !

8ir Denys Bray : (a¢) There are in Ajmer two Subordinate Judges
of the 1st class, 1st grade, and one of the 1st class, second grade. All
three have powers to try cases valued up to Rs. 10,000,

(b) The salary of the most junior is Rs. 200—300 per mensem.

(¢) So far as the Government of India are aware the grade pay of
Subordinate Judges in Bombay, the United Provinces and the Pun;ab s
higher than that of the most junior Sub-judge, Ajmer.
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(d) The remedy is not necessarily to raise the pay of the most junior

Sub-Judge, and the Government of India expeget shortly to consider a

proposal by the Chief Commissioner, Ajmer-Merwara, for the disposal

of judicial work to be so re-arranged that the value of suits triable by
the most junior Sub-Judge shall be substantially reduced.

Rai 8ahib M. Harbilas 8arda : Are (Government aware that the
most junior Sub-Judge in Ajmer-Merwara disposes of ecivil litigation of
thu whole of the town of Ajmer, which is the chief town of the district
and that his powers are in no way inferior to the powers of the most
senior Sub-Judge in civil matters 1 If the most senior Sub-Judge gets
a higher salary, say Rs. 500 or Rs. 600, is the most junior man who
has exactly the same powers as the most senior man......

Mr. President : The Honourable Member may put a question ; he
must not make a speech.

Rai Bahib M. Harbilas Barda : My question is, Bir, whether the
Government are aware that the most junior Sub-Judge has exactly the
same powers as the most senior Sub-Judge !

8ir Denys Bray : Government are so aware, and I gather from the
long speech of the Honourable Member that he is thoroughly satisfied
with the proposed remedy. )
REvISION OF THEJAJMER-MERWARA] REGULATIONS.

22. *Rai Sahib M, Harbilas 8arda : (a) Is it a fact that the Com-
mittee appointed by Government to report on the administrative and
judicial arrangements in the Province of Ajmer-Merwara known as the
Ashworth Committee, reported in 1922 that there was urgent need of the
revision of the Ajmer-Merwara Regulations 1

(b) If so, have (Government taken any steps to have those Regula-
tions enacted 50 years ago revised §

(¢) If not, when do Government propose to revise those Regulations?

8ir Denys Bray : (a) Yes.

(b) and (¢). The Regulations have been amended from time to time
as necessity has arisen, as will be evident from the Chronological Tables
in the Ajmer Code. Individual Regulations are entirely revised when
this is found to be necessary, as in the case of the Municipalities Regu-
lation, a revised edition of which will shortly be issued. The attention
of the Chief Commissioner, Ajmer-Merwara has. been drawn to the
recommendations of the Ashworth Committee and he has been asked to
make recommendations from time to time for such firther revisions
of the Regulations as he may consider desirable.

CHANGES ADVOCATED BY SiR ARMINE DEw IN THE NorTH- WEST FRONTIER
PROVINCE.

23. *Diwan Bahadur M. Ramachandra Rao : (a) Will the Govern-
ment be pleased to state whether they have perused the paper read
before the East India Association by Sir Armine Dew, until recently
Agent to the Governor General in Baluchistan, about the reasons for
the unrest in the North West Frontier Province of India 1

(b) Will the Government be pleased to state whether they have
considered Sir Armine Dew’s criticism of the North West Frontier
Province and the changes that he advocates in the North West Frontier ?
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(¢) Will the Government be pleased to state whether they propose
taking action on the lines suggested by Sir Armine Dew 1

8ir Denys Bray : Yes. Government have studied the paper. If
the Honourable Member refers to the six maxims with which Sir Armine
Dew concludes his paper, I would say that they already form part of the
policy of Government. On the main proposal, that the whole of the
North West Frontier from the sea to Gilgit should be put under one
administration, Government do not propose to take action.

RuMour REGARDING EXPEOTED TROUBLE ON THE NORTHERN FRONTIER OF
INDIA.

24. *Mr. Gaya Prasad Singh: (¢) Has the attention of the
Government been drawn to the Forward, dated the 12th April 1925,
(page 4), in which it is stated that ‘‘ if rumours are to be trusted, trouble
is expected on our northern frontier, and the Indian Army, led by British
officers may have to cross through Nepal to somewhere beyond '’ 1

(b) Is the above report correct ; and will the Government be pleased
to make a statement on the subject, and also place on the table papers,
if any, in this connection ?

8ir Denys Bray : (a) Yes.
(b) There is no truth in the report ; a very mischievous one.
ResumprioNn oF REORUITMENT OF LABOURERS FOR MAURITIUS.

25. *Mr. Gaya Prasad 8ingh: (¢) Has the attention of the
Government been drawn to an article published in the Hindi news-
paper of Jacob, Natal, dated the 20th March 1925, over the signature
of Mr. Chakradher Saran, in which it is stated that the Government
of India have again received a communication to resume enlistment of
labourers for Mauritius, as the number of labourers there is not
sufficient ¢

() Has any such communication been received ¥ If so, will the
(Government be pleased to place a copy on the table ?

Mr. J. W. Bhore : (¢) and (b). The attention of the Honourable
Member is invited to my reply given to Mr. C. Duraiswami Aiyangar’s

question No. 304, dated the 27th January 1925, No further request
has been received since.

NavaL Basg AT SINGAPORE.

26. *Mr. Gaya Prasad Singh : (a) Will the Government be pleased
to state if they were consulted with regard to the construction and
maintenance of the Singapore¢ Naval Base ¥ And if so, will they be
pleased to lay on the table correspondence on the subject {

(b) Is it a fact that the Government have given their approval to
the scheme ; and. have they assured themselves that no part of the
cost will at any time be allowed to fall on the Indian revenue !

Mr, E. Burdon : The attention of the Ilonourable Member is invited
to the replies given on the 28th January 1925, 9th February 1925 and
20th February 1925, to starred questions Nos. 432, 807 and 952,
respectively.
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EXPENDITURE INOCURRED IN CONNECTION WITH THE VISIT OF Lorp REaDING
170 ENGLAND.

27. *Mr. Gaya Prasad 8ingh: Will the Government be pleased
to give a statement of expenditure incurred in connection with the visit
of Lord Reading to England ¢

The Honourable 8ir Alexander Muddiman: Approximately
Rs. 64,000,

ResoruTioN re SuppLY oF GANGES WATER BELOW NARORA.

28. *Mr. Gaya Prasad 8ingh : (a) With reference to the Resolution
regarding the appointment of a Committee to inquire into and report
upon the supply of (Glanges water below Narora, which was passed by
the Council of State on the 16th February last, will the Government
be pleased to state if the Committee in question has been appointed ¥
And if so, who are the members ?

(b) With reference to my starred question No. 1690 of the 8th
September 1924 with regard to the above, are Government aware that the
Association of Bharat Dharma Mahamandal has, for several years past,
been trying by means of representation and otherwise to secure an
uninterrupted flow of the Ganges from Gangotri to Ganga Sagar ¥ Is
it a fact that the Government appointed a Committee, and invited a
representative of the Mahamandal to attend the same ; but the recom-
mendations of the Committee were not fully accepted ?

(¢) Will the Government be pleased to lay a copy of the recom-
mendations on the table §

(d) Are Government aware that on account of the Ganges water
being diverted elsewhere, the Hindu public are put to great disadvantage,
on occasions of important religious festivals, specially at Allahabad,
Benares, Patna and Caleutta ?

The Honourable 8ir Bhupendra Nath Mitra : () The answer iy in
the negative. The Government of India do not propose to appoint a
Committee for the purpose mentioned.

(b) The only memorial received by the Government of India from the
8ri Bharat Dharma Mahamandal is one dated the 3rd December 1920
The Government of the United Provinces invited the non-official Members
of the loeal Legislative Council to appoint a Committee to consider and
advise Government upon the Narora question, and the Vice-President of
the Mahamandal attended certain of the meetings of the Committee. The
recommendations of the Committee were not accepted in full, but the
alternative proposals, put forward by the Local Government, were sub-
sequently endorsed as a satisfactory solution by all the Ilindu Members of
the original Committee with a single exception.

(¢) A copy of the report of the Committee is placed on the table.

(d) The answer is in the negative.

REPORT OF THE COMMITTEE.

IN consequence of two similar memorials from the Bri Bharat Dharma Maha-
mandal and the All-Tndin Hindu Babha addressed to His Excellency the Vieeroy in
which these associations prayed that an opening be made in the headworks of the
Lower Ganges Canal at Narora sufficient to pnss a. minimum of 600 cusecs of water
at nll timea of the year, the Government of Indin put itself in communieation with
the Government of the United Provinces of Agra and Oudh. In considering the
matter, the Local Government decided to obtain the advice of the mon-official members
of the Legislative Council, and in April 1921 a small committee from among tho said
members was accordingly appointed to advise upon the mattcr.
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The Committee visited the Narora headworks and Ramghat first in -April 1821
and again in April 1922. On both occasions they were able to discuss all relevant
matters with Canal Enginecrs and on the latter occasion it had the advantage of
the presence of the Hon'’ble Lala Bukhbir Sinha, General Becretary to the All-India
Hindu Sabha, and the Vico-President, Bharat Dharma Mahamandal. The result
of the discussions held at Narora among the members of the eommittee, who visited
the spct in April 1922, was embodied in two separate notes which were recorded there
and which are attached to this report.

The Ganges feeds two canals, the Upper and the Iiolwor Ganges Canal., The
first starts near Hardwar and the socond at a place called Narora situate in the
dirtrict. of Bulandshahr and a little below the Oudh and Rohilkhand Railway bridge
at Rajghat.

We are concerned with the Lower Ganges Canal which was opened in the year
1878.

The whole width of the river Ganges consisting of 4,220 feet at Narora is con-
trolled by the headworks of the canal. Undersluices with 43 vents cover 408 feet,
the fish ladder 10 feet, the notch 2 feet, and the weir wall 8,800 feet. The head
regulator of the cannl stands on the right side of the river at an agle of 120 degrees
to tho weir. The accompanying plan* clearly portruys the exact position. '

The main prayer of the memorialistsa is that a free and unobetrueted flow of the
stream through an opening discharging a minimum of 600 cusecs of water at all times
of the year be permanently secured at Narora.

A reference to antecedent facta will show what the present claim is based
upon.

When, now several years , it was proposed to put up certain now construc-
tionx above the Har-ki-pairi at Hardwar, a strong representation was made on behalf
of the entire Hindu community of British India and was supported by severnl premier
Hindu Chiefs of Indian States. The representation led to a conference which was
held at Hardwar, 1t waa attended by a large number of influential Hindus of all
shades of opinion including some of the prominent Indian Chiefs. The then Lieutenant.
Governor Bir James (now Lord) Meston convened the conferemee and was himself
present at its deliberations.

The conclusions arrived at the conforemnce brought to a satisfaetory termina-
tion questions relating to affairs at Hardwar. The Narora weir was on that occasion
mentioned but no decision with r thareto was arrived at. The Lieutenant-
Governor pointed out that the matter passed out of his hands and was in those of
the Government of India.

After the arrangements at Hardwar had been concluded His Exeellency Lord
Hardinge informed His Honour Bir James Meston that His Excellency’s attention
had been invited to the fact that the Narora weir also constituted a defeet from the
Hindu point of view similar to that which had existed at Hardwar and desired that an
opening should be made in the Narora weir. Consequently the 2-feet notch referred to
above was made at Narora.

In closing the Budget discussion in the Legislative Oouncil on the 6th April,
1015, Bir James Meston, referring to the 2-feet moteh, stated that a further concession
to piety had been arranged at the suggestion of His Excelleney Lord Hardinge and
that as far as this Province was concerned, Ganges water would flaw unchecked by
the work of man’s hand from Himanchal to Saugor Island.

The acecptanee by the Government of the religious sentiment that the saered
stream of the Gangos should flow in its natural course from the saurce to its mouth
is the basis of the present claim of the momorialists and the complaint is that the
2-feet notch is not sufficient to meet the requirements from the Hindu point of
Vicw,

The committee has to pronounce its opinion first upon the quostion whether the
2-foet notch effectually serves the purpose for whieh it was constructed and in the
event of the anawer to the above questiop being in the negative, it has to makoe recom-
mendations for the consideration of and ncceptance by the Government.

The committee has carefully and minutely examined the weir and also examined
the condition of the stream at Ramghat, a place below Narora. The cxamination

*Not printed.
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of the wefr was obviously necessary and the examination of the stream at Ramghut
‘was sleo necessary and that for two main reasons :
(i) Ramghat is itself a reeognised place of sanctity where pilgrima still gathor
in large numbers to bathe in and perform other religious ceremonies at
the sacred stream.

(i) If a running stream of sufficient depth and volume could be maintained
permanently between Narora and Ramghat and also at Ramghat, this
condition would ensure that the stream further down would, beenuso
of increasing percolation and tributaries, get better and better atill,

One of the memorinle refers to the visit of the Hon’ble Lala Sukhbir Sinha to
Narora in March 1918, when Rai Bahadur Lala Kanhaiyn Lal, retired Executive
Engineer, later on joined the Lala Bahib. The Hou'ble Lala Sukhbir Sinha’s deserip-
tion of the strenm at Ramghat may, the committee feels, be accepted as accurate,
At the time of the visit there was, it is said, not more than two fcct deep wator
anywhere in the stream and according to the information conveyed at the spot, the
water had risen only since the night previous. In the opinion of Mr, Perrin, Assistant
Engineer, tho flow of water as found by the Hon’ble Lala Bukhbir Binha was about
200 cusecs, a condition which the discharge through the 2-feet notch alone could not
have produced,

The committee first visited Ramghat in April 1921 and found the depth of stream
at Ramghat not mdre than ankle-deep. It paid the second visit to Ramghat on 8th
April, 1822, The time selected was most approprinte as the river is lowest in April
and beginning of May before snow begins to melt. On this occasion the Canal
Engineers were ready for a demonstration as to what discharge of 140 cusecs can
do. The fish ladder was opcned and also partly gate No. 23 and this had been the
condition for many hours gfore the members visited Ramghat. The river had ulso
been trained at Ramghat and higher up. The effect of training the river at Ramghat
was to narrow the width of the channel and to increase the depth. All this, notwith-
standing, the result was not eatisfaetory. Onmly in a hollow at the far end of the
stream, said to have been caused by the location of a bont, was the water knee-deep
and slightly higher, but almost everywhere clse in front of the bathing ghat the stream
wae not much more than a foot deep.

It would appear from what has been said above, that the 2-feet notch even when
ausisted by the fish ladder and partly by one of the central vents, which had boonm
lifted to the extent of 9 inches, is unable to maintain a running stream of sufficient
depth for bathing and other religious purposes. The notch with regard to its situation
must cease to discharge water gates of the head-regulator be thrown open. The
flow through this notch would also stop if many of the vemnts were kept open. The
depth of water sheet passing through this notch at the time of our visit was not
more than one foot.

Ag the result of a close and careful inspection of tho weir and the stream at
Ramghat, the committee has no hesitation in recording the opinion that the 3-feet
notch is not by itself sufficient to maintain & running stream at all times of the
yen:u and that when the river is very low, tho notch would not maintain any stream
at N

Bo far the situation presents no difficulty. The further quostion as to what
recommendation the committee should make, doce not admit of any easy answer. The
Lower Ganges Canal has been running ever since ita opening in 1878 and in the area
through which it passes conditions have been ereated which eannot be entirely iguored.
The canal is, as for many past years, a source of respectable income. The owners
and tillers of the soil fertilised by the canal water have acquired rights and privileges
und have accepted liabilities which should not easily be disturbed. Inconsiderate netion
in cutting down the quantity of canal water is apt to crcate upheavals which it is
obviously desirable should be avoided. This is onc side of the case.

On the ether side are weight{ considerations whether we look ot the matter in
its religious, sanitary or politieal aspoet. If the weir is to be maintained in its
present condition and is to be used in future, as it has evidently been used in tho
past, it would be difficult to deny the assertion that the sacrod river is mads to
termirate altogether at Narora and that what flows lower down in tho bed of the
Ganges is not the holy stream so much coveted and held in veneration by the almost
entire Hindu population. It may be permissible, cven luudable, to feed a eanal from
a mighty river, but ta close the river altogether is to carry the lauduble object toa
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There is the deep religious conviction of the Hindus on the one haid snd the
financial considerations on the other and the Government has to determine between
the two. Both the memorinls lay special emphasis upon the religious sentiment of
tho Hindus with regard to the matter under consideration. It is true no doubt that
the sentiment was not given expression to for a long time. In this connection, it
may be observed, however, that the greater frequency of dry seasons and the inereas.
ing desire of the Canal Department to increamse to its highest limit the income from
irrigation dues have comparatively only recently produced an accentuating situation.
Narora, the spot selected for the canal, was an unfrequented locality of no importanen
and the conmstruction of the weir may have remained and probably did remain un-
noticed by the public. Further, it is only recently that azople have learnt to put
forward ecollectively and openly their grievances against a Government action. What-
ever may be the reamons for the delay in the expression of it, the religious sentiment
is not fictitious but perfectly gennine.

The officers of the Canal Department, with whom the members of the committee
conferred, huve not seriously contested the position that the 2-feet motch is not by
itself sufficient to maintain a respectable stream of real utility at all times of the
year. When the river is at its lowest level, the dinuha.rﬁe even from the 10-feet opening
would be only 38 cusees. It was 54 cusces only when the committce inspected in
the weir on the 8th April Their strong opposition to the memorial is, therofore,
based on the loss which decrease in cannl water is apprehended to bring about. It
appenrs to the committee that tho solution of the diffieulties lies in a reasonable com-
promise of diverse interests,

The Hon'ble Lala Bukhbir Binha adhered to the position that nothing short of
600 cusecs of water would fully serve the purpose but he would on no acecount reduee
the quantity below a minimum of 400 cusecs as a compromise. And from what the
Lala Bahib says, it may be inferred that his Association would deeﬂply resent any
reduction in the figure below 400. His mgin argument was that in order to maintain
the continuity in tho unobstructed flow of the stream, it was necessary that 400 cusccs
of water should be allowed to flow at Narora, the quantity which the Goverument
had agreed to ullow to flow into Nildhdra, the manin stream of the Ganges at Hnrdwar
excluding the 200 cusees which was allowed to flow extra for the bathing purposes at
Har-ki-pairi and ghats down below at Hardwar. We consider his proposal to be only
just und reasonable from the Hindu religious point of view, and we would have
accepted his figure if it had not been for the consideration of irrigation revenue.

When the river is in flood, wo have more than enough water for all our needs.
From about the 15th of May water appreciably increases because of the melting
of snow. In a year with normal conditions the Eeriod of difficulty is limited from
about the middle of March to middle of May and the question is how much of the total
quantity should go into the eanal and how much be allowed to run on in the bed of the
river below Nurora. It is clear that need for watering rabi crops terminates Intest
by 15th of March, if not earlier, and in the period between the 15th of March and
the 15th of May, the need for water in the canal is by no means the greatest. Water
is needed only for sugarcane and indigo cultivation and with emgloyment of care and
necessary economy in supply and use of water, the loss approhended by the Irrigation
Department could be reduced to a considerably small amount.

The Hon’ble Lula Bukbbir Sinha, it has already been stated, fixes as a com-
i{mmisa the minimum at 400 cusccs : he would make no further reduction, Mr, Baiyid
uhammad, one of the members of the committee, would recommend 200 cusecs of
water, in any case, and would go up to 300 provided the extra hundred did not innke
the loss in revenue lurge. Another member of our committee, Babu Parmeshwari
Dayal Amist, would not reduce the minimum below 400 cusecs.

Were it not cssentially the consideration of the loss of the revenue, the committeo
would have strongly rccommended the figure of 400 cusecs of water suggested as a
compromise by the Hon’ble Lala Bukhbir Sinha for the aecceptance by the Govern-
ment. In aceepting that figure the committee would have felt that an unobstructed
flow of water to the extent of 400 cusces had been secured from Hardwar downwards
and no legitimate and reasonnble cause for complaint would have at all remained
to the Hindu community in view of the faet that the decision of the conferenco at
Hardwar had been gladly accepted by the entire Hindu population including the Indian
Chiefs. But tho considerntion of loss of revenue has stood in the way of the com-
mittee to recommend a flow of 400 cusces. The committeo has given ita most anxious
consideration to the question and has come to the conclusion that if the Hindu senti-
ment has to be respected at all and if the stream below Narora is to be a rumning
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stream of sufficient depth to serve the religious requirements of the Hindu com-
munity, it is absolutely necessary that a minimum flow of 300 cusecs of water must
be nllowed at Narora. .

* With regurd to structural chuoges at Narora, the committee would recommend
thut (a) 2-feet noteh be closed, (b) the cross-walls of the fish ladder be removed,
aml the first under-wall in the fish Iadder be lowered as far us pussible to allow a
decper sheet of water to pass through it thun is at present possible, The Engineors
thiuk that it ia possible to lower it by ono foot to 1} feet without any danger to the
weir, (¢) stome grooves for planking the fish ladder be pcrmanently elosed, and
(d) that this 10-fvet wide opening, after the above alternations, should form the
passuge for the unobstructed and continuous flow of the sacred stream for places
Lelow Narora. In the opinion of the committee the opening should be named
‘¢ Ramdhara ’’ and be maintained as such. The Ramdharn would not be able to
discharge 300 cusecs ut ull times of the year. The committee, therefore, suggests
thut vent No. 23 be so altered as to take the shape of letter V without any structure
for planking the same, and be naed for supplementary dischargo of uninterrupted
Ganges water to supply the balance of the full required quantity. It is believed
that the proposed structural changes could be made at a very moderate cost and
without any detriment or danger to the strength of the weir. The committoe is
strongly of opinion that the Ramdhara should be the main and the V opening in vent
No. 23 the subsidiary chanmel _

Three hundred cusecs discharged into the strenm when the river is low, would,
in the ol:iniou of the committee, be just enough to maintain a running stream sufficient
for ordinary every-day mnecd but would require to be supplemented on occasions' of
festivals when people in large numbers come to hathe in the sacred river. It is
recommended that the officer in charge of the cunul works at Narora should have
standing orders that on the oeccasion of these festivals, of which he should be provided
with o list, he should allow to Ea,ua the weir enough extrn quantity of water to meet
the special demand and secure the rupid washing down of impurities before the stream
subsides to its usuul depth. If it were possible to feed the Lower Ganges Canal with
water from the Surda Canul, tho requirements hoth of the main rivers and the Lower
Ganges Canal would be amply satisfied. The memorinlists have expressed a wish that
both the river training works at Hardwar and Narorn should be provided with Hindu
officers in charge.

In the opinion of the committee what is nccessary ic that the attitude of the
Cunal Engineers towurds the reliEloua scutiments of the Hindu, in the matter of this
sucred river, be absolutely sympathetic. This attitude would surmount many diffienlties
which may and are likely to arise from time to time.

The committee owes a deep debt of gratitude to tho Engincers of the Canal
Department for their courtesy, kindness, and hospitality and begs to acknowledge
the debt with deep thanks,

Dr. Manohar Lal of Aligarh was one of the members of the committee as it was
originally constituted and it is a matter for painful reflection that death should have
removed him from our midst so prematurely.

The committee cannot deny tbat n deep religious convietion of the vast majority
of the Hindu community centres round °* Ganges Mata,’’ that its devotees hold the
belief thut tho sacred stream forms the link between this transitory life. and the
life to come and further that this heavonly river ean secure high spiritual advance-,
ment and emancipation., A satisfactory scttlement of the sitnation from the Hinda

int of view is bound to produce universnl satisfaition and will secure for Hin
E;:col!eucy the Governor the lasting titude of the entire Hindu community, not only
of these provinces but of all parts of India.

We beg to attach to this report a note sent to us by the Hon’ble Lala Sukhbir
Binha, Secretary, All-Indin Hinda Babha.

(8d.) GOKARAN NATH MISRA.
(8d.) PARMANAND.
(8d.) NANAK CHAND SHARMA.

*Subjeet-to the note attached hereto. (Bd.) PARMESHWARI DAYAL AMIST.*

(8d.) BRIJNANDAN PRABAD MISRA.

(8d.) MOHMAMMAD YUSUF.

(8d.) BAIYID MUHAMMAD (aliae
MATEU MIAN).

Dated the 17th May, 1922

- L78LA »
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NOTE.

ON the invitation of the United Provinces Government I went to Narora on the
7th April, 1922, and joined the meeting of the non-official members of the United
Provinces Legisiativo Council who had come there to investigate and report on the
question of free and unobstructed flow of river Ganges down the Narora head-
works. The committee has recommended for a flow of 800 cusees but they have
not touched the question of a froe and unobstructed flow of water, as was decided
at thé Hardwar conference in which it was also decided that 600 cusecs was the
least amount of water that may be allowed to run in the Ganges to satisfy the Hindu
sentiment and therefore 400 was allowed through a notch at the Bhimgoda weir and
200 from an opening in the Mayapur dam. Both these openings have been mado
there right down to the bed of the river and therefore water 1!l:mmn.ng through them is
free and unobstructed. I suggested to the committee that if they would recommend
400 cusces to pass down Narora, I would see no objection to it as it would be a
continuous flow of 400 cusces from Hardwar down below but they have recommended
only 300 cusces on mno other reason than that of revenue. The question of revenue
is no doubt an important one hut equally important is the fact, that Hindu senti-
ments that would be injured by the curtailment of water in the river at Narora should
not be overlooked. The Lower Gangos Canal, as has boen suggested by the com-
mittee, does not require more water in the months of March and April as the irriga-
tion of rabi crops is over by that time and the cultivation of sugarcane and indige
is not much on this ecanal. Therefore, by a little more serutiny in the distribotion
of Wwater and by feeding this canal from the Upper Ganges Canal at their junction
about a few miles down the Narorn headworks, the loss of revenue, if any, could
be avoided. Hence I atrongly urge for the consideration of the Government, that
so far as may be possible, a discharge of 600 may be allowed mt Narora to satisfy
the religious sentiments of millions of Hindus. But if it cannot be found possible
then at least 400 cusecs should be allowed to run continuously from Hardwar without
sny break or diminution at Narora.

2, As rognrds a free and unobstructed flow, the committoe hns recommended that
substantis]l portion be allowed to pass through the fish ladder to be called in future
Ramdhara and tho rest to pass through vent No. 23. I think this recommendation
is far from being sutisfactory and would suggest that the whole water, .6, 400 be
allowed to puss through this opening Ramdhara by lowering the crest down so much
as to allow this 400 pass through it. The Buperintending Engineer agreed to lower
:.ha crest by about 14 feot but it should be lowered as much as may allow 400 cuseeca
0 pass.

3. If Government will be pleased to accept these proposals, I think it would
be a d caso for me as a General SBecretary of the Hindu Sabha to make a repre-
sentation to the Hindu ropresentatives who attendcd the confercnce at Hardwar, in
order to get their consent and this long-standing disputed question may end in a
proper settlement. :

(8d.) BSUKHBIR SINHA.
The £6th April, 1922,

; As a member of the committee I visited the headworks, Lower Ganges Canul,
Narora, in the month of April, 1921. Bhort notiee and urgent unavoidable circumstances
prevented me from visiting the place this year with the president and tho membera of
the committee, who went to visit Narora in April last. :

What I noticed in the couree of my inspection last year was sent in a memo-
r:-.udu:u to the president and that might be considered as a supplement to my present
Tepor

From the draft recport of the committee I differ in some important respects, and
jt therefore becomes necessary for me to briefly touch them in a separate note. The
most essential point of divergence is the volume of water which sgould be allowed
to flow down at Narora in the natural channel. I owe an apology to the president
ns well as the members of the committee for having to differ from their conclusion
respecting the quantity of water for which s concession is required.

In regard for the rcligious feclings of the Hindus the Government, perhaps,
on the suggﬁatmn of His Excellencg Lord Hard.in%e arranged for a further concos-
gion that the Gangos water would flow unchecked by the work of man’s hand from

Himanchal to Saugor Islunds, and hence at Narora weir also, making allowance for
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the Hindu religious susceptibility, a notch (opening of two feet) was made, with a
view to allow the flow of natural (source) water into the Ganges channel. This opening
would allow about 200 cusecs, had the full volume of water, which could pass through
it, been allowed to escape at the time when the river was at its lowest ebb. Perhaps
it is a defect in the position of the noteh which allows lesser amount of water to
pass as the river gets lower. This opening should have becn nt a lovel of about 1§
feot lower than its present position and baso line.

When we visitod Ramghat in April last year we found that water in the Gangos
channel there was not more thun ank'c-deep and on inquiry we learnt that even this
depth of water wans obtained from p.r-olation in the absence of continuous flow from
Narora down Ramghat as wus contemplated by Government a4 mentioned above.
The concession that tho Ganges water should flow unchecked hy the work of man’s
hand was in faet not given offect to and the cuuse of grigvance remained just the
same.

In Magh, 1918, when the Hon’ble Lala Sukhbir Sinha visited Ramghat, he found
water nowhere more than two feot deep. In the opinion of Mr. Perrin, the Assistant
Engineer, this depth of two fect in the stream at Ramghat was the result of an
escupe of about 200 cusecs and this may be taken as a correet estimation. From
the obsorvation of the committee and the demonstration of the Canal Engineer it may
be taken that a discharge of 140 cusecs of water at Narora gave a depth of ubout
s foot at Ramghat bathing place. .

Before entering into the caleulation as to what depth of water is needed for
religious bathing purposes, and what amount of water bo discharged at Narora eo
as to give this particular depth in the Guunges channel at Ramghat, I may be allowed
to stute that the Ganges channel is wider at Ramghat than it is at Hardwar ; and
the depth of water which has becn considered sufficient for bathing purposes will not
be obtained, perhaps, by the discharge of the same volume of wuter from the weir,
"This fact will also have to be taken into considoration in our caleulation.

In my opinion the requircd depth of water should be sufficicnt for a man to
bathe in the sitting posture. Now, the average height of a sitting man is ubout
three feet and therefore the depth of a little over three feet muy, perhaps, sutfice for
bathing purposes. Thoso aequainted with the principles observed by the Hindus in
river bathing on the ocecasions of their religious festivals, know that the bath most
valued sunctimoniously is that taken standing while that taken sitting is considered
next. But bath taken in any posturc other thin either of these is worthless and of
no benefit from their religious point of view. TFor this reason I nm strongly of opinion
thut a depth of less tham three feet for bathing purposes will not serve a relhigious
purpose.

Next, we have to find out what volume of water should be allowed to flow from
the weir at Narora to give a continuous stream of a depth of three fect at least, during
the season when the river water is at the lowest ebb. I was told that water of the
river is at its lowest from the sccoud week of April to the second weck of May, that,
is before the commencement of snow-melting. Ti 200 cusecs, as stated by Mr. Perrin,
will give a depth two feet 300 cusecs will give the required depth of three feet. But
deducting from it the depth of wator derived from percolation, 300 cusces will give
s depth of about 24 feet only. Thus we may correctly estimute that 140 cusecs will
give an average depth of one foot only, The demonstration given in April lust also
corroborated the above calewlation, as 140 cusecs then gave a depth of on: foot only
and thus three feet deep stream will be obtained by volume of water a little more
than 400 cusecs. It should not be lost sight of that 200 cusecs were caleculated to
give two feet depth of water in the stream at Ramghat in the mounth of March when,
as far as our information goes, the river does not reach its lowest ebb as it muat
have some water alrcady. Thus it can be rightly caleulated that in April, when the
river is at its lowest, 140 cusecs will give a depth of ono foot only. I am, therefors,
constrained to assert that auy amount of water less than 400 eusecs will neither give
the desired result of keeping a continuous flow of the natural stream, nor a depth of
three feet at the bathing place at Ramghat.

I beg to conclude with adding a word more. To me as a layman it seems that
this amount of water will not cause any grent loss to the Irrigation Department
firstly, because the period between the sccond wock of April and the second week of
May is the period of not very great demand of ihe canpl water for irrigution purposes.
The rabi crops become ripo and are ready to Lo harvested. Only the fields prepared
for sugarcane cultivation need irrigation during this period. Bugarcanc as compured
with rabi crops is not very extensively cultivated, und heneo the aren under sugarcane
cultivation is coanpamtively small ; secondly, beecuuse there is always surplus water
ut the hend (ut Narora) where the width of tiec Ganges chunnel at the weir is ;'220

B
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feet : thorefore the flow of 400 ‘cusecs will cause only an unappreciable diminution
in the level of wuter. Resides, economy can be cHected by carefully guarding against
wastage which, all know, is everywhere seen in the distribution of canal water. 'I'he
concession of 400 cusces is much less than 600 cusecs allowed at Har-ki-pairi in
Hardwar. If any amount less than 400 cusees ix allowed, it will, T am afraid te say,
instead of rooting out the cause of grievanee of the Hindu community snd pacifying
their agitation, comb {heir hair the wrong way. The Hon'ble Laln Sukhbir Sinha
deserves our thanks for his having reduced the demand from 600 to 400 cusecs and
for his having adopted a reusonable attitude.

(Rd.) TARMFSHWARI DAYAL AMIST.

THE committee are fylly sutisfied that the decisions of the (lovernment of India
in regurd to the religious conviction of entire Hindu community of India have not
yet been given effeet to ut Nurora hendworks of the Lower Gunges Canal und that
2.feet notch adjacent to the fish ludder is not only no complinnee of the said decision
but the eommittee fear it muy reasonably be taken by a Jurge section of the Hindu
community as an insult to their religious fecling in the mntter.  The noteh in palpably
insufficient to produce a runving stream of unobstrueted flow of water and is praeti-
crlly useless for that purpose. The committee watehed the working of the noteh hoth
in April 1921, and April 1922, and on both oeeeasions the avernge discharge through
this opening was not more than 5 ensees.  The committee both in April 1921 and on
the present occasion vigited Ruwmghat and examined the condition of the stream at
that locality. On cither ocension the condition was found most unsatisfactory und to
the Hindu mind distressing, Comparatively speaking the condition this year was
better as justead of stagnant water in the river opposite Rumghat we found the water
flowing. In April 1921 water was nowhere more than uankle-deep, thir yenv in most
places it was one foot deep and in few pluces it was found to be knee-deep. The
comparative better condition waa the direct result of demonstration by the Irrigation
Department as to what result 140 cusces discharge into the river bed at Narora ean
produce.

(8d.) GOKARAN NATH MISRA.
(8d.) PARMANAND,
(Sd.) B. N. P. MIRRA,

{(Sd.) NANAK CHAND.
The 9th April, 1922,

THE committee having fully discussed the question of the total quantity of water
which ean be spared for the river with the engineers, and in full recognition of the
claims of the camal for aufficient supply of water for purposes of irrigation, have
come to the conclusion that nothing less than 300 cusces at all times other’thun when
the river is in flood, is necessary if the stremm below Rajghat Narora in to h:a a
running stremm useful for religious und other purposes of the people.  The Hon'ble
Lala Bukhbir Sinha who was kind cnough, at the instanee of the Government, 1o
join the deliberntions of the committee adhered firmly to the view that nothing short
of 600 cusecs would fully serve the purpose ; but he would on no aceount reduce the
quantity below 400 cusecs, as u compromise, and to keejt a continuous flow of 400
cusoes from llardwar downwurds, 1f the Government could accept this latter figure,
the committer have no doubt that the Hindu feeling would be more fully and much
bettor satisfied. The committee is, however, convineed that no quantity below 310
cusecs will satisfy the religious demand and the reduction could only be made by
ignoring the wishes of the Hindu publie.

(8d.) GOKARAN NATH MISRA.
(Sd.) PARMANAND.
(8d.) NANAK CHAND.

(8d.) B. N. P. MISRA.
The 9th April, 1922,

T wouLp agree to the giving of 300 cusces of wator provided there is not a large
loss of revenue ; but I would recommend the giving of 200 cusecs of water in any
ease.

(8d.) BYED MUHAMMAD.
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Mr. Gaya Prasad 8ingh : Sir, very seldom is a Resolutign passed
by the Council of State in the face of Government opposition ; and if
any such Resolution was passed by the Council of State, will Govern-
ment be pleased to state the reasons for treating it with such supreme
disrecard 1

The Honourable Sir Bhupendra Nath Mitra : T have already given
the reasons. We consulted the Provineial Governments, and they gave
adequate reasons for not pursuing the matter further. T have already
placed on the table a copy of the Report of the United Provinces Com-
mittee. If the Ilonourable Member wants to have any further inform-
ation, I shall be quite pleased to give it to him.

Pandit 8hamlal Nehru : May we know, Sir, what are the reasons
given by the Local Government ¢

The Honourable 8ir Bhupendra Nath Mitra : The reasons are very
lengthy. 1 would ask the Honourable Member to put down a question
on paper, and I shall try to summarise the Local Government’s reasons.

RemovaL oF THE IMPERIAL LiBrarY FROM Carcurra To DELHIL

29. *Mr, Gaya Prasad Singh : (¢) Is there any proposal to remove
the Imperial Library from Calcutta to Delhi ¢

(») Will the Government kindly state what sum, if any, is paid
annually by the Government of India, and the Bengal Government to-
wards the Library ; and is there any income derived from the Library 1
If so, what ?

Mr. J. W. Bhore : (a) The whole question of the future of this
Library is under consideration.

(b) No contribution is made by the Bengal Government towards the
maintenance of the Imperial Library, nor is any income derived from the
Library. The expenditure incurred by the Government of India on this
Library during the year 1923-24 was Rs. 68,922 and in 1924-25
Rs. 64,900. :

Rainway CorLisioN AT DiGHWARA.

30. *Mr. Gaya Prasad 8ingh: (¢) With reference to my starred
question No. 785 of the 9th February 1925, regarding the railway
collision at Dighwara, will the Government be pleased to make a state-
mept regarding the cause of the accident, the number of casualties, and
the steps taken in the matter ?

() Will the Government be pleased to lay on the table a copy
of the report of the Senior Government Inspector ?

Mr. G. G. 8im : (@) The accident was due to the points not having
been correctly set and the staff to blame are being prosecuted. Seven
persons were injured, two of whom subsequently died.

(b) The case is sub judice at present. When it is finished the sub-
stance of the report will be furnished to the Honourable Member.

CONSTRUCTION OF A PERMANENT BRIDGE OVER THE Mam1 oN THE BENGAL
AND NORTH-WESTERN RarLwary.

31. *Mr. Gaya Prasad Bingh: (a) Are Government aware that
since the washing away of the irom girder railway bridge over the
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Mahi, between Sonepur and Pahleza Ghat, the Bengal and North-
Western Railway Company have put up a wooden bridge over which
the Railway passes !

(b) Are Government aware that such a wooden structure is
not safe for passenger traffic, specially during the floods and 1ains ?
By what time is it expected that the wooden bridge will be replaced by
a more substantial structuré ?

Mr. G. G. 8im: (a) Yes.

(b) Government have no reason to suppose that the wooden pile
bhridge in guestion is unsafe for traffic. 1t was opened on the Resident
Engineer’s safety certificate under sanction from the Senior Government
Inspeetor of Railways and was inspected by the Senior Goverament
Inspector himsclf. It is used only until the water rises to a certain
level when it is closed and an alternative but longer line is opened to
Palezaghat.

So long as the northward erosion of the Ganges between Bunwara-
chak and Palezaghat, which causes large volumes of flood water to be
thrown into the Mahi, continues, it is not proposed to build a permancent
bridge.

'ACTION TAKEN BY THE Patna Hiee Court ON THE REOOMMENDATIONS OF THE
Inpian Bar CoMMITTEE.

32. *Mr. Gaya Prasad Singh: (¢) With reference to my starred
question No. 960 of the 20th February last, will the Government be
pleéased to state what steps, if any, the Patna High Court has taken
in the matter of giving effect to the recommendations of the Indian Bar
Committee ?

(b) Will the Government be pleased to lay on the table a copy
ofb_ltules or Circular, if any, framed by the Patna High Court on this
subject 1

' . The Honourable 8ir Alexander Muddiman : (¢) and (b). The Patna
High Court have framed rules to give effect to certain recommendations

;)fbfho Indian Bar Committee, and a copy of these is placed on the
able.

Bules of the High Court ai Patna, 1916, (;c:;cond edition), Part IV, Chapter XVI1I,
page 183.

Rule 6. (1) The Chief Juatice and Judges for the time being present in Patna
may, by unanimous resolution at a meeting, resolve that any attorney or vakil shall
be, on payment of the stamp duty if any chargeable under any law in force in the
province of Bihar and Orissa, admitted to the Roll of Advocates of the Court.

L 32) Any vakil of the Patnn High Court who hns practised as a vakil for &
period of not less than ten years shall be entitled to be admitted to the Roll & .
Advocates of the High Court on payment of the stamp duty above mentioned. e

(8) Advocates of the High Court shall take precedence among themselves according
to the date of call to the bar or of first emrolment as a vakil in any High Court,
whichever date is earlier.

5A. Not-withst.nnding anything contained in Order IIT, rule 4 (8) of the First
Bchedule of the Oode of Civil Procedure, 1908, no advocate shall be entitled to make
or do any appenrance application or nct for any 1?em‘on unless he presents an appoint-
ment in writing, duly signed by such person or his rocognised agent or by some other
agent duly authorised by power of attorney to act in this behalf ; or unless he is
instrueted by an attorney or pleader duly authorised to act on behalf of such person.
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Mr. Devaki Prasad Binha : Are Government awarc that the rules
framed by the Patna High Court are in certain cases contrary to the
spirit of the recommendations of the Indian Bar Committee ?

The Honourable 8ir Alexander Muddiman : I should like to have
notice of that question. I have not examined the rules.

Mr. Devaki Prasad 8inha : Will Government be pleased to examine
the rules ? :

The Honourable Bir Alexander Muddiman : If the Honourable Mem-
ber will put down a question on paper, I shall be pleased to give him a
direct answer.

Diwan Bahadur T. Rangachariar : May I ask whether the Govern-
ment propose to bring forward any legislation on the subject ¢

The Honourable 8ir Alexander Muddiman : I hope to bring a Bill
dealing with this matter.

Diwan Bahadur T. Rangachariar : When may we expect it

The Honourable 8ir Alexander Muddiman : I hope in this Session of
the Assembly.

Mr. Devaki Prasad 8inha : Is the Honourable Member aware that
last Session he assured the House that he would bring forward a Bill

in that Session of the Assembly ?
The Honourable Bir Alexander Muddiman : I am aware of that, Sir.

ConsTRUOTION OF A RaiLway To KaRAN Pravae IN (GARHWAL,

33. *Mr. Gaya Prasad Singh: (a) Has the attention of the
Government been drawn to the Englishman, dated the 16th April
1925, in which ‘it is stated that ‘‘ the question of improving communiea-
tions in the Garhwal District in Kumaon has been engaging the atten-
tion of the Local Government for many years now. At a recent meeting
of ti.e Board of Communications a number of schemes in this connection
were considered, and the Board are of opinion that the best method
of giving communieation was by a railway to Karan Prayag ' ?

(b) Have the Government received any communication on the above
subject from the United Provinces Government ¥ And what steps, if any,
do the Government propose to take to introduce a railway into Garhwal,
as a means of improving communications ?

Mr. G. G. Bim : The Government have seen the article referred to.
They have not received any communication recently from the United
Provinces Government on the subject and they have nothing to add to
the answer given to the Honourable Member’s question No. 5$9 in the
last Session of the Legislative Assembly.

Mr. Gaya Prasad 8ingh: Will Government be pleascd to eall for
the notes of the said officials ¥ Government did not give any answer on
the last occasion because the question was unstarred and they evaded it

Mr. G. G. Bim : The Government gave a very lengthy reply to a very
lengthy question on that oceasion. I am not prepared to furnish any
further information on this question.

Mr. Gaya Prasad Bin%l Are Government prepared to lay on the
table the notes of those officers § Let them say ‘ Yes ’ or ‘ No .
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The Honourable Sir Charles Innes : I will answer that ‘question,
Sir. The answer is in the negative.

Mr. Gaya Prasad 8ingh : Will Government kindly state the reasons
for treating this m:'i-r as confidential ?

The Honourable 8ir Charles Innes : The notes are on the Government
files, and they are always treated as confidential,

ProvIsION OF AN OVERBRIDGE AT MokaMEM GHAT RaiLway SrtaTion.

34. *Mr. Gaya Prasad 8ingh: (¢) With reference to my unstarred
question No. 3 of the 22nd Junuary 1925 regarding the provision of an
overbridge at Mokameh Ghat railway station, are Government aware
that the inhubilants of villages Quia, Murarpur, Hathi-Dah, Dariapur,
Mohenderpur, Maranchi and others submitted a representation, dated
11th February 1922, along with a survey map, to the Agent, Bengal and
North-Western Railway, praving for an overbridre at the point where the
Distriet Board road has been closed by the raiiway authorities, and that
this representation was Supported by the Sub-divisional Officer of Barh,
and the District Magistrate and Colleetor of ’atnu ?

(b) Will the "Government he pleased to call for and lay on the
table the notes of the said officers ¢

(¢) Are Government aware that a second inquiry was heid by the
Sub-divisional Officer of Barh in April 1924 in consultation with the
railway authorities, and that he strongly supported the proposal for
an overbridge ?

(d) Is it not a fact that the proposal is also supported by the
local educational authorities on the ground that there is a Government
Aided High English School on the other side of the railway line, and
that the students have to run an imminent risk every day ?

Mr. G. G. 8im : The Honourable Member has brought no new facts
to light and the Government have nothing to add to the answer given to
him on 22nd Jauuury last. '

PrROCEDURE ADOPTED BY THE Brrnisiu ConstL (JENERAL, CHICAGO, IN THE
CASE OF AN APPLICATION ¥OR A PAssporT BY DR. SUDHINDRA BosE.

35. *Mr. Gaya Prasad Singh: (a) Are Government aware that Dr.
Sudhindra Bose, a Profes.or of the ‘American Government University of
Iowa, made an application to the British Consul General at Chicago for
a passport to visit Tndia, and that the Consul Genecral insisted upon the
thumb impression of Dr. Bose on the application ?

) (b) I‘s it not a faet that when Dr. Bose pointed out the indignitj‘f
involved in the thumb impression, and asked for further inlormation,
the Consul wrote to him saying that *‘ the form which was sent to you
for making application to proceed to India is that one used in all such
cases '’ 1 Will the Government be pleased to find out the exact signifi-
cance of the phrase *‘ in all such eases ’” ; and also lay on the table a copy
of the Rules on the subject 1

(¢) Will the Government be pleased to state whether Dr. Bosc had
actually to put his thumb impression on the applieation before he was
grented a passport to visit India ¢
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The Honourable Sir Alexander Muddiman : Government have no
information of any recent application on the part of Dr. Bose for a pass-
port to India. Since the decision of the Supreme Court of the United
States of America in the case U. 8. A. versus Bhagat Singh Thind, Dr.
Bose’s national status, previously that of an American citizen, has
become doubtful, and Government have no ipformation as to the
procedure adopted by the British officials in the United States in such
cases,

Mr. Gaya Prasad 8ingh : Will Government be pleased to make an
effort 1o obtain the information ¢

‘The Honourable 8ir Alexander Muddiman: 1f the Iionourable
Member will give some details as {o when this gentleman applied for a
passport, 1 shall be pleased to examine the matter further. As I said,
I have no information as to whether he applied for a passport or'not.

STRIKE ON THE NorrtH WEeSTERN RaiLwavy.

36. *Mr. Gaya Prasad Singh: (¢) Has the attention of the
Government been drawn to an article published in the Times of India, and
reprodueed in the Hindus’an Times, dated the 17th May 1925, regarding
the strike on the North Western Railway ¢

(b) Will the Government be pleased to'state the causes of the strike
on the North Western Rhilway, and the steps taken by the Railway Board
in the matter ?

The Honourable 8ir Charles Innes : The Honourable Member’s atten-

tion is invited to the press communiqué issued by the Government of
India on the 17th Junc 1925,

ALLEGED (FRIEVANCES OF CERTAIN SHAREHOLDERS OF THE IMPERIAL BANK oF
IND1A.

37. “Mr, Gaya Prasad 3.ngh: (o) Has the attention of the
fjovernment been drawn to the Awmrita Bazar Patrika, dated the 19th
May 1925, in which is published a petition submitted by a nwmaber of
sharcholders of the old Dank of Bengal, and the Imperial Bank of India
to the Governor General in Council, detailing certain irregularities and
gricvances in connection with the said Bank ?

(b) Will the Government be pleased to make a statement on the:
subject ; and on the steps tuken in the matter ? -

The Honourable Bir Basil Blackett : The Government have nothing
to add to their reply to the petitioners which, the Honourable. Member
will have doubtless notieed, 1s also published in the issue of the paper
to whieh he has drawn altention.

InsuraNce BY THE osr OrFFICE oF PARCELS coNTAINING GoLbD.

58. *Lala Duni Chand : («) Ts it true that the Post Offices insure
paresls containing gold up fo the maximum sum of Rs. 300 only while in
the case of other articles they insure up to the maximum sum of Rs. 2,000 ?

(b) Are Government aware that the observance of this rule works a
great hardship npon the traders and unduly handicaps their business ?
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(¢) If the replies to (a) and (b) be in the affirative, are the Govern-
ment prepared to take carly steps to place the gold parcels on the same
footing as other parcels 1

The Honourable 8ir Bhupendra Nath Mitra : (a) Yes.

(b) and (¢). A notification was issued on the 8th instant, raisiug the
limit to Rs. 700 with effect from 1st September next. This limit will
cover a whole bar of gold and should meet all practical requirements.

ConstrUcTION OF Ao Rarnway ProM Rismikess To KaAraNPravac.

39, *Mr. C. 8, Ranga Iyer: (¢) Will the Government be pleased
to state whether it is not a fact that a survey was made from Rishikesh
to Karanprayag to open a railway line 1

(b) Will the Government be pleased to state what was the expense
involved in that railway survey ?

(¢) Are the Government aware that pilgrims from all over India take
the route surveyed for Badrinath ¢

(d) Have the Government abandoned the idea of connecting Rishikesh
and Karanprayag by railway ? If so, why ¢

(e) If not, when is the railway line likely to ke opened ¥ What steps
are being taken in the meantime towards it ?

Mr. G. G. 8im : (a) Yes.
(b) Rs. 1,39,698.

(¢) to (f). Government have sanctioned the construction of the
Rikhikesh Road—Rikhikesh section of the Hardwar Karanprayag
project. It would no doubt be a great convenience to pilgrims going to
Badrinath, if the line were carried on to Karanprayag. But the survey
showed that the project could not be justified as a business proposition
and as at present advised Government do not propose to undertake it.

CoNsTRUOTION OF A TELEGRAPH LINE To GARBYANG.

40. *Mr. Gaya Prasad Bingh: Do the Government propose to
bring Garbyang, the last station on the British border in closer touch with
the plains by laying down a telegraphic line, in view of the increased trade
between India and Tibet by the Lipu Lekh route %

Mr. G. P. Roy : The answer is in the negative,

SETTLEMENT oOF INDIANS IN THE LowrLaxps of KENYA.

41. *Mr. Gaya Prasad Bingh : (¢) Do Government propose t¢ send
any representative from India to Kenya to inspeet territories in the Low-
lands for the settlement of Indians, in accordance with the decision embodied
in the White Paper of July 1923 ¢

(b) Are the Government aware that Indian opinion is bitterly opposed
to the decision embodied in the White Paper {

(e) Is it not a fact that the demand of the Indians is one of legal
right to purchase and sell land in the open market in every part of Kenya 1
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(@) Is it not a fact that the Lowlands compriso marshy tract, 95 per
cent. of which, aceording to Doctor Norman Leys, is ‘‘ useless for human
habitation ”’ ¢

(e¢) Will the Government be pleased to lay on the table all corres-
pondence on the subject 1

Mr. J. W, Bhore : (2) No.

(b) and (c). Government are aware that educated opinion in India
generally is averse to reservation of areas for particular communities.

(d) The Lowlands do include marshy land but Government have
no official information as to the proportion of such land to the total
area.

(e) No.

ExpENDITURE ON THE BriTisE LegaTioN AT KaBUL.

42. *Mr. Gaya Prasad Bingh: (a) Will the Government kindly
state if the whole cost of maintaining the British Legation at Kabul is
paid by Indian revenues, and if so, since when ?

(b) What is the annual cost of maintaining the Legatwn at Kabul,
and what is the total cost incurred up to date {

ExPENDITURE ON THE BRITIsH LEGATION AT KABUL.

87. *Maulvi Muhammad Yakub : (¢) Will the Government be
pleased to state the amount of the annual expenditure on the British
Consulate in Afghanistan ?

(b) Why is the whole expenditure of the British Consnlate in
Afghanistan borne by the Indian Exchequer when British Consulates in
other countries are financed by the British Government $

(¢) Do the Government of India propose to move the British Gov-
ernment that at least one-half of the expenditure of the British Consulate
at Kabul be provided by the British Government {

ExPENDITURE ON THE BRITISH CONSULATE IN AFGHANISTAN.

101. *Mr. B. Das : (a) Will Government be pleased to state the
amount of money that has been spent by India on the British Consulate in

Afghanistan ?
(b) Is it a fact that all the money spent by that British Consulate
is borne by India {

EXPENDITURE ON THE BRITISH LEGATION AT KABUL,

889. *Khan Bahadur Sarfaraz Euuain Khan : Will the Government
be pleased to state :
(a) If it is a fact that the Legation at-Kabll is maintained from
Indian revenues ?
(b) Whether the Minister does not represent the Governmemt of
India but the British Government %
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(¢) If mo, are they prepared to consider the question of representing
the matter to the Secretary of State iorqIndia to discontinue the
practice of making India pay for the maintenance of the
British Legation at Kabul under the existing circumstances 1

Bir Denys Bray : It will be convenient if I am allowed to answer
questions 42, 87, 101 and 389 together, as they raise substantially the
game issues.

Up to date, Indian revenues have contributed the whole of the
expense of the British Legation at Kabul and the Consulates at
Kandahar and Jalalabad. Excluding the initial expenditure on the
buildings, the average annual cost has been Rs, 4,86,000 ; and the total
cost since the inception of the Legation in January 1922 to the end of
February last has been Rs, 15,24,000,—that is to say, five or six lakhs less
than the cost to India in a single year under the old arrangement.
UIntil recently Afghanistan was in relations with the Government of
India only and the cost of the representation at Kabul was naturally met
from Indian revenues. Although diplomatie relations between
Afghanistan and Great Britain have now been arranged, no vevigion of
the incidence of expenditure has been considered necessary as India is as
vitally interested as before. The matter came under fresh review
recently and it was held that it would not be in India’s interest to alter
the incidence at present.

Mr. B. Das: What are the other countries besides Afghanistan
where the Government of India bear the cost of the British Legation %

8ir Denys Bray : There are questions on the paper, I think,
substantially the same as the question the Honourable Member has just
put me and I would ask him to wait until I am in a position to give him
the reply to those.

Mr. Gaya Prasad Bingh < Sir, does the Legation at Kabul represent
the British Government or the Government of India ?

8ir Denys Bray : Both, Sir, in fact the whole Empire.

Mr. Gays Prasad Singh : Are Indians eligible for appointment,
Sir ¢

8ir Denys Bray : T would refer the Honourahle Member to a ques-

tion coming later on, in reply to which I shall substantially cover the
ground of the question he is putting me now,

Tue KuayBer RaiLway.

43. *Mr. Gaya Prasad Bingh : (a) Will the Government be pleased
to give the total cost of building the Khyber Railway, and its total length 1

 (b) What is the distance left between the extreme north-west point of
the Railway and the Afghan border ?

(¢) Does not the Railway traverse over tract which is no! British
territory ?

(d) What is the approximate yearly cost of maintainivg the Rail-
way, and what arrangements have been made for its safety ?

Mr. G. G. 8im : (a¢) The line will be about 2634 miles long and will
cost about Rs. 253 lakhs,



QUESTIONS AND ANSWERS. 67

(b) The distance between the extreme north-west point of the
Railway and the Afghan border is about a mile and a half.

(¢) The line lies in tribal territory in the Khyber Agency of the
North-West Frontier Provinee.

(d) The approximate yearly charge for working expenses including
provision for depreciation is Rs. 442 lakhs. (Government are not
prepared to give the information asked for in the latter part of this
question.

Mr. Gaya Prasad 8ingh : Was this Railway constructed with the
consent of the Afghun Government, Sir ?

Arrack BY A Mor oN INDIAN RESIDENTS OF GLASGOW.

44, *Mr. Gaya Prasad 8ingh : (¢) Has the attention of the Govern-
ment been drawn to the incident in Glasgow in which eight Indians were
attacked by a mob and one was fatally injured ?

(b) Have the Government been able to find out as to who the Indians
were, the cause of the assault, and the punishment meted out to the
offenders ¢ '

Assavrr oN InDiaAN RESIDENTS oF GLASGOW,

137. *Diwan Bahadur M. Ramachandra Rao : With reference to the
stateuent published in the Press by the Government of India explaining
the circumstances resulting in the death of an Indian in Glasgow, will
the Government be pleased to state :

(a) whether the British Government have taken any steps to find
out the causes which lead to this unprovoked assuault ;

(b) whether it is a fact that out of the 9 persons taken into custody
6 were liberated ;

(¢) whether any convictions have been made in the British Courts
in respect of this murder and assault on Indians ;

(d) what compensation has been made to the widow of Noor
Mohamed by the assailants or by the British Government ;
and

(e) whether the Government of India have made any representation
to the Government of Great Britain in regard to the protee-
tion of life and property in Great Britain of persons owning
Indign nationality ?

AssauLtr oN InpiaNn RESIDENTS OF GLAsGOW.

[
256, *Mr. R. K. Shanmukham Chetty : (1) Has the attention of
Guvernment been drawn to a Reuter’s report which appeared in the Indian
press about the attack on some Indians residing at Glasgow 1

(2) Have Government made any inquiries about. the incident and the
real causes of the attack ? If so, will Government be pleased to enlighten
the House on these points ?

. The Honourable 8ir Alexander Muddiman : Sir, with your per-
mirsion, T should like to reply not only to question 44 but also to questions
137 and 255, which raise the same point.
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All the information possessed by the Government of India regarding
the incident referred to in the questions was given in the Communiqué
which was issued on the 16th June 1925, and of which a copy has been
placed on the table. That Communiqué, I may say, was based on the
report of the Glasgow Committee. The trial of the offenders will begin
on the 31st instant and, when the result is known, it will be published.
Government have no information as to the grant of compensation to the
deceased’s widow who is a native of Irclund, and do not consider that
the case requires any special representation regarding the protection of
Indians in Britain.

COMMUNIQUE.

The following statemont received by the Government of India of the eircumstances,
na known to the Glasgow police, which resulted in the death of an Indian in Glasgow
on the 16th Muy 1925, is published for genoral information :

¢ On the night of Friduy, 15th May 1025, three men visited the house of Nathoo
Mohammad, at 5, Clyde Street, Glasgow, and tried to sell him two daggers. He
refused to buy them und the men went away quietly.

About 10-30 p.u., the following day, three young men called at Nathoo Mohammad s
house demanding to see some of his merchandise, but Nathoo refused them admittance.
They forced their way in, and by their threats put him into such a state of foar and
alarm thut he ran out of the house, through a back entrance, and took shelter in a
house at 56, Water Street, about 30 yards away. This house waa occupied by an Indian,
Bandhi Din, and six other Indians. At least two of the three mon followed him to 58,
Water Btrect, and, when they arrived there, they knocked at the door. In answer to
the knock deceased Noor Mohammad opened the door, and he was immediately seized
by the lapels of the coat und dragged out of the house to the stair, where he was
stabbed on the left breast with a dugger. His friends carried him into the house,
and later he was removed to the Royal Infirmary for attention. It was decided to
operate immediately but he died while being prepared for the theatre.

The ussailants, reinforced by twelve or fourtcen other persons, are said to have
returned later, broken into the house at 56, Water Street, and to have stolen £16 of
merchandise belonging to three of the Indians. Nine men and a woman were taken
iﬁw custody in connection with the affair. Bix of the arrestocd persons were liberated

ter.

The daggers offered for sale have been recovered and one of them is undoubtedly
the weapon which causcd the death of the decoused Noor Mohammad.

A post mortem examination was held on the body of the deceased on the 18th May
and his friends made arrungements for his interment in & local cemetery in strict
aceordance with their religious observations.

The Indians were pedlars and very inoffensive people. Nathoo Mohammad is
married to u woman who is o nutive of Northern Ireland. The District in which they
lived is a very poor locality of the lower working class.’’

HoME DEPARTMENT,
fimla, the 16th June 1925,

GRANT OF INCREASED PAY AND ALLOWANCES To EMPLOYEES OF THE GOVERN-
- MENT OF INDIA.

45. *Raja Raghunandan Prasad Singh : In view of the recom-
mendations of the L.ee Commission in regard to the pay and prospects
of the I. C. S. and I. M. S, do the Government propose to increase the
pay and allowances of the employees of the Government of India t Tf
not, why mnot ¢

The Honourable 8ir Alexander Muddiman : If the Honourable
Member refers to the clerical establishments of the (lovernment of India
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the reply is in the negative. The recommendations in question are not
applicable to these establishments.

ConsTRUCTION OF A SEHED OR WarTiNg HaLL For THIRD CLASS PASSENGERS AT
Gavya RAILWAY STATION.

46. *Raja Raghunandan Prasad 8ingh: (¢) Are the Government
aware that Gaya is one of the most important places of pilgrimage for
Ilindus and Buddhists and that there is no shed or waiting hall for third
class passengers at the railway station at Gaya ?

(b) Do the Government propose to issue instructions for the early
provision of such a shed or hall at the Gaya railway station f

The Honourable 8ir Charles Innes : (¢) and (b). The Government
of India can express no opinion on the question whether a waiting hall or
shed for third class passengers is necessary at Gaya. They have, not
sufficient local knowledge. No provision for the work has been made in
this year’s budget, but a copy of the question and answer will be for-
warded to the Agent in order that he may consider whether we should
make provision for it in the budget for 1926-27.

CiGARETTE BMOKING IN GOVERNMENT OFFICES,

47. *Raja Raghunandan Prasad 8ingh : Is cigarette-smoking
allowed in Government offices ?

The Honourable 8ir Alexander Muddiman : There arc no general
rules on the subjeet, which is a matter within the discretion of the head
of each office.

NuMBER OF INDIANS EMPLOYED IN THE OFFICE OF THE H1oE COMMISSIONER FOR
Inp1a, LonDon,

48. *Raja Raghunancan Prasad 8ingh : Will the Government be
pleased to state how many Indians are employed in the Iligh Commissioner’s
Office, London, and on what pay ?

The Honourable Bir Charles Innes : Thirty, of which six are Anglo-
Indians. Their pay ranges between £750 a year and 45s|3d a week.

TeLEPHONE CONNECTION BETWEEN DELHI AND PATNA.

49. *Raja Raghunandan Prasad Bingh : Do Government propose to
establish a telephone system between Delhi and Patna ¥ What progress,
if any, has been made in giving effect to the proposal 1

Mr. @& P. Roy: A proposal to establish a trunk telephone service
between Delhi and Patna is under consideration. Experiments are being
made to see if two existing wires can be used for the service so that no
fresh Capital Expenditure need be incurred.

RECOMMENDATIONS OF THE INDIAN Bar CoMMITTEE.

50. *Raja Raghunandan Prasad 8ingh : Will the Government bo
pleased to state from when the recommendations of the Indian Bar Com-
mittee will be given effect to by the Patna High Court ¢

The Honourable 8ir Alexander Muddiman : Rules have been framed
by the Patna High Court to give effect to certain recommendations of
the Indian Bar Committee, and the Ionourable Mcmber is referred to
the answer given to-day to Mr. Gaya Prasad’s question No. 3Z.
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PEROENTAGE OF INCREASE IN THE PUrcHASE OF IRON AND STEEL OF INDIAN
ORI1GIN.

51. *Mr. B. Das: («) Will Government be pleased to state the
tonnage of iron and steel of Indian origin purchased :

(i) by the Indian Stores Department,
(4i) by the Railway Board for Indian State Railways,
(i1é) by other Railways of India,

during the years 1923-24 and 1924-25 ¢

(b) Will Government be pleased 1o state the percentage of increase
in the purchase of iron and steel of Indian origin during the year 1924-25 ¢

The Honourable 8ir Bhupendra Nath Mitra : Iron and stecl of
Indian origin purchased by the Indian Stores Department during the
years 1923-24 and 1924-25 amounted respectively to 411 tons and 1,483
tons. Similar information in respect of pumhuwa made by the Railways
is not available, nor consequently can the percentage mentioned in part
(b) of the Honourable Member’s question be worked out. The attention
of the Honourable Member is, however, invited to Appendix A to Vol. Il
of the Report by the Railway Board on Indian Railways for 1923-24
which gives the value of various classes of stores purchased by the prineipal
Railways in that year. Similar information will be given in the Report
for 1924-25.

ImporTs oF ForricN IroN AND STEEL.

62. *Mr. B. Du : (a) Is it not a fact that the import of continental
steel to India went up very high last year ?

() Will Government be pleased to give a comparative statement of
imports of iron and steel of :
(1) British origin,
(#2) Continental origin, and
(4#11) American origin,
during the years 1922.23, 1923-24 and 1924-25?

(¢) Will Government be pleased to state what percentage of these
imports was utilised by the Central and Provincial Governments on their
railways and development schemes ?

The Honourable Bir Oharles Innes: (¢) and (b). A statement is
laid on the table which gives the information for which the Tlonourable
Member has asked. But if his intention is to find out to what extent
the tariff policy of Government in regard to the protection of the steel
industry has been effective, the statement will not be of much use to him.
Indeed it is rather misleading. 1 may mention, for instance, that private
imports of steel bars (excluding bars made from ecast steel) which
amounted to 120,000 tons in the first half of 1924, declined to 90,000 tons
in the second half of 1924 and to 52,000 tons in the first half of 1925.
There has also been a decline in the imports of steel angles and tees and
of beams, girders and bridgework. Imports of corrugated galvanized
sheets, on the other hand, have increased.

(¢) The information is not available.
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Statement showing w; quc_mt:’%eof pig iron and manufactured iron and steel smported into India

uring three years ending 1924.25.
1922.23. 1023.24, 1924.25.

Countries whence im- Manufao- Manufac- Manufao-

ported. Pig tured Pig tured Pig tured
iron. iron and iron. iron and iron. iron and

steel. ateel. ateel.
Tons. Tons. Tons. . Tons. Tons. Tons.
United Kingdom . 8,736 849,461 3,284 421,211 2,147 436,481
Continent . . 3,874 341,417 499 305,357 1,278 409,702
United Btates of . 100 38,130 . 18,179 ‘e 16,863

America.

BounTiEs oN STEEL.

53, *Mr. B. Das: (a) Will Government be pleased to state the
total amount of bounty given to Indian manufacturers during 1924-25 ¢

(b) Will Government be pleased to state if the bounty system has
helped the development of the Indian steel industry ?

(¢) Will Government be pleased to lay on the table all correspondence
with Indian manufacturers of steel after the bounty was sanctioned ¢

The Honourable 8ir Charles Innes : (a¢) Rs. 60,79,136.

(b) The Honourable Member has no doubt seen the speech of the
Chairman of the Tata Tron and Steel Company at the Annual general
meeting of the Company on the 4th of June last. In that speech the
Chairman specially said that, had it not been for the bounties which it
had received from the Government, the Tata Iron and Steel Company
would have been hard put to it to find the necessary money to keep itself
alive.

(¢) The Government are not prepared to lay the correspondence on
the table.

Mr. B. Das : Are Government, who are the custodians of the tax-
payers, satisfied that this bounty has helped the Indian Steel Industry 1

The Honourable 8ir Charles Innes : Thoroughly satisfied.

Crisis 1N THE CorToN MILL INDUSTRY.
54, *Mr. B, Das : (a) Are Government aware of the acute tensior,
in the cotton mill industry of India ?
(b) Will Government be pleased to state how many cotton mills have
8o far stopped their working and how many have gone into liguidation ¢
(¢) Will Government be pleased to ‘state : ,
(¢) the amount of capital thus made idle,
(#1) the number of millhands thus made idle ?

The Honourable 8Sir Oharles Innes: (¢) The Government of India
are aware of the difficnlties under which the Indian mill industry at

present labours.
L78LA LY
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(b) and (e). The Government of India understand that hetween the
1st of April and the 31st of July 1925 four Bombay cotton mills employ-

ing about 4,800 hands have closed down. They are not aware of any
Bombay cotton mill having gone into ligquidation,

They are not in possession of similar statisties for the rest of India,
nor have they complete information regarding the paid up capital of the
mills elosed down,

AspourtioN ofF THE CorroN Excise Dury.

55. *Mr, B. Das: (¢) Will Government be pleased to state the
amount of income-tax derived from the cotton mill industry during the
years 1923-24 and 1924-25 1

(b) Will Government be pleased to state the amount of cotton excise
duty derived during the years 1923-24 and 1924-25 1

(¢) Will Government be pleased to state the amount of income-tax
and cotton excise duty they now expect from the cotton mill industry taking
into account the present crisis

(d) Is it not a fact that the high rate of exchange has automatically
raised by 12 per cent. the prices of Indian manufactured cotton goods ?

(e) Will Government take steps to carry out the recommendations of
the Assembly in abolishing the cotton excise duty ¢

The Honourable 8ir Basil Blackett : (q¢) and (c¢). Separate figures
are not compiled regarding the income-tax collected from particular
industries. The estimated proceeds of the cotton excise duty in 1925-

- 26 are, as the House is already aware, Rs. 215 lakhs.

(b) The .revenue derived from cotton excise duty (gross) during the
years 1923-24 and 1924.25 was Rs. 1,56,52,000 and Rs. 2,18,22,000
respectively.

(d) T do not follow the Honourable Member’s reasoning, but T think
T can confidently say that the answer is in the negative.

(e) The Government intend to remove this duty as soon as financial
considerationssermit.

Mr, M. A: Jinnah : Sir, may I ask the Honourable Member whether
the Government are prepared to suspend this duty in view of the dangerous
condition of this industry in the Bombay Presidency ?

The Honourable Bir Basil Blackett : The answer is in the negative.

Ruree TeENDERS FOR INDIAN STORES.

56. *Mr. B. Das : Will Government be pleased to state if they have
come to a decision on the question of Rupee Tenders for Indian stores ?
The Honourable 8ir Bhupen@ra Nath Mitra : No, Sir, but I can

assure the Honourable Member that the question is receiving active con-
sideration.

Mr. B. Das: Have not the Government taken a very very long
time to come to a decision on this matter ¢
The Homourable Bir Bhupendra Nath Mitra : Whether they have

taken a very very long time or not is of course a matter of opininn,
judging from the extremely important nature of the question.
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Mr, B. Dag: May I remind the Tlonourable Member that the
Government did not take more than a few days to come to a decision over
one part of the Lee Commission’s Report, while this Report and other
Reports are shelved for years and years?

The Honourable 8ir Bhupendra Nath Mitra : The Lee Commission’s
Report made certain speeific recommendations.  Iere the recommendation
was on general lines and it necessitates the working out, of a working
scheme,

8ir Purshotamdas Thakurdas : Will Government be pleased to
state, Sir, the diffieult part of the question which has necessitated all this
delay ¢

The Honourable 8ir Bhupendra Nath Mitra : I think, Sir, I gave a
complete reply on that point in the Delhi Session of the Assembly. 1T
have not got the papers here before me and if the IHonourable Member
will kindly put a question to that effect on the agenda, 1 shall no doubt
be able to give him a complete reply.

8ir Purshotamdas Thakurdas : Will the Honourable Member be
pleased to state how many months or years more the Government are
likely to take before they solve the difficulties which they indieated in
the reply at Delhi ?

The Honourable 8ir Bhupendra Nath Mitra : I am not in a position
to make any definite reply to the Honourable Member’s question. As

ROOn As we are in a position to solve the diffieulties, necessary action will
be taken.

_ Bir Purshotamdas Thakurdas : May I ask the ITonourable Member
if this Assembly may expeet the question to be solved before, say, ihe
Honourable Member's term of office expires ? (Laughter.)

The Honourable 8ir Bhupendra Nath Mitra : T am not in a position
to give the Honourable Member any assurance of such a kind.

Bir Purshotamdas Thakurdas : May T ask the Tlonourable Member
whether the delay lies with the Secretariat in India or with the India
Office in London ?

The Honourable 8ir Bhupendra Nath Mitra : The matter is still
under consideration with the Government of India. T ean assure the

llpnoslrable Member that the India Office is not in any wav concernnd
with the delay. ) '

8ir Purshotamdas Thakurdas : Mav T ask the ITonoura
if the India Office will eventually r'(-quh:o to he eonsulted ::]tn::%]lh:.’ Member

The Honourable 8ir Bhupendra Nath Mitra : That
whet._h:ls_r we are going to take any action which will contravene the present
provisions of the Stores Purchase Rules, which are statutory rules approved

by the Secretary of State in Council with reference to the Government of
India Act. '

. Bir Purshotamdas Thakurdas : Has the process at all been examined,
Sir, and is it likely that reference will be necessary to the Tndia Office ?

The Honourable Sir Bhupendrs Nath Mitra : I shall say that as
the rules now stand, a reference will be required,
L78LA
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Bir Purshotamdas Thakurdas : When will that begin, Sir t If the
Government of India are likely to take so many months and years, when
will the process of reference to the India Office start ?

The Honourable 8ir Bhupendra Nath Mitra : As soon as the
Government of India have come to a conelusion in the matter.

Diwan Bahadur M. Ramachandra Rao : How long will it still take,
Sir, after the weference is made !

The Honourable 8ir Bhupendra Nath Mitra : I am not in a position
to say how long the Secretary of State for India in Council will take to
decide the matter.

Diwan Bahadur M. Ramachandra Rao : May I ask you, Sir, taking
into consideration the fact that this matter has been before the Govern-
ment of India for 18 months, how long the Government of India propose
to consider this mattier actively ?

The Honourable 8ir Bhupendra Nath Mitra : T have already given
a reply to that question that T am not yet in a position to commit the
Government of India in any way in the matter.

Diwan Bahadur M. Ramachandra Rao : Can you give us an approx-
imate period during which this will still have to be considered ¢

The Honourable 8ir Bhupendra Nath Mitra : I regret I am unable
to make any definite statement on thg subject.

Mr. B. Das : Is it not the fact that the wheels of the Government
of India move very very slowly ?

The Honourable 8ir Bhupendra Nath Mitra : That is a matter of
opinion, Sir.

Pandit 8hamlal Nehru : What is the difficulty the Government of
India find in the matter

The Honourable 8ir Bhupendra Nath Mitra : I think, Sir, T have

already answered that question.
Mr. Jamnadas M. Mehta : IJas the Honourable Member made any
progress between Delhi and now ¢

The Honourable 8ir Bhupendra Nath Mitra : I can assure the

Honourable Member that sufficient progress has been made.

Mr. Jamnadas M. Mehta : Will the Honourable Member tell the
House what it is §

(Several other Honourable Members also rose to put supplementary
questions.)

Mr, President : Order, order.

EUROPEANS AND INDIANS IN THE INDIAN STORES DEPARIMENT,

B7, *Mr. B. Das: (¢) Will Government be pleased to state
if they have carried out the recommendations of the Indian Stores Com-
mittee in recruiting Indians exclusively for the Indian Stores Depart-
ment !

(b) Will Government be pleased to give :
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(¢) the number of Indians holding berths in the Indian Stores
Department and drawing sulary above Rs. 500,
(1) the number of Europeans ?

(¢) Will Government be pleased to state the number of permanent
posts which have gone so far to Indians and Europeans in this Department ?

The Honourable 8ir Bhupendra Nath Mitra : (¢) It is not yet
practicable to staff the Indian Stores Department exclusively by Indians,
nor did the Stores Committee recommend this,

(b) The number of Indians (including statutory Indians) employed
in the department in.posts whose pay or maximum pay exceeds Rs. 500 js
22. The number of Europeans employed in similar posts is 26.

It may be observed that the question of making further appointments
of Indians is at present under consideration.

(c) It is assumed that the Honourable Member refers to the higher
appointments in the Stores Department and to the status of individuals
rather than to that of the posts which they fill. The answer is that up
to date 6 Indians (mcludmg statutory Indians) and 6 Europeans have
been given permanent appointments in posts the maximum salary of which
exceeds Rs. 500,

Mr, A. Rangaswami Iyengar : Is the Honourable Member in a posi-
tion to state at least in this case when the consideration of the Govern-
ment of India will terminate so thut we may have something to go upon ¥

The Honourable 8ir Bhupendra Nath Mitra : 1 am not in a position
to make any statement on the subject, but 1 am pretty certain that some
other Members of this llouse know what the precise position is.

Mr. B. Das : Was it not one of the definite recommendations of the
Stores Purchase Committee that liuropeans should be temporarily engaged
till Indians are properly trained to occupy permanent positions ¥ How
is it that 6 permanent Europeans have been appointed to this Department ?

The Honourable 8ir Bhupendra Nath Mitra : It was one of the re-
commendations of the Stores Purchase Committee that Europeans should
be employed temporarily in certain appointments, but there are certain
other appointments in which it was nceessary to make permanent appoint-
ments of Europeans. They were borrowed from other Departments of
the Government of India.

Pandit 8hamlal Nehru: Regarding these 6 appointments of
Europeans—perhaps they were ‘* statutory natives '’ of India. -

The Honourable 8ir Bhupendra Nath Mitra : No, not the Euro-
peans ; certainly not.

PUBLICATION OF THE ADMINISTRATION REPORT OF THE INDIAN STORES DEPART-
. MENT.

568. *Mr. B. Das: (a) Will Government be pleased to state
when they will publish the Administration Report of the Indian Btores
Department for 1924-25 ¢ :

(b) Will Government be pleased to see that such Reports are published
every year before the September Session to enable the House to discuss
these in that Session ?

The Honourable 8ir Bhupendra Nath Mitm (a¢) The report for the
year 1924-25 has been drafted and will shortly be published.

(b) The reply is in the affirmative.
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NuMBER oF INDIANS 1IN THE OFFICE oF THE HigH COMMISSIONER ¥OR INDIA,
' Lonbon,
59, *Mr. B. Das : (¢) How many Indians are employed in the Iligh
Commissioner’s office besides the present High Commissioner ?
(b) Will Government be pleased to state :
(¢) the percentage of Indians in the lligh Commissioner’s office,
(t¢) the percentage of salary that Indians draw of the total expendi-
ture on the igh Commissioner’s office in London ?
The Honourable Bir Charles Innes : (¢) Thirty of which six are
Anglo-Indians,
(b) (). Approximately 8 per cent.
(b) (i), The Government of India are not in possession of all the
details which would enable them to answer this question,
Mr. B. Das : Will the llonourable Mewmber invite the details from
the Seeretary of State ?
The Honourable 8ir Charles Innes : At present, Sir, I do not think

that 1 should be justified in putting the 1ligh Commissioner to the trouble
of furnishing these details.

EXPENDITURE ON THE INDIAN STORES DEPARTMENT AND THE LoNDON STORES
DEPARTMENT.
60. *Mr. B. Das: (a¢) Will Government be pleased to state the
amount of annual expenditure on : :
(¢) the Indian Stores Department,
(14) the London Stores Department *
(b) Has there been any decrease in the expenditure of the London
‘Stores Department since the formation of the Indian Stores Department ?
The Honourable 8ir Bhupendra Nath Mitra : (¢) A statement giv-
ing the information required is laid on the table.
(b) The reply is in the negative.

Statement,
< -
Actual oxpen- | Actual expen- | Budget grant
_ diture during | diture during for
1923-24. 1924.25. 1925-26.
Rs. Ra. Bs.
Indian Stores Dept. .. . 9,22,713 10,286,027 14,138,000
(up to Maroh
1326 prelimi-
nary).
Londpm Siores Depl.— Fy £ [
Ntores Dept. proper . .. 1,18,000 1,18,500 1,03,000 (a)
Charges on account of Cunsulting Engi- 28,700 ’ 53,000
nects and professional inspections,
Portions of accounts and oontingent 8,300 8,700 10,6800
charges of High Commis:ioner's office
incurred on account of the Stores De-
partment.
1,565,000 1,49,100 1,680,600 (b)

(a) Estimates for the current yoar allow for expected recovery of £20,000 on
account of pucking churges which will henceforth be added to cost of stores and so
trunsferred to scrvices concerned.

(b) Estimotos for 1925-26 include the udditionul expenditure invelved by the
transfer of work connected with the East Indian and Great Indian Peninsuls Railways.
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TRANSFER OF THE CONTROL OF THE SECRETARY OF STATE OVER THE LONDON
Stores DEPARTMENT TO THE (GOVERNMENT OF INDIA.

61. *Mr. B, Das: (¢) Have Government come to any decision
regarding the transfer of control of the Secretary of State over the London
Stores Department to the Government of India ¥

(b) Will Government inform the llouse of the opinions of the present
High Commissioner and his predecessors on this question ?

(¢) Will Government be pleased to lay on the table of the House
all correspondence between the Secretary of State and Government of
India on the subjeect ¥

The Honourable 8ir Bhupendra Nath Mitra : (¢) The London Stores
Department is not, and has not, since the 1st October 1920 been, under
the control of the Secretary of State for India.

() and (¢). Do not arise.

L ]
INTERCHANGE OF STAFF BETWEEN THE INDIAN STORES DEPARTMENT AND THE
LoxpoN STORES 1)EPARTMENT.

62. *Mr. B. Dag: (¢) Is there in practice any system of inter-
change of staff in the services of the Indian Stores Department and the
London Stores Department ?

(b) Will Government depute Indian ofticers of the Indian Stores
Department to London to acquire technical experience of that office ¢

The Honourable 8ir Bhupendra Nath Mitra : (¢) No.
(b) Not at present.

Mr. B. Das : Is there any technical objection to training Indians
from India technically in the London Stores Office ¥ The Honourable
Member replied ** Not at present '’

The Honourable 8ir Bhupendra Nath Mitra : The objection is, firstly
expense, and secondly the want of any clearly established necessity.

PURCHASE oF RaiLwAY STORES THROUGH THE INDIAN STORES DEPARTMENT.

. 63. *Mr. B. Das: (¢) Will Government be pleased to inform the
House whether the Honourable Member of Commerce on behalf of the
Railway Board and the Chief Controller of Stores have come to any
definite understanding regarding the purchase of railway stores through
the Indian Stores Department ?

(b) Are the State Railways reducing their Stores Department staff
in view of the settled policy that stores should be purchased through the
Indian Stores Department §

The Honourable 8ir Bhupendra Nath Mitra : (¢) The Honourable
Member is referred to the reply given in this House on the 18th September
1924 to his question No. 2182 on the same subject and to heads (f) and (g)
of the reply given on the 17th September 1924 to question No, 2135 . by
Mr. Neogy, which was mentioned therein. As a result of the issuc by ‘he
Railway Board of their letter No. 1644-8., dated the 28th May 1924, to the
State-worked Railways and of personal discussions between the Chief
Controller of Stores and the agents of these Railways, an agreement was
arrived at that the Statc Railways would purchase certain classes of
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stores through the mmedium of the Indian Stores Department. Contracts
to the value of about Rs. 254 lakhs were placed by the Indian Stores
Department on behalf of State Railways and about Rs, 204 lakhs on behalf
of the East Indian and Great Indian Peninsula Railways during the last
financial year.

(b) The reply is in the negative, as Railways do not have special
stores staff to deal with purchase of stores solely, as apart from receiving.
storing and distributing stores.

PuroEASE OF RaAILwAy STORES.

64, *Mr. B. Das : Will Government be pleased to state what amount
of orders the various State and Guaranteed Railways have passed to--
(i) Indian Stores, (i) London Stores, during the years 1923-24 and
1924-25 ¢

The Honourable Bir Bhupendra Nath Mitra : A statement giving the

information asked for is laid on the table: .
VALUE OF ORDERS PLACED BY
Year. Railway managed by
Indian Stores London Stores
Department. | Department.
Ra. Ras.
1923-1924 .. .. | The State .. - .. 0,38,000 2,84,72,000
Guaranteed Companies .. Nil Nil
1924-1925 .. .. | The Btate .. . .. 26,562,000 1,15,41,000
Guaranteed Companies .. 20,884,000 Nil

In 1923-24 the Indian Stores Department purchased on behalf of State-
managed Railways 3.3 per cent. of the value of stores bought for them
by the London Stores Department ; this percentage rose to 22.1 per cent.
in 1924-25, In the latter year they also began to make substantial orders
for Company-managed railways.

PERSONNEL AND TERMS oF REFERENCE OF THE SEEEN COMMITTEE.

65. *Mr. B. Das : (a) Will Government be pleased to inform the
flouse regarding the personnel and terms of reference of the proposed
Military Committre that was announced in the House by the HonouraLle
the Ilome Member !

() When will this Committee commence its deliberations ?

Mr. E. Burdon :. (¢) The Honourable Member is referred to the
announcement which”was made in the Press on the 8th July 1925. Since
then however another member has been added to the Committee, namely,
Captain Bala Sahib Dafle.
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(b) The Honourable Member is, no doubt, awarc that the Committee
has already commenced its deliberations.

Mr. B. Das : I may tell the Ilonourable Member that I wish I could
congratulate the Government on the personnel of other Committees as I
do of the Skeen Committee. (Cries of *‘ Order, order ')

Mr. Presidant : What is the Honourable Member’s question § (No
question having been put). Question No. 66.

RepvuctioN oF INTERMEDIATE AND THIRD CLass FARES ON THE KaLkA 31MLA
RaiLway.

66. *Raja Raghunandan Prasad B8ingh: (a) Is it a fact that
third class and intermediate class fares on the Kalka Simla Railway
are double the farcs of the East Indian Railway ?

(b) If so, will Government kindly consider the desirability of reducing
the fares !

Mr. G. G. 8im : (¢) Yes.

(b) Rates and fares on the Kalka Simla Railway are higher than those
charged on main lines in the plains for reasons which should be obvious
and a reduction in these fares is not at present contemplated.

INCREASE OF FREE ALLOWANCE OF LUGGAGE ON THE KaLkA SimLA RA1LwaAy.

67. *Raja Raghunandan Prasad 8ingh : Will Government be pleased
to say why in proportion to the increase of fares on the Kalka Simla
Railway the free allowance of luggage was not also correspondingly
increased ?

Mr. G. G. 8im : The Honourable Member is referred to the discussion
on the subject of luggage allowances in this House on the 28th February
last.

INCREASE OF FREE ALLOWANCE OF LUGGAGE ON THE KaLRA S1mMrA RALway.

68. *Raja Raghunandan Prasad 8ingh : (a) Are (fovernment aware
that Simla being a hill station passengers have to carry with them heavy
winter clothing for their protection ?

(b) Are beddings allowed free of charge on the Kalka Simla Railway
as they are on the East Indian Railway ?

(¢) If the answer to (b) is in the negative, will Government kindly
allow heddings to be carried free of charge on the Kalka Simla Railway 1
If not, why not ?

(d) Will Government also kindly allow an increase in the weight of
luggage allowed free of charge !

Mr. G. G. 8im : The limited size of the carriages on the Kalka Simla
Railway permits of passengers taking only small packages into the com-
partment with them. For the convenience of the passengers themselves
bulky articles are required to be booked and carried in the luggage van,
and bedding is not usually required for journeys on the Kalka Simla Rail-
way. In the circumstances Government do not propose to alter the exist-
ing rules.
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LuceaGE RATES oN THE Karka SiMmra Rainway anp THE EasT INDIAN
RaiLway.

69. *Raja Raghunandan Prasad 8ingh : Will Government kindly
say what the luggage rate is on the Kalka Simla Railway and on the
Llast Indian Railway $

Mr. G. G. 8im : The information asked for is given in the coaching
tariffs of the respeetive railways, which are available to the public,

RepuctioN oF THE INLAND RATEs ON TELEGRAMS.

70. *Raja Raghunandan Prasad 8ingh : Do Government propose to
reduce at an carly date the inland telegram rutes ¥ If not, why not ¢

The Honourable 8ir Bhupendra Nath Mitra : No. As the Honour-
able Member is no doubt aware our estimates for the current year antici-
pate a loss of about Rs. 60,000 on the working of the Postal and Telegraph
Department, and we cannot afford to take any step which would add 1o
that loss.

NusBer or Binaris HoLDING King’s CoMMIssIONS IN THE INDIAN ARMY.

71. *Raja Raghunandan Prasad 8ingh : Will Goverament be pleased
to state the number of Bihari Iindus, Muhammadans and Christians, who
have been granted the King’s Commission in the Indian Army during the
last 4 years ?

Mr. E. Burdon : The number of Biharis, of the denomiations men-
tioned, who have been granted King’s commissions during the year 1921
10 1924 is as follows :

Hindu - .. 1.
Muhammadans .. .. None.
Christians .. .. None.

EvicTioN FROM THEIR QUARTERS OF THE STRIKERS OF THE BENGAL AND
Norra WEeSTERN RaiLway.

72. *Raja Raghunandan Prasad 8ingh: (a) Is it a fact that
the strikers of the Bengal and North Western Railway have been evieted
from their quarters with their children and womenfolk and forcibly driven
into the open streets { )

(b) If the answer to (@) is in the affirmative, will Government be
pleased to say whether this was done with the concurrence of the railway
authorities at Simla {

The Honourable 8ir Charles Innes : The answer to part (a) is in
the negative. Part (D) therefore does not arise,

Caper CoLLecEs AND Miuitary TrarniNeg Scmoors In INDIA,

73. *Raja Raghunandan Prasad 8ingh : How many cadet colleges
and military training schools are there in India f

Mr. E. Burdon : There is no military cadet college in Indin. The
only military school at present in existence is the * Prince of Wales’ Royal
Indian Military College ’’, Dehra Dun.
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It is also intended to open two schools, called the King (eorge's
Royal Indian Military Schools, for the sons of certuin categories of
* soldiers at Jhelum and Jullunder in September of this year. These
schools, however, are not Cadet Colleges.

ALLEGED DeatH FroM THIRST OF A RarLway PassengER AT NOWSHERA.

74. *Raja Ragbunandan Prasad B8ingh: (¢) Is it a fact that
a passenger who was travelling from Peshawar Cantonment became over-
powered with thirst on reaching Peshawar City and there was no Ohistie
or water carrier, and the poor man died of thirst at Nowshera station ?

(b) If the answer be in the affirmative, will Government be pleased
to suy what action they have taken in the matter to stop the future
recurrence of such incidents ?

Mr. G. G. Bim: (¢) and (b). Government have no information.
But since Peshawar City station is only 3 miles from the Cantonment Sta-
tion, the chance of a passenger becoming overpowered with thirst in this
short journey appears to be remote.

GRIEVANCES OF THE OLD AND PERMANENT TRADERS oF THr: KasauLt CANTON-
MENT.

75. *“Lala Duni Chand : 1. (¢) Is it & fact that on 14th September
1910, the residents of Sadar Bazar and Market Bazar, Kasauli Canton-
ment, had made a representation to the Cantonment Committee to the
effect that the proposed building of sheds near the Market was a menace
to the prosperity of the old and permanent traders of Kasauli and, on
this, they were assured that the sheds or stalls proposed to be built were
meant only for meat, egg and fowl sellers and petty vegetable sellers and
will not be allowed to be converted into regular shops for the sale of other
articles ?

() Is it true that, contrary to the undertaking given in 1910, the
Cantonment Commitiee not only built more stalls but converted several of
them into regular shops and, consequently, again a representation was
made to the Cantonment Committee against further ciacroachments upon
the rights of old and permanent traders of the Cantonment and for ihe
removal of the shops so built and on this the Cantonment Committee had
passed a resolution on 16th February 1923 agreeing not to build any more
stalls !

(¢) Is it true that again, contrary to the second undertaking given as
sbove stated, the Cantonment Committee hag built more stalls and ex-
tended the existing ones ?

2. (@) Is it a fact that the occupiers of the above stalls are only
such persons as go up to Kasauli during the wsummer for business
and do not contribute much to the taxes of the Cantonment, while the old
and permanent traders of Sadar, and Market Bazars constitute the main
source of income and prosperity of the Cantonment ¢

(b) If the facts, as given in parts 1 and 2 (a) above, are eorrect, will
the Government be pleased to state whether the building of stalls and
shops has injuriously affected the business of the old and permauent traders
of the Cantonment ; and, if so, are the Government prepared to take
adequate steps to redress the grievances of the said traders, and among
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other things to direct the Cantonment Committee to limit the use of these
stalls and shops only for the purposes of being used for selling meut; eggs, .
fowls, and vegetables as originally intended ?

Mr. E. Burdon : 1. (¢) The Government are informed that no such
undertaking as that referred to by the llonourable Member was given
by the Cantonment Committec in reply to the representation in question.

(b) As stated in part (a) no such undertaking was given by the
Cantonment Committee in 1910. In February 1923 the Committce, how-
ever, decided that no further building should be allowed to take place
in the Cantonment market.

(¢) No, Sir. Only the beef market has been re-built this ycar and
the mutton stalls have been removed and replaced by a properly eonstructed
building. '

2. (@) The answer is in the negative.

(b) Does not arise in view of my replies to the other parts. I would,
however, observe that it is not the policy of Government to interfere in
details of internal administration of cantonments.

Lala Duni Chand : Wjill Government be pleased to send for the
records to see if I am not in the right ?

Mr. E. Burdon : No, I do not think it would be desirable to do se.

I am perfectly satisfied with the report and the copies of the records which
1 have received.

Lala Duni Ohand : When I give an assurance that there are records
you should further satisfy yourself.

ErecrioNn or MEMBERS TO THE CANTONMENT Boarp, KasauLl

76. *Lala Duni Chand : (¢) Is it a fact that, under the new Can-
tonment Act, the privilege of election of members to the Cantonment
Board, Kasauli, has not been conferred upon the inhabitants of the Canton-
ment ?

() Do the Government contemplate introducing elections in the
said Cantonment ; and, if not, will the Government be pleased to state
reasons 1

(¢) Is it true that the entire house property in the Sadar and Market
Bazars and the major portion of the house property situated elsewhere
within the Cantonment limits belongs to Indians and, at present, there
is only one nominated Indian member out of the total strength of 8
members 1

(d) In case the Government may not be prepared to introduce elee-
tions, will the Government be prepared to increase the number of Indians
in the proportion of half and half 1

Mr. E. Burdon : (a) The civilian population of Kasauli is below
the level normally required to qualify it for an elected Board.

(b) No, 8ir, for the reason already given.

(¢) The entire house property in the Sadar and Market Bazars, ex-
cepting one shop, belongs to Indians. The Government of India are in-
formed, however, that the majority of the bungalows, including the Club,
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hotels, ete., in the cantonment belong to Europeans. The statement in
the concluding part of the question is correct except that the total strength
of members is 7 and not 8 as stated by the IHonourable Member, 4 mem-
bers are ex-officio.

(d) The maximum number of members who may be nominated to
the Kasauli Cantonment Board is three. Of these at present one is an
Indian. The question of increasing the Indian represcntation on the
Board is one for the Local Government to decide under the powers con-
ferred upon the Local Government by the Cantonments Act.

INCREASE OoF EXPENDITURE ON THE ALL-INDIA SERVICES.

77. *Diwan Bahadur M. Ramachandra Rao : Will the Government
be pleased to state the total annual increase of expenditure on each of
the All-India Services consequent upon the recommendations of the
Lee Commission on the Public Services as finally sanctioned by the
Secretary of State for India in Council ¢

The Honourable 8ir Basil Blackett : The information asked for is
being collected.

Diwan Bahadur M. Ramachandra Rao : May I know when that will
be available ¢ ‘

The Honourable 8ir Basil Blackett : I am afraid I have no idea. It
will obviously be somewhat difficult to collect and hypothetical When it is
received.

Mr. A. Rangaswami Iyengar : That is a matter of opinion.

Diwan Bahadur M. Ramachandra Rao : May I ask whether it wili
be availuble before the end of the Session ?

The Honourable 8ir Basil Blackett : I will do my best.

REORGANISATION OF THE INDIAN MEDICAL SERVICE.

78. *Diwan Bahadur M. Ramachandra Rao : Will the Government
be pleased to state whether the Secretary of State has passed auy
orders on the recommendations of the Leec Commission regarding the
reorganisation of the Indian Medical Service and to place such orders
on the table ¢

Mr. E. Burdon : The Secretary of State has not accepted the recom-
mendation of the Lee Commission that the medical needs of both the
British and Indian Armies in India should be provided for, in future, by
a Royal Army Medical Corps (India) which should absorb the Indian
Medical Service. He has agreed that the Indian Medical Service must
be retained essentially as a military service with its war reserve secured
by lending officers to the civil administration. The other recommenda-
tions of the Lee Commission and the proposals of the' Government of
India in regard to them are still under conmderatiop and the Govern-
ment are unable to lay the papers on the table at this stage.

Diwan Bahadur M. Ramachandra Rao: May T know whether this
House will have an opportunity of discussing this part of the recommenda-

tions of the Iice Commission { »
The Honourable 8ir Alexander Muddiman : 1f the Honourable Mem-
ber will table a Resolution he will have an opportunity of discussing it.
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Diwan Bahadur M. Ramachandra Rao : With reference to the state.
ment made by the Honourable Member that an opportunity would be avail-
ub!c to this House, amn I wrong in the impression that the Government will
bring forward a Resolution ¢

The Honourable Bir Alexander Muddiman : When did I make that
statement ?

Diwan Bahadur M. Ramachandra Rao : I thought during the course
of the proecedings to-day you said that you had received Iis Excellency’s
orders or something of the kind that the recommendations of the Lee
Commission. . . ..

The Honourable 8ir Alexander Muddiman : The Honourable Mem-
ber is mistnken and I was referring to the Reforms Inquiry Committee’s
Report.

Mr. A. Rangaswami Iyengar : May I know whether the Government
propose to put down a motion in respect of the Medical Serviees similar to
the one which they put down in respect of the all-India Civil Services,
that they approve of the decision of the Secretary of State,

The Honourable 8ir Alexander Muddiman : So far as I recolleet it
was included in the Resolution that was moved on the Lee Commission’s

Report. ,
Mr. A. Rangaswami Iyengar : That is so.

The Honourable 8ir Alexander Muddiman : I do not propose to put
down any further Resolution.

Diwan Bahadur M. Ramachandra Rao : May I know whether the
orders of the Seerctary of State will be laid on the table ?

Mr. E. Burdon : T have already answercd that question,

Diwan Bahadur M. Ramachandra Rao : How am I to frame a
Resolution if T do not know the orders of the Secretary of State in Council ?

The Honourable 8ir Alexander Muddiman : I dare say if you consult
Mr. Burdon you will he able to do so.

Diwan Bahadur M. Ramachandra Rao: I do not want to consult
Mr. Burdon privately, bnt I wish to ask, in order to enable me to frame a
Resolution on the subject, whether Mr. Burdon will lay on the table the
express orders of the Seeretary of State in Council in this matter.

Mr. E. Burdon : | have already said that the Government of India
are unable to lay any papers on the table at this stage. The correspondence

in still proceeding.
Diwan Bahadur M. Ramachandrs Rno: May T know whether the
N matter has reached a stage when you can definitely
12 woon, say what the orders of the Government of India
and the Secretary of State are !

Mr, E. Burdon : No, Sir,
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Diwan Bahadur M. Ramachandra Rao : When these orders take a
definite forin, may I know whether it will be possible for Government to
publish the orders in order to enable us to put down a Resolution 1

Mr. E Burdon : That is a hypothetical question to which I am not
prepared to give an answer.

Diwan Bahadur M. Ramachandra Rao : May I know whether it is
the intention of the Secretary of State that before he gives effect to these
orders an opportunity will be given to this House to discuss these pro-
posals or his conclusions ?

Mx. E. Burdon : I do not know, Sir.

Diwan Bahadur M. Ramachandra Rao : Will the Government make
-a representation to the Secretary of State that his conclusions should not
be given effect to until we have had an opportunity of saying what we
have to say on his conclusions seeing that they are a deviation from the Lee
Commission’s recommendations {

Mr. E. Burdon : That is a question of such a nature that it would be
proper to give notice of it.

UNSTARRED QUESTIONS AND ANSWERS.

Cownomnon oF THE BREAK 1N SERVICE OF BABU AMIR AL1, LATE CLERK OF TEE
PosTAL DEPARTMENT.

1. Mr, B. Badiq Hasan : Are thé Government aware :

(a) that Babu Amir Ali, clerk, serving in the Postal Department
in Ambala Head Office, was dismissed from service after serving the
Department for about 13 years on 29th September 1906 on account of his
being involved in a private case ?

(b) that after his dismissal he applied to the Postmaster General,
Punjab, to get permission for securing a job in any of the Government
offices 1

"(¢) that permission being granted he was taken on Rs. 15 per mensem
by the Inspector General, R. M. 8., on 4th December 1907, after 14 months
break of service and that he is still serving in the Department ?

(d) that the break of 14 months in his service is likely to bar his
right to pension {

2. If the answer to the above is in the affirmative, will Government

be pleased to consider his case and treat the above-mentioned break of
service as leave without pay so that he may become eligible for pension ¢

The Honourable 8ir Bhupendra Nath Mitra : 1. The case of M. Amir

Ali had not been brought to the notice of Government but inquiries made

as a result of the Honourable Member’s question now raised have elicited

the following information :

(¢) M. Amir Ali was not dismissed but his services were dispensed
with from the 26th September 1906 for implication in a case
of alleged cheating in which the Magistrate bound him over
to be of good behaviour.
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(b) Yes, he obtained permission in November 1907,

(¢) He was taken as an unpaid probationer on the 4th December
1907 and his continuous officiating service began from the 3rd
January 1908. He was made permanent from the 1st March
1908,

(d) Yes, the break was actually for 1 year 3 months and 9 days.

2. In September 1923, M. Amir Ali submitted a petition to the
Director General praying that his past service in the Post Office be allowed
to count towards pension. His prayer was rejected on the ground that
he was given a fresh start in the Department as a matter of grace.

APPEAL OF AEMED ALl, SUB-POSTMASTER, DODARWAZA PoST OFFICE, SIALKOT.

2. Mr. B. 8adiq Hasan : (a) Is it a fact that the appeal of Ahmed
Ali, Sub-Postmaster, Dodarwaza Post Office, Sialkot, was dismissed by the
Director General, Posts and Telegraphs, because it was alleged to be time-
barred 1

(b) Is it also a fact that the final orders in his case were passed by
the Postmaster General, Punjab, on 11th April 1921 and not on 5th
January 1920 ¢

(¢) If it is a fact, then are the Government prepared to reconsider
his appeal 1

L]

The Honourable Bir Bhupendra Nath Mitra : (a) Yes.

(b) The orders passed on the 5th January 1920 were the final orders
on the appeal against dismissal,

(e) Does not arise.

PERCENTAGE OF INDIANS 1IN THE IMPERIAL PoLice SERVICE,

3. Khan Bahadur Ghulam Bari: (¢) What is the percentage of
Indians in the Indian Imperial Police in the different provinces of India ?

(b) At what periodical rate is the present percentage proposed to be
raised to 50 per cent. in accordance with the recommendation of Lee

Commission ?

" The Honourable 8ir Alexander Muddiman : (a) A statement giving
the information asked for is laid on the table.

(b) The Lee Commission recommended a 50 : 50 rate of recruitment
in future. This has been accepted. I am unable, however, to state with
accuracy the period at the end of which this rate of recruitment will give
a 50 : 50 cadre in each province. The Lee Commission anticipated that a
60 : 50 cadre would be attained, taking all the provinces together, in at

most 25 years. '
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Statiment aMwiny'ﬁe percentage of Indiana in the Indian (Imperial) Police Service on the Ist
January 1925.

Actual strength Percentage of
Province. on lst Januaty | No. of Indians. column (3) to
1925, column (2).
1 2 3 ¢
Madres .. e . . Bl. 8 2.9
Bombay “ . . 86 10 11-6
. . 107 - 137 I2:1
United Provinces ‘e - 108 - 12° 11:1
Punjub NS e . 120 20 16-4
Burma .. s . . 84 12 14-2
Bilinr and -Orissa .. . 58 '] 16-5
Central Provincea ve . 54 8 148 -
Assam .., “ .. . 27 8 22.2
TotAL .. 725 08 13:3

" INDIANIZATION OF THE VARIOUS BERVICES.

4, Khen Bahadur Ghulam Bari: Will the Government please
lay‘on the'table a tabular statement showing how much Indianization they
have done in the various departments this year after the introduetion of the
Liee’ Commission ‘recommendations ¥ .

" The Honourable 8ir Alexander Muddiman : The recommeridation in
Chapter V v# the Lee Report have in regard to Indianizition been generally
nccepted by Ilis Majesty’s Government, and thou[%h the rules under section
H6JB of the Government of India Act, to give effect to them have not yet
.cen made, the percentages recommended arc in fact being observed when
reeruitmént-is made. Since, however, a year’s recruitment has not yet taken
plid g, it 1s hot possible to show the effect of the recommendations in a tabular
forn

1 Jay on the table notes showing the position in regard to each service.

. ) .

1. Indan Civil: Service—The recommendations of the Tee Clommission are being
taken int6 necount in making this year's recruitment to the Indiun Civil Service.

9. Indian Police Serviee—Steps have been taken to sceure a 50 : 50 ratio of
Enropean and Indian reeruits heginning with reervitment for 1945,

3. Indian Forést Bervipe—In 'mmiit':ni:,;'fnr this bervice for the enrtent yoar the
ratio reeommended by the Commission has been adopted and four Indians out of five
recruits have been sclected in India. . )

4, Indian Sereice of Engineers—The rommmnﬁdntit_nl!l' ‘of thé Lee C mniisiib'n'.are_
being taken into nccount in working this year’s recruitinent to the Tndiat Nervice of
Engineers in Mudrus and Assam and in the Trrigntion Brunch in the other Provineps.
Roctuitment to the Indian Bervice bf Engincers in the Buildings’ und "Roads Branch in
provinces other thun Madras and Assam has been suspended.

5. Indian Agricultural Service—Indian Veterinary Scrvice—Indian Educational
Services—Receruitment by the Socrotary of Stato has been stopped.

¢. Indian Medical Sereice.—No finu) orders have yet been issusd on the rocom-
mendations of the Loe Connuission regarding this serviee, o o

7. Political Department vf the Governmeht of India.~The Government of India
ure already recrniting Indidus at u Ligher pereentage (30) thun that recommendod by
the Commnission (23).

L78LA » '
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8. Imperial Customs Service—Out of every throe vaeancies only one is filled in
Fnglind and the remaining two mre filled in India hy competitive examination which
is open only to statutory natives of India, the rules for ¢xumination being the samo as
thqse for the Indian Audit and Accounts Scrvice, In accordance with this praetice,
this year one probationer was recruited from England and two in Indin as the result
of the examination held in December last.

Y. Superior Tclegraph Engineering and IWircloss Branch—No new recruitment haa
been made to the Buperior Teiegm h Engincering and Wircless Branch since the pub-
lication of the Lee Comuuission’s Report. Tho proportion rescommended in the Report
will be adhered to in making future recruitment.

10. Stgte Railways.—Qovernment have aceepted the policy of recruitment as laid

down in paragraph 42 (d) of the Lec Commission’s Report so fur as Btate Railways
&re concerned and are taking stops accordingly. .

11.' Indian Audit and Aocounts Service.—S8ince 1920 appointments to the serviea
are ordinarily made by competitive examination in Iudia at which only statutery natives
of India are eligible to appear.

12. Mint and Assay Department.—The existing position was explained in the state
ment laid on tho table by Bir Maleolm Halley in the Legislative Assembly om the 25th
March 1924 (page 2182-of the Legislative Assembly Dcbates, Volume IV, No. 38).

13, Military Accounis Dcpartment.—Recruitment by the Becretary of State was
stopped in 1923 and direet appointments to the Departinont are now made by com-
potitive examination at which only natives of India are eligible to appear.

" 14, Archaeological Department and Zoological Survey of India.—In the Archacolo-
fica.l Department two appointmoents were made this yonr, both of which were filled by
ndisns,

' Bimilarly two appointments were made to the Zoological Burvey of Indin one
of ‘which was filled by an Indian and one by a Europcan.

. 15. Burvey of India.—Proposals aro under consideration for the progressive Indiani-
zation of Class I of the Burvey of Indin in common with other public services.

16. Mines Dopariment.—All appointments to this Department are made by the
Government of India who advertise the vaeancies in Indin in the first instance. Reeruit-
ment in England is only made whea suitable eandidates are not available here, One
i}r}di&q was appointed in May 1924 and it has becn decided to appoint another Indian

is year.

17. Meteorological Service—1It is the declared policy of the Govornment of India
to recrult Indians to this service whenever men possessing the requisite qualifieations
are availoble. An Indian has recently been recruited im a vacancy ocaused by the

retirement of a Europoan officer. The present strangth of Indiaus and Europeans in
the service is 5 and 3, respectively.

18. Geolngical Survey of India—Recruitment by the Bocrotary of State has been
stopped, with offcet from the current year. No appointments have yet been made by

the G‘L A ﬁlgg:t of Imlm under the revised procedure. Ome Indian was appointed in

2o
CeNTRAL GOVERNMENT BuiLpiNes 1N CALCUTTA AND BENGAL.

5. Mr. B.Das: () Will Government be pleased to state the value
of buildings and land which the Central Government vacated in Calcutta
and Bengal when they transferred their capital to Delhi {

(b) What portion of that property is still in the use of the Central

Government and what portion has been transferred to the Government
of Bengal ¢ .

(c) Did the Government of Bengal make any payment to the Central
Government for this transfer 1

. The Honourable Sir Bhupendra Nath Mitra : (¢) On the transfer of
the headquarters oftthe Government of India from Caleutta to Delhi, the
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following properties were vacated by the Government of India and handed

over to the Government of Bengal :—
Value of building

Name of building, idcluding walue of land.
Re.
1. Vioerogal Estate, Calcutts .. .. .. 97.42,305
2. No. 6 Dacres Lane e e ve e 2,00,656
3. Residence of the late Accountant General, 42,329

i Eastern Bongal and Assam, Dacca.

In addition to the above, certain portions of the following buildings were
vacated. They were not, however, handed over to the Government of
Bengal

Value of building

Narme of bullding: including valus of land.
Re.
1. Impsrial Secrotariat Building .. - 16,25 47T
3. Council House Stre.t Secietariut Building 21,317,720

(b) With the exception of the buildings referred to in (a) no building
was made over by the Government of India to the Governmeént of Bengal.
Of the buildings which were partly vacated ati the time of the transfer of
the capital to Delhi—

(¢) about 22 per cent. of the floor area of the Imperial Secretariat
Building is at present temporarily occupied by Provin-
cial Offices, the rest being occupitd by Imperial Offices.

(#4) 16 per cent. of the floor area of the Council Iouse Street
Building is at present temporarily occupied by the Adminis-
trator General, Bengal, who is under the Local Government,
the rest being occupied by offices under the Central Govern-
ment.

(¢) The properties which were transferred to the Bengsal Governs
ment, vide reply to part (a), were transferred free of cost.

GRANTS FoR THE DEVELOPMENT OF Roaps 1N Provinciat CAprraLs.

6. Mr. B. Das: (a) Is it a fact that the Government of India
granted the sum of Rs. 50,000 for the development of roads in Bombay
city ! .

(b) Do the Central Government make similar donations to capital
cities of the Provinces for development of roads 1

Mr. J. W. Bhore : The reply to both parts of the question is in the
negative,

ADvisory BoARrDp OoN THE BENGAL Nacrur RarLwav.

7. Mr. B. Das : (a) Will Government bé pleased to inform the
ITouse of the names of members of the Advisory Board of the Bengul

Nugpur Railway 1 -
(b) How many of these are Oriyas?
L78LA - b2
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" (¢) In view of the fact that the Bengal Nagpur Railway extends all
over Orissa, are Government prepared ‘to' direct the Agent of the Bengal

Nagpur Railway to reserve always two scats on this Boa¥d for represchtd-
tives of the Oriya people 1

Mr. G. G. 8im : A Local Advisory Committee has not yet been
formed on-the Bengal Nagpur Railway. When a Committee is Tormed the

questign ramcd by the Honourable Member will no doubt recmw. mnsldera-
tion. o

»

ARRANGEMENTS FOR INDIAN REFRESHMENTS ON LONG DISTANCE TRAINS.

- 8, M B. Dag: (a) How many long distance trains have so far
heen provided > with : arrangements: for provlding dndianr refreshments
besides the 9 trains mentioned in answer to question No. 161 of thc 218t
Yebruary 1924 1

T(%) "Will Government be pleased to lay on the table an up-to-date
statement showing the long distance trains that have been provided
with arrangements for Indian refreshments t

(¢) Do 'Government propose  to direct Railways which have not

introduced such practice to have them infroduced “for the ‘comfort of
thq Igdian travelling pubhc 1

“Mr. & Q. 8im : (¢) and (b). A statement giving the information
regardig arrangements . for. providing Indian refreshments on tmms 18
laid on the table.

-"(¢) Government consider that this is a matter which can be 1eft to
the discretion of the Railways. I may mention that the Great Indian
Peninsula Railway, with the concurrence of the Loeal Adv;scry Commit’ee,
have recently had to discontinue the experiment of running 4 refreshment
car for intermediate and third class passengers -on their Delhi cervice as
it was found that only a very smnll 'numhef of pamngers book advantage
of the facrhty

Statement showing rofreshment arrangements for Indiana on traing on railwa .

Nortk Western' Railway.~Bogie DM“EY Cars for 97 Trdidn Passeng rs nniv '

il:hnduu and Muhammadans) Tun by.No. 13 Up and 18 Dpwn Piidsengor ‘tradims. ot woon
ore and Delhi.

Jodhpur Kailway—Hindu refroshment cara for Hindus run om 3 Up anﬂ 4 Down
and 2 Down and 1 Up between Hydermbad and Mitwar Rallway Junetion.”” On Deguna

garh section travelling vnudqr in m;mnputnont ou.¥3- ¥p wndr44 Down and
2:3%;: and 30 Down, | . »

Bambay, Baroda and Central India lewny—
. : * Broav GavgE.

Two_compartments each for Hindud 'ard Muhammadens set apart on 19 Dmm
and 20 Up, Delhj Express, bewween 'Bomlmy and Kotah aud on 3 Down and -i Up,
Ezpmu ‘Traius, - between: Bombay and Viramgami. , =1 i PR

M=TrE GAUGE.

A dining ear for Hindus and Muhammadans is run on passenger f:r.nna Nos. 46
Down and 49 Up betwreen Mohsaurg and, Wadhwaw . . ro waeooy

](mfms and Souﬂwm Mahratta Radway—Refreshnwnt mmp.trtmcnts am run
on— A I [ LT

Nos. 15 & 16, Passenger trains Bctmcn Madras nad
Nos, 23 & “4 Express traing Bangalore City, . -

Nos. 31 & 10, Passenger tiain,-between Mudrus and Vizagapatam.



QUESTIONS AND ANSWERS. ol

Nos. 1 & 2, Mails, between Bangalore City and Roona.
Noa, 8 & 4, ﬂusaenger tmms, between Bangalore City. and Poona.
]t is, also propowd to run a similir service on Nos. 67 & 68 assenger trainem
between Quntakal and Bangnlore City, shortly. ' P ¢ ’

South Indian Railway.—Refreshment compartments' of ‘one tyb«r fot all nationalities
are run on Nos. 3 and 4, Rameswaram Expresa Trains between Madras and Dhanushkodi
and Nos. 5 and 6 Trivandrumn Express tmains. betwoecn Mudyua p,nd Bheucottah, -

Kast Indian Railway~~On the Oudh and Rohzlklmnd Railvfay soctwn 8 third class
compurtment is reserved on—

5 Up - }Mmmng o .,

6 Down § Mogalserai to Sa,ha.ranpur
- ; ggwn } Lucknow to Delhi. ”
;g gfwh } Lm'a'l\mtliﬁ t‘o L'{oghh'.ls-era:i ma Loop
) 501 ggwn } Ali'snrh to Bs'lreilly. ..
AL . } Delhi to Moradabad.
%g gﬁwn } .;Il:ai;ni;ﬁd to Fs';abdd via Pnrt;livgarh.

Great Indian Peainsula Roilway-—A cevhpartment is ‘aiotted ‘'on Poonn Mail and
Expr(-s; Traing for vending tea, coffeo, fruit an.d Indian swecfineats,

1 AR SRR SR YR v 4 L
PROVISIOI 01? INTERMEDIATE Cmss WMTING Roous AT CU'rmcx

9. Mr, B. Du.l (a) Are Gove,rnment aware that there i8 no inter-
medinte class waiting room provided for men or women at tlw (,ulrad:
railway station of the Bengal Nagpur Railway 1

. ..(b) Is it net .a fact that the.station is situated about thrr_e nulvs
from the residential quarters of the town 1

(¢) Will Government direct the Bengal Nagpur leway to prnvide
an intermediate class -waiting room for both men and women at that
gtation ¥ | | C ;

{d) lel Government also be pleased to. (ln-ect the Rallway to
provide a third class waiting room for women passengers at that station 1

Mr. G. G. Bita : Whether facilities of this kind are justified by th’e
traffic of any. particular station is necessarily a question ow which the
Railway Administration is in the, best position to judge. A cgpy of the
question and answer will be sent to the Agent. )

Rxvision or THE PAy oF VETERINARY ASSISTANTS OF THE ARMY REMOUNT
Dn:rm'rm'r

.10, Khan Bai:a.dur ﬁa.khdum(bl)yeddltajm; SBa.khghd KSha.h Wiih
reference to the ';ep]v given, to parts and (i) of Sardar Kartar Singh's
u;fﬁtfrrod question No, 240, on the 27th May 1924 regarding the revision
of the pay of Vetermary Assistants of the Army Remount Departmens
that the..guestion of revision of .the pay of Veterinary Assistants was

under consideration of the Government : )
(1) Will the Government be plea‘sed to state what progress has
up to this time been made and how long will it take to give

necessary relief to the Veterinary Assistayts of the Army
Remount Department 1
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{Z) Do the Government intend to allow the proposed increments
of pay to be effected from the date of submission of the
memorial of their grievances by the staff of the Veterinary
Assistant Surgeons working under the Army Remount
Department ¢

Mr. E. Burdon : (1) The Government of India have since sanetioned
the revision of the rates of pay of the Veterinary subordinates of the Army
Remount Depattment. The new rates of pay which are given in A. I. (1.)
No. 624 of 1925, a copy of which is ity the Library, are in line with those
authorized for subordinates of the Civil Veterinary Department and the
Indian Army Veterinary Corps.

(2) In accordance with existing regulations, the revised rates of pay
have effect from the 30th June 1925, the date on which Government
orders were issued. The Government of India regret that they see no
sufficient reason for giving restrospective effeet to this measure.

NominaTeEp MeMpeRs OF CANTONMENT BOARDS, ‘

11. Haji Wajihuddin: 1. Are the Government aware that the
provisions of section 19 of the Cantonment Act, 1924, have not been
followed by nominated ez-officito members in the Ambala Cantonment ¢

2. Is it a fact that the non-official members of the Ambala Canton-
ment Board .raised an objection to the legality of a fresh nominaticn in
the absence of compliance with the provisions of the section quoted above
on the part-of an out-going nominated member 1

3. Is it a fact that one Major Gardner was allowed by the President,
(‘antonment Board, Ambala, to sit on the Cantonment Board in place of
Colonel Phillips though the latter had not resigned his post in terms of the
section quoted above 1

4, Is it a fact-that the non-official members, therefore, requested the
President to obtain a ruling from the Government of India whether the
provisions of section 19 were not intended to be applied in the case of
nominated members 1

5. Is it a fact that this reference has been intercepted by the Command
who has directed the President that the procedure of resignation laid down
in section 19 need not be followed in the case of offieial members ¢

6. Are the Government aware that the non-official members of the
Cantonment Board considered this ruling of the Command as entirely
opposed to the true interpretation of the section and they protested against
tge tendency of the Northern Command to override law by executive
instructions and not to allow the reference to reach the Government ?
If so, will the Government be pleased to take necessary action in the matter?

' _Mr. E. Burdon: 1. I presume that the Honourable Member means
‘‘ Nominated Members ’’. There is no such thing as a nominated ez-officio
member. S e

' 2 to 6. I am making il.'lqui'l‘i(‘.ﬂ into the matter and will communicate
the result to the Ilopourable Membgr ag early gs possible. '
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Grant or Meror ALLowaNnces To ExEcUTIVE OFFICERS IN CANTONMENTS,

_ 12, Haji Wajihuddin : 1. Are the Government aware that a motor:
allowance is being paid from the Cantonment Fund to the Executive Ofticers
in many cantonments

2. Is it a fact that in the opinion of several Cantonment Boards the
grant of this motor allowance to an Executive Officer from the Canton-
nment Fund is mot permissible when the salary of the Executive Officeris.
paid from the Imperial Fund 1

3. Is it a fact that the All-India Cantonments’ Association has made
a representation to the Government that the motor allowance shonld be
paid to the Executive Officers from the Imperial Fund ' If so, what
action has been taken by the Government on the said representation 1

4. Have the Government taken any legal opinion on-the subject t

Mr. E. Burdon : 1. Yes, Sir.

2. Government are not aware of this,

3. The answer is in the negative. The latter part of the question:
does not arise.. )

4. The answer is in the affirmative.

REJEOTION 0¥ OERTAIN. NON-OFFiCIAL PROPOSALS BY THR AMBALA CANTONMENT
Boarbp.

13. Haji Wajihuddin : Is it a fact that the following three proposals
have been rejected by the sheer weight of the official majority in the
Ambala Cantonment Board against the united non-official opinion. :

(a) pertaining to the appointment of a sub-committee to consider
possible retrenchment in the Cantonment Board establish-
ment ;.

(b) pertaining to the appointment of a sub-committee to consider
steps necessary to safeguard ballot papers of elections against
possible abuse and tampering as has been held by the Addi-
tional Magistrate of Ambala to have taken place in the
recent elections at Ambala ;

i . (¢) about the construction of a verandah in front of Lala Behari

Lal’s buildings on the land already leased to him 1

Mr. E. Burdon : The Honourable Member has been misinformed.
Only one of the three proposals was rejected, and that not, as he suggests,
by the sheer weight of the official majerity. . . -

OrrFicialL. Masoriries ON CANTONMENT BoOARDS.

14. Haji Wajihuddin : 1. Is it a fact that the main reason for pro-
viding an official majority in the constitution of Cantonment Boards was
to protect military interests and not to oppose proposals for more econo-
mical and efficient conduct of cantonment affairs 1

9. s it & fact that the tendency to frustrate non-official proposals by
the official members is being encouraged by the Northern Command

that eflact in the concluding portion of their letter Nq. 26801 1/1Q.4, d&fé&
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the 5th May 1925 * Will the Government under the circumstances be
pleased to take steps to better regulate the use of the official majority on
Cantonment Boards ¢

Mr. E. Burdon : 1. The answer is in the affirmative,.

2. The answer to the first part is in the negative, The latter part
does not accordingly arise. ' C

Duries or Non-orriciaL VicE-PRESIDENTS OF CANTONMENT BoOARDS.

15. Haji Wajihuddin : 1. Will the Government be pleased to state
if the non-official Vice<Presidents have ever presided over any meetings of
the Cantonment Board in any cantonment, under the provisions of sectitn
23 of the Cantonment Act since the constitution of the elected hoards t
3f 50, in which cantonments and how many times {

2. Is it a fact that instructions have been issued from Districts or
Commands that as far as Possible no opportunity should be given to allow
a non-official Vice-President to preside over a meeting of the Cantonnlcxlt
Board under the section quoted above f

8. Are the Government prepared to issue instructions caleulated to
bring about a wide application of section 22 (2) and 23 in'a" spu'lt of
mutual confidence and co-operation ¢

Mr. B. Burdon : I am making inquiries into the matter and will let
the Honourable Mémber know the result as soon as possible.

DUTIEB oF Non-0oFrFic1AL VICE-PRESIDENTS OF CANTONMENT BoOARDSE.

16. Haji Wajihuddin : 1. Will the Government be pleaaed to state
in how many cantonments powers have been delegated to non-officidl Vice-
-Presidents under section 22 (2) of the Cantonment Act, and if so, what ¢

2. If the reply to the above question be in the affirmative and if such
delegation may have taken place in a negligible nuniber of cantonments,
.are’'the Goyernment prepared to issue instructions pointing out the
desirability of a closer associatian of Vice-P’vesidents with the cantonment
administration, as is contemplated by the provisions of the section referred
to above t

Mr. E. Burdon : T am making inquiries into the matter and will let
the Ilonourable Member know the-result as soon as possible. e

ReJECTION BY THE PRESIDENT, AMBALA CANTONMENT BOARD, OF PROPOSALS
. SENT BY MEMBERS FOR CONSIDERATION BY THE BOARD

17. Haji Wajihuddin : 1. Is it a fact that the Premdent Ambala
Cantonment Board, has expressed the view that under section 22 (a), he
has the power to reject any proposal sent by % member of the Ca.ntonment,_
Board. for copsideration by the Board t,

. 2. 1s it a fact that this view has been challenged by the non-official
members who think that under the terms of the section quoted above, il
President has no nower to determine the nature of business coming before
the Board and that the section only empowers the President to carry ow
such Tusiness according to certain rules of conduect to bc. laid down by
the Captomment Board §
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3. Is it a fact that as a result of the difference of opinion bc!ween 1he
cfficial and non-official members, the Cantonment Board -decided to obitain
& definite ruling about the interpretation of section 22 (a) from the Govern-
ment of India {

4. Are the Government aware that this reference was intercepted by
the Northern Command which informed the President of the Cantonment
Board, Ambala, in its letter No. 26801|1|Q.4, dated the 6th May 1925, that
in the opinion of the Command, the President should have the power of
1cjecting proposals of the members of the Cantonment Board 1

H. Is it a fact that this attempt of the Northern Command to over-
ride the provisions of the Cantonment Act by executive jnstructions of the
above type is deeply resented by the non-ofticial members of the Caaton-
ment Board and the All-India Cantonments’ Association {

6. Will the Government under the circumstances undertake fo inquire
and to do the needful in the matter !

Mr. E. Burdon: 1 to 4. The facts are as stated by the Honourable
Member. C ' ‘

5. There was no attempt by the Northern Command to issue exeeutive
instractions in the matter. As the Honourahle Member has himseif
indicated in part 4 of his questjon, the Northern Command merely ex-
pressed its opinion. If the Board was dissatisfied with that opinion it
could say so and repeat its demand that the point should be referred to
Government for a ruling.

6. The Govermment of India will consider whether any further action
can usefully be taken.

OrriciaL MeuBERs oF CANTONMENT Boawrbs.

18. Haji Wajihuddin : 1. Isit a fact that in circular letter No. 20136-
1-A.D., dated the 19th November 1924, the Government of India has hjd
down that under the provisions of section 14 of the Cantonments Act, 1924,
the names of the ex-officio members must be gazetted before they can sit on
the Cantonment Board ¥

2, Is it a fact that this procedure is not followed in the Cantonmant
Board, of Ambala and the view of the official members of that Board is
that the circular quoted above has been nullified by the recent amendment
of section 14 of the Cantonments Act, 1924 {

3. Is it u fact that the non-official members. of that Board consider
that the amendment has not in any way affected the cireular quoted.above
and hold that even under the amended section the. gazetting of the names
of official members is absolutely necessary 1

4, Is it a fact that a, reference has been made to the Government of
indis by the Cantonment Authority, Ambala, on the subject f If s0,
will the Government be pleased to state if this reference has been received
by them 1 If so, what orders have been passed thereon 1

5, Will the Government be pleased, in the meanwhile, to instruct the
Cantopment. Ai;hoﬂty, Ambala, not to depart from the circular quoted

above 1
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Mr. E. Bardon : The facts are, in general, as stated by the Honoura-
ble Member. The correet interpretation of seetion 14 of the Cantonments:
Act, 1924, as amended by section 3 of the Cantonments (Amendment) Act,,
1925, has now been clearly indicated in Army Department letter No.
29136[2 (A.D.), dated the 12th June 1925, a copy of which I will send
to the Ionourable Member.

NoMINATED MEMBERS 0F CANTONMENT BOARDS.

19. Haji Wajihuddin : 1. Are the Government aware that in the
nceting of the Ambala Cantonment Board held on the 1st
April 1925, one Major Saheb was allowed by the President ta sit on the
Committee though his name had not been gazetted in the Punjab Gazette
us a member of the Cantonment Board on that date ?

2. Is it a fact that on the protest of the non-official members. against
the above action of the President, it was decided to refer the matter to
the Government of India as to whether under section 14, Camtonments Act,.
1924, it was necessary that the name of a nominated member be gazetted
in the Local Gazette before he could sit on a Cantonment Board ¥

3. Is it a fact that on such a reference being made, the Northern
Command not only did not forward it to the Government of India but gave
a ruling that the telegraphic consent of the Local Government to such a
nomination was sufficient and there was no necessity for the actual appear-
ing of the name in the Local Gazette to validate the sitting of such menilicr
in a meeting of the Cantonment Board

4. Is it a fact that the non-official members of the Ambala Cantonment
Board regard this ruling of the Command as entirely opposed to the mean-
ing and spirit of section 14 and also to the Government of lndia Circular
No. 29136-1-A.D., dated the 19th November 1924 ¢+ Will the Government
in view of the above facts and to avoid bitter feelings be pleased to take:
necessary action to prevent the Command from frustrating the provisions.
of law by executive instructions !

Mr. E. Burdon : I am making inquiries and will let the Ionourable
Member know the result as carly as possible.

RerunD To THE AMBALA CANTONMENT FUND OF MONEY SPENT FROM THAT
Funp oN SaNiTATION FOR INDIAN TROOPS AT AMBALA.

20. Haji Wajihuddin : (1) Are the Governwent aware that in the:
meeting of the Cantonment Board, Ambala, held on the 27th May 1925,
there was a non-official proposal to request the Government to refund to
the Cantonment Fund all the money spent in the past from that fund on
the sanitation of the Indian troops at Ambala 1

_ (2) Do the Government know that 4t has been held that the expendi-
ture incurred on the sanitation of the Indian troops im Ambala from the
Cantonment Fund was an illegal eharge and that it should have been

met from the military budget 1

(3) Are the Government awarc that the non-official proposal to claim
the refund of the amount thus illegally spent is due to the increased demand
of money by the Government for water supplied to the civil population in
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(4) Is it a fact that the intention is to set up an independent water
works of the Cantonment Board with the amount that will thus be re-
covered from the Government ¢

(5) Are the Government prepared to refund the amount wunder
reference to the Ambala Cantonment Board on considerations of fairnesa
and also in view of the laudable object for which the amount when re-
covered is proposed to be spent 1

(6) Is it a fact that the amount due to the Cantonment Board under
this head will be sufficient to meet the cost of water works 1

{7) If the Gov‘prn.ment do not propose to refund the amount at
present, are they prepared to direct that, to compensate the Cantonment
Bloard for this heavy loss, no charge be made from the Cantonment Fund
for water supplied to the eivil population until the amount is paid §

Mr. E. Burdon: (1) Yes.

(2) I presume the Honourable Member is referring to the éxpenditure
incurred from the Ambala Cantonment Fund on the sanitation of the Indian
troops stationed in the cantonment before the introduetion of the Canton-
ments Act, 1924, Government are not aware that such expenditure has
been held to be illegal.

(3) Government have lecarned that the non-official proposal referred
to in part 1 arose out of the Military Engineer Services having preferred
higher charges on account of water supplied to the civil population of the
cantonment,

(4) T understand that a non-official resolution to this effect was consi-
dered by the Board and that no decision was reached, '

(5) No.

(6) I am informed that no estimate of the cost of such water works has
been prepared.

(7) The answer is in the negative.

Orricial MEMBERS oF CANTONMENT BoaRrDS,

'21. Haji Wajihuddin : (1) Is it a fact that in several cantonments,
notably in Ambala, military officers have been treated as members of ihe
Cantorment Board, though their names have not been gazetted before-

hand !

(2) To what extent is it true that the one plea nrged by the official
members in such cases is that even if the new member is not fully qualified,
the proceedings of the Cantonment Board will not be vitiated by his sitting
uander section 55 of the Cantonment Act ?

(3) Tsit a fact that the inclusion of such unauthorised members in the
Cantonment Board altered the character of several decisions of the Canton-
ment Board 1

'(4) Will the Government issue a circular pointing out that any resolu-
tions carried with the support of persons who are not valid members -of
the Cantonment Board under the Act shall be null and void ¢

Mr. E. Burdon : (1) The Commanding Officer, Health Officer and
Exeoutive Engineer of a cantonment automatically become megpbers of the
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Cantoniment Board on assuming their official ‘appointments, and their
-appointment to the Board ddés not require flotification.

The appointments of military officers nominated unél'g,'r scction 14, sub-
section (1), clause (¢) of the Cdnutonments Act must be gazetted under sub-
section (2).

(2) Unless the Honourable Member can furnish me with details
showing what officers are alleged to have urged this plea, and to whoui,
‘and on what occasions, it is impossible for me to answer his question.
Scection 55 of the Act is, however, quite clear.

(8) @Goveriment are not, so far, awafe 'of any pnauthorized members
kaving been included in (Jantonment Boards.

(4) The afswer is in the negative. I wonld invite the Honourable
Member to study carefully the provisions of section 55.

ASSISTANT HeArrs OFricErs IN CANTONMENTS.

09, Haji Wajihuddin: (1) Are the Government aware that under
section 2 of the Cantonments Act, 1924, Assistant Health Qfficers in canton-
ments are appointed by the Officers Commanding the Districts §

(2) Is it a fact that such appointments are often made without the
knowledge of and consultation with the Cdntdnrment Boards eoncerned ¢

(3) Is it a fact that owing to the Ctntoriment Boards having no hapd
in such afppointments, they have not been able to tackle health problems
in a satisfactory manner f

(4) Are the Government aware that in civil towns the appointr ent of
'Assistant Health Officers is vested in the Municipal Boards ¢oncerned §

(5) Do the Government realize that under the exfsting circumstances
while the Cantonment Board is responsible for the maintenance of condi-
tions of proper sanitation and hedlth in a cantodmént, it has no control
over the appointment and removal of the Health Officer who is the executive
agent of the Board in sueh matters !

(6) Are the Government prepared to direct that jn future the appoint-
ment and removal of an Assistant Health Officer be madg by the Qfficer
Commanding the District on the recomméndation of the Cantonment
Board concerned |

Mr. E. Burdon : Government are aware of the statutory position
which exists but do not propose to alter it for reagons which were fully
given by me in the debate on this very point which took place in the
Assembly on the 24th July 1923 when the Cantonments Bilf was under
discussion. These reasons still hold good.

CoNSTITUTION OF AN ELECTED CANTONMENT BOAED AT KASAULL
23. Haji Wajihuddin : (1) Are the Government aware that there is

great dissatisfaction among the residents of Kasauli on account of their
not getting an elected Cantontrént Board {

(2) Is it' & fact that such a-Boar@ ha§ not beem formnied’at Kasauli
owing te:the civil population of. that place being under 2,500 2
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. (3) Arc the Government aware that the civil population of Kasanli
is suhject to considerable variation and is believed fo be much above 2,500
in the summer ¢

{4) Are the Government, under the circumstances, prepared to
cereate an elected Cantonment Board in the Kasauli Cantonment !

Mr. E. Burdon : (1) Governuient have no information to thie effect.

(2) The answer is in the affirmative.

(3) The eivil population is no doubt liable to fluctuate between
simmer and winter but Government have no roason to suppose that it
increases to the extent suggested in suminer,

(4) Not at present, ¢

ArrornTMENT OF Exrctrive OrriceRs OF CANTONMENTS AS MEMBERS OF SUB-
ComMITTEES OF CANTONMENT BOARDS,

24. Haji Wajihuddin : (1) Are the Government aware that in some
cantonmerits, the Executive Officer has been taken as a member of the
Bub-Committee of the Board formed under section 44 of the Cantonments
Act, 1924 ¢

(2) Ts it a fact that such an appointment of the Executive Officer iy
opposed to the intention and the spirit of the Act as disclosed by sectivns
1 and 24 of the Act ?

. (3) If o, are the Government prepared to issue instructions that this
illegality wherever committed may be rectified at an early date ¢

Mr. E. Burdon : (1) The answer is in the affirmative.

(2)
and'}The necessary instructions have alrcady been issued.
(3)

EXPENSES CONNECTED WITH .CANTONMENT. BoARD, ELECTIONS,

25, i jihyddin : (1) Are the Government aware that there is
no I\rjrj'{‘gi?)‘jtl'li }ga#h'mfl%ntnm(ne)nh Act or in ethe' Rules' framed under . it
whreby, expenses of election petitions could be allowed to the winning
putg t :

(2) Do the Gov zjm_n,g_nlt propose to make a definite provision in the
Cantonments Act or direct the IIJoclai Governments to make such a provision
in the Ries framed under the Act for the award of costs in the casc of
such petitions ¢ '

Mr. E. Burdon : (1) and (2). Section 31 empowers the Loeal Gov-
ernment to frame rules, at jts disgretion, in_this, and.other mutters con-
neeted with Cantonmept Board elections, The pojnt will be Lrought to
the notice of Local Governments, to whom eopies of this question and
an§wer will be sent for such action as they may consider necessary.

IncREAsED CosT OF WATER sUPPLIED TO THE C1viL POPULATION OF AMBALA
CANTONMENT.

i ibuddi ' at the
. 26. Haji W uddin : (1) Are the Government aware {hat tl
Military Works Service, Ambala, is now demanding. about.Ru. 50,000 for
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water supplied to the non-entitled population of Ambala Cantonmient’
ivstead of about Rs. 20,000 paid so far ?

(2) Is it a fact that the Cantonment Ifund being unable to bear the
increased cost, it is proposed by the official members of the Cantonnient
Lioard to raise water taxation in Ambala ¢

(3) Are the Governmvnt aware that watér faxation ih Ambala ia
already very high and a tax of 4 per cent. is charged on the rental value
of property as water tax even for taking water from public hydrants ¢

(4) Are the Government aware that the non-official members in a note
presented by them pointed out that the present demand of Rs, 50,000
was unfair and calculated on a wrong basis ¢

(5) Are the Government awarc that this amount has been arrived at
by epportioning the eost of water works, Ambala, to the Military Works
Serviee and the Cantonment Fund on a population basis §

*  (6) Are the Government aware that a large number of followers form-
ing a part and parcel of the military population reside in bazaars dnd that
the average water consumption by the militury population is eonsiderably in
cxcess of that allowed to the civil population and that a considerable
yuantity of water is used by animals in regiments ?

(7) Are the Government preparcd to dircet that the matter be
thoroughly inquired into by a joint Committee of officials and non-officialy
in Ambala before the increased demand is preferrcd 1

Mr. E. Burdon : (1) Yes,

(2) The answer is in the negative,

(3) Water-tax in the Ambala Cantonment is chareed at Rs. 2 and 4
per cent. on the value of property where water is used from publid stand
posts. The rate is not éxcessive.

-(4) The answer is in the affirmative.

(5) No. The amount in guestion is not calculated on statistics of
population but on meter readings.

(6) No. 'The number of military followers living in Bazaars is
very small and thay all pay water-tax. As regards the atter portion of
the question, pipe water is not used by (Government animals, but duet
‘water.

(7) The Northern Command have already gone into the matter with
care and are making further inquiries. The Government of India will
examine the matter themselves when thesé inquiriés are compléte but they
do not contemplate the action suggested by the Ilonourable Member.

RepucrioN of THE NUMBER oFf AUTHORITIES EMPOWERED TO OVERRIDE
DEcisions or CANTONMENT BOARDS.

27. Haji Wajihuddin : (1) Will the Government be pleased to state
-whether there are, and if so, how many instances in which the decisions
of a Cantonment Board have been overridden under the provisions of see-
tion 51 of the Cantonments Act ?

(2) If the reply to the above question be in the .affirmative, will the
Government specify the names of the Cantonment Boards and the nature
of decisions that have been overridden ?
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(3) If the number of cases be negligible, will the Government be
pleased to consider the desirability of bringing the provisions of this section
into conformity with the recommendations of the Cantonments Reform
Committee and reduce the number of authorities empowered to override the
deeisions of a Cantonment Beard ¥

Mr. E. Burdon : I am making inquiries into the matter and will let
the llonourable Member know the result as soon as possible.

Decisions or CANTONMENT BoARDS.

28, Haji Wajihuddin : (Are the Government aware that in some
Canonment Boards, sub-section (2) of section 55 is being wrongly inter-
preted in regard to decisions arrived at by the Boards !

‘Mr. E. Burdon 1 The answer is in the negalive.

Liasiurty o8 MeMBERS OF CANTONMENT BOARDS UNDER SECTION 33 OF THR
CANTONMENTS -ACT.

29. Haji Wajihuddin : (1) Are the Government aware that in some
cantonments, proposals mvolving financial liabilities are carried by the
official members of the Captonment Board in face of the united opposi-
tion of the mon-official members 1

(2) Are the Government prepared to make it clear that should any
of the above proposals ecome under the scope of section 33 of the Canton-
ments Act 0?1!124, the liability thereof shall be exelnsively that of the
official membert: of the Government whom they represent f

Mr. E, Berdon : (1) No, Sir.

(2) Section 33 of the Cantonments Act, 1924, deals with the respon-
sibility of members of Cantonment Boards for their own individual acts,
and does not need elucidation in the direction suggested by the Honour-
able Member,

Derury InspectiNg Orrrcers, MiuiTARy Lanps anp CANTONMENTS.

30. Haji Wajihuddin : Is it a fact that in every Command, a repre-
sentative of the late Cantonment Magistrate’s Department has been posted
as ¢ Adviser ’ to the G. O. C.-in-Chief of the Command, in matters
pertaining to cantonment administration ?

Mr, E. Burdon : Yes. I presume that the Ionourable Member is
referring to the Deputy Inspecting Officers, Military Lands and Canton-
menta,

ArroINTMENT TO CANTONMENTS OF Civin OFFICERS CONVERSANT WITH
MopeERN MUNICIPAL ADMINISTRATION.

31, Haji Wajihuddin : (1) Have the Government received any infor-
mation to the effeet that certain officers (being used to old autocratie
methods of cantonment administration) are incapable of appreciating tha
spirit of reform embodied in the Cantonments Act of 1924 or of translat-
ing it into action {

(2) Is it a fact that the disposal of matters pertaining to cantonment
administration in the Command is practically in the hands of these officers §
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(3) To what' extent is it true that the interfercnee of such officers is
alreadly causing dissatisfaction in certain Cantonment Boards of standing ?

(4) Are the Government prepared to consider in the interests of the
ruters and the ruled the advisability -of replacing certain such officers by
suck civil officers as are thoroughly conversant with modern wmunicipal
administration { .

Mr. E. Btirdon: (1) The Government of India have recently re-
ccived a representation from the All-India Cantonments Association, Am-
bala, making allegations of the natare indicated.

(2) No, Sir, the position of a Deputy Inspecting Officer, Military Lands
and ‘Cantonments, is subordinate and advisory to the Army Commander.

(3) The Government of India have received no expression of such
dissatisfaction from any Cantonment Board or from the members of any
Cantonmerd Board. . e

(4) Docs not arise, in view of my veplies to parts (1) to (3).

.

PresipENTs oF CANTONMENT BOARDS.

3% Haji Wajihuddin : (1) Is it a fact that the Presidents of Can-
tonment Doards change very often in several cantonments ?

(2) Is it a fact that in Ambala Cantonment, three different military
offiecrs have come to preside over three different meetings'of the Can-
tonment Board held in the last three months

(3) Are the Government aware that *‘ an Officer Commandine. the
Statiow-" comes to preside over a mecting of the Cantonment Board,
thongh his name has not been notified as:'a member or President of the
Cantonment :Board ‘in the local Gazette !

(4) Are the Government aware that seetions 14, 23 (b) and 56 (D),
(Cantonments Act, make it clear that before a.military officer eonld pre-
side over a merting of a Cantonmént Doard, "the Fact of his heine the
Commanding Officer of the Station has: to be communieated to the Loenl
(iovernment concerned and his name has to be gazetted as a member and-
Presi?dcnt of the Cantonmecnt Board on the receipt of sueh & communiea-
tich .

. (0)-Is it a fact that the present arrangementis not only ‘opposed to
law and :to the Government cireular ‘No. 29186|11A D, dated the 19th
December 1924, but contrary to the policy of the Government ennneiated
ir;}zi??circular No. 27870|1]A.D. (Army Department), dated the 25th June

(6) Are the Government therefore prepared to direet that no military
officer shall preside over a meeting of the Cantonment Board unless his
appaintment as a President of that' Cantonment Board has been notified
in the local Gazette ¢

~ Mr: E. Burdon: (1) and (2). The Government of Tndia have no
«information but under section 20 (1) of the Cantonments Act, 1924, who-
ever may be the Officer Commanding the station for the time being in a
cantonment is cz-officio the President of the Cantonmoent Board.
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(3) and (4). Under section 14 of the Cantonments Act, 1924, as
amended by Act No. V11 of 1925, the Officer Commanding the Station is
a member of the Cantonment Board. This being an appointment ez-officio,
he is neither elected nor nominated and accordingly no notification is
required to make him a member of the Board. As soon as he assumes his
official appointment, he becomes a member of the Board automatically.
As already stated, the Officer Commanding the Station is the President
of the Board under section 20 (1) of the Cantonments Act. The geference
to section 56 (b) is apparently a misquotation.

(5) Since the issue of the Army Department letters quoted, section 14
of the Cantorments Act, 1924, has been amended by Act No. VII of 1925
and the existing position is as stated in parts 3-4.

(6) Does not' arise in view of the replies to parts 1 to 4. 1

SaLE oF FoopsTurrs oN THE OupH AND ROHILEEAND RarLwary.

33. Haji Wajihuddin : Has the attention of the Government been
drawn to the article published in the Indian Daily Telegraph, dated Tth
July 1925, under the head ‘‘ Sale of foodstuffs in O. & R. Railway
Trains '’ and if so what action do the LHovernment propose to adopt in
the interest of poor third class passengers !

Mr. G. G. 8im : The Honourable Member is referred to the answer
given in this Assembly to-day to a similar question asked by Raja Raghu-
nandan Prasad Singh. )

ResoLutioN re RaiLway RErorMs,

34, Haji Wajihuddin : Will the Government be pleased to state to
what extent action has been taken by different railway lines in response
to the Resolution with regard to certain railway reforms adopted in the
Legislative Assembly during the Delhi Session, 1924 1

Mr. G. @. 8im : The Honourable Member is referred to the answer
given to a similar question (No. 845) asked by him in _this Assem_bly on
11th February 1925. The progress made since then will be detailed in
Volume I of the Report by the Railway Board on Indian Railways for
1924-25 which ‘will be issued shortly.

InstaLLATiON OF Erkctric Fans 1N THIRD CLass Rarnway CARRIAGES.

35. Haji Wajihuddin : (a) Has the attention of the Govqmmgnt been
drawn to the article published in the Times of India (daily edition), dated
21st April 1924, containing a suggestion for mstalla_t.lon of electric fans
in third class carriages especially on the ground that since the introduction
of axle driven generators in railway carriages no recurring expenditure
would be incurred ?

(b) Will the Government be pleased to consider the advisability of
adopting the scheme as an experiment on one or two lines ?

Mr. G. G. 8im: (¢) and (). Government have seen the article
referred to. The installation of electric fans in third class carriages would
involve heavy expenditure both ipttml and recurring and Government do
not propose to adopt the suggestion. ]
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PrLogriM8 To THE HEDJAZ.

[25TH Avuag. 1925.

36. Haji Wajihuddin : Will the Government be pleased to state :

(a) the number of outgoing Iledjaz pilgrims last season :

(b) how many of them purchased return tickets :

(¢) how many deposited a return fare :

(d’ how many purchased single tickets :

(¢) how many came back by return half :

(f) how many came back by deposit receipts

: and

(g) how many were found stranded at Rabigh ¢

Mr. J. W. Bhore :
the attached statement.

(a) to (f). The necessary information is given in

(g) The Government of India have repatriated about 12 destitute
Indian pilgrims who were stranded at Rabigh. They have no other
information on the subject at prestnt.

P :
Statement showing the number of oul-going and in-coming pilgrims during the Haj season of 1925.

SAILED PROM OR RE-
TURNED TO THE .
Porr oF
l'.'['ot:nl. Rrmaggs. ’
Bombay. |Karachi.
{a) Total number of out-going 1,585 782% 2,367 | *Including 2 infants under
pilgrims. one year who were
carried free.
(b) Number of pilgrims who 625 b 830
urchased return tickets.
(¢) Number of pilgrims who de- 9571 070} 1,633 | tOne of these pilgrims
posited return fare. does not ap to have
ber of . ' : a.c:luslly iled.
(d) Num pilgrims who 4 08 102 | {Excluding one m
purchased single ticketa, who seems to hn.\lr];lgsndl
ed without & ticket and
two infanta who were
carried free.
(¢) Number of pilgrims who 6156 | No infojrmation
have used the return half of availlal le.
their tickets and came
back.
(fy Number of s who 7566 Dlo.
used deposit receipts for the
. return journey.
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QuUARANTINE REsTRICTIONS AT KaAMARAN ON PireriM SHrps.
37. Haji Wajihuddin : Will the Government be pleased to state :

(a¢) under what authority and regulation the outgoing Hedjaz
pllgrims were admitted this year in quarantine at Kamaran :
an !

(b) whether the last pilgrim ship was exempted from the quarantine
restriction and if so, under what authority ?

Mr, J. W. Bhore : (a¢) Pilgrim ships proceeding to the Iedjaz from
India are required to call at Kamaran under exccutive orders in accord-
ance with the requirements of the Paris International Sanitary Conven-
tion,

"
(b) Yes, under exeentive orders which were issued as a special case
to enable pilgrims who sailed by the last ship to reach Mecca in time for
the pilgrimage. :

IMPROVEMENT OF THE EXISTING ARRANGEMENTS FOR THE MEDIGAL INsSPECTION
AND EMBAREATION OF PiLariMs AT BoMBAY AND KARACHI.

38. Haji Wajihuddin : (¢) Has the attention of the Government been
drawn to the inadequate arrangement for the comfort of outgoing
Hedjaz pilgrims at the Karachi and Bombay ports before embarkation as
published in the Hamdam of Lucknow, Aljamiat of Delhi and several other
vernacular papers of India? :

(b) Will the Government be pleased to consider the desirability of
appointing a small committee to inquire and suggest necessary action to
improve the situation for the mnext years !

Mr. J. W. Bhore : (a) Government are aware that comments to this
effect have appeared in a section of the vernacular papers from time to
time,

(b) The question of improving the existing arrangements for the
medicll inspection and embarkation of pilgrims at Bombay and Karachi
is already engaging the attention of the Government of India who do not
consider it necessary to appoint any committee of inquiry.

Prices oF CoMMODITIES SOLD IN CANTONMENT Bazars,

39. Lalg Duni Chand : (¢) With reference to the reply given by
Mr. E. Burdon to my starred question No. 1858 (e¢) on 15th September,
1924, have the Government as promised, informed *‘all canton-
ment authorities that any list of prices that they may publish can only be
regarded as a guide to intending purchasers and that action cannot be taken
against vendors for selling at a price higher than those notified *’ and if
not, why ?

(b) Is it true that in spite of the pronouncement of Mr. E. Burdon
on the subject cantonment authorities in certain eantonments are
still insisting upon the vendors selling things at prices notified in the list
of prices and are the Government prepared to issue strict orders to all the
cantonment authorities to obey the instructions of the Government as
clearly stated in the reply ?

. Mr. E. Burdon : (@) The answer to the first part is in the affirma-
tive. The second part does not accordingly arise.

L78LA x2
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(b_). The Government of India have no information that cantonment
authorities are acting in the manner alleged by the Honourable Member

but if he will bring to my notice any instance of such action, I will have
it investigated.

NavaL BASE AT SINGAPORE.

40. 8ir P. 8. Bivaswamy Aiyer : Will the Government be pleased
to state whether the Government of India have been approached by the
Home Government for any subsidy or contribution in respect of the Singa-
pore Naval Base project, and if so, whether the Government will place the
correspondegee on the table 1

Mr. E. Burdon : The attention of the Honourable Member is invited
to the replies given on the 28th January 1925, 9th February 1925 and
20th February 1925 to starred questions Nos. 432, 807 and 952, respective-
Iy.

RE-ORGANIZATION OF THE ROYAL INDIAN MARINE.

41. 8ir P. 8. Bivaswamy Aiyer : Will the Governmént be pleased
to state whether any, and if so, what progress has been made in connection
with the proposals for the reorganization of the Royal Indian Marine for
the purpose of the naval defence of India {

Mr. B, Burdon : The question was fully examined by the Military,
Naval and Royal Indian Marine authorities last cold weather and a scheme
was prepared. Owing to the death of Lord Rawlinson and the departure
of His Excellency the Viceroy to England, the consideration of the scheme
by the Government of India had to be postponed but it is now being
resumed.

EXPENDITURE ON PRIVATE AND INFORMAL CABLEGRAMS BETWEEN THE VICEROY
AND THE SECRETARY OF STATE POR INDIA.

42. Bir P. 8. Bivaswamy Aiyer : Will the Government be pleased
to state :

(1) the amount of expenditure incurred during each of the last five
years on the exchange of private and informal cablegrams
between the Viceroy and the Secretary of State for India,
which are not, as a matter of course, communicated to the
members of the Governor General’s Council ; and

(2) whether the Governor General’s Council has ever lodged a
protest either with the Governor General or with the Secretary
of State showing that as stated in Lord Curzon’s ‘‘ Viceroys
of India ”’, the authority of the Governor (eneral’s Council
has been practically superseded or undermined by the abuse
of the exchange of private letters and cablegrams between
the Secretary of State and the Viceroy ?

The Honourable 8ir Alexander Muddiman : (1) The information
is not available and it would hardly be possible to obtain it.

(2) So far as I am aware the answer is in the negative.
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RE-orRGANIZATION OF THE MEDIOAL SERvVICES IN INDIA,

43. Bir P, 8. Bivaswamy Aiyer : Will the Government be pleased
to state whether any, and if so, what. decision has been arrived at with
regard to the recommendations of the Lee Commission for the reorganiza.
tion of the Medical Services in India { :

Mr. E. Burdon : 1 would invite Honourable Member’s attention to
the reply given to starred question No. 78 to-day.

FinaNcIAL EFFECT OF THE ACTION TAKEN ON THE RECOMMENDATIONS OF THE
Lee CoMMISSION, ETC. :

44, Bir P, 8. Sivaswamy Aiyer : Will the Government be pleased
to state the financial effect of the action taken by the Government on the
recommendations of the Lee Commission with regard to the Civil Services
and similar action taken by the Government with regard to the Military
and other services not dealt with by the Lee Commission

The Honourable 8ir Basil Blackett : The information asked for is
being collected.

CLosING OF THE METEOROLOGICAL OBSERVATORY AT QOTACAMUND,

45. 8ir P. B. Bivaswamy Aiyer : Will the Government be pleased
to state :

(1) whether the meteorological observations, which used to be taken
at Ootacamund, have been stopped by order of the Govern-
ment of India as a measure of retrenchment, and if so, what
is the amount of the saving effected thereby ; and

(2) whether the Government will reconsider their decision as to
the publication of weather reports regarding an important
health station like Ootacamund 1

The Honourable Bir Bhupendra Nath Mitra : (1) The meteorologi-
cal observatory at Ootacamund was closed as a measure of retrenchment
after consultation with the Madras Government, About Rs. 1,000 per
snnum was saved by closing it.

{2) The Government of India see no reason for reconsidering their
dreision at present. They have received no representation on the subject

from the Government of Madras.

DespAaTCH OF TELEGRAMS REGARDING RAINFALL IN CooRrG TO THE COLLECTORS
oF TANJORE AND TRICHINOPOLY.

46. Bir P, 8. Bivaswamy Aiyer : Will the Government be pleased

to state :

(1) whether the communiecation by telegram of observations regard-
ing rainfall in Coorg to the Collectors in the Cauvery Delta
has been stopped as a measure of retrenchment, and if so,
what is the amount of saving effected thereby ; and

(2) whether in view of the importance of timely communication of
news regarding the rainfall in -Coorg to the Collectors of
Tanjore and Trichinopoly for the purpose o!_ enabling them
to take suitable measures for protection against floods, the
Government will be pleased to reconsider their order t
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The Honourable 8ir Bhupendra Nath Mitra : (1) The Indian
Meteorological Department has never at any time sent, and has never
been asked to send, telegrams regarding rainfall in Coorg to Collectors in
the Cauvery Delta.

(2) Does not arise.

ExecutIivE OFFICER OF THE SUBATHU CANTONMENT.

47. Haji Wajihuddin : 1. Is it a fact that the present Executive
Officer of Subathu draws a salary of Rs. 50 per mensem only and that the
person who now ‘is Executive Officer was formerly a subordinate of
the late Cantonment Committee of Subathu f

2. Is it a fact that the administration of the Subathu Canfonment
is corporation sole and the entire administration of the place is vested
in the Officers Commanding of the Station, who very often change in
this Cantonment ?

3. Is it a fact that there is a great discontent amongst the shop-
keepers of this place owing to the unsatisfactory dealings of this
Executive Officer ¢

4. Do the Government propose to appoint in this responsible post
a highly paid officer ?

Mr. E. Burdon : I am making inquiries into the matter and will
let the Honourable Member know the result as soon as possible.

ALLEGATIONS AGAINST THE EXECUTIVE OFFICER OF THE SUBATHU CANTON-
MENT.

48. Haji Wajihuddin : 1. Ts it a fact that there are many grain shops
known as ‘‘ Araths '’ (Commission Agencies) in Subathu Cantonment and
these ‘‘ Aratls ’’ have been carrying on business for very many years ?

2. Is it a fact that the owner of one of these ‘‘ Araths,’” Ram
Chander, was lately asked by the Executive Officer of Subathu to pay
‘¢ Picketting fee ’’ for animals which frequented his ‘‘ Araths *’ and
that the said Ram Chander refused to pay the ‘‘ Picketting fee ’’ firstly,
because he considered this charge as illegal and secondly because he
already paid to the Cantonment Authority a rent of Rs. N0 per annum
for the lease of the plot of land, used by him as ‘‘ Arath '’ ¢

3. Is it a fact that on this refusal the Executive Officer of Subathu
brought a charge of insanitation against this Ram Chander and actually
filed a case against him in the eriminal court in which the said Ram
Chander was acquitted !

4. Is it a fact that the Assistant Health Officer of Subathu, who
was stationed at this Cantonment for more than one year and had even
acted as Health Officer for a long time, deposed in the proceedings of
this case that during his term of office he never had any occasion of
finding the ‘“ Arath ’’ of Ram Chander in an insanitary condition and he
never had a cause of complaint against him ¢

5. Is it a fact that the trying Magistrate in his finding wrote
as follows : ' !

“¢ T find from the.evidence that the whole procedure in this case is illegal. The
Cantonment of Bubathu has framed no rules or bye-laws under section 282, Cantonments
Act, IT of 1924, which would regulate or prohibit stabling or herding of animals or any
¢lass of animals, so as to prevent dunger to public health 7 §
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6. Is it & fact that the Cantonment Authority of Subathu was
charging conservancy tax from this Ram Chander for this ‘‘ Arath”’
without giving him the least help in scavenging this place 1

7. Is it a fact that animals frequented all other ‘‘ Araths’’ in
Subathu Cantonment and no sanitary objection was taken in other cases
by the Cantonment Authority ¢

8. Will the Government be pleased to institute inquiries and inform
this House why one ‘‘ Arath ’’ was being singled out for these strictures
of sanitation by the Cantonment Authority of Subathu {

Mr. E. Burdon : I am making inquiries into the matter and will let
the Honourable Member know the result as soon as possible.

Pay or SEroFFs IN CURRENOY OFFICES.

49, Mr. B. Das: Will Government be pleased to state whethor
they are aware that the Shroffs in the Tmperial and other Exchange
Banks are better paid than those in the Currency Office ¥ If that be
s0, do (Government propose to revise the secale of pay of the employees
of the Currency offices on the lines of the scale obtaining in the Imperial
Bank !

The Honourable 8ir Basil Blackett : The answer to the first part of
the question is in the negative. Comparisons with rates of pay in private
employment are not always relevant in considering rates paid in Gov-
ernment service. I may add that the rates of pay of the shroffs in .Cur-
rency offices were revised in 1920 and again in 1922,

AMALGAMATION OF THE STAFF OF CURRENCY OFFICES WITH THAT OF THE
IMPERIAL BANK oF INDIA.

50. Mr. B. Das: Will Government be pleased to state whether
it is intended to amalgamate the staff of the Currency Offices with that of
the Imperial Bank ? If so, when !

The Honourable 8ir Basil Blackett : No such intention has at pre-
sent been framed.

InTRODUCTION OF A PROVIDENT FUND FOR GOVERNMENT EMPLOYEES.

51. Mr. B. Das : Will Government be pleased to state if they have
come to any decision in regard to the Resolution of the Council of State
passed in February 1924 for the introduction of a Provident Fund System
for all Government employees 7 If not, is there any chance of coming to a
deecision on the same before the end of this session !

The Honourable 8ir Basil Blackett ;: The question is under investi-
gation in correspondence with the Secretary of State. The Honourable
Member will realise that the working out of a suitable scheme on &
provident fund basis in lieu of pensions is an exceedingly complicated
matter ; and until a conerete scheme has been worked out, it will not be
possible to judge of its suitability either from the point of view of Gov-
ernment officers or of the State. Local Governments also will require to
be consulted. There is no likelihood of & decision being arrived at before

the endsof this session
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REVISION OF PAY OF THE MENIAL STAFF EMPLOYED IN IMPERIAL DEPARTMENTS
IN BoMBAY.

562. Mr. B. Das : Will Government be pleased to state if their
attention has been drawn to the Resolution passed by the Bombay Legisla-
tive Council regarding the revision of the scales of pay of the menial staff
in Government offices in Bombay * If so, do the Government propose to
apply the scales mentioned in the said Resolution to the menials in the
Imperial Departments in Bombay ¢

The Honourable 8ir Basjl Blackett : The attention of the Govern-
ment has been drawn to the Resolution referred to, They have ascertain-

ed that the Government of Bombay have not yet revised the secales of pay
of their menial staff.

RevisioN or THE Pay oF REcorp SuppLiers IN THE CURRENCY OQFFICE,
BomBay,

53. Mr. B. Das : Will Government be pleased to state the number
and the pay of the record suppliers in the Bombay Currency Office ¥ Have
they any further prospects, and if not, do the Government propose to
revise their scales of pay !

The Honourable Sir Basil Blackett : (1) There are 4 record sup-
pliers at the Bombay Currency Office on a fixed pay of Rs. 15 with Rs. 10
ag temporary and provisional allowance and Rs. 7 as house-rent allowance
each.

(2) As the record suppliers are a part of the menial establishment,
they have no further prospects.

(8) No revision of pay is considered to be necessary.

PURCHASE OF AGRIOULTURAL PRODUCTS FOR THE ARMY IN INDIA.

'64. Dr. B. K. Datta : (1) Will Government state what the present
system is for purchase of agricultural products necessary for the Army in
India t

~ (2) Have Government considered whether agricultural products neces-
sary for the Army could be purchased through the agency of Co-operative
Sale Societies in the various Provinces !

(3) Have Government investigated the possibilities of developing such
a system of purchase? If not, are Government prepared to take necessary
steps to communicate with Local Governments as to the practicability of a
scheme of purchase by Government agents from the Co-operative Sale
Societies or Unions or Federations of such Societies {

Mr. E. Burdon : (1) Agricultural products required for the Army
in India mainly consist of :

(e) Cereals and pulses.
(b) Fodder,

(¢) Dairy Produce.

(d) Fresh vegetables.



QUESTIONS AND ANSWERS, 111

(a) are purchased from the principal market centres through the
agency of a well established firm in the trade, on a fixed
commission on weight bought. The firm appointed to act as
agents is selected from amongst offers received in response
to inquiries sent through the various Chambers of Commerce
and other commercial bodies in India.

(b) and (¢) are produced departmentally by the Military Farms
Department. When the production falls short of demands,
which is often the case with bhoose, hay and cream, supplies
are obtained on contracts by the Military Farms Department.

(d) is arranged for on contract by the local military authorities.
' (2) .No.

(3) The answer to both parts of the question is in the negative. It
is always open to Co-operative Sale Societies or Federations of such socie-
ties to compete for the business on the same terms on which purchases
are made from ordinary dealers, and socicties or Federations desirous of
doing business should apply to the Master General of Supply, Army Head-
quarters, Simla.

CONSTRUCTION OF THE VASAD-BORsAD-KATANA RaAILwWAY,

55. Mr. Jamnadas M. Mehta : (a) Will Government state what
progress the scheme of making the Vasad-Borsad-Katana Railway an
integral part of the Bombay, Baroda and Central India Railway has made,
and whether Government propose to include the said line in theie Budget
proposals for new construction for 1926-27 ¢

(b) Do Government realise that the matter has been under considera-
tion now for a generation ?

Mr. G. GQ. 8im : The Vasad-Borsad-Katana Railway is the first in
order of urgency on the list of lines recommended by the Government of
Bombay for construction during 1926-27 and the project will receive due
consideration when the estimates come up for general examination and
discussion in October next. The revised project report is expected within
the next few days. ‘ .

Should the prospeets prove favourable, and if the projeet ean be con-
sidered to be financially justified, no avoidable delay will be incurred in
putting in hand its construction.

RETRENCHMENTS IN THE RovaL INDIAN MARINE Dockyarp, Bompay,

56. Mr. Jamnadas M. Mehta : (¢) Will Government state the
number of men (other than labourers) reduced, i.e., placed on the pension
establishment, in the Royal Indian Marine Dockyard, Bombay, on account
of retrenchment during the year 1924-25 1

(b) Is it true that men who were superannuated are still continuing
in service ! Is it true that all the men retrenched were those who were
drawing small salaries and had still many years of service to pat in before
they became entitled to pension 1

(¢) Will Government explain why this discrimination was made !
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(@) Is it true that owing to some posts having been abolished on
account of retrenchment the prospects of many clerks to rise to superior
posts have disappeared ?

(e) If the reply to (d) be in the affirmative, do Government propose
to increase the annual increment of routine clerks from Rs. 4 to Rs, 3 as
has been done in the office of the Accountant General, Bombay ?

Mr, E. Burdon: (a) 30 men were discharged, of whom 16 were
placed on the pension establishment.

(b) No.
(e¢) Does not arise.
(d) Prospects of promotion have been impaired to a certain extent.

(e) No. The prospects have not deteriorated to an extent which
would justify such a measure.

REFUSAL RY THE EAST INDIAN RAILWAY TO LEASE A PLOT OF LAND AT HATHRAS
KiLtaAE To Messrs. HARNARAIN SH1AMSUNDER, CoAL MERCHANTS OF
AGRaA.

$57. Pandit Krishna Kant Malaviya : (1) Are the Government aware
that Messrs. Harnarain Shiamsunder, coal merchants of Agra, applied
for the lease of a plot of land to them, from the East Indian Railway
Company at Hathras Killah, District Aligarh, on 1st August 1922, and that
the Acting District Superintendent informed them from Tundla that no
plot was available there ?

(2) Is it a fact that when on 19th September 1922 the said merchants
informed the District Superintendent that in fact, a plot had been allotted
to one firm even after their last letter of 24th August 1922 and that some
plots were still vacant, they were told, after repeated reminders on 22nd
February 1923, that no plot was available now ?

(3) Is it also a fact that on 9th May 1923 the said merchants again
informed the Distriect Superintendent that three plots were still available
there, but received no reply, and that as a result of their complaint to the
General Traffic Manager at Caleutta sent by them on 1lst June 1923 and
lastly to the Agent on 21st December 1923 they got the amazing reply from
the Coal Manager on 8th May 1924 that as they had received no consign-
ment of coal during the last six months, no plot could be allotted to them ¢

(4) Isit further a fact that in December 1924 or early January 1925 a
plot of land was allotted to the Graphite Coal Company at Agra city
station although not a single consignment was received by this firm up to
that date at Agra city while Messrs. ITarnarain Shiamsunder did actually
receive some consignments of coal at Hathras Killah the place where they
wanted the plot of land and that they brought these facts to the notice of
the railway authorities ?

(5) If the reply to the above questions be in the affirmative, what
steps, if any, do the Qovernment propose to take to do justice to the said
firm of coal merchants and punish the persons responsible for doing
wrong to them bv procrastmat]ons and by wrong statements !

t For anawer to this i]nastion, sco beloﬁ_queation No. 58,
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ReNT OoF A PLoT OF LAND AT AGRA LEASED BY THE EasT INDIAN RamLway
T0 MESsSRS. HARNARAIN SHIAMSUNDER, CoAL MERCHANTS OF AGRA.

58. Pandit Krishna Kant Malaviya : (1) Are the Government aware
that Messrs. Harnarain Shiamsunder, coal merchants of Agra, are hold-
ing a plot of East Indian Railway land at Agra City station at Rs. 12 per
year on an agreement executed on 22nd August 1922 and that they have
paid the rent of this plot up to 31st August 1925, holding a receipt for the
sume !

(2) Is it a fact that all of a sudden on 8th November 1922 they were
asked by the railway authorities to pay Rs. 4 per month for the plots 1

(3) Isit also a fact that on 8th April 1924 the District Superintendent

of Tundla wanted Rs. 5 per month from them payable from 1st January
1925 ¢

(4) Is it further a fact that on 24th February 1925 the Divisional
Superintendent. of Allahabad asked them to pay Rs. 6 per month ?

(5) Is there any rule guiding the settlement of these rents ! If so,
what 1

(6) Isita fact that although Messrs. Harnarain Shiamsunder agreed to
pay Rs. 4 per month as asked for on 8th November 1922 still they have
been served with a notice to vacate the land from 1st June 1925 1

(7) Are the Government prepared to make inquiries in the matter and
see that justice is done to Messrs. Harnarain Shiamsunder 1

(8) Are the Government aware that on 23rd May 1925 the Divisional
Superintendent, Allahabad, sent a very insulting letter to Messrs. Harnarain
Shiamsunder ¢ '

(9) Will the Government be pleased 1o place u copy of that letter on
the Assembly table ?

(10) What action, if any, do the Government propose to take in the
matter ! .

Mr. G. G. 8im : I propose to answer questions Nos. 57 and 58 to-
gether. The Government have no Mformation and cannot undertake to
inquire. They must leave matters of this kind to the diseretion of the
Agent,

ComreNSATION To MR. CrareNce LEE, ENGINE DRrivER oN THE NORTH
WESTERN RAILWAY.

59. Mr. 8. C. Ghose : (a) Has the attention of the Government been
drawn to the news published in the Englishman of the 25th February
1925 about the accident on the North Western Railway between Hotwala
and Samsata ?

(b) Will the Government state what compensation has been paid to the
family of the brave European cngine driver, ('larence Lee, who stuck
to his post and was burned to death ?

Mr. G. G. 8im : (¢) Government have-seen the Press reports of the
accident.

(b) Driver Lee is under treatment in hospital and the question of
compensation to him is being considered.
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)
CONSTRU CTION OF A PLATFORM AT GUPTIPARA STATION ON THE EAST INDIAN
RaiLway.

60. Mr, 8. C. Ghose : (¢) Has the attention of the Government been
drawn to the letter published in the Forward of the 3rd June about an
East Indian Railway grievance and signed by ‘‘ Justice *’ ¢

(b) Do the Government propose to direct the East Indian Railway
authorities to construct a platform as soon as possible at Guptipara and
thus remove the inconvenience and trouble suffered by passengers and
pilgrims ?

Mr. G. G 8im: (¢) and (b). Government have seen the artiele
referred to. It is impossible for them to say whether a platform is requir-
ed at this station but they will bring the matter to the notice of the Agent.

INCONVENIENCES SUFFERED BY PASSENGERS AT MoarAa HAT STATION ON THE
EASTERN BENGAL Rarmway.

61. Mr. 8. C. Ghose : (a) Has the attention of the Government been
drawn to the letter written by Babu Amulya Charan Mitra about the in-
conveniences suffered by passengers at Magra Hat station (Eastern
Bengal Railway) and published in the Amrite Bazar Patrika on the 15th
July 1925

(b) Do the Government propose to direct the railway authorities to
remove the inconveniences suffered by passengers ?

Mr. Q. G. 8im: (a¢) and (b). Government have seen the letter
referred to but have no information on the subject. A copy of the ques-
tion and answer will be sent to the Agent. *

EsTABLISHMENT OF AIR COMMUNICATION BETWEEN BRITAIN AND INDIA.

62, Mr, B. 0. Ghose : (1) Will the Government state if it is a fact
that the Government of India is epllaborating with the British Air Ministry
in connexion with the establishment of Air communication between Britain

and India ¢ .
(2) If the answer is in the affirmative, will the Government state if
this collaboration will involve this Government in expense { .

(3} Are the British Government paying for the cost of the land where
the mooring mast and shed for the airships ar¢ being erected at Karachi 1

The Honourable 8ir Bhupendra Nath Mitra ;: (1) The answer is in
the affirmative.

2) and (8). Yes. The estimated cost of the land required for the
airship base at Karachi is about Rs. 90,000 and the Standing Finance Com-
mittee of the Legislative Assembly have agreed to its being aequired by
the Government of India, and placed rent-free at the disposal of the Home
Government. In addition they have approved of a grant-in-aid of rupees
four lakhs being made by the Government of India to the scheme on the
understanding that import duties at the ordinary rates will be paid on
all materials imported into India for the works. A supplementary demand
for the funds necessary to meet this expenditure will be placed before the
Assembly in due course. ’
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ExprortT oF MONKEYS.

63. Mr. 8. C. Ghose : (1) Will the Government state frankly
whether it is the intention of the Government to stop immediately the ex-
port of monkeys from India for experimental purposes in Europe ¢

(2) Has the attention of the Government been drawn to the article
in the Times of India Weekly Editton of the 28th June 1925 in which it
was stated that the export of monkeys from Bombay is still going on ?

(3) Will the Government state the number of monkeys shipped in the
French ship mentioned in the article above-mentioned, and also the name
of the French steamer !

The Honourable 8ir Alexander Muddiman : (1) After a careful
inquiry into the extent and nature of this traffic, Government decided that
there=was at present no ground to prohibit-it. As I stated in reply to
Mr. Devaki Prasad Sinha’s question No. 1187 on the 13th March last, there
is no evidence that the export of monkeys to Europe is for experimental
purposes. :

(2) I have seen the article in question.

(3) 180 monkeys. The French steamer in question was the S.8.
““ Ville de Metz .

WiteEprawAL oF BriTisE Troors FroM Dum Dum CANTONMENT.

64. Mr. B. 0. Ghose : (1) Will the Government state the reasons
which led to the withdrawal of British troops from Dum Dum Canton-
ment 1

(2) Will the Government state what the military authorities intend
to do with the land, houses, factories, ete. in Dum-Dum Cantonment ¢ ,

(3) (e) Will the Government state if it is a fact that British troops
are to be kept in Lebong all the year round ¢

(b) If the anawer is in the affirmative, will the Government state
what would be the cxtra cost involved by reason of this step f

Mr. E. Burdon : (1) The detachment previously located at Dum
Dum formed and still forms part of the Internal Security troops allotted
to Calcutta ; and it also found the guards for the Ammunition factory.
On the closlng of the Ammunition factory, it was unnecessary from the
point of view of the protection of the factory to retain British troops at
Dum Dum and in other respects Dum Dum is an unsuitable loeation for
British troops as the climate is unhealthy and the training facilities are
poor. It was therefore decided to move the detachment to some other
location sufficiently near to Caleutta for the detachment to be avallablt'
for Internal Security duties.

(2) It is intended that the pmpertles should be disposed of to the best
advantage of the State.

(3) (a) A proposal of this kind is under conmderatmn but a final
deeision has not yet been reached.

(b) There will be no extra cost but -on the contrary a saving of
approximately Rs. 6,000 per annum is anticipated as a result of the change.
Moreover, if the detachment is not located at Lebong, it may be necessary
to incur considerable capital expenditure on the construction of barracks.
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CASUALTIES AMONG INDIAN TROOPS DURING THE RECENT DISTURBANCES IN
CHINA.

65. Mr. B. C. Ghose : (1) Will the Government state if any casual-
ties were suffered by the detachment of 60th Punjabis sent from Ho
Kong to Shameen during the trouble there 1 ’

(2) Will the Government state if casualties were suffered by Indian
troops that may have been sent to other parts of China during the dis-
turbances in China ¢

Mr. E. Burdon : (¢) and (b). I am not sure whether the Honourable
Member is referring to the disturbances which took place at Canton in
October of last year, or to the disturbances of this year. In regard to the
former it has been ascertained that no casualties took place among Indian
troops, nor was there any trouble at Shameen itself. -

Government have no detailed information of any disturbances in that
locality this year.

No Indian treops have heen sent to any other part of China recently.

RerorT oF THE CrviL JUsTICE COMMITTEE.

66. Lala Duni Chand : Will the Government be pleased to inform
the House what action they are going to take on the Report of the Civil
Justice Committee and when ?

The Honourable 8ir Alexander Muddiman : The answer to the
Honourable Member’s question was given in general terms in the opening
speech of His Excellency the Viceroy on the 20th August 1925. The Gov-
ernment of India have subjected the individual recommendation of the
C&Jmmittee to a preliminary examination. Those which can be put into
effect by Local Governments, High Courts and Presiding Officers of the
Courts of Justice have been referréd to Local Governments and High
Courts and we have asked them to inform us of the action which they may
decide to take on them. These recommendations include those which
may involve legislation in the local Legislatures. We have divided those
recommendations which will involve legislation in the Central Legislature
into two classes. In the one class the proposals of the committee will be
placed before you in the form of Bills before the Local Governments and
judicial authorities have been consulted. In the other class we have
addressed or shall address Liocal Governments and judicial authorities after
the preliminary examination has been completed and before the Bills
are prepared for the consideratioy of the Indian Legislature. The preli-
minary investigation to which I have referred has mow been completed
in respect of practically all the recommendations of the Committee.

Orivioss or THE CrviL JusTiCE COMMITTEE REGARDING THE PROBITY AND
ErriciENCY oF THE ProviNCIAL JUDICIAL SERVICE,

. 67. Lala Duni Chand : (a) Is it a fact that the Civil Justice Com-
mittee has pointed out the necessity and desirability of raising the standard
of probity and cfficiency of the Provincial Judicial Service in certain
Provinces to a higher degree, and if so, what concrete and tangible steps
are the Government going to take in this direction 7

() Has the attention of the Government been drawn to the opinion of
Sir Tej Bahadur Sapru on the subject of the probity of the Provincial
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Judicial Service in his note at page XXVII and also to the opinion of the
Committee as expressed in Chapter 56, dealing with the Punjab and Delhi
on the question of the probity and efficiency of the Subordinate Judicial
Service in the Punjab, and if so, what steps are the Government of India
themselves going to take or what steps do they propose to suggest to the
Punjab Government to take to give effect to the said opinions ¥

The Honourable 8ir Alexander Muddiman : In Chapters 56 and 58
of their report the Civil Justice Committee have referred to certain com-
plaints which they had received in regard to the probity of some &ub-
ordinate judicial officers in the Punjab and Burma. The Government of
India have also seen the remark of Sir Tej Bahadur Sapru referred to by
the Honourable Member. The remark is in fact ineluded in their records
but it does not purport to give Sir Tej Bahadur's opinion. These matters
relate to the administration of justice which is a Provincial subject and
the Government of India have no doubt that the Local Governments and
ITigh Courts concerned are fully alive to the importance of the question ;
indeed the Committee expressly state this in regard to the High Court of
Lahore. The Government of India have referred the recommendations
of the Committee in regard to improved methods in the reeruiting and
training of judicial officers and the desirability of supervision and inspeec-
tion by higher courts to Local Governments for such action as they in
¢onsultation with the High Courts concerned may consider desirable, and
have asked for a report of the action taken.

[ -
RrooMMENDATIONS OF THE CiviL JusTicE COMMITTEE REGARDING VILLAGE
TRIBUNALS.

68, Lala Duni Chand : Has the attention of the Government
been drawn to the recommendations of the Civil Justice Committee as
contained in Chapter 7, Section V (Village Tribunals), and if so, what
particular steps are the Government going to take in this matter ¥

YThe Honourable 8ir Alexander Muddiman : The Government of
India have referred the recommendations of the Civil Justice Committee
relating to village tribunals to Local Governments for such action as
they may consider advisable and have asked for a report of the action
taken by them.

Purorase oF DrRuGgs AND MEDICAL STORES.

69. Colonel J. D. Orawford : (a) Will the Government of India be
pleased to state their policy regarding the purchase of drugs and medical
stores from firms manufacturing in India ?

(b) What percentage of drugs and medical stores purchased during
the last financial year were obtained from firms manufacturing in India ?

(c) Is the policy laid down by the Government of India regarding
purchase of drugs and medical stores compulsory on or conformed to by
Provincial Governments {

(d) Are the Government of India aware that in the Punjab and the
United Provinces definite instructions have been issued for the purchase
of drugs and medical stores in the United Kingdom 1

(¢) Are Government medical store depbts and hospitals permitted to
import drugs and medical stores free of customs duty ¢
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(f) Do Government manufacture drugs and medical stores and if
80, will Government be pleased to state the reason for a departure in this

case from their general policy that Government shall not trade ?

Mr, J. W. Bhore : (a) The Honourable Member is referred to para-
graph 4 of the Department of Industries and Labour Resolution No. §.-217,
dated the 6th May 1924, and to the Preamble and rules 1 and 2 of the Rules
promulgated with the Resolution.

(b) The Government of India have no information as regards the
purchases made by the reformed ILocal Governments and local bodies.
The necessary particulars relating to purchases made by the Medical
Stores Department have been called for and will be furnished on receipt.

(¢) The Government of India have no information as to whether a
policy similar to the one referred to in the Resolution and rules men-
tioned in the answer to part (a) of the question is in foree in (Governors’
Provinees with respect to the purchase of drugs and medical stores. These
Governments are not subject to the control of the Central (Government in
the matter.

(d) The Government of India kave no information.
(e) The reply is in the negative.

(f) Certain drugs and medical stores are manufactured at Medical
Stere Depdts, which are maintained primarily to meet the requirements
of the Army, in order to ensurc that drugs of suitable quality and in
sufficient quantity will be available during emergencies, Were this
practice discontinued it would be impossible to meet such needs of the
Army satisfactorily since, owing to the possibility of dislocation of com-
munications during war time other sources cannot be relied on to meet
the demand promptly, adequately and economically.

Medical Store Depdts obtain, as far as possible, their requirements of
““ raw materials '’ from firms in India. Private firms which manufacture
stores of similar quality also receive Government orders if the prices
quoted by them are favourable. The Honourable Member will thus
observe that the activities of the Stores Depéts do not compete with but
are complementary to those of private firms.

CoNTROL OF THE MANUFACTURE OF DRUGS AND MEDICAL STORES IN INDIA.

70. Oolonel J. D. Crawford : What steps do the Government of
India take to control the manufacture of drugs and medical stores in
India §

~ Mr. J. W, Bhore : Government do not control the manufacture of
drugs and medical stores in India.

INTRODUCTION INTO INDIA OF A Foop anDp Druas Aor.

71. Colonel J, D. Crawford : Have the Government of India any
intention of introducing legislation in the nature of a Food and Drugs
Act, similar to that existing in the United Kingdom and United Statos of
America 1

Mr. J. W. Bhore : The reply is in the negative,
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MiLitARY EXPENDITURE.

72. Mr. K. Rama Aiyangar : Will the Government be pleased to
state in a tabular form the difference between the revised estimate of
1924-25, under each of the sub-heads of the various items of military expen-
diture and the actuals of the same year as shown below ¥

1924.25.
Revisep EsTIMATE. AcTuaLs.
Heads.
Gross ’ Net. Giross Net
expendi- | Receipts. | expendi- | expendi- | Receipts. | expendi-
ture. ture. ture, ture.

Part  A—Standing

Amy—
1. Maintenance of
the Standing Army

2. Cost of Fduca-
tion, etc,, Estab-
lishmenta and
working expenses
of Hospitals,
Depots, etc.

3. Army Head-
uarters staff of
mmands, eto.

4, Stock Acocount ..
6. Special Services

6. Miscellaneous
oharges and
Reoeipta. .

7. Non-effective '

charges.

Total Part A.—Btand.
ing Army.

Part B.—Aurxiliary . 4
and  Territorial
Foroes.

Part C.—Royal Air =
Force.
Gra¥Dp TOTAL o

L78LA
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The Honourable Sir Basil Blackett : For the revised estimates of
1924-25 under the varions heads of military expenditure, 1 would refer
the Honourable Member to page 19 of the ‘‘ Final estimates of expendi-
ture on Military Services for 1925-26 '’, copies of which are available
in the Library of the Indian Legislature. The estimates under the other
head mentioned will be found in the statements published with Govern-

_ment of India, Finance Dcpartment Resolution, No. 3510-F., dated the
28th March 1925. The accounts for the year 1924-25 are still open for
adjustments and the final actuals of expenditure will not be available
before January next.

Ramwway EXPENDITURE.

73. Mr. K. Rama Aiyangar : Will the Government be pleased
to give similar comparative fizures showing the revised estimate and the
actuals of 1924-25 for the various such«heads of expenditure of railway
expenditure ?

Mr, G. G. 8im : For the revised estimates of 1924-25 under the
various heads of railway expenditure, I would refer the Honourable
Member to pages 2-7 of the final ‘‘ Budget of the Railway Revenue and
Expenditure of the Government of India ’’ for 1925-26, copics of which
are available in the Library of the Indian Legislature. The accounts
for the year 1924-25 are still open for adjustments and the final actuals
of expenditure will not be available before the end of this yecar.

ExXPENDITURE UNDER THE HEADS PosTs AND TELEGRAPHS, ETO.

t74. Mr. K, Rama Aiyangar : Will the Government be pleased
similarly to give in tabular form the actual expenditure and the revised
estimate of 1924-25 for the Heads PPosts and Telegraphs, Reduction and
Avoidance of Debt, Customs, Taxes on Income, General Administration,
Currency and the New Capital at Delhi.

BETRENOEMENTS IN THE Po8TS AND TELEGRAPHS DEPARTMENT.

75. Mr. K. Rama Aiyangar : Will the Government be pleased
to state if any action has been taken on the Report of the Ryan Committee
on retrenchment in the Post and Telegraph Department ? If so, what steps
have been taken and what retrenchment has been effected ¢

The Honourable Sir Bhupendra Nath Mitra : The various recom.
mendations in the report of the Posts and Telegraphs Department Com-
mittee 1924-25 are in process of being examined by Government, who
wish to consult the Standing Advisory Committée to the Department

. of Industries and Lubour on some of the more important of them before
coming to a decision as to the action to be taken. I hope to be able
to lay a statement on the table of the Ilouse at the beginning of next
Session, giving the information desired by the Homourable Member.

t For answer to this question, scc answer to question No, 72
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RaiLway EXPENDITURE.

76. Mr. K. Rama Aiyangar : Will the Government be pleased
to lay before the House in a tabular form the difference oft charges to
capital and to revenue under the old and the revised rules relating to
working expenses, maintenance and depreciation and repairs in State
Railways, giving the information for each Railway and for the years 1924-
256 and 1925-26 1

Mr. @ G. 8im: The information is not available and cannot he
obtained without an examination of the allocation of expenditure on
each voucher ; millions of vouchers would have to be dealt with aund
special establishment at considerable extra cost would have to be em-
ployed. As Government do not consider that the information would be
worth even a fraction of the cost, they do not propose to colleet it.

GraNT TO SENIOR CLERES IN THE OFFICE OF THE CONTROLLER OF MILITARY
Accounts, SouTHERN CoMMAND AND PoonNa Distrior, oF OFFICIATING
PrROMOTIONS TO THE GRADE OF ACCOUNTANTS.

77. Dr. K, @. Lohokare : With reference to the answer given to-
question No. 2319 of 22nd Scptember 1924, will Government please state
whether the Military Accountant General has since issued orders on further
consideration of the question of grant of officiating promotions to the grade
of Subordinate Accounts Service to the senior clerks ¢ If not, when are
such orders likely to issue f :

The Honourable Bir Basil Blackett : The question is now under
the consideration of the Government and orders are expected to issue
shortly.

Leave Vacancies v THE OFFioE oF THE FiELD CONTROLLER oF MILITARY
Accounts, Poona.

"78. Dr. K, &. Lohokare : With reference to the answer given to
question No. 2320, dated 22nd September 1924, will Government please
state whether the question of officiating promotions in place of aceountants
going on leave from the office of the Field Controller of Military Accounts,
Poona, has received further consideration and if so whether the necessary
orders have been issued ¢ If not, will Government please state the cause
of delay ?

The Honourable 8ir Basil Blackett: The matter is still under the
consideration of the Military Accountant General along with the general
question of the extent to which officiating promotions are to be made
in the Military Accounts Department.

RevisioN or THE PAY oF ACOOUNTANTS AND CLERKS IN THE MILITARY
AccouNTe DEPARTMENT.

79. Dr. K. G. Lohokare : (a) Will the Government of India please
state whether the orders regarding the rm:ision of pay of clerks of the Mili-
tary Accounts Department have been notified ? 1f not, how long do Gov-
ernment expect to ponder over the question in view of the fact that a second

revision of scales of pay in Civil Accounts Offices has been sanctioned from

1st April 1924 1

L78LA e
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(b) Is it a fact that the pay of the Subordinate Accounts Service in
Civil and Postal Accounts Offices has been revised a second time from 1st
April 1925 1 If the reply be in the affirmative, do the Government of
India propose to revise the pay of Subordinate Accounts Serviee in the
Military Accounts Department %

(¢) If the questions at (a¢) and (b) are under consideration will Gov-
ernment be pleased to state why such abnormal delay is being caused in
revising the pay of accountants and clerks of the Military Accounts De-

rtment when revision in the ease of Civil Account Offices has had effect
ong ago 1! '

The Honourable 8ir Basil Blackett : (¢) No. It is expeeted that
the orders will issuc shortly.

() (1) Yes. (2) The question is under consideration.
(¢) 1 am not prepured to agrce that there has been abnormal de-
lay.

‘TENURE OF SERVICE AT ADEN FOR THE KESTABLISHMENTS OF THE MILITARY
AccounTs DEPARTMENT.

80. Dr. K. G. Lohokare : Will the Government of India please state
the reasons for which the tenure of service at Aden in the case of the Mili-
tary Accounts Department has been fixed at three years when in the case
of the personnel belonging to the Indian Army Service Corps, 1ndian
Ordnance, Medical and Postal Departments, it does not exceed two years 7
Is not the period of service at Aden based generally on climatie conditions ?
If so, are there any special reasons to treat the members of the Military
Accounts Department differentially ¢

‘'The Honourable 8ir Basil Blackett : I'he tenure of service of thrce
years at Aden has been fixed for the establishments of the Military
Accounts Department for administrative reasons but the Controller
of Military Accounts, Southern Command and Poona District, has been
given discretionary powers to reduce this period jn deserving cases.
The reply to the seccond part of the guestion is in the affirmative. The
differential treatment referred to in the last part of the question is
due to the fact that the establishment of the Military Accounts Depart-
ment is better paid than the other services mentioned.

GRrANT OF UONVEYANCE ALLOWANCE TO CLERKS AND ACCOUNTANTS OF THE
MILITARY ACCOUNTS DEPARTMENT,

81. Dr. K. G. Lohokare : Is it a fact that in the Postal Department
conveyance allowance has been recently sanctioned in the case of clerks
whose place of duty is outside city limits 7 If so, will the Government
of India please consider the question of the grant of a similar allowance
to the clerks and accountants of the Military Accounts Department ¢ *

. The Honourable 8ir Basil Blackett : A few clerks of the Postal
Department, who are not provided with free quarters at certain stations,
have, I understand, been granted conveyance allowance for special
Telsons.

The question of granting similar concessions to the clerks of the
Military Accounts Department has been considered, but there is no
justification for granting such concessions, as the rates of pay, condi-
tions of service, ete., are not similar to those of men employed in the
Postal Department,
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WITHDRAWAL oF INCREMENTS EARNED BY ULERKS AND ACCOUNTANTS IN THE
MiLITARY AcOOUNTS DEPARTMENT.

82. Dr. K. G. Lohokare : With reference to the answer givem to
questions Nos. 48 and 49 of 22nd January 1925, will the Government of
india please state the number off cases in which increments which were
actually granted to the subordinates of the Military Accounts Depart.
ment were subsequently withdrawn (not withheld): for various reasons
during 1923-24 and 1924-25 ¢ In how many cases did the withdrawals
have retrospective effect ¥ Will Government please state whether the
aggrieved parties were definitely informed beforehand of the punish-
ment *?

The Honourable 8ir Basil Blackett : The information has been
called for and will be furnished to the Ilonourable Member on receipt.

WRITING OFF OF QOVERPAYMENTS OF PAY MADE TO CERTAIN ULERES IN THE
MILITARY ACCOUNTS DEPARTMENT.

43. Dr. K. G. Lohokare : Is it a fact that overpayments of pay due
to misinterpretation of rules were made to certain temporary elerks, who
were entertained on or after 26th Oectober 1920 and granted increments
of pay based on their temporary serviee, on their permanent absorption in
the Military Acecounts Department ? 1Is it a fact that the rules were in-
correctly interpreted by several Controllers of Military Accounts thereby
leading the clerks concerned to reasonably helieve that the overpayments
made were legitimately due to them ¥ Were the overpayments challenged
within the preseribed time limit of six months ? Are the Government
of India prepared to write off the amounts overpaid in these cases under
Article 228, Civil Account Code, Vol. T ?

The Honourable 8ir Basil Blackett : Overpayments of pay due to
misinterpretation of rules were made to certain temporary clerks, but
this does not prove that they were aceepted by the clerks under the
reasonable belief ‘that they were entitled to them. The Government of
India are not prepared to write off the overpayments on the ground
that members of an Audit Department should not benefit from their
own misinterpretation of orders.

PRrorosED DEPUTATION FROM THE MILITARY ACCOUNTS ASSOCIATION, PoONa,
10 THE FINANCE MEMBER.

84. Dr. K. G. Lohokare : Is it a fact that the Military Accounts
Asgociation, Poona, requested the Honourable the Finance Member to allow
a deputation from the Association to wait on him to reprcsent certain
grievances ¢ If so, was the request granted ! If not, are Government
prepared to say why the request was refused {

The Honourable Sir Basil Blackett : The reply to the first two
parts of the question is in the affirmative. The question in the third
part does not arise.

ErrFiciENCY BAR FOR ACCOUNTANTS IN THE MILITARY AccOUNTS DEPART-
MENT.

85. Dr. K. @. Lohokare : (a) With reference to my interpellation
No. 368, of September 1924, in answer to which it is stated that a general
‘prineiple underlying the efficiency bar is that, if after passing the bar, an
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officer ‘becomes inefficient, he is liable to reduction to the lower stage,
will Government be pleased to state whether the so-called general principle
which has been made applicable to the Military Accounts Department by
the special Notification of a Government Resolution, is being made applic-
able to all other departments of Government ¥ 1f so, will Government
please ascertain and state the number of cases in the Subordinate Accounts
Service in which pay has been likewise reduced in the Civil and Iostal
Accounts Departments from 1st August 1924 to 31st March 1925, and those
in the Military Accounts Department ?  If that procedure is inapplicable to
the Civil Subordinate Accounts Serviece, why was it considered necessary to
issue a special Resolution for the Military Aecounts Department when a
Government servant could be removed from service under the general prin-
ciple contained in the Civil Service Regulations Have Government issued
any special orders in the Civil or in any other Departments under the Gov-
ernment of India, like those issued in the Military Accounts Department §
If not, why is differential treatment being accorded to the Subordinate
Accounts Service of the Military Accounts Department ?

(b) Before reducing for inefficiency an individual’s pay from Rs. 500
to Rs, 450 per month is he informed of the particular cases of his omissions
or commissions as the result of which he is considered unfit to eontinue to re-
ceive the pay he was getting ¢ If not, are the Government of India
prepared to issue orders to that effect with a view to give an opportunity
to the aggrieved party to represent his case and show improvement to
regain his stetus ?

The Honourable 8ir Basil Blackett : (a) The rules in question have
been framed so as to secure the standard of efficiency required to be
maintained in the Military Accounts Department and to suit the con-
ditions of serviee of the men of that Department which are not analogous
to those prevailing in the Civil Accounts Department. The Govern-
ment of India do not propose to make any modification to the existing
rules.

(b) An accountant whose pay is reduced is furnished with a copy
of his confidential report. The last part of the question does not arise,

ProMOTIONS T0o THE GRADE oF DEpPury AssISTANT CONTROLLERS IN THE
MiLiTARY ACCOUNTS DEPARTMENT.

86. Dr. K. G. Lohokare : Is it a fact that the Government of India
have recently notified by the issue of a special letter that permanent and
sub pro tem vacancies of Deputy Assistant Controllers of Military Accounts
in the Military Accounts Department are hereafter to be filled from seleet-
ed accountants by a Selection Board comprising of the Financial Adviser,
Military Accountant General and two Command Controllers ¥ If so, what
were the standing orders under which sueh promotions were hitherto
made and why is it now considered necessary to depart from the standing
dtders 1 Will Government please say whether such a Selection Board has
been constituted in the Civil and Postal Accounts Offices § If not, why is
it considered necessary to follow this procedure in the Military Accounts
Department §

The Honourable Sir Basil Blackett : The reply to the first portion
of the question is in the affirmative.

The promotions to the grade of Deputy Assistant Controller have
hitherto been made by the Government of India by selection from
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among the accountants of the Department on the recommendation of
the Military Accountant General.

There is no such Selection Board in the Civil and Postal Accounts
Department,

The present system of audit and accounting in the Military Accounts
Dep_artment involves considerable complications and requires thoroughly
efficient men. The change was made by Government on administrative
grounds and in the interests of the efficiency of the Department.

Pay or Sub Pro Tem AccouNTANTS OF THE MILITARY ACCOUNTS DEPART-
MENT.

87. Dr. K. G. Lohokare : Will Government please state whether
the Military Accountant General has issued a general warning to all sub
pro tem accountdnts of the Military Accounts Department that the pay
earned by them for and from the month of April 1925 ghould be considered
as paid provisionally ¢ If so, will Government please state the reasons for
such a warning?

The Honourable Sir Basil Blackett : The warning was issued by
the Military Accountant (Gteneral with the approval of the Government
of India with a view to regularising certain sub pro tem promotions
to the accountant’s grade, made in the past, on an erroneous principle.

APPLICATIONS FOR TRANSFERS FROM ACCOUNTANTS AND CLEREKS IN THE
MiLiTARY AOCOUNTS DEPARTMENT.

88, Dr. K. G. Lohokare : Will Government please state :

(1) The number of applications submitted by accountants and
elerks of the Military Accounts Department who had served for
5 years in a District, 3 years in Baluchistan and Aden, re-

questing their transfer ;
(2) How many of these were favourably considered ; .

(8) The nnmber of applications that were rejected; and
(4) Whether any of the applications at (1) and (2) were withheld
by Controllers ¢ .

The Honourable 8ir Basil Blackett : The information has becn
called for and will be furnished to the Honourable Member on receipt.

NUMBER oF CLERKS AND AOCCOUNTANTS OF THB MILITARY AcoouNTs DEPART-
MENT ON Pay or Rs. 300 AND UNDER, ETOC.

89. Dr. K. G. Lohokare : Will the Government of India please state
the present number of accountants and clerks of the Military Accounts
Department, whose pay does not exceed Rs. 300, and

(1) who are permanent residents of the Bombay Presidency but
gserving in the Northern, Western and Eastern Commands
and in the Royal Air Force and Factory Accounts Offices ;

(2) who are permanent residents of the Punjab but serving in the
Soutkern and Eastern Commands;

(3) who are permanent inhabitants of Bengal but working in the
Northern, Southern and Western Commands 1
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The Honourable 8ir Basil Blackett : The information is not avail-
able, and to furnish it would involve the expenditure of a considerable
amount of time and labour which in the opinion of the Government of
India would not be commensurate with the results.

GRANT oF MEDIOAL LEAVE TO SUBORDINATES OF THE OFFICE OF THE CoN-
TROLLER OF MILITARY ACCOUNTS, WESTERN COMMAND AND BALUCHISTAN
DistrICT, QUETTA.

90. Dr. K. G. Lohokare : Is it a fact that the Controller of Military
Accounts, Western Command and Baluchistan Distriet, Quetta, is granting

(1) leave without pay, and

(2) leave on half pay
to the subordinates of his office who are unable to attend office owing to
sickness certified by authorised Government medical officers although
privilege or furlough on full average salary stands at their credit ¥ If so,
will Government please state how his action is justified ? Is the grant of
privilege leave and furlough on full average salary even in cases of medical
certificates entirely in the diseretion of the sanctioning authority

The Honourable Sir Basil Blackett : The information has been
called for and will be turnished to the Honourable Member on receipt.

COMPETITION BETWEEN IMPORTED JAPANESE AND INDIAN MiLL-MADE PiecE-
GOODS.

91. Mr. Kasturbhai Lalbhai : With reference to the Honourable the
Commerce Member’s assurance during the last Simla Session that the
Government would *‘ watch very carefully ”” the competition between the
imported Japanese and the Indian mill-made piece-goods, will the Gov-
ernment be pleased to state the result of their watching ?

The Honourable 8ir Charles Innes : I will answer questions Nos, 91
and 93 together, and refer the Honourable Member to the reply given
by His Excellency the Viceroy to the deputation of the Millowners, a
report of whicli has appeared in the Press,

INQUIRY INTO THE CASE OF HoSIERY.

92. Mr. Kasturbhai Lalbhai : Have Government completed their
inquiry into the case of hosiery and are they nmow in a position to give
their judgment reserved by the Honourable the Commerce Member during
the last Simla Session ?

The Honourable 8ir Charles Innes : No.

AssisTaNcE To THE INDIAN TEXTILE INDUSTRY.

193. Mr. Kasturbhai Lalbhai : (a) Is it a fact that during the recent
interviews between the Bombay millowners and Honourable Sir Charles
Innes and Honourable Mr. Chadwick, different alternatives were suggested
to assist the Indian texile industry ¢

(b) Is it a fact that Government did not see their way to accept any
of the said alternatives ¢ Will Government be pleased to state what polidy
they propose to follow in the present sad plight of thé textile industry 7

t For answer to this question, sce answer below question No. 81,
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INoLUBION OF LAND VALUES IN THE RAlLwAY CAPITAL AOCOUNT.,

94. Dr. K. G. Lohokare : With reference to the answer to question
No. 103 at page 4214 of the Legislative Assembly Debates, Volume III,
is it a fact that the lands made over free to the 18 old Railway Companies,
viz.:

(1) Bengal Central,
v (2) Bombay, Baroda and Central India,

(3) Brahmaputra Sultanpur,

(4) Deoghur,

(5) Eastern Bengal,

(6) East Indian,

(7) Great Indian Peninsula,

(8) Kalka Simla,

(9) Madras, A

(10) Mymensingh Jamalpur Jagannathganj,

(11) Nilgiri,

(12) Noakhali (Bengal),

(13) Oudh and Rohilkhand,

(14) Ranaghat Krishnagar,

(15) Scinde, Punjab and Delhi,

(16) Segowly Raxaul,

(17) South Indian,

(18) Tarkessur,
have now, with the purchase of the railways, reverted 10 Government and
are employed for the purposes of a Commercial (Railway) Department ;
if so, do Government propose to charge the cost of those lands to capital

ascount in accordance with the con¢luding portion of the reply to question
No. 19 at page 29 of the L. A. D,, Volume III ? p

Mr. G. G. 8im : The reply to the first part of the question is in the
affirmative.

As to the second part, Government do not propose to disturb he
past accounts. The prineiple referred to in the concluding portion of the
reply to question No. 19 at page 29 of the Legislative Assembly Debates,
Volume IIT, does not apply to the cost of land paid for from Revenue
which is taken over as a part of a railway purchased by Government.
If, however, any portion of such land reverted to Government from any
«ause and was subsequently acquired for a railway not entitled to land
free of cost, its value would be debited to Capital.
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The Honourablee Member’s attention is also invited to the proceed-
ings of the 20th July of the Standing Finance Committee for Railways
where the whole question of the treatment in the accounts of the cost
of land supplied free to subsidised companies is discussed and the con-
clusion reach¢d that no change in the existing procedure as affecting
contracts still in foree should be made.

RaTes rorR THE CARRIAGE OF CoAL FOR NoON-STATE RAILWAYS.

95. Dr. K, @. Lohokare : With reference to the reply to question
No. 169 at page 4401 of the Legislative Assembly Debates, Volume III,
is it a fact that the obligation to carry coal for non-State Railways at the
cheaper rates fixed for Railways generally is both extra-contractual and
post-contractual and not a direet legal consequence of those Railways
being required, under the terms of their contracts, to carry Governmwent
stores at the rates fixed for State Railways ; if so, when and where was
the obligation first laid down ¥

The Honourable Bir Charles Innes : The reply to the first part
of the question is in the affirmative. The principle that all Railways,
whether State or Companies, shguld be treated alike in the matter of
rates for the carriage of coal was laid down by the Government of
India in 1890.

ProvisioN oF INTERMEDIATE Crass AOCOMMODATION ON PASSENGER TRAIN
ON THE GREAT INDIAN PENINSULA RAILWAY.

96. Dr. K. G. Lohokare : With reference to the reply to question
No. 1785 (d) page 3189 of Assembly Debates of 1924, will Government
be pleased to say on what passenger trains (and not on mail and express
trains) has intermediate class accommodation since been provided by the
Great Indian Peninsula Railway on the N. E. and 8. E. Sections®!

The Honourable Sir Charles Innes : The information is being ol-
tained and will be furnished to the Honourable Member in due course.

DisADVANTAGES OF INTERMEDIATE (CrLASS TRAVELLING ON THE GREAT
INDIAN PENINSULA RAILWAY.

97. Dr. K. @. Lohokare : Will Government be pleased to say, if :

(a) Second class coupon tickets fare between Bombay and Poona
and between Bombay and Nasik is less than the intermediate
class fate;

(b) there are any week-end or other return tickets for the inter-
mediate class on the Great Indian Peninsula Railway similar
to those for the second class;

(¢) the Great Indian Peninsula Railway has any particular objeet
in making intermediate class travelling disadvantageous ;

(d) in carriage capacity an intermediate class carriage gives such
accommodation as to bring greater return from the number
of seats available than a second class carriage !

The Honourable 8ir Charles Innes : Information is being obtained
and will be furnished to the Honourable Member in due course.
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DisTANOE oF THIRD CLABS BoOKING OFFICE FROM-THE ENTRANCE TO THE
StaTION AT POONA.

98. Dr. K. G. Lohokare : Will Government be pleased to say :

(a) if the Great Indian Peninsula Railway or Government autho-
rities are aware and have received complaints about the long
distance between the third class booking office and entrance
to the station and the platform on the newly constructed
station at Poona ? .

(b) if the Great Indian Peninsula Railway authorities or the Gov-

®  ernment are prepared to cousider the inconvenicnece to the
third elass passengers and locate the third class booking offiec
somewhere in the mgin building, preferably in the room for
the parcel office ¢

The Honourable 8ir Charles Innes : (a) and (J). Government have
not received or heard of any such complaints. A copy of the guestion
and answer will be sent to the Agent.

APPOINTMENT OF MUBAMMADANS IN THE MuLTAN Division, Norte WESTERN
RarLway.

“99, Mr. Abdul Haye : (a) Has the attention of the Government
been drawn to the issues of the Muslim Outlook dated 22nd July 1925
and 7th August 1925 in which are pu}glished allegations of injustice
done to Muslims in the matter of appointments in the North Western
Railway, Multan Division, owing to the unsympathetic and bigoted
activities of the non-Muslim employees of the Multan Division who
are in a preponderating majority ¢

(b) If so, have the (Government inquired into the matter and what
steps have the Government taken to safeguard the interests of the
Muslims and to ensure that Muslims of required qualifications are not
debarred from entering the Railway service in that Division and
also that their future prospects and promotions are not placed in jeo-
pardy ! .

(¢) Is it a fact, that in this Division one Shams-ud-Din, Head Clerk,
Commercial Section, was recently removed from that post and a Hindu
by name Gopal Das was appointed in his place ?

(d) Will the Government please state the period of Shams-ud-Din’s
gervice and since when he was working as ITead Clerk in the Commercial
Beetion ! y

(e) Is it & fact that Shams-ud-Din had served in the Great War
and had about 11 years’ continuous overseas service to his ceredit 1

{f) What were the comparative qualifications of Gopal Das who wus
allowed to supersede Shams-ud-Din and what were the reasons for this
supersession {

AFPOINTMENT OF MUBAMMADANS IN THE MULTAN DivisioN or THE NORTH
WESTERN RATLWAY.

100. Mr. Abdvl Haye: (¢) Is it a fact that ome Ram Lal, a
junior and a mew man, was given promotign over the head of' one Nur
Muhammad, a clerk in tho Commercial Section of the Multan Division on
the North Western Railway ?

* For answer to this question, sec answer below question No. 100,
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() Is it a fact that in this Division one Jalal Shah has been on the
surplus list since 1924 and that he has not been provided against any
permanent vacancy although two other Hindu clerks have been so provided
although they were juniors to Julal Shah and were brought on the list
long after him ?

(¢) Is it a fact that out of 10 officers at present working in the Multan
Division not one is a Muslim ?

(d) 1s it a fact that out of 10 Head Clerks in the Division only one is
a Muslim ¢

(e) If the above facts are correct, are the Government prepared to
issue instructions and take such sleps as are necessary to ensure that
Muslims are given their due share of these appointments ?

Mr. G. G. Bim : I will answer questions Nos, 99 and 100 together. Gov-
ernment have seen the article referred to. They cannot undertake to
inquire into the alleged grievances of individual clerks on the North
Western Railway. As regards the general question raised by the
ITonourahle Member the general policy has been laid down by the Gov-
ernment and the Government have no doubt that that policy is observed
by the Agent.

PERCENTAGE OF MUHAMMADANS IN THE ProOVINCIAL CiviL SErvicE, NorTH
WesT FRONTIER PROVINOE.

101. Mr. Abdul Haye : (¢) What is the total strength of the Pro-
vineial Civil Service in the North West Frontier Provinee and how many
out of the present incumbents are Muhammadans ?

(b) Will the Government please state how many Hindus and how
many Muslims were recruited in the Provineial Civil Service during the
past 5 years ?

(¢) What steps have the Government taken during the last 5 years
to give the Musalmans a greater share in this Service of the Provinee ¥

(d) Are the Government prepared to so arrange the future reeruitment
50 as to bring the proportion of the Muslims in this serviee in the neighbour.
hood of at least 75 per cent. ?

8ir Denys Bray : (¢). The sanctioned strength is 36, but at present
there are 38, including seconded members, Of these 31 are Muslims, 5
are Hindus and 2 Christians, 1 DBritish and 1 Indian.

(6) 10 Muslims, 8 Hindus and 1 Indian Christian,

(¢) and (d). Appointments arc by selection., The Honourable
Member will sce from the figures 1 have given that the present per-’
centage of Muslims is actually above the percentage he advocates.

EXTENSION OF THE ARRANGEMENTS FOR THE SUuPPLY OF INDIAN REFRESH-
MENTS ON RaiLway Trarws.
102. 8ardar V. N. Mutalik : (a) Will Government be pleased to
state 'on what trains arrangements are made for the supply of Indian
refreshments and dinners ?

(b) Do Government intend to extend the arrangements on other
trains ?

Mr. G. G. Bim : The Honourable Member is referred to the answer*
given in this Assembly to a similar question asked by Mr. B. Das.

* Vide Unstarred question No. 8.
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CoNSTRUCTION OF A WAITING RooM AT KOREGAON ON THE MADRAS AND
SoUTHERN MAHRATTA RAILWAY.

*103. Sardar V. N. Mutalik : (¢) Will Government be pleased to
state whether they are aware that the Koregaon station on the Madras and
Southern Mahratta Railway is growing in importance as a commercial
centre and a8 a centre of motor communication to various parts, and that
very great inconvenience is felt on aceount of the want of waiting room ¢

(b) In view of the above, do Government intend to construct a
waiting room or rooms, at the station at an early date

Mr. G. G. Bim: (¢) and (b). Government have no information on the
subjeet. Such matters are within the diseretion of the Railway Ad-
ministration. A copy of the question and the answer will be sent to
the Agent, Madras and Southern Mahratta Railway Company, for such
action as he may consider necessary.

REvISION OF THE Pay oF CLERKS OF THE MiILITARY AccoUNTS DEPART-
MENT.

L

104. 8ardar V. N. Mutalik : Will Government be pleased to stale
whether they intend to revise the scale of pay of the clerical branch of
the Military Accounts Department, and if so, when {

The Honourable 8ir Basil Blackett : The question is now under
consideration and orders are expected to issue shortly.

MOTION FOR ADJOURNMENT.

Mr. President : 1 have received notice of a motion from Mr. Jinnah,
asking for the adjournment of the business of the Assembly to discuss
a definite matter of urgent public importance, namely, the composition
of the Currency Commission as announced in the speech of Iis
Excellency the Viceroy. 1 am inclined to rule the motion in order
unless the Government have got anything to say.

The Honourable 8ir Alexander Muddiman (Home Member) : There
is only one point 1 want to mention not on the merits of this particular

motion for adjournment.
Mr. President : Will you restrict yourself to the point of order 1

The Honourable 8Sir Alexander Muddiman : I shall confine myself
to a general point of order in connection with the motion now before
you., The point is a very short onme. I notice there is a motion on the
agenda for to-morrow for the second reading of a Bill dealing with
exchange. It occurs to me that that motion might be considered as
blocking the present motion for adjournment on the ground that on
the second reading of a Bill of that kind the points raised in this motion
for adjournment could be specifically discussed and therefore the motion
for leave for adjournment to-day might indeed be considered a breach
of the rule against anticipation. I submit the matter entirely for your
consideration.

Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber : Indian
Commerce) : As the Bills referred to stand in my name, may I inform the
Honourable the Home Member that after the announcement regarding the
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appointment of the Commission I informed the Honourable the Finance
Member and I think his department too that 1 do not propose to proeeed
with the second reading of the Bills this Session and I intend to ask for
postponement of consideration of the Bills if that stage is reached.

The Honourable Bir Alexander Muddiman : I am merely actihg on
the information I have received from the business on the paper.

8ir Purshotamdas Thakurdas : In view of what I have said just now,
will the ITonourable Member modify his views ?

The Honourable 8ir Basil Blackett (Finance Member): 1 do not
remember being told that this was not going to be moved. I was told
yesterday by my department that it was. There is evidently a misunder-
standing on the subject. o

8ir Purshotamdas Thakurdas : May I say to the Honourable the
Finance Member that I owe him an apology. I did not give official notice.
That is quite true. 1 now declare on the floor of the House that I do not
propose to take up the second reading of the Bill this Session.

Mr. President : I take t then that Mr. Jinnah’s motion has the leave
of the Assembly.

(A Voice : ““ No.”’)

Mr. President : In that case, I ask Members who are in favour of
the motion to rise in their seats.

Mr. M. A. Jinnah (Bombay City : Muhammadan Urban): [ do not
want the ledve of the Assembly at all. You having held that my motion
is in order I am entitled to move, until there is an objection on the part
of any Member of this House to my motion. It is only when an objection
is raised that you have to ascertain whether there are 25 Members here
who would stand up and support me. If they do, then I am entitled to
move. May I draw your attention to the Manual of Business and Pro-
cedure, rules 42 and.43:

‘¢ The Member asking for leave must before the commencement of the sitting
of the day leave with the Secretary a written statement of the matter proposed to be
discussed.’’
which I have done :

¢¢ If the President is of opinion that the matter J)roposed to be discussed is in
order, he shall read the statement to the Assombly and ask whether the Member has
the leave of the Assembly to move the adjournment. If objection is taken, the
President shall request those Members who are in favour of leave being granted to
rise in their places and if not less than 25 Members rise, accordingly, &e President
shall intimate that leave is granted and that the motion will be taken at 4 P.M. or at
some other time.’’

Therefore, Sir, unless there is an objection it is for you to determine
whether the motion should be taken up at four o’clock or some other time

which may be convenient to the Honourable the Home Member who has
a volee in this matter.

_ Mr. President: I understand that Sir Sivaswamy Aiyer has taken
objoction to leave being granted, and therefore it becomes my duty to ask
Members who are in favour of the motion to rise in their seats.

(43 Members rose in their seats.)

Mr. President : There being 43 members in favour of the motion,
leave is granted. The discussion will take place at 4 p.M.



STATEMENT LAID ON THE TABLE,

The Honourable 8ir Charles Innes (Commerce Member): Sir, I la
on the table the Convention and Statute on the International Regime o
Maritime Ports and-Protocol of Signature ratified on behalf of India.

RATIFIED ON BEHALF OF INDIA.
C.-823 M.-312 VJII, 1928,
[C. G. C. T.-36.]
LEAGUE. OF NATIONS.

SEQOND GENERAL CONFERENCE ON COMMUNICATIONS AND TRANSIT.
(November 15th—December 9th, 1923.)

CONVENTION AND STATUTE ON THE INTERNATIONAL REGIME OF
MARITIME PORTS AND PROTOCOL OF BIGNATURE.

(As this Convention is to romain open for signature until October 31st, 1924,
the nomes of the countries, und of their plenipotentiaries will be inscribed on that
date in alphabetical order.)

L ] - - - L3 - - - -

Desirous of ensurflg in the fullest measuro possible the freedom of communies-
tions mentioned in Article 23 (¢) of the Covenant by guaranteeing in the maritime*
ports situnted under their sovercignty or authority and for purpuses of international
trade equality of trcatment Letween the ships of all the Contracting States, their cargoes,
and pussengers ;

Considering that the best method of achieving presént purpose is by means
of a General Convention to which the greatcst possible number of States can later
accedo ;

And whereas the Conference which met at Genoa on April 10th, 1922, requested,
in a resolution which was transmitted to the competent orgnnisations of the League
of Nations with the approval of the Council and the Assembly of the League, that
the International Conventions relating to the Rogime of Communications provided for in
the Treaties of Peace should be concluded and put into operation as soon as possible,
and wherens Article 379 of the Treaty of Vorsailles and the corresponding articles of
the other Treaties provide for the prepuration of a General Convention on the Inter-
national Regime of Ports ;

Having aeccepted the invitation of the League of Nations to take part in
Conference which met at Geneva on November 15th, 1923 ; '
Desirous of bringing into forcc the provisions of the Btatute relating to the

Internutional Regime of Ports adopted thereat, and of concluding a General Convention
for this purpose, the High Contructing Parties have appointed as their plenipotentiaries.

[Here follow the names.]
* - L] #* * - * * .

who, after communicating their full powers, found in good and due form, have agreed
as follows :

Article 1.

The Contracting States declarc that they accept the Statute on the International
Regime of Maritime Ports annexed hereto, adopted by the Becond General Conferenee
on Communications and Transit which met at Geneva on November 15th, 1923,

This Statute shall be deemed to constitute an integral part of the present Con-
vention. )

Con.eguwtly, they hercby declare that they accept the obligations and undertakings
::t the T.Iie Statute in conformity with the torms and in accordance with the conditions
out therein,

Article 2.

. The present Convention does not in any way affect the rights and obligations
arising out of the provisions of the Treaty of Peace signed at Versailles on June 28th,
1919, or out of the provisions of the other corresponding Treaties, in so far as they
concern the Powers which have signed, or which benéfit by, such Trenties,

(133)
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Article 3.

The present Convention of which the Froneh and English texts are both authentic,
shall bear this day’s date, and shall be open for signature until October 31st, 1624,
by any State represented at the Conference of (Geneva by any Member of the League
of Natioms and by any States to which the Council of the League of Nations shall
have communicated a copy of the Convention for this purpose.

Artiole 4.

The present Convention is subjeet to ratification. The instruments of ratification
shall be deposited with the Secretary-General of the League of Nations, who shall notify
their receipt to every Btate signatory of or acceding to the Convention.

Article 5.

On and nfter November 1st, 1024, the present Convention may be ancceded to by
any State represented at the Conference referred to in Article 1, by any Member
of the League of Natioms, or by any Btate to which the Council of the League of
Nations shall huve communicated a copy of the Convention for this purpose.

Acccssion shall be effected by an instrumeont communics.bed_.? the Becretary-General

of the League of Nations to be deposited in the archives of tho Becretariat. The
* Hueretary-(leneral shall at once notify such deposit to every Btate signatory of or
neeeding to the Convention,

Article 6.

The prescnt Convention will not come into foree until it has been ratified in the
name of five States. The date of its cumingLinto force shall be the ninetieth day after
the receipt by the Secretary-General of the League of Nations of the fifth ratification.
Thereafter, the present Convention will take effect in the case of euch Party ninety
days after the receipt of its ratification or of the notification of its accession,

In compliance with the provisions of Article 18 of the Covenant of the League of
Nations, the Becretary-General will register the present Convention upon the day of
its coming into force.

Artiole 7.

A special record shall be kept by the Becretary-General of the League of Natious
showing, with due regard to the provisions of Article §, which of the Parties have
signed, ratified, acceded to or denounced the present Convention. This record shall be
open to the Members of the Lengue at all times ; it shall be published as often as
possible, in accordance with the directions of the Council.

Article 8.

Subject to the provisions of Article 2 above, the present Convention may be
denounced by any Party thereto after the expiration of five years from the date when
it came into force in r t of that Party. Denunciation shall be effected by notifica-
tion in writing addressed to the Becretary-General of the League of Nations, Copies
of such notification shall be transmitted forthwith by him to all the other Parties,
informing them of the date om which it was received.

A denunciation shull take effect one year after the date on which the notification
thereof was received by the Becretary-General, and shall operate only in respect of the
notifying Btate,

Article 9.

_ Any Btate signing or acceding to the present Convention may declare at the moment
either of its signature, ratification or accession, that its acceptance of the present
Convention does not include any or all of its colonies, overseas possessions, protecto-
rates, or overseas territories, under its sovereignty or authority, and may subsequently
accede, in conformity with the provisions of Article 5, on bel{n.lf of any such colony,
overseas possession, protectorate or territory exeluded by such declaration.

Denunciation may also be made separately in respect of any much colony, overseas
possession, protectorate or territory and the provisions of Article 8 shall apply to any
such denunciation.

Artiole 10,

The revisien of the present Conventi emanded time -
third of the Contracting Sl:a.tu. ention may be d at oy by one
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- 1In faith whereof the above-named plenipotentiarios have signed the present Con-
vention.

Dong at Geneva the ninth day of December, one thousand nine hundred and
twonty-three, in a single copy which shall remain deposited in the Archives eof the
Becrotariat of the League of Nations.

[Here follow the signatures.]

- BTATUTE.
Article 1.

All ports which are normally frequonted by scn-going vesscls and used for foreign
trade shall be deemed to be maritime ports within the meaning of the present Statute,

Article 2.

Bubject to the lprinciple of reciprocity and to the reservation set out in the firsi.
paragraph of Article 8, every Contracting State undertukes to grant the vesscls of
every other Contracting Stute equality of trecatment with its own vessels, er those of
uny other Btato whatsocever, in the maritime ports situated under its severeignty or
authority, as regards freodom of access to the port, the use of the port, and the full
enjoyment of the benefits as regards navigntion and commercial operations which it
affords to vessels, their cargoes and passengers.

The equality of treatment thus established shall cover facilities of all kinds, such
as allocation of berths, loading and unloading fucilities, as well as dues and )
of oll kinds levied in the name or for the aecount of the Government, public authorities,
concessionaries or undertukings of any kind.

' Artiole 3.

The provisions of the preceding article in no wny restrict the liberty of the com-
petent Port Authorities to take such measures as they may decm cxpedient for tha
proper conduct of the business of the port provided that these measures eomply with
the principle of ‘equality of treatment as defined im the said artiele.

Artiole 4.

All dues and charges levied for the pse of maritime ports shall be duly published
before coming into force. -

The same shall apply to the by-laws and regulations of the port.

In oaeh maritime port, the Port Authority shull keep open for imapection by nll
Eersonu concerned a table of the dues and charges in force, as well as a copy of the
y-laws and regulutions,

Artiole &,

In assessing and applying Customs and other analogous duties, local octroi or
eonsumption duties, or incidental charges, levied on the importntion or exportation of
goods through the maritime ports situated under the asovercignty or authority of che
Contracting Btates, the flag of the vessel must not be taken into account, and
secordingly no distinetion niny be made to the detriment of the flug of any Contracting
Btate whatsoever ns between that Aag and the flag of the State undor whose sovereignty
or authority the port is situnted, or the flug of any other State whatsoever.

Article 6.

In order that the principle of equul trentment in maritime ports Jaid down in
Article 2 may not be rendered ineffective in practice by the adoption of other methods
of discrimination against the vessels of n Contracting Stato using such ports, ench
Contracting Stato undertakes to apply the provisions of Articles 4, 20, 21 and 22 of
the Btatute unnexed to the Convention on the Internutional Regime of Railways, signed
at Geneva on December 9th, 1923, so far as they nre applicable to traffie to or from
a maritime port, whether or not such Contracting State is a party to the said
Convention on the International Regime of Railways. The aforesaid articles are to be
interpreted in conformity with the provisions of the Protocol of Signature of the said
Convention. (See Annex.)

’ Article 7.
Tnless there nre special reasons justifying un exception, such as those bnsed
upen special geographical, econonye, or technical eonditions, the Customs duties levied
L78LA a
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in any maritime port situated under the sovereignty or authority of o Contracting
State may not exceed the duties levied on the other Customs frontiers of the sai
State on goods of the same kind, source or destination. :

If, for special rcasons gs sct out above, a Contracting State grants special
Customs facilities on other routes for the im tion or exportation of fmds, it shall
not use these facilitios as a means of discriminating unfairly against importation or
exportation through the maritime ports situated under its sovereignty or authority.

Article 8.

Each of the Contracting Stntes reserves the Power, after giving notice through
diplomatic channcls, of suspending the benefit of equality of tréntment from auy
vessel of n State which does not effectively apply, in any maritime port situated under
fts sovereignty or authority, tho provisions of tlds Btatufe to the vessels of the suid
Contracting State their cargoes and passengers. '

In the event of action being taken as provided in the preceding ?ﬂgnp&, the
Btate which has taken action and the Sfate agaimst which action is taken, shall both
alike have the right of applying to the Permunent Court of Interuational Justiee by,
an application addressed to the Registrar ; and the Court shall settle the matter in
accordance with the rules of summary procedure. _

Every Contracting Stfate shall, however, have the right, at the time of signing or.
ratifying this Convention, of declaring that it remounces the right of taking action
as provided in the first paragraph of this artiele agninat amy other State which may.
make a similar declaration.

’ Article 9.
This Statute does not in any way ppply to the maritime consting trade.

Article 10,
' Each Contracting State reserves the right to make such arrangements for towage
in its maritime ports as it thinks fi{, provided that the provisions of Articles 2 and 4
are mot thereby infringed.

Article 11.

Each Contracting Btate reserves the right to orgamise and administer pilotage
services as it thinks fit. Where piletage is compulsory, the dues and faeilities offered
shall be subject to the provisions of Articlos 2 and 4, but ench Contracting Statc may

exempt from the obligation of compulsory pilotage such of its matiouals as possesa the
mecessary technical qualifications.

Article 18, .

Fach Contracting State shall have the power, at the tinie of signing or ratifying

this Convention, of deelaring that it reserves the right of limiting the transport of

emigrants, in accordance with the provisions of its own legislation to vessels which

have been granted specinl authorisation as fulfllling the requirements of the said legisln-

tion. In exercising this right, however, the Contracting Btate shall be guided, as
far as possible, by the priuciples of this Btatute.

The vesscls so authorised to tramsport omigrants shall enjoy all tho beneflts of this
Statute in all maritime ports.

Article 18.

Il?is Statute applies to all vesscls, whether publicly ot privately owmed or eon-
trolled,

It does not, however, apply in any way to warships or vesscls performing polieg
or administrative functions or, in general, exercising any kind of public authority,

ot quy other vessels which for the time beinig are exclusivel loyed for the oses of
the Naval, Military or Air Forees of a Btate. 7 mpioy e

- Article 14,

" This Btatute does not in any way apply to fishing vossels or to their catches.
Article 15.
‘Where, in virtue of n treaty, convention or agreement, a Confracting State nas
granted specinl rights to another State within a defined area in any of its maritime
fort& for the purpose of facilitnting the transit of goods or passengers to or from

he territory of the suid Btate, np other Contracting State can invoke tho stipulutions
of this- Btatute in support of any elaim for similar specin) rights.
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E}a!‘y Contracting Btate which cnjoys the aforesaid spocial rights in & maritime
port ef another State, whether contracting or not, shall conformn to the provisions of
this Statute in ifs treatment of the vessels ttading with it and their eargocs and
passengors. :

Every Cnntmtini Btate which grants the aforesaid speeial rights to a non-
Contracting Btate is bound to impose, as ‘one of theé codditions of the grant, an
obligntion on the State which is to enjo; the aforesaid rights to eonform to the pro-
visions of this Statute in its treatment of the veassels trading with it and their eargovs
and passengers. T

Artiole 16. *

Mensures of a general or particular character which n Contracting Btate is obliged
to take in case of an emergeney affecting the safety of the SBtate or the vital intereats
uf the country may, in oxceptionul cnsos, nnd for as short a period as possible, involvn
o deviation from the provisions of Articles 2 to 7 inclusive ; it being understood
that tho principles of the present Statute must be obsorved to the utmost possiblo extont.

Articls 17, ,

No Contrneting Btate shall be bound by this Statute to permit the transit of
passengera whose admission to its torritories is forbidden, or of goods of a kind of
which the importation is prohibited, either on grounds of publie health or security,
or as 4 preeaution against diseases of animals or plants, As regards traffic other
than traflic in transit, no Contracting Stato ghall ho bound by this Bfatute to permit
the transport of passengers whose ndmission to its territorics is forbidden, or of guods
of which the import or export is prohibited, by its national laws.

. Bach Contracting State shall be entitled to take the nocessary precautionary
hicasures in rospeet of the transport of dungerous goods or goods of a mmilar character,
as well as general police moasures, including the comtrol of emigrants entering or
leaving its territory, it being understood that such measures must not result in any
diserimination contrary to the principles of the present Btatute.

Nothing in this Btatute shall affeet the measures which one of the Contracting
Etates is or may feel ealled upon to take in pursuance of gemoral international coun-
ventions to which it is a parly, or which may be coneluded hereaftor, particularly,
eonventions concluded under the auspices of the League of Nations, relating to tho
traffle il women and children, the transit, export or import of particular kinds of
articlea such s opium or other dangerous drugs, arms, or the produce of fisheries,
or in pursuance of general conventions intended to Ilgrem'.nt any infringement of
induatrial, literary or artistic property, or relating to false marks, fulse indicatious of
origin or other methods of unfair competition,

_ o drticle 18.
Thia Btatute does not preseribe tho rights and duties of belligerents and neutrals

in time of war. Thoe Statute shall, howover, continue in force in timo of war so far
a8 such. rights and dutica perniit.

Article 19, ’ .

Tho Contracting States undertnke to introduee into those eonventions in foreo
on December 9th, 1923, which contravene the provisions of this Btatute, so soon as
eircumstancos permit and in any caso on the expiry of such conventions, the modifica-
tions requirod to bring them into harmony with such provisions, so far as the googra-
phical, economic or technical circumstances of the countries or areas concerned allow.

Tho same shall apply to eoncessions granted before December 9th, 1923, for the
total or partial exploitation of maritime ports.

. Article 20.

This Statute does not entail in any way tho withirawal of facilitics which are
grenter than those provided for in the Statute and which havo been granted in respeet
of the use of muritime ports under conditions eonsistont with ita principles, This
®tatuto also eatails né prohibition of sueh grant of greater facilities in the future.

Artiele 21,

Without prejudiee to the provisions of tho scecond paragraph of Articlo 8, disputes
which may arise between Contructing Stntes B8 to ‘the interpretation or the application
of tha present Btatute shall bo settled in the following manner :

Should it prove impossible to settlo sueh dispute either directly between the
Parties or by any other method of amicable settlement, the Partios to the dispute

L7sLA .53
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may, before resorting to any procedure of arbitration or to a judicial uettlemen%
submit the dispute for an n.d\risorﬁ opinion to the body established by the League o
Nations as the advisory and techmical organisation Members of the League for
matters of communications and transit, In urgent cases a preliminary opinion may
be given recommending temporary measures, including measures to restore the facilities
for international trafic which existed before the set or occurrence which gave rise to
the- dispute.

Should it prove impossible to settle the dispute by any of the metbods of pro-
eedure enumerated in the preceding paragraph, the Contracting Btates shall submit
their dispute to arbitration, unless they have decided or shall decide, under an agree-
ment between thew, to bring it before the Permunent Court of luternatiomal Justice.

Article 28,

If the casc is submitted to the Permanent Court of International Justice, it ehall
be heard and determined under the conditions laid down in Article 27 of the Statute
of the Court. -

If arbitration is resorted to, and unless the Purties decide otherwise, ench Party
shall appoint an arbitrator, and a third member of the arbitral tribunnl shall be
clected by the arbitrators, or, in enge the latter are unable to agree, shall be selected
by the Council of the League of Nations from the list of assessors for Communications
and Trangit cnses mentioned-in Artiele 27 of the Statute of the Permancnt Court of
International Justice ; in such lntter case, the third arbitrutor shall be selected in
necordnnce with the provisions of the penultimate puragraph of Article 4 and the firat
paragraph of Article 5 of the Covenant of the Lengue.

The arbitral tribunal shall judge the care on the basis of the terms of reference
mutually agreed upon between the Partics, If the Parties have failed to reach an
agreement, the arbitranl tribunal, acting unanimously, shall itself draw up terms of
reference after considering the clnims formulated by the Purties ; if unanimity cannot
be obtained, the Council of the League of Nations shall decide the terms of reference
under the comdlitions laid down in the preceding paragraph. If the procedure is not
determined by the terms of reference, it shall be settled by the arbitral tribunal,

During the course of the arbitration the Parties. in the absence of any contrary
rovision in the term of reference, are bound to submit to the Permunent Court of
nternational Justice any question of international law or question as to the legal

menning of this Btatute the solution of which the arbitral tribunal, at the request of
one of the Partics, pronounces to be a necessary preliminary to the settlement of the
dispute.

Article 23,

It is understood that this Statute mnst not be'interpreted as regulating in any
way rights and obligations inter ge of territories forming part of or placed under the
protection of the same sovereign Btute, whether or not these territories are individually
Contracting Stutes.

Article 24,

Nothing in the preceding articles is to he construed am affecting in any way the
rights or duties of a Contraeting Btate as Member of the League of Nations.

ANNEX.

Text of the articlea of the Statute on the Internntional Regime of Railways and
of the provisions relating thercto contained in the Protocol of Bignature :

Article 4 —Recognising the necessity of granting sufficient elunticity in the oporation
of railwnys to allow the complex needs of trnffic to be met, it is tho intention of the
Conftraeting States to maintain unimpaired full frecdom of operation while ensuring that
such freedom is cxercised without detriment to international traffie,

. They undertake to give reasonable focilities to international traffie and to refrain
from all diserimination of an unfair nature directed against the other Contracting
States, their nationuls or their vesscls. '

The benefit of the provisions of the present article is nat confined to traffie
poverned by a mingle contract ; it extends also to the trafic dealt with in Articles 21
and 22 of the present Btatute subject to the conditions specified in the said artieles.

., Artiole 20—~The Contracting Btntos, recognising the necessity in general of lenving
tariffs sufficient flexibility to permit of their boing adapted as closely as possible to
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the complex needs of trade and commercial competition retain full freedom to framo
their tariffs in accordunce with the prineiples aceepted by theoir own legislation, provided
that this freedom is exercised without detriment to international traffic.

They undertake to apply to international traffic tariffs which are reasonable hoth
as regards their amounts and tho couditions of their application, and undertake to
rofrain from all discrimination of an unfair nature directed against the other Contracting
Btates, their nationals or their vessels.

These provisions shall not prevent the establishmout of eombined roil and sca
tariffs which comply with tho principles luid down in the previous paragraphs,

Article 81.—The benefit of the provisions of Article 20 shull not be confined to
transport based on single contracts. It shull extend cqually to transport made up of
successive stages by ruil, by sen or by any other mude of transport traversing the
territory of more than onc Contracting State ahd reguluted by scparate contracus
subject to tho fulfilment of the following conditions :

Each of the successive contracts must fip 'ffr the initial sourco and final destina-
tion of the consignment ; during the whole duration of curringe tho goods must remain
under the supervision of the carriers and must be forwarded by each earrier to his
successor direct and without delay other than that necessary for the completion of
the t;‘?nsport operations and the Custowms, octrei, police or other administrative
Tormalities.

Articls 22.—~The provisions of Article 20 shall be equally applicable to internal,
as well as to internationnl, traffic by rail as rogards goods which romain temporurily
at the port without regard to the flag under which they huve been imported or will be
uporteﬁ.

Protoco! of Sipnature.—It is understood that any differentiul treatment of flags
based solely on the considcration of the flag should be considervd as discrimination
of an unfair nature in tho scnse of Articles 4 and 20 of tho Statute on the International
Regime of Railways.

ac.
T

PROTOCOL OF SIGNATURE OF THE CONVENTION ON THE INTERNATIONAL
REGIME OF MARITIME PORTS,

At the moment of signing the Convention of to-day’s date relating to the Intor
nationnl Regime of Maritime Ports, the undersigned, duly anuthorised, have agreed ns
follows 1~

1. It is understood that the provisions of the prescnt Statute shall apply to ports
of refuge spetially construeted for that purpose.

2, It is understood that the British Government’s reservation as to the provisiona
of Bection 24 of the ‘‘ Pilotage Act '’ of 1913 is accepted.

W, Tt is undorstood thut the obligations laid down in French Law in regard to
ship-brokers shall not be regarded as contrary to the principle und spirit of the Statute
on the Internatiomal Regime of Muaritime Ports.

4. Tt is understood that the condition of reciprocity laid down in Artiele 2 of the
Statute on the International Regime of Maritime Ports shall not exelude from the
benefit of the said Statute Contracting States which have no maritime ports and da
not emjoy in any zone of a maritime port of another State tho rights mentioned in
Article 15 of the said Statute.

5. In the event of the flug or nationality of a Contrneting Blate being identieal
with the flag or nationality of an Btate or territery which is outside the Convention,
no eclaim ean bo advanced on behalf of the lattor Htate or territory to tho benefits
nesured by this Btutute to the Hags or nationals of Contractiug Btates.

The present Protoeol will have the samo force, effect and duration as the Statute
of to-day’s date, of which it is to be considered as an integral part.

In faith whereof the above-mentioned plenipotentiarics have signed the prescat
Protocol. .

DoNt at Geneva, the ninth dny of December, one thousund nine hundred and
twenty-three, in a single copy, which will remain deposited in the archives of the
Becretariat of the Lengue of Nations ; certified copies will be trausmitted to all the
States represented at the Conference.

[Hore follow the same signatures as those appearing al the ond of the Convention.]

s
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FINAL ACT OF THE SECOND GENERAL CONFERENCE ON COMMUNICA.
TTONS AND TRANSBIT.

The Becond General Conference on Communications and Transit, convened jg
accordance with the Rules of Procedure for Genernl Conferences adopted at the
Barcelona Couference, and in execution of the resolutions adopted by the Council of
the League of Nations on April 19th, 1923, met on November 15th, 1923, at the veat
of the Secretarint of the League of Nations at Geuecvn.

The Confgrence discussed the agenda prepared by the Advisory and Toechnical
Committee fof Communications and Transit. In particular, it comsidered a Draft
Convention and Btatute on the Internntional Regime of Bailways, a Draft Convention
and Statute on the International Regime of Maritime Ports, a Draft Convention and
Btatute relating to the Transmission in Trunsit of Eleetric Power, and a Draft Con-

vention and Statute relating to the Development of Hydraulic Power affecting more thun
one Htate.

The Council of tho League of Nations appointed
M. Ettore ConTr, Senutor of the Iingdom of Italy,
as President of the. Conference.
The secretarial work was entrusted to the following members of the Communies-
“‘cmg and Transit Bection of the Seereturiat of the League of Natious :—
M. B. Haas (Beccrotary-General of the Conference) ;
Mr. T. A. Hiam ;
Mr. J. M. F. RoMEIN,

The following Btates participated in the Confercnce, and for this purpose appointed
the Deolegutions, whose members are set out below :

[Here follow the names of Siates and their Delegates.]

The Conference met from November 15th until December 9th. The Conferenco
adopted the four Draft Conventions submitted to it for discussion.

The Conference also adopted the following recommendations :

‘“ The Conferenre recommnends the Contracting Stutes to encourage the conclusion
of special Conventions, in the sense of Articles 21 and 38 of the Statute on the
International Regime of Railways, with a view to providing for the earringe by rail
or other menns of transport, of goods which canot be consigned on u single cuntmui
and winch are therefore forwarded by successive contracts nnd remain, throughout
the whole duration of carringe, under the chargo of the carrier.”’

- L) - -

1
7 ¥

* - - * -

‘‘ With a view to ensuring the widest possible extension of the principles of
freedom of communication, of equality of trenfment and of reciproeity, which arg
the basis of the Convention and Statute relnting to the International Regime of
Maritime Ports adopted by the Couference held at Geneva on December 9th, 1923,
und which govern, in accordance with the principles of the Covenant and alan in
conformity with the resolution of the Economic Conferemce held ut Genos in 1922,
the rights laid down in the above-mentioned Btatute ; .

‘¢ Considering that the critical conditions in all couutrins are due, among nther
enupes to restrictions affecting passenger and goods trufic which have come into being
und have recently become accentuated ; .

‘“ The Conferenee recommends that all Btates, including those which are nat
Membors of the Lengue of Nations, should nccept the fundamental principles of tho
ubove-mentioned Btatute, and should refrain from incquitnble oconomic mensures sucly
aet in partieular, an abusive extension of the conception of maritime cousting trade ;

"¢ More especially, the Conferenee rocommends to Statos signntories of the Con-
voation relating to the Iuternat'onal Regime of Maritime Ports, or adhering thereto,
which are under the same sovorcignty as other States whose territory is situated oversea
or which have such territories under their sovereignty or authority, to apply, in a
e'reumstanees, in their ports or in the ports of such” territories, and, under the con-
Aticng Taid down in Artielrs 2, 5 and 6. to ships of their nationnlity. earrying on
trade between their territories and such States or territories: oversens, and to their

cargovs and passengers, the sume treatment aw is applied to the ships of other: Con!

tracung Stutes utilsing tho uloresuid ports und wurrying on other trade than the trude
gpecified above,?? ! -
. » "

» " * " »
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‘¢ The Conference expresses the hope that the ('ontr'wtmg States will endeavour
to oasure the widest possible application of the provisions of the Convention on ths
Reginwe of Muritime Ports, the Convention on the Regime of Railwnys, the Convention
ralating to the Transmisgsion in Trangit of Electrie PPower and the Convention rolutinge
to the Dovelopment of Ilydraulic Power, in the colonics, oversens possessions, protecto-
rutes and oversens territories placed under their sovereignty or authority, unless apecial
circomstances rentler this impossible, and meanwhile that, in pgrticular as rogards the
Conavention on the Regime of Maritime Ports, they will’ grant equitable treatment ro
the vessels, pnssengers, and cargoes of the other Contracting Statea and maintain the
Eacilities ax'mting at present in the chicf coloniul ports epen to international traffie.’’

L - - - L - - - -

¢ The Conforence notes the recommondation made by the Central Commission for
Rhino Navigation which s as follows :

¥ The Commission hopes that the competent orgunisations of the League of Nations
will consider the best mothod of assuring celluboration betwoen waterways and
railways.’

¢ Considering that the guestion rnised by the Central Commission is of a highly
vomplicated character and for full and careful investigation,

€ And, i view of the great importunce of the question,

¢t The Conference refers the matter to the Scerctary-Gemeral of the Leagne of
Nations and roquests him to instruet the competent orgunisations of the League te
carry out this investigation with a view to the making of smch recommondations us

may appear desirabla. '’
In faith whereof the Deleg'n!m have signed tho present Act

DoNE at Geneva the ninth day of December, ono thousand nime hundred and
twenty-three, in a simgle m]f)y which shall remain deposited in the Archives of the
Secrotariat of the League o Nations.

[Here follow the signalures.]

THE INDIAN INSIURANCE COMPANIES*SILL

The Honourable Bir Charles Innes (Commerce Member): Sir, I
introduce the Bill to comsolidate, amcnd and extend the law relating tor

Insurance Companies.

THE SALT LAW AMENDMENT BILI..

The Honourable 8ir Basil Blackett (Finanee Member): I heg to
move for leave to introduce a Bill to amend the law relating to salt and
salt-revenue for the reasons stated in the Statement of Objects and

Reasons.
Mr. President : The question is :

% Timt leave be givea to introduce a Bill to amenad the law relating to salt uamd
sali-revenne.”’

The motion was adopted.
The Homourable Sir Basil Blackett : I introduce the Bill.




THE CODE OF CIVIE PROCEDURE (AMENDMENT) BILL.
(AMENDMENT OF SEcTIONS 102 anp 103.)

Mr, H. Tonkinson (Home Department : Nominated Official): I move
for leave to introduce a Bill further to amend the Code of Civil Procedure,
1908. .

This Bill, Sir, deals with two recommendations of the Civil Justice
Committee. The first relates to seetion, 102 of the Code of Civil Procedure.
As Honourable. Members are aware, under that section a second appeal
does not lie in any suit of the nature cognisable by a Court of Small Causes
when the amount or value of the subject matter of the original suit does
not exceed Rs. 500, In regard to this section, the Civil Justice Committee
refer to the limit of Rs. 500 in the Provincial Small Cause Court Acts.
Honourable Members will remember that the normal maximum limit of
the powers of Small Cause Courts under the Provincial Small Cause
Courts Aect is Rs. 500 but Local Governments may inerease that limit to
Rs. 1,000. The Civil Justice Committee have recommended that Local
Governments shall take ‘this action to a greater extent than in the past
because they say that in the present circumstances, the value of money and
the increased efficiency of the subordinate courts, it is fitting that these
enhanced powers should now be cxercised by them to a greater extent
than in the past. They further suggest as a necessary corollary to this
recommendation that the limit of Rs. 500 in scection 102 of the Code of
Civil Procedure should be increased.

The second recommendation, Sir, relates to section 103 of the Code.
Under that section in a second appeal the High Court may, if the evidence
on the record is sufficient, determine any issue of fact necessary for the
disposal of the appeal not determined by the lower appellate court.
In regard to this section, the Civil Justice Committee point out that a
finding of fact of the lower court may have been come to owing to a
misreception of evidence or other error of law. They recommend there-
fore an amendment of section 103 so as to increase the powers of the
second appellate court in these matters. I may mention, Sir, that on this
recommendation we have already consulted Local Governments and judi-
cial authorities. $Fhere is, I think, one outstanding reply—the Madras
Government’s; otherwise the replies practically universally approve of
the recommendation. ’

Sir, I move for leave to introduce.

The motion was adopted.

Mr. H. Tonkinson : Sir, I introduce the Bill

THE CODE OF CIVIL PROCEDURE (AMENDMENT) BILL.
(AMENDMENT OF SEcTION 60.)

The Honourable 8ir Alexander Muddiman (Home Member): Sir, I
beg to move for leave to introduce a Bill further to amend the Code of
Civil Procedure, 1908.

This is a very small Bill and I need not detain the House at length.
Its object is to amend section 60 of the Code of Civil Procedure. By
Act XXVI of 1923 the limit of exemption in regard to civil court attach-
ments and sales i_n respect of salaries of public officers, railway servants
and local authorities was raised. It was raised to double.the original
limit, namely, from Rs. 20 to Rs. 40 and from Rs. 40 to 80. The Bombay
Government in 1924, 1 think, pointed out that this adversely affected the
142
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working of co-operative societies in advancing loans, being particularly
hard on people on small pay, and they suggested a special exemption in the
law in regard to co-operative societies. That, Sir, is what the Bill which
1 ask leave to introduce to-day does.

Sir, I ask for leave to introduce.

The motion was adopted.
The Honourable 8ir Alexander Muddiman : I introduce the Bill,

THE INDIAN NATURALIZATION BILL.

The Honourable Bir Alexander Muddiman (Home¢ Member): Sir, I
beg to move for leave to introduce a Bill to consolidate and amend the law
relating to the naturalization in British India of aliens resident therein.

1 need say very little about this Bill. Speaking generally it is the same
Bill which was introduced by my predecessor in July 1923 and got as far
as the Belect Committee stage. The objeet of the Bill is this. We have
always had in India an old Aect, the Indian Naturalization Act of 1852,
which enables a local certificate of naturalization to be obtained from the
authorities in India. As you all know, in the year 1914, the British
Nationality .and Status of Aliens Act was passed by the Imperial Parlia-
ment. It effected a great consolidation of the naturalization law of the
Empire. The question then arose whether we should maintain our local
Act. It was thought desirable to do so for this reason that a knowledge
of English is required in order to claim naturalization under the Im-
perial Aet but that of course is not the ease under our loeal Act. It would
he advantageous to a certain number of aliens who are unable to speak
English that they should be able to obtain the rights of British citizen-
ship within the ambit of the Indian Legislature. It is for that reason that
I introduce the Bill which revises and cxpands the old Act of 1852 on the
lines of the more modern Act of 1914 to which I have referred. I really
do not think there is anything more I need say at this stage. The Bill
is similar to the one which has already been hefore a Select Committee
of this Assembly and which emerged without any material alteration, and
this is the same measure save in so far as it has been necessary to modify
it in one respect.

Sir, I ask for leave to introduce.

The motion was adopted.

The Honourable Sir Alexander Muddiman : Sir, I introduce the
Bill,

THE INSOLVENCY (AMENDMENT) BILL.
The Honourable Bir Alexander Muddiman (Home Membher) : Sir,
I beg to move for leave to introduce the Bill to amend the Presidency
Towus Insolvency Act, 1909, and the Provineial Insolvency Act, 1920.

This, Sir, is & Bill to give effect to three recommendations of the Civil
Justice Committee. In the first place, it brings the town of Karachi
within the jurisdiction of the Presidency-towns Imsolvency Act instead
of within that of the Provincial Insolvency: Act which is now in force
in that town. The Committee have given reasons for recommending
this. It is a matter which has been impressed on the Government of

»
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India for some years, I myself, T admit, have in the past been some-
what opposed to it because it wus doubtful to my mind whether the
neeessary machinery for the procedure of the Aet was available in
Karsehi. But we have mow had repeated recommendations made on
the subjeet veinforeced by the rccommendation of the Committee which
is of great authority. We therefore think it right at any rate to bring
it before this House in the form of a Bill,

The second change cffeected by the Bill is -also on the recommend-
ation of the Civil Justice Committee and proposes to amend the law
relating to offences against the Insolvency Act. It amends section 104
of the Presidency-towns Insolveney Act on the lines of the amendments
made some years ago in the Provineial Insolveney Act.

The third amendment of any importance made by the Bill deals with
a cognate matter. It amends both the Insolvency Acts on the line of the
English bankruptey law. It is again based on the recommendation of the
Jivil Justice Committee. We have also taken the opportunity of mak-
ing one or two formal amendments in the law relating to insolvenecy
neeessitated by the constitution of a High Court at Rangoon.

Sir, I ask for leave to introduce the Bill

The motion wes adopted.

B The Honouratle Sir Alevander Muddiman : Sir, I introduce the
il

Ml

THE LEGISLATIVE BODIES CORRUPT PRACTICES BILL.

The Honourable 8ir Alexander Muddiman (Home Member) : Sir,
1 move for leave to introduce a Bill to provide for the punishment of
corrupt practices by or relating to members of legislative bodies consti-
tuted under the Government of India Act.

As the law stands, bribery of members of legislative bodies is not
punishable although bribery of an elector is an offence. The matter
was considered by the Reforms Inquiry Committee and is one of the
side issues of their report. On this matter the recommendation of the
Committee was unanimous, It was based on a report by a sub-com-
mittee presided over by Sir Tej Bahadur Sapru and the conclusions of
that Committee were accepted by the Committee as a whole. The
offence is created by the insertion of a new Chapter in the Indian Penal
Code. It is based on the existing law as to illegal gratification and
T do not think I need say much further at this stage. The Bill penalises
the offering of a bribe to a member of a legislature in connection with
his functions as such and also the receipt or demand by a member of a
legtislature of a bribe in connection with his function as such. The
definition adopted for the offence follows that in section 171B of the
Code in regard to the offence of bribing a voter at an clection and in
order to prevent vexatious prosecutions we have included a provision on
the lines of seetion 196 of the Code of Criminal Procedure,

T move for leave to introduce the Bill.
The motion was adopted,

Rl The Honourable 8ir Alexander Muddiman : Sir, I introduce the
ill. A



THE INDIAN PENAL CODE (AMENDMENT) BILL.

(AMENDMENT oF Sections 376 aAnp 376.)

The Honourable 8ir Alexander Muddiman (Home Member) : Sir
1 move for leave to introduce a Bill further to amend the Indian Penal
Code.

*This Bill involves the amendment of sections 375 and 376 of that
Code. Now this is a Bill on which 1 must say a little more than what
I should usually say on introducing a Bill which had been before the House
on a previous occasion. This is a well known Bill ; it has been with us
like the poor for a long time, The original measure was introduced
by my friend Sir Hari Singh Gour as far back as February 1924, ITere
1 should like to bear avitness to the publie spirit and determination with
which Sir Hari Singh Gour has pressed this measure of reform upon
this House ; and 1 should like to make it quite clear that in introdue-
ing my Bil I have not the slightest wish to deprive him of the just com-
mendation which he received from all parties for taking up this difficult
subjeet. It is not, as 1 have said, my purpose to snatch his thundes,
but in reslity to forward the proposals which he, and 1 am sure many
in this Hlcuse, have so deeply at heart. The Bill is what is known as the
Age of Consent Bill, It has had a very chequered ecarcer ; it has
wandergd between the llouse and Seleet Commitiee and it went into
outer darkness on another occasion, The original Bill introduced by
Sir Hari Singh Gour was referred to a Seleet Committee, and here 1 may
siay that it was a very strong Scleet Committee, which took great care
and paid great attention to the particularly difficult questions raised by
the I3ill. They rcturned it to the House with a recommendation that
the age of consent should be raised to thirteen within the marriage tie
«nd to fourteen outside the marriage tic. 1 may say that thut way asg
far as in the.opinion of the Government it was safe to go on the opinions
reécived on the original Bill. It is useless to deny and I do not think
the promoter of the original Bill will seek to contend it that a consider-
able body of oppusition was raised to his Bill as framed and wonld have
Lecn raised to the Bill as amended by the Seleet Committee. Still, we
did fcel that there was suffjcient support to justify us in poing as far
us that ; and here I should like to say that I feel I am a little to blame
myself in connection with this measure. I have been referring to the
debates at Delhi and although it was my intention I do not think T made
it qyuite clear, as I ought to have done to the Ilouse that it was the
intention of Uovernment not to go further than the Select Committee
report.  Very likely it was due to my own fault——possibly when I was
making my statement I did not make it as clear to the House as I ought
to have done, and.I may have misled the louse to that extent. The
result was that the ITouse at the consideration stage of the Bill raised
the age to fourteen inside marriage and sixteen outside marriage. Now
that was a proposition that was cntirely beyond anything that Govern-
ment had contemplated doing. It was particularly ‘beyond anything
that Government had referred to Local Governments, and here I may
say that when proposals of this kind dealing with the whole of the
eriminal law of India governing relations between parties, in tracts as
far distant as Cape Comorin, and the tribes of the Iimalayas, are
brought forward, it behoves the Excecutive Government to be extremely
careful that they do.not amend the law without consulting those who
have a much better kpowledze of how that law will operate in the
particular tracts of the country which are administered by the Local
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Governments or Administrations as the case may be. That, Sir, is the
history of ‘the former Bill. I had to take objection on those grounds
and I had very reluctantly, because a certain proposition of mine could
not be accepted, to vote with those who desired to throw out that Bill ;
and the Bill was thrown out. .I have been very much eriticised for that
action and it has been suggested that it was taken upon some dislike
of progress. I need hardly in this louse deny such an imputation.
Nothing was farther from my thoughts or wishes. But it does behove
the Executive Government to be extraordinarily careful in dealing with
these matters, and before accepting a motion of that kind it would have
involved the reference of that question again to Local Governments,
However, I am now doing my best to reinstate the position as it existed
when the Seleet Committee reported on the Bill, and the Bil! T bring
in is the Bill of the Select Committee. I think that at this stage I have
said enough to explain the position to the Ilouse and I ask for leave
to introduce the Bill.

Mr. M. K. Acharya (South Arcot cum Chingleput : Non-Muham-
madan Rural) : Mr. President, 1 desire to oppose the introduction
of this Bill, and I confine myself at this stage to stating just in two or
three sentences why I choose to stand and oppose this Bill. T do not
go into the merits of the Bill at all ; T do not consider at this stage
that I should do so. But I wish to oppose the introduction of this Bill
on behalf of myself and all others who feel that matters of this kind
ought not to become the subject of legislation by a Government which
is not yet national, nor perhaps at any stage ; these matters ought to
be left to the go8d sense of the communities concerned, and I for one
have not the slightest hesitation in saying that great changes are com-
ing, healthy changes are coming in among ourselves and legislation of
this kind is absolutely unnecessary. Therefore on this prineiple 1 ray
that this Government, constituted as it iy, or perhaps as it may be for
a pretty long time to come, ought not to ipterfere in matters’ concern-
ing the social and religious practices of communities in this country .
and I therefore object to leave being given to introduce this Bill in this
Assembly. 1 am aware that there is a strong body of opinion in favour
of such social reform. As I said, on the merits of the Bill, I am for
reform to a certain extent. But I again say that there is no great
need for this House to go into it ; and I feel that the matter ought not
to become the subject of legislation by a heterogeneous body such as
this House is. The only community perhaps where early marriages
prevail is the Brahman Community, which is a small percentage of the
population of India ; and it is all hyperbole to say that all Indian
motherhood is being greatly affected and all that kind of thing by the
practices now obtaining ; and that India will go down unless the Penal
Code is amended, I do not believe that there is any great truth in
statements of this kind. In any case I object on prineciple to legislation
of this kind in matters purely social or partly social and partly
religious.

Mr. President : The question is :

¢ That leave be given to introduce n Bill further to amend the Indian Penal Code.’?

The motion was adopted.

Billm Honourable 8ir Alexander Muddiman : Sir, I introducc the



THE LEGISLATIVE MEMBERS EXEMPTION BILL.

The Honourable Bir Alexander Muddiman (Home Member) : Sir,
this Bill is also a product of the unanimous opinion of the Reforms In-
quiry Committee. The first Bill that 1 just introduced imposes certain
penalties for offences by or relating to members of Legislative bodies,
which 1 trust will never arise. This Bill, on the other hand, confers certain
privileges upon Members of the Legislature. The proposal was the work
of the Sub-Uommittce which was composed of distinguished members like
Sir Tej Bahadur Sapru and several others, who were members after them,
and it was accepted by the Reforms Inquiry Committee as a whole. The
original proposal of the Committee was to exempt Members of the Legisla-
ture from sitting as jurors or asscssors in eriminal trials, and to give them
immunity from arrest or imprisonment in civil causes dunng the Session
of the Legislature and for a period of 7 days immediately preceding or
following the Sessions. We have slightly modified this, as we have added
immunity from arrest and imprisonment of Members not only when the
Legislature is actually in Session, but also when they are sitting on com-
mittees of the Legislature. We have increased the period of immunity from
7 days to 14 days. We consider that, having regard to the immense.dis-
tances in India, a period of 7 days was too little. These are the provisions
embodied in the Bill which 1 now ask leave to introduce.

The motion was adopted.
The Honourable 8ir Alexander Muddiman : Sir, I introduce the Bill.

THE INDIAN LIMITATION (AMENDMENT) BILL.

Mr. H. Tonkinson (ITome Department: Nominated Official): Sir,
Ixmm'e f?;r leave to introduce a Bill further to amend the Indian Limitation
Act, 1908.

The Bill, Sir, deals with a point in the Report of the Civil Justice
Committee, but it is a point which had alrcady engaged the attention of
the Government, and upon which we ¢onsulted the Loeal Governments and
judieial authorities in 1924, IIonourable Members will remember that in
Order XXXVIT of the IMirst Schedule of the (lode of Civil Procedure, &
summary procedure is provided for certain classes of suits dealing with
promissory notes, ete. For those classes of suits in the Courts to which
the Order relates, it is possible for the plaintiff to bring his suit in a parti-
cular form, and then unless the defendant appears and is given leave to
defend his suit, the summary procedure in that Chapter is followed. This
simmary procedure, Slr, has, I understand, been found particalarly valu-
able in England in speeding np the administration of Jjustice and in secur-
ing that there shall be a minimnm of those delays which in some cases
practically amount to a denial of justice.

Now, Sir, in addition to the provisions of Order XXXVII in the First
Schedule, there is a provision in section 128 of the Code of Civil Procedure
under which High Courts may by rule extend the summary procedure to
certain other classes of suits. With the attention which has been directed
in recent ycars towards methods of obtaining speedy justice, certain of our
High Courts have considered it advisable to take action under this clause,
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and this, Sir, brought to light certain drafting defeets in regard to the
period of limitation to which the present Bill mainly relates. Now, Order
XXXVII of the Code of Civil Procedure reproduces practically the pro-
visions of Chapter XXXI1X of the Code of Civil Procedure of 1882,
Honourable Members will remember that when the present Code of Civil
Procedure ‘was before the  Legislature proposals were also
before the Lepislature to consolidate and amend the law re-
garding limitation. Those proposals eventually took the form of the pre-
sent Limitation Act of 1908. That Act was preceded by the Act of 1877.
Now, in the provision in the Schedule to that Act which dealt with suits
under summary procedure a period of limitation of six months was pro-
vided for the following description of suit :

¢ 5. Under the Oode of Civil Procedure, Chapter XXXIX, summary procedurs on
Negotiable Instruments.’’

. The Limitation Bill was introduccd in the old Legislative Couneil
in 1907. In the Bill as introduced this provision ran as follows :—

¢ Under the Codo of Civil Proccduro when triable summarily,’’

Now these two Bills were before the Select Committees at the same
time, and that, I assume, is the reason for this drafting dofect to which
the Bill mainly relates, for the Seleet Committee on the Indian Limitation
Act amended the deseription of sunit in this particular as follows :—

‘¢ Under the summary procedure referred to in section 128 (2) (f) of the Code
of Civil Procedure, 1908.°’

Well, Sir, that contains no refercnee to suits under Order XXXVII.
I admit that eertain commentators have found no difficulty in deciding
that this "Article preseribes the period of limitation for suits under
Order XXXVI1I. Fpr example, Mr. Justice Mulla of the Bombay 1lligh
Court definitely asserts that the period of limitation is that preseribed
in this Article. But when one examines the exaet words, there will, I
think, be no doubt that it is necessary for us te provide in this provision
that the Article shall apply definitely to suits under Order XXXVII.
When, Sir, we took up this matter, we thought it advisable also at the
same time to extend the period of limitation from six months to one year.
That was the proposal upon which we consulted the Local Governments
in 1924, 1n this respect our Bill differs somewhat from the recommenda-
tions of the Civil Justice Committee. The Civil Justice Committee have
recommended that the period ofy limitation shall be three years, that
is to say, the ordinary period of limitation for a suit under the Negoti-
able Instruments Act. We thought, before we received the report of the
Committee, that a period of six months was too restrictive and unduly
prevented resort to the procedure under Order XXXVII. We did not,
however, think that the period should be so long as three years. We
thought that, if a man wished to be in a position to be able to walk into
court and to place upon the defendant the onus of proving that he had
a defdnce, it was reasonable that he should be prompt and thercfore we
took the middle course of suggesting one year as the period of limitation,
We comsulted Local Governments and Iligh Courts upon this proposal.
Some authorities suggested that the existing period should be retained.
Others suggested that the period should be extended to three years, but,
80 far as we are able to judge, the weight of opinion is in favour of thd
middle eourse adopted in this Bill. Sir, it is unnecessary for me to refeg
except briefly to the other details of the Iill. We also propose in i
to make the same drafting change in Article 159 of the First Schedule,
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and again we also propose to malke it clear that the period of limitation
in Article 5 shall only apply to a suit which is brought under the sum-
mary procedure so long as it is open to a plaintiff to move by that pro-
cedure or, at his ogtion, by the ordinary procedure.

Bir, I move for leave.
The motion was adopted. .
Mr. H. Tonkinson : Sir, I introduce the Bili.

THE RELIGIOUS ENDO\VHENTS (AMENDMENT) BILL.

Mr. H. Tonkingon (IIome Department : Nominated Official) : Sir,
I move for leave to introduce a Bill further to amend the Religious
«Endowments Act, 1863.

This Bill, Sir, i8 a small enabling measure. HHonourable Members
will remember that in the definition in section 2 of the Religious Endow-
ments Act of 1863, it is provided that the words * civil court and court "’
shall mean the. principal court of original eivil jurisdiction in the distrist
in which the mosque, temple or religious establishment is situate relating
to whiech, or to the endowment whereof, any suit shall be instituted or
application made under the provisions of this Act. The Bill #which 1
ask leave to introduece proposes to enable a Local Government to em-
power other courts to take the action a court may take under this Act.
In this eonnection, Sir, I think I might refer briefly to other analogous
provisions of the law. Honourable Members will remember the provision
in scetion 92 of the Code of Civil Procedure which provides that the
suits under that section may be brought in a principal eivil court of
criginal jurisdietion or in any other court empowered in that behalf by
the Local Government. That, Sir, is a provision exactly on all fours
with the amendment of the Religious Endowments Act which we now
propose to make. To turn, to the Charitable and Religious Trusts Act,
1920, it will be remembered that in section 2 of that Act, as passed, a
court means Distriet Court. But ITonourable Members may remember that
in the first Legislative Assembly, on the motion of a private Member
from Madras, a provision cxactly on the same line as that in the Bill
which I am now asking for leave to introduce was introduced and passed
into law. The Civil Justice Committee have suggested that there is no
reason why these powers should not be exercised by eourts specially em-
powered in that behalf by the Local Government. We have made one
restriction in the powers we propose to permit Local Governments to
confer upon courts under the Act. That is, Sir, in regard to section 10
of the Act which deals with the filling of vacancies in a committee. If
a vacancy in a committee is not filled by election within a period of three
months, any person may apply to the civil court and the civil court will
then fill the vacancy. We considered, Sir, in regard to this one provision
in the Religious Endowments Act, it was desirable that the power should
only be exercised by one court, that of the District Judge.

Sir, I move for leave.
The motion was adopted.
Mr. H. Tonkinson : Sir, 1 introduce the Bill.
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The Honourable 8ir Charles Innes (Commerce Member) : Sir, I beg
to move :

‘¢ That this Assembly do recommend to the Council of SBtate that the Bill o amend
the law with respect to tie carriage of goods by sea, be referred tq a Joint Committenr
of this Assembly and of the Council of Btate, and that the Jo#at Committee do consist
of 10 Members.”’

The House will remember that 1 gave a short explanation of this
somewhat forbidding-looking Bill when I introduced it in February last.
The fact of the matter is that for many years past there have been con.
stant hickerings between shippers and ship-owners about bills of lading,
The shippers complained that every time anything happened in which
a ship-owner was sued for damages, the ship-owner promptly inelvded
in the Bill of lading a clause which contracted him out of that particular
liability. The shippers say that ship-owners have contracted themselves
out of every possible liability under a Bill of lading. The ship-owners,
of course, have got their side of the case. They protest that, if they did
not do this, they would have to raise freights. And they also say that,
afte= all, they do not mean it and that, when claims come, they do in fact
treat them generously—and I believe that is a fact. Hut still these dis-
putes have been going on for many years. One Government after another
folIt impelled to legislate in the matter, and eventua'ly the International
Conference of Maritime Law took the matter up. They got the shippers
and ship-owners round a table and for two years they hammered awuy at
what is a very difficult subject. As a result of these negotiations they
eventually produced an agreed code of rules known as the Hague Rules
A very prominent authority in England has said that these rules re-
present the greatest common measure of agreement that is ever lilely
to be arrived at between shippers and ship-owners and the confcrence
strongly recommended that the various Governments riould give ~tatu-
tory force to this code of riles. Now, the House will remember rhat,
after I had introduced this Bill last February, we decided to circulate it.
The Bill has becn circulated to all Local Governments and to all hmport-
ant commercial bodies, and there is an overwhelming unanimity of
opinion that the rules may be given statutory force in India.

There is only one point outstanding, and that is whether or not
these rules should be applied in their entirety, or with modifications,
to the coasting trade. The Home Government had to make a special
modification in their Act in regard to the coasting trade and the question
we have now to decide is how far and to what extent we should follow
the Home Government’s decision in regard to our coasting trade. The
matter is essentially a commercial one and I think that it will be of
great advantage to us if in considering it in Select Commit{ee we enlist-
ed the aid of the wealth of commercial talent in the Council of State.

That is why I now propose that the Bill be referred to a Joint Committee.
Sir, I move my motion.

Mr. M. K. Acharya (South Arcot cum Chingleput : Non-Muham-
madan Rural) : Sir, I desire to make a very small suggestion, which I
hope will be accepted. 1 am not opposing the motion to refer the Bill
to a Joint Committee at all. I suggest that the number may slightly
be raised from 10 to 14—7 from this House and 7 from the other Chamber.
When I was just leaving Madras for Simla I remember my friend

(150 )
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Mr. Gopala Menon, President of the South Thdian Chamber of Com-
merce, coming and telling me that he would like to discuss this Bill
and give me some suggestions as to how this Bill will affect the shipping
trade of Madras from the point of view of the South Indian Chamber
of Commerce. I had no time to discuss the matter with him. I believe
my esteemed friend Diwan Bahadur Rangachariar also has probably
had some representations from some of the merchants in Madras. 1
would suggest that the number might be raised to 7 and 7. I see from
the agenda for Thursday circulated to us the names of the Members
whom the Honourable Sir Charles Innes is going to suggest. Perhaps
he might add one from Madras and one from Bengal to that list and
also two more gentlemen from the Council of State so as to make the
number from each Chamber equal. I only wanted to make this small
suggestion, that the number may be raised from 10 to 14, 7 from each
House.

The Honourable' Sir Charles Innes : I have no objection at all.

Mr. Président : The question is :

‘¢ That the following motion be adopted : _

¢ That this Assembly do rocommend to the Council of Btate that the Bill to amend

the law with respect to the carriage of goods by sea, bo referred to a Joint Committeo
of this Assembly and of the Council of Btate, and that the Joint (Qommittee do consist

of 14 Members.”’
The motion was adopted.

L THE CQAL GRADING BOARD BILL.

The Honourable 8ir Charles Innes (Commerce Member) : Sir, 1
move for leave to introduce a Bill to provide for the grading of coal
and for the grant of certificates for coal intended for export.

I hope, Sir, that at this stage it is not necessary for me to say very
much about this Bill. I have explained it very fully in the Statement
of Objects and Reasons and from that Statement the House will find
that the Bill carries out the principal recommendation of the Indiah
Coal Committee. The Indian Coal Committee attached the very greatest
importance to the establishment of this Grading Board as a mieans of
assisting the Indian coal trade to recover its export markets not only
overseas but also in Indian ports. If the House gives me leave to
introduce the Bill, I shall have more to say on the purpose and objects
of the Bill when asking the House to agree to the principle of the Bill
by referring it to a Secleet Committee. At this stage 1 hope the House
will allow me without further remarks to introduce the Bill,

The motion was adopted. B . .
Theé Hohourablé Sir Charlés Iiiles : Sir, I introduce the Bill.

Thé Honourablé 8ir Charles Inves : Sir, may I at this momedt say
thdt I propose to mdke two chdnges in the persornel of tﬁer Select Coth-
mittee § Mr. Cocke has asked if He may be relieved and I propose Lo
put in Mr. Chartres’ natne in thie place of Mr. Cocke. Mr. RamacHandrii
Rao also has told me that he will be unable to serve, drid I propose in the
place of Mr. Ramachandra Rao, Mr. Devaki Prasdd Sinha.

~ Mr. A. Rangaswami Iyehigar (Tanjore cum Trichinopoly ; Non:
Muhammadan Rural) : May I just make a suggestion, Sir 1 I wante
td propose an amendment to adil two more names, namely, Mr. Shap-
rmkham Chetty and Mr, Jamnadas Mehta.

L78LA H
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The Honourable Sir Charles Innes : I have no objection at all.

Mr, A. Rangaswami Iyengar : Then you can, put these two names in
8o as to avoid my moving an amendment.

The Honourable 8ir Charles Innes : Sir, I move :

¢¢ That the Bill to provide for the grading of coal and for the grant of certificates
for coal intended for export be referrod to a Belect Comittee consisting of Hir
Willoughby Carey, Mr. K. C. Neogy, Mr. N. M. Dumasia, Seth Kasturbhai Lalbhai,
Mr. Chartres, Mr. Devaki Prasud Binha, Maulvi Abul Kasem, Mr. A. Runguswami
Iyengar, Mr. Jamnadas Mehta, Mr. S8hanmukham Chetty and myself, with instructions
to report within ten duys and that the number of members whose presence shall be
necessary to constitute u meeting of the Committee shull be four.’’

Mr. M. 8. Aney (Berar Representative) : May I make a suggestion,
Sir, that Mr. Abhyankar’s name be included on the Committee ?

The Honourable 8ir Oharles Innes : I have no objection, Sir.

Mr. President : In that case the suggestion will form part of the
original motion.

The Honourable 8ir Charles Innes : Sir, 1 feel that I owe some
explanation to the House why I am, so to speak, portmanteauing two
Resolutions into one to-day, that is to say, why | am not only introduc-
ing the Bill but also asking the Iouse on the day of introduction to
agree to the principle of the Bill and to refer it to a Select Committee.
The explanation is as follows. In the first place, as I have already
said, this Bill carries out the principal recommendation of the Indian
Coal Committee. That Committee was appointed primarily for the
purpose of devising measures whereby the Indian coal trade which, I
regret to say, is in a state of depression, might be assisted to recover
its export markets. The second reason is this. 1 would never have
ventured to put this Bill before the Assembly without having had the
most careful consultations with both sections of the coal trade, namely,
the Indian Mining Association and the Indian Mining Federation. Both
those sections of the coal trade have formally agreed to the prineiple
of the Bill, that is to say, they have agreed that we should appoint a
Grading Board. And finally, I draw the attention of the House to the
fact that the Indian Coal Committee not only made this recommendation
but also pressed very strongly that immediate steps should, if possible,
be taken to give effect to the recommendation. They said that every
month that passes makes the task of recovering the overseas markets
more difficult for the coal trade, and it is for that reason that T
feel that if the Legislature is willing to pass this Bill at all, we ought
to make an effort to pass it this Session. I have said that my Bill
embodies almost literally the principal recommendation of the Indian
Coal Committee, and I should like to make a preliminary remark about
the report of that Committee. I am afraid that the report got rather
a bad start. By what I believe is known as journalistic scope one of the
important papers managed to get hold prematurely of the summary of
the Coal Committee’s recommendations. They published that summary
before they were authorised to do so and therefore the coal trade were
confronted with the summary of the conclusions without being able to
read the report on which those conclusions were based. The result

1ra was that the report did not at first get a very
favourable reception in Calcutta. I should like
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to say at once on behalf of the Government of India that we regard
the report as a very valuable document indeed. 1 am quite prepared
to admit that it is a frank, I might say almost a merciless, exposition of
the problem of the coalitrade. Nevertheless, not very long after the
report had been published 1 went down to Caleutta to meet the coal
trade, and even in that short {ime 1 noticed that a echange of view had
come over the trade. After all, before you ean preseribe a remedy you
must diagnose the disease, und I think the coal trade are beginning to
recognise the value of this report, for the value of the report is that it
points the direction in which improvement lies. There is no gainsaying
the fact that there is a very great necessity for this improvement, for,
as I have mentioned just now, I am afraid that the coal trade, temporarily
I hope, is passing through a period of depression. We hear of some of
the weaker collieries closing down, prices are certainly tumbling, and
everywhere there is complaint that there is difficulty in selling coal.
Now, the reason for that difficulty I think is not very far to seek, and
I should like to give the House just a few figures. Between 1914 and
1923 the number of coal mines in India increased by 332, that is, by
50 per cent., and if we take as the basis of our comparison the average
.production of the three years preceding the war and of the three years
ending 1924-25, we find that there was a very great increase in the
production of coal. In the pre-war years the Indian coal mines produced
on an average 164 million tons of coal. In 1924 they produced over 21
million tons, that is to say, the production of coal in India is now 4}
million tons greater than what it was before the war. Concurrently
with that increase of production there has been a very considerable loss
of markets. 1%ake the same years as the basis of my comparison. Wo
have lost in export trade to foreign ports 600,000 tons a year. In the
export trade by sea to Indian ports the loss amounts to 1,276,000 tons
a year, and the loss in bunker coal amounts to 300,000 tons a year. I
am unable to say how far this loss of exports by sea to Indian ports
bas been compensated for by the carriage of coal by rail to ports but
we may take it as quite certain that the loss of markets compared with
the pre-war period amounts to some 2 million tons & year. That is to
say, on the one hand, you have got an inerease of production amounting
to 43 million tons and on the other hand you have got a diminution of
markets amounting to 2 million tons a year, and that is the problem
which confronts the coal trade.

The task of the Committee was to try and devise measures by
which the trade might recover these markets, and the whole of their
report is devoted to that subject. They find that a ,s’olutmr{ of the
problem lies in two words, * price ’’ and ‘* quallty". J_ndnan coal
must come down in price, and since the report was written 1t has eome
down very considerably, and concurrently w1tlh that fall in price there
must bo an improvement in quality. The Indian coal must rehabilitate
its reputation. Now, that is a very important point, beeause the Houso
has got to rememher that the competition ?\vxth which our coal has got
to meet not only in foreign ports but also in our own ports 18 growing
fiercer every day. India is not the only country where the coal trade is
depressed and where the coal owners are fighting for markets. In %ddl-
tion to the competition of other coal, coal from Japan, coal from
'Australia, coal from South Africa—in addition to that competition we
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have to remember that more and more every year coal is coming into
competition with electric power and also with oil fuel. Oil fuel parti.
cularly is becoming more and more popular on the west coast of India.
In 1919-20 the imports of oil fuel into India amounted to 34 million
gallons, and’ on a conservative estimate 34 million gallons of oil fuel
is equivalent to 255,000 tons of coal ; if you are speaking of Indiun
coal it is probably equivalent to more. In 1924-25 the imports of oil
fuel into India amounted to 90 million gallons, that fs to say, the
equivalent of 675,000 tons of coal. It is that competition which the
Indian coal has now got to meet. I do not propose at this stage to say
very much on the question of price. There is one clause in this Bill
which deals with that question. But the Bill after all purports to sct
up a (irading Board, and the Grading Board is being set up mainly, in
fact entirely, to deal with the question of quality. I do not know
whether Honourable Members have studied the evidence taken by the
Indian Coal Committee. 1 must admit that I personally paid a great
deal more attention to the evidence given by the overseas consumers
and by consumers at the Indian ports than to the evidence taken by
the Committee in Calcutta. That evidence is very depressing reading
indeed. I do not- wish to go through it hére, but I will say that it
a;nply confirms the statement made by the Indian Coal Committee
that

¢¢ purchasers overseas are profoundly dissatisfied with the quality of almost all

Indian coal received of late years, and that most of it is equally unsatisfactory as
regards condition.’’

Now, that is a very disconcerting statement, but I would not like the
House to think that that statement is in any way due to any inherent
defect in the quality of the Indian coal. It is perfectly true that the
Indian coal has difficulties of its own and in the Jheria field particularly
there is a certain lack of uniformity about the coal. There is not only
variation from seam to seam but there are variations in different sec-
tions of the same seam, and almost I might say, in fact I may say, in the
same scctions of the same seam. The Indian Coal Committee devoted
a considerable part of their report to an examination of the quality of
Indian coal. You may have noticed that they give comparative analyres
of Indian coal, coal from Natal, coal from Transvaal, ecoal from Australia
and coal from Japan, and their definite conclusion is that

‘¢ the best Indian coal can compete in any market in the East, but that if such
competition is to be effective only the best coal should be exporied and purticular eare
must be taken not to allow purchusers overseas to be misled as to the procise quality
of the coul.”’
J Lave quoted those words, Bir, because in those words you will find the
keynote of the Indian Coal Committee’s report. T would just like you
to put yourself in the position of a large consumer of coal, say, in
Singapore. You want coal. You call up the agent of an Indian firm
and ask, ‘‘° What can you supply 7’ He will tell you, ‘‘ I can supply
first class Jheria '’ or something like that. The Singapore man will say,
‘“ Yes. But what does that mean ¥ What is the analysis of the coal 1’
The agent of the Indian firm will say, ‘‘ I will wire to India to my
principals to send you out an analysis.”” Then the Singapore man will
say, ‘‘ Can you give me a guarantee that I will get the coal that I con-
tracted to buy 7’ And the agent of the Indian firm will be silent,
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Contrast the case of South Africa. Suppose the same man calls up the
agent for South African coal. That agent will say ‘‘ I can give you coal
from such and such a colliery and - here is the certified analynis '*. He pro-
duces & certificate certified by the Coal Grading Board in South Africa
stating exactly what the quality of the coal iy, what the percentage of ashes
is, what the percentage of moisture is and what the colories are. Then
the agent will say : “ What is more, if you buy this coal 1 will be able to
produce to you the certificate of the Coal Grading Board certifying to the
quality of the coal you contracted to buy.”” Now, 1 think the House will
realise that the purchaser in Singapore who has to choose hetween those
two offers will choose the South African coal, simply because he knows
exactly what he is going to buy and he knows that he is going to get exactly
what he has bought. That is why the Indian Coal Committee make a very
special point of the fact that it is not enough to bring down your prices.
All the evidence that I have read in Singapore and Colombo tends to.show
that there is now a prejudice against Indian coal in those ports and it is
up to the Indian coal to overcome that prejudice, and that is the reason
why the Indian Coal Committee has definitely recommended that the only
way of ovgrcoming that prejudice is to establish a Coal Grading Board.
As 1 have mentioned they attach such importance to this recommendation
and to immediate action being taken on this recommendation that they made
several proposals to that end. One is, they say, that the ideal is, and here
I entirely agree, that the ecoal trade should organise and
arrange its own organisation for grading. On that I think we
will all agree. But the Coal Committee point out that it must
be a considerable time before the new organisation is brought into
being and therefore they recommend that the Grading Board should in the
first instance utilise the Chief Mining Engineer to the Railway Board and
hiz organisation. The coal trade have entirely accepted that recommenda-
tion. The only doubt, in fact, that T heard expressed in Caleutta wasg
whether in two years’ time they would be willing to dispense with
Mr. Whitworth’s services. 1 may say at once on behalf of Government
that neither the Government nor the Chief Mining Engineer are at all
anxious to mix themselves up in this matter. But still this recommenda-
tion has been made by the Coal Committee. It has been aecepted by the
coal trade. We are anxious to help and we have agreed. Then the Com-
nuttee recommended that in order that we might get ahead at once we
ghould not introduce any legislation in the Indian Legislature. One of
their proposals is that on coal certified for export an additional rebate of
8 annas per ton should be allowed by the railways and that the Port Trust
Commissioners of Calcutta should allow a rebate of 4 annas of river dues.
You cannot justify statistically that proposal to give any further rebate of
railvay freight. The effect of that proposal is that the met railway
receipts on coal carried from the Kidderpore docks when we give that
extra rebate will be only two or three annas more than our net railway
receipts before the war, That is to say, we should be carrying ihe coal for
a net charge almost the same as it was before the war in spite of the fact
that our expenses have gone up so much. At ihe same time, as the House
no doubt knows, the Indian railways are always generous. They are
always willing to assist Indian industries and, though this proposal cannot
be justified on statistical grounds, we are prepared to carry it out provided
that the rebate is confined to coal certified for export because we do mot
believe that the coal trade would do any good at all unless they send their
coal through this Grading Board and rehabilitate their reputation for
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quality. Similarly the Port Trust has also agreed. But the House will
observe that that means a differentiation in charges, Coal certified for
export will get an extra rebate of 8 annas. Coal which is not graded and
not certified will not. That brings us into collision with section 42 (2) of
the Indian Railways Aect, namely, the undue preference seetion of the
Railways Act. While my conscience and the Government of India’s cons-
cience may possibly be elastie, it is not elastic enough to go so far as that.
We are advised and we hold strongly that with due regard to legislative
-proprieties we could not adopt that suggestion and that the proper course
is for us to come frankly hefore the Legislature and say: ‘‘ This is our
proposal, will you agree to it *’.  That is the explanation of the clause in
the Bill which proposes this extra rebate.

I think 1 have given sufficient explanation of the purposes and object
of this Bill. 1 should like to emphasise the fact that before I even agreed
to undertake this legislation I went down personally to interview the com-
mittees of the two coal associations in Caleutta, the Indian Mining Asso-
ciation and the Indian Mining Federation. They have both unanimously
agreed with the prineiple of this Bill. Then again after w® had the
Bill drafted 1 sent it down 1o Caleutta. It was again placed beforc the
committees of these two bodies and I understand that they circulated it
to their members. 1 have had replies from both. They both adhere to
the statement that they aecept the principle of the Bill but one of the two
associations, the Tndian Mining Federation, has sent in certain suggested
amendments to the Bill. T propose to place their letter before the Select
Committee. 1 think that this is all T need say at this stage. I would
emphasise again that if the House is willing to go with me and to carry this
legislation then in the interests of the coal trade, which is the only thing
which is at stake at the moment, we ought to carry the legislation this
Session. That is why 1 hope that the House will accept this motion which
I have placed before them.

Mr. Devaki Prasad 8inha (Chota Nagpur Division : Non-Muham-
madan) : May I ask if the Honourable Member has taken the opinions of
the small mine owners into consideration. Has he at all consulted those
who do not belong to the Indian Mining Federation ?

The Honourable 8ir Charles Innes : No, Sir, but I may point out
that the very small collicries which the Honourable Member has in mind
do not export coal at all and that the best chance for those small collieries
whose prosperity the ITonourable Member has in view is that this Bill
should go through and that the exports of coal should revive so that they
may find a market for their coal in India. I do not think that these small
collieries are concerned in the Bill at all.

, Mr. Devaki Prasad 8inha : Their coal can be graded ¢

The Honourable 8ir Charles Innes : Certainly.

- Mr. Jamnadas M. Mehta : T do not move the amendment in my
name.

Mr. President : The question is :
¢¢ That the Bill to provide for the grading of conl and for the grant of certificates

for coul iutended for export be referred to a Select Committee consisting of Rir

Willoughby Carey, Mr. K. C. Neogy, Mr, N. M. Dumasia, Seth Kasturbhai Lalbhai,
Mr, Chartres, Mr. Devaki Prasad Sinha, Mr. Shenmukham Chetty, Mr. Jamnadas
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Mehta, Mr. Abhyankar, Maulvi Abul Kasem, Mr, A. Rangaswhmi Iyengar and the mover
with instructions to report within ten days and that the number of members whosa
presence shall be necessary to constitute a meeting of the Committee shall be four,'’

The motion was adopted.

Mr, President : I have fixed 4 o’clock as the time for taking up the
motion for adjournment by Mr. Jinnah. Since then it has been felt by
Members that the business of the day might terminate earlier and it has
been suggested to me by some Members that it would be more convenient
to the House if we begin the discussion of the motion for adjournment
immediately after the termination of to-day’s business. I have consulted
the Honourable the Finance Member about it and he agrees to the arrange-
ment. I do not think the House also objects to my fixing the hour at four
or at such earlier time as the business might terminate.

Mr. M. A. Jinmah (Bombay City : Muhammadan Urban) : Well, Sir,
may T suggest that it is now twenty minutes past one and as soon as the
business placed on the agenda terminates, which will probably be by 1-30
(Honourable Members: ** No no ’’) any way I understand that the motion
standing in my name will be taken after lunch.

Mr. President : That is so. The diseussion of the adjournment will
take place immediately on the termination of the husiness on the agenda.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President in the Chair.

THE PROVIDENT FUNDS BILL.

CONSIDERATION OF AMENDMENTS MADE BY THE CouNch, oF STaTh.

Mr. H. Tonkinson (Home Department : Nominated Official) : Sir, I
move that the further amendments made by the Council of State in the
Bill to amend and consolidate the law relating to Government and other
Provident Funds be taken into consideration.

1 think, Sir, that it might be convenient for the purposes of the sub-
sequent discussions on this motion if T indicate, in the first place, the
stage which the discussions on this Bill have reached. The Bill was
first introduced in the Council of State, that is to say, the Council of State
is the originating Chamber for the purposes of our legislative rules. It
came to this Chamber and we took it into consideration on the 24th Sep-
tember last. Some amendments were made in the Bill and it went back to
the Council of State. The Council of State have made further amend-
ments and the Bill has now come back to us; that is to say, we have
reached the stage dealt with in sub-rule (4) of rule 36 of the Legislative
Rules. Three courses are now open to this Honse. They may either
.accept the Bill as it came to us from thé Council of State or
they may accept the Bill as it has come to us a second t.in}e from the Go:_mctl
of State, or they may insist upon amendments to which the Couneil of
State does not agree. I hope, Sir, to be able to persuade the House to
accept the second course. Of course T should not ijeet if they accepted
the first alternative, as that is the Bill as it was originally introduced by
Government. Still, T assume that this House will be more ready to accept
ihe second course because as a matter of fact the further amendments made
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in the Council of State were intended to meet the substance of the criti-
cism’ directed to the original Bill in this Chamber. If neither of these
courses appeals to this House, then the Bill must go back to the Couneil
of State, and we ean only assume that the Council of State will either
allpw the Bill to lapse or else will report the fact of disagreement to the
Governor (eneral under sub-rule (5) of rule 36.

There is another preliminary point to which I should like to refer.
Honourable Members may remember that the motion now standing in my
name was included in the List of Business in the Delhi Session on one day
in February last. The reason why on that ocecasion I did not make the
present motion is that at the last moment certain drafting defects in the
Bill, as it stands, were brought to our notice. I think it is only fair for
me to inform the House of this point. These drafting defects, however,
did, not affect any question of principle, but if the House agrees with the
amendments made by the Council of State, it will be necessary for me
to introduce another short amending Bill to put these drafting defects
straight. The idea is that both the main Bill which is now before us
and the small amending Bill should, be brought into effect on the same date.

I now turn to the question of prineiple. We are only cong¢erned; with*
clause 6 of, the Bill as it has come to us from the Council of State whigh,
clause deals ‘only with contributory provident funds, that is to say, with
furids which are made up partly of subscriptions or deposits from the
employee and partly of contributions from the employer, Government,
As the Bill stands now, two principles are proposed in regard. to these
funds. In the first place, it is proposed that the subscriptions of. the em-
ployee shall be inviolable. These subseriptions and accumulations upon
them by way of interest are proposed.to be placed in exactly the same posi-
tion as the funds in an ordinary provident fund. They will, therefore, if
the subseriber or depositor dies before maturity—on the assumption that

nder the rules of the fund they are payable to a dependant—vest in that
Hﬂ_pendant. In any case they will not be liable to attachment under any
decree or order of any Civil, Bevenue or Criminal Court. Here, I am sure,
the Iouse will endorse the principle of the Bill before us and will realise
the advance it is proposed to make by this Bill in this respect. We pro-
pose in fact to make it clear that these subseriptions of the employee are
the employee’s own property, banked for him by Government. '8;1;1 differ-
ences in September last arose in connection with contributions. The Bill
now proposes that the conjribution, with interest thereon in whole or, in
part, may be withheld either if the subscriber or depositor has been dis-
missed from employment for any reasons specified in this behalf in the rules,
of the fund or if he leaves his'emplqyment within flve years from the com.
mencement thereof.

‘These, Sir, are the principles, which were in issne in, Sep-.
tember last. But. there is one important difference between the amh-.
clanse we were then considgring. and the sub-clause as it now stands. ,
the sub-clause of last Septémber, 1t was provided that the authority con-
cerned might withhold the contribution if the subscriber or depositor had
been dismissed for any cause. Under the sub-clause as it stands, it will-
only be possible for the contribution to be withheld for reasons which
may be specified iy that behalf in the rules of the fund. That was, the
amendment made by the Council of. State in the original sub-clapse when
they reinserted it, and, I hope the House will be persuaded to aceept the
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amended sub-clause. The amendment was moved by the Government
with the intention of meeting the substance of the criticisms made in this

House.

Now, Sir, what is the position of Government in regard to these contri-
butions # First of all let me reiterate it is only the contributions payable
by Government which are in question. We are not concerned at all with
the subscriptions or deposits made by the employee. These contributions
only affect contributory provident funds, thai is, funds wHich are estab-
lished for persons whose serviee oes not qualify them for pension. The
contributions take the place of pensions, and we hold that they must be
liable to be withheld in circumstances corresponding to those in which a
pension may be withheld. It may be suggested that these contributions
are a form of deferred pay. That was suggested in the Assembly in
September last. 1 submit that they are no more deferred pay than are
pensions, and they like pensions should only accrue if continuous good
service is accorded, and I submit also that the ecireumstances in which
contributions may be withheld should be a matter of contract; that is,
they should be specified in the rules of the fund which the employee accepts
when he joins the fund. If Ilonourable Members will refer to the. clause,
they will see that under it the deduction is not compulsory. The elause
only provides that the whole or any part of the amount of any such contri-
bution, interest and increment may, if the authority by which the fund
has been constituted so directs, be deducted, One variety of case in
which these deductions may be made is that of resignation from the ser-
vice Wwithin five years from the commencement thereof. In this respect
the provision corresponds closely to cur pension rules, for under article 474
of the Civil Service Regulations, no pension’ is payable until ten years’
service has been completed. We consider that in the case of these contri-
butory provident funds, it is reasonable to allow the contribution to be
paid if the officer has completed five years’ service. If he has not com-
pleted five years' service, we think that (Governmentsought to have the
right to withhold the contribution in whole or in part.

Another case in which contributions may be withheld is dismissal for
reasons to be specified in the rules of the fund. Now, corresponding pro-
visions to these will be found in regard to pensions in our Civil Service
Regulations. For example, in article 351 of the Civil Service Regulations,
it is provided that future good conduct is an implied condition of every
grant of pension. The Local Government, the Government of India and:
the Secretary of State in (ouncil reserve for themselves the right of.
withholding or withdrawing pensions in whole or in part if the pensioner
is convicted of serious crime or is guilty of grave misconduct. Agpin in
article 353 it is provided that no pension may be granted to an officer
who is removed for misconduect, insolvency or inefficiency. These, Sir, I
submit are provisions which are practically on all fours with tl;e proposals
in the present Bill, and we claim that, so far as these contributions are
coricerned, it is & reasonable position, and further that it is the only possi-
ble position which cap be accepted by Government in regard to its rela-

tions with its employees in this respect.
Sir, T have detained the Howse for some time, and ax there are some

furth oints to be referred to, T do not thirk I ought to keep the House
long i‘g,:efer.rins,_to corresponding provisions in the Statute-books of. ather
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countries. I think, however, it is desirable to refer 1o some of those pro-
visions. For example, T will take the case of England. There, as here,
pensions are only payable for diligent and faithful service. The general
provision now in ‘force is contained in section 8 of the Superannuation
Aect, 1859. It says:

“¢ Tt ghall not be lawful for the commissioners of the trousury to grant the full
amount of superannuation allowance which can be grunted under this Aet to any
person uot being the head officor or one of the head officers of a department, unleas
upon production of a certificate (signed by the head officer of a department or by
two hoad officers, if there he more than one) that he has served with diligence and
fidelity to the satisfaction of such head officer or officers.”’

That, Sir, is the provision there. A much closer analogy is to be found
in provisions in regard to contributory pensions. Those are pensions
which are payable at certain rates and to which a Government servant
contributes a certain percentage of his salary periodically. An Aect of
this description is the Asylum Officers’ Superannuation Aet, 1909. I only
wish to refer to section 5 of that Aet. That seetion reads as follows:

¢4 An catablished officer or servant who ia dismissed or resigns or otherwise ceasos
to hold- office in consequence of any offence of a fraudulent character or of grave
misconduet, shall forfeit all elaim to any superannuation allowance under this Act in
respect of his previous service, provided that the visiting committee of the asylum in
which le was Inst employed may in speeinl cases, if they see fit, return a sum ecqual
to the amount of all or part of hia nggregate eontributions under this Aet.”’

That, Sir, T invite the House to note, is a very similar provision t8 the
proposal in our Bill, though of course we are very much more liberal to the
employee. Under section 5 it is provided that the visiting committee of
the asylum may pay the subscription or deposits to the person concerned
but nothing more. In our Bill we provide that these subscriptions shall
be paid with interest on them. Our Bill provides that the subseriber or
depositor who has bgen dismissed may get a part of his contributions. It
is only permissible for a part of the contributions or for the whole of the
contributions to be withheld. On the other hand, under seetion 5 of this
Act, it is provided definitely that he shall not get any contribution from
the employer, because the section provides that he shall forfeit all his claim
to superannuation allowance.

I turn now to another country, which has perhaps the most advanced
code of labour legislation in the world. The Commonwealth of Australia
Parliament passed in 1922 an Act to provide superannuation benefits for
persons employed by the Commonwealth and to make provision for the
families of those persons. There are provisions in this Aet to whieh I
might refer corresponding closely to our provisions in regard to the with-
holding of contributions for resignation within five years from the com-
mencement of service.

I wish, however, to refer more particularly to section 40 of that Act.
'This provides that where a contributor resigns or is dismissed or ischarged
from service, there shall be paid to him the amount of the aetial contri-
‘butions paid by him under this Act, irrespective of the cause of his resig-
nation, dismissal or discharge. That again is a very corresponding pro-
vision to the one we propose in this Bill. Our position, Sir, is therefore
that we are dealing with contributions paid by the employer, not with the
subscriptions or deposits paid by the employce. These contributions cor-
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respond to pension, and they should be capable of being withheld in cir-
cumstances in which pensions are liable to be withheld. Very similar
provisions are, as I have shown, in force in other countries, and from this
position T am afraid Government cannot move. There may, Sir, have been
cases in the past where contributions have been withheld and have not
been paid to the employec when they should have been. It is not my
purpose either to affirm or to deny that. We here, Sir, at the present
time, are not administering the law, we are making law, and as we all know
hard cases make bad law,

Finally, 1 must explain that the principles in this Bill which we arq
now considering are in certain cases not in conformity with certain Gov-
ernment provident funds as they now exist. [ do not think it is necessary
for me to read out the provisions in gquestion in these rules. But T think
I should mention that these rules may only be modified now by the Sec-
retary of State in Council under section 96-B of the Government of India
Act, and 1 am glad to be able to inform the House that the Secretary of
State has agreed that, it this Bill is passed in its present form, he will
make the necessary amendments to the rules to give effeet to the prineiples
followed in this Bill; which T hope will be accepted by this House. 1
trust, Sir, that, after this explanation, the lHouse will have no hesitation
in accepting the motion which | have moved, and further that they will
later have no hesitation in aceepting this Bill as it has come to us from the
Council of State. By doing so, Sir, they will confer upon a large number
of Government employees the great benefits which are proposed to be
conferred on them, by this Bill. Sir, T move.

Dr. K. G. Lohokare (Bombay Central Division: Non-Muhammadan
Rural) : Sir, 1 am sorry at this stage I have to oppose the consideration
of the alterations that have been placed here. Under the Act, it has just
heen pointed out, we have only three courses open. And, if we oppose
the consideration, there is a likelihood of the Bill being dropped. Com-
paring the former legislation. the old Provident Funds Act, with the legis-
lation that we have in hand here, T might say it gives one advantage and
places another disadvantage. The old Act did not make a differentiation
between the contributions by the employee and by the employer, and
prescribed no such powers in the hands of the master so as to enable him
to penalise the servant, while this Bill proposes that employees should
suffer for each and every sundry reason at the hands of the employer.
The little benefit that is given is some protection from the usurers, to
the dependants and family of the member or the subseriber to the provident
fund. The comparison, therefore, comes to this much that while protec-
tion is afforded to the dependants from a third party, a class of persons,
usurers, or persons who may have their decrees against the dependants
for an amount owed by the subscriber himself, the disadvantage which is
introduced here is that the employer can penalise the servant and take
out the contributions that he has paid to the provident fund. There was
no such distinetion in the old Aet. If we have the stafus quo that is, if the
old Act only remains and this is dropped, we will have to weigh the one
advantage with the other disadvantage which this Bill confers. This is
one of the main reasons that we will have to bear in mind while following

the position.

The second.case that has been made out here is that Gm{ernment in the
other IIouse have tried to meet the obgecﬁons and eriticisms that have
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been made here. While perusing the Bill, the change I find is only in
the wording ‘‘ for any reasons specified in this behalf in the rules of the
Fund . That is the only additjon. Who is to make these rules ¢ Well,
one of the Honourable Members 'of the House of Elders said: ‘ Possibly
employees and employers might sit together and then draft the rules ',
This illusion was shattered by the Honourable Member introducing the
Bill himself, who said: *‘ No, the employer has full privilege and liberty
to lay down any rules he wants ’’. And with open cyes the needy man
Jvho is going in for service has to agree to any terms that the employer
chooses. That is the sum and substance of the change that is designed
to meet the eriticisms we made here. The criticism here was: ‘‘ Had this
clause provided some sort of arrangement by which the complaint eould
go before a Tribunal or some Conciliation Board, I could have under-
stood it.”’ As it is there is no Conciliation Board or independent body
having judicial acumen enough to decide these cases and as long as there
are such superior officers, there will always be the plea it is bad adminis-
tration only but not bad law. Well, that law which leaves such a loophole
for bad administration cannot be good law. I ask you, ean we possibly
lay before the House laws which leave such loopholes for bad administra-
tion ¥ That is one of my queries and that will kindly be attended to.

The Honourable Member in the other House, who supported the
Government motion, first said that employers and employees might sit
together and then frame a set of rules in mutual agreement, but sub-
sequently he himself showed us what sort of sympathy the servants can
expect from the employers. He said, ‘‘ Now, 1 presume employers are
not such hard-hearted men.”” But unfortunately he himself, while serv-
ing on an institution, with another Ilonourable colleague of his, both
of them birds of the same feather, capitalists in full power over the em-
ployee, showed what their sympathy was. They did lay down rules for the
provident fund quite contrary to their expressions. Even the contributions
of the employee, they laid down, should be taken away. That was the
rule there, this was their sympathy with the employee. And this is the
law now that is to be administered in this sense of sympathy !!

Is it good law which leaves loopholes in administration so as to put

poor people to disadvantage and to trouble ?

3 px. Even if it is in principle a good law, and if in

administration you find that it is an absolute failure, do you yet maintain
that it is good law ? .

The third thing that I find here is an analogy between pensions and
provident fund. The responsibility of paying the full contribution for
the sake of pensions is to be ghifted to the employee. The employer may
pay one anna and the employee may pay one anna. That means the em-
ployer’s liability is shifted to that extent to cover the full amount of the

ion. He wants the.servant to share it and yet have the upper hand.
That is exactly the analogy between pensions and provident fund that is
being placed here. You want to lessen your burden and yet try to have
the upper hand for dismissing and further penalising a man at the sweet
will and pleasure of the employer. We maintained here that there should
be some independent tribunal by which such cases can be decided. "We
were ready to accept such a thing. What are we told in reply ! We
are told, ‘“ No, the employers must be free, and predominant, whatever
be the case of the employee.’”” Even if his dependants starve, they do not



THE PROVIDENT FUNDS BILL, 163

care. They will have their own privilege. For what § For shifting
the responsibility. "They want to shift the responsibility to the poor man
and yet they want to bave an upper hand. 1s this analogy correct ¥ The
analogy of pensions would have held good if the whole amount of old age
provision of the servants came out of the pockets of the employer. Since
the whole amount does not come out of the pockets of the employer, the
analogy of the pensions cannot hold good.

There are several other Acts whieh my lionourable friend opposite
read out just now. 1 will ask him one question. Does he know the Na-
tional Insurance Act ¥ Can the contributions paid by the State as well
as by the employer be taken away under the National Insurance Aect ?
Is that the law prevailing in England 7 I am not a lawyer nor have I
carefully studied Fnglish laws. 1 am told—I think my information is
correct, but T am yel open to correction—that no man ean take out of
this national insurance amount the money that is due to & man whether he
goes to jail or is transported for life, The amount has to be paid to his
dependants in full, the contribution by the State, the contribution by the
employee as well as the contribution by the employer. If there is that
analogy, how cun we contend that the analogy of pensions applies in
this case only 1

Sir, to cut the matter short, the criticisms that we made here have
not been met by the change that has been inserted in the other House.
We were prepared to have some sort of judieial tribunal. The reply
that we have got is a change in the words—'‘ under rules . Who is to
make these rules ¥ The employer himself. Who is to administer these
rules ¥ The employer himself ; and the poor employees are to suffer and
suffer.  That is the change that hns been presented to us. I had put in
my amendment just to make the point clear, if it were possible, and to
meet the: zround half-way. DBut 1 am sorry that the rules do not allow
that sort of amendment at this stage. Consequently, I have no other
alternative but to request my col’eagucs to oppose this proposal wholesale.
It might create an opportunity of having a joint session or | it
might create an opportunity for His Excellency the Governor General in
Council to reconsider the bill.  In that case that sort of compromise may
be availed of, and I think that compromise is worth ‘having. But of course
we have been debarred from having it just now. I thercfore appeal to my
friends to take an intcrest in the case of these poor employees and not
leave them absolutely at the mercy of the employers themselves,

Mr. N. M. Joshi (Nominated : Labour Interests) : Sir, last time
when this question was discussed, I was one of those people who enunciated
the prineciple that contribution to the provident fund was a deferred form
of payment of salaries, and on account of that the employer has no right for
any reason whatsoever to deprive the employee of that contributiogy under
any circumstances. Sir, T stand by that principle even to-day. But even
supposing for the sake of argument that under certain cireumstances the
employee may be deprived of this contribution by the employer towards the
provident fund, the present circumstances under which the employees are
dismissed in eertain Departments of the Government of India, particularly
in the Railway Department, make it incumbent upon me not to accept any
rule which e¢nables the Government of India or the railway authorities to
deprive the employees of the contribution to the Provident Fund. On
Railways people are dismissed without proper reason. That is a faet. I
would like the Member in charge of Railways to make an inquiry. Ile ghirks
an inquiry into that question. Sir, those people who hav‘ studied how
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people are being dismissed on Railways know very well that a man may be
dismissed without any reason at the sweet will of his superior. The rules
provide for appeals, but these appeals are never heard and no redress is
ever given. If a man is dismissed, say, by some superintendent of some
department, the man may make an appeal to the Agent. The Agent, in
order to maintain the prestige of his subordinate, will not interfere. If the
Agent will not interfere, and if an appeal is made to the Ruilway Board,
the Railway Board in order to maintain the prestige of the Agent, will not
interfere. They see no reason for interference. Hundreds and hundreds
of cases are found where the Railway Board refuses to interfere when an
appeal is made for wrong dismissal. If the Railway Board provides
some machinery by which the appeals will be properly heard........

The Honourable 8ir Charles Innes : An appeal to Mr. Joshi, 1
suppose,

Mr. N. M. Joshi : T do not mind if he appeals to me under the present
circumstances, but 1 would not be so unreasonable. 1 shall be quite satis-
fied with some machinery wherein the employees are represented in some
way. Appoint a committee where the employee will be represented to
go into the question of dismissals. That 18 not quite an unknown method.
That is not quite a new method of considering dismissals of employees.
But, under the present circumstances, as long as employees on the Railways
can be dismissed very easily and as long as there is not much redress, 1
think this rule will work a great hardship.

Therefore, even if we forego the prineiple for a moment, and T make
it quite clear that I am not prepared to forego the principle which 1 have
enunciated, namely, that. the contributions to the provident fund are only
a deferred form of the payment of the salaries, T think that this Assembly
should not allow the Council of State {o reverse its decision, The Honour-
able Member who spoke for Government guoted instances from England
and Australia. Unfortunately, the circumstances vary a great deal. In
England the working class people and the employees are very well organis-
ed’ In Australia they are not only very well organised but they are
politically very strong. It is the working class who form the Government,
and as long as the conditions in England and Australia and those in India
vary you cannot make the saume rules for both. I therefore think that this
Assembly should not allow the Council of State to reverse its decision. As
my Honourable friend, Dr, Lohokare has suggested, if the Counecil of
State i8 willing and if the Government are willing we shall be quite ready
to meet them in a joint session and discuss this question again, but on this
occasion I am not prepared to accept the decision of the Council of State.
T shall therefore request the House to vote against the motion to take into
consideration the amendments made by the Council of State.

MP H. @. Oocke (Bombay : European) : I hope that the prospect
-of the novelty of a joint session will not lead Members of this ITouse into
dismissing this Bill in its amended form. Tt has had very careful con-
sideration in this House and in the Council of State on two occasions, and
although there is one obviously contentious point, I hope that that point,
after the consideration it has had, will not be deemed sufficient to require
that a joint session should be held to discuss it further. 1 have had a good
deal of experience of provident funds, not large provident funds such as
one finds in Railways, I admit, but the principle involved is the same,
Whether you are dealing with the provident fund of a company, a mill or
a small firm, the principle after all is the same, and it is perfectly absurd

®
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to suggest that the employer, whether that employer be a railway or a
company, should not have, in certain circumstances, the right to refuse an
employee the proportion of the total amount which has been puid in by
the employer. Tt is all very well for Mr. Joshi to argue that it, iy deferred
pay. Actually I do not consider it-is. When any one joins a concern he
joins 1t with a knowledge that a provident fund exists and of the general
rules governing the fund, and he knows perfeetly well that in certain
cirenmstances he will stand to lose the amount which the employer pays into
his eredit.  Therefore, to say that in every circumstanee it must be regarded
as deferred pay is to my mind absurd. The Honourable Member for Gov-
ernment. has referred us to the legislation existing in other parts of the
world and to the rules governing this particular point, and I think he has
made it perfectly clear that this right of an employer to withhold this
credit in certain eireumstances from the employee is generally recognised
throughout the world. I do hope that this Honse will not be carried away,
as T said, either by the prospeet of the novelty of a joint session or for any
other reason into again refusing to pass this Bill, in the form in which it
has come before us to-day.

*Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna : Non-
Muhammadan Rural) : It is true, as pointed out by my Honourable friend
Mr. Cocke, that this question has come up before this Iouse more than once,
but I do feel, Sir, that several Ilonourable Members are in exaetly the
same state of enlightenment in regard to the exact points which are raised
in this amendment as they were before in September last, There are three
questions which seem. to arise in regard to the amendment which is clause
(b), and that is the amendment which has been adopted in the Council of
State, which requires consideration. The first point is, whether the rules
of the fund are made by the Government or the Railways with the con-
sent or with the approval of the contributories. It is quite easy for the
contributories, numely, iguorant railway employees, without reading the
rules to become subseribers to these funds. Assuming that in the rules made
by the railway administrations or by the authorities of any other provident
funds it is stated expressly that anybody who joins a strike will be dismissed
and that forms part of the contractual obligations between the employer and
the employee, I ask Mr. Tonkinson to say whether that would be one of
these reasons which would deprive the employee of the contribution made
by himself as well as by the authority which employs him.

Mr, H, Tonkinson : The answer is in the negative.

Diwan Bahadur M. Ramachandra Rao : How does it arise ¢

Mr. H. Tonkinson : UMer the proposals to amend the rules it will
not be possible to forfeit contributions on account of strikes in future,

Diwan Bahadur M. Ramachandra Rao: The point I am making is
this. This amendrent says ;

¢ where the subscriber or depositor has been dismissed from the emplo)ment of
that authority, for any reasons specified in this behalf in the rules of the Fumnd.......’

The point is, if the rules of the fund—and these rules are made
solely on the authority of Government or the Railways without the em-
ployees being heard—specify that a man will be dismissed for Jjoining any
strike, I think, Sir, on the fact of the amendment his contribution must be
withheld. . ..

The Honourable 8ir Alexander Muddiman (Home Member) ¢ The
question is what the rules spet.lfy

* Bpeech not wrreuted by the Honourable Membcr.



106 LEGISLATIVE ASSEMBLY. [25T8 Ava. 1926,

Diwan Bahadur M, Ramachandra Rao : It means that it gives a wide
latitude and discretion to the authority making these rules, namely, the
railway administrations or the authoritics of these provident funds, to lay
down anything they like in thosce rules including the case that I have put
in, namely, joining a strike. It wives such an absolute diseretion in the
making of the rules that the employee will be really at the mercy of the
employer. If you give such a tremendous latitude to lay down anything
in these rules, and they are made only by the employers, then the employees
will be merely at the merey........

The Honourable 8ir Alexander Muddiman : May I ask the Honour-
able Member in case of ordinary employment who makes the terms of the
employment, the employer or the employee ¢

Diwan Bahadur M. Ramachandra Rao : I admit that it is the em-
ployer, but you have to recognise that when dealing with a large number
of ignorant employees in these railway administrations and their provident
funds that these men require some protection against the employer, and if
you give such a wide discretion in the making of these rules to the authority
which is the employer, it secms they may put in anything they like in
these rules. :

The Honourable 8ir Charles Innes : I quite see the Honourable Mem-
ber’s complaint. But I wish to explain to him that he has chosen a singu-
larly unfortunate illustration. Ile has suggested that the rules of the
provident fund may include dismissal on account of strike. The Railway
Board have issued rules to the effect that absence on strike does not consti-
tute a break in service even for purposes of gratuity. We have already
covered the point., I was only pointing out to my Honourable friend that
he has chosen a singularly unfortunate illustration.

Diwan Babadur M. Ramachandra Rao : That will happen within the
wording of this amendment. What I am anxious to say is this that the
Government should consider whether they should not limit the discretion
of the employer in some suitable manner so as not to place the employee
entirely in the hands of the employer. 1 think that that would perhaps
meet the difficulty of many of my tlonourable friends. But the wording
of this amendment is so wide and gives such large latitude in making these
rules to the authorities which control these provident funds, that it seems
to me that that is a real difficulty which my Honourable friend Mr.
Tonkinson has to meet. Of course he has unbounded confidence in the
authorities that make these rules, but several 6f us are not so constituted
as to wish to leave everything to the authorities that eontrol these funds.
That is the first difficulty that I feel about this amendment,

Then there is another thing that I should like to ask the Honourabls
Member, namely, whether on the face of clause 6 the deduction relates
only to the contribution of the employer or also of the employee ¢

Mr, H. Tonkinsen : May I invite the [Ionoirable Member’s attention
to the definition of a contribution ¥ The definition of a contribution indi-
cates very clearly indeed that it is the amount contributed by the employer.

Diwanl Bahadttr M. Ramachandra Rao : The third point is about
the latter portion of clause 6 :

‘¢ or whore he has resigned such employment within five years of the commence-
ment thereof, the whole or any part of the amount of nny such contributions, interest
aed increment.’’
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I should like to know from Myr. Tonkinson why this period of five years
has been fixed ?

The Honourable 8ir Alexander Muddiman : If the Honourable Mem-
ber had listened to Mr. Tonkinson, he would have heard that ten years is
the period within which if a member of the All-India services leaves that
service he gets no pension. Mr. Tonkinson pointed that out clearly.

Diwan Bahadur M. Ramachandra Rao: May I point out that the All-
India services draw such large pay that even if they resign within five
years they are not in need of any contribution. I am surprised that my
Honourable friend should compare the All-India services with these un-
fortunate men who have to seek employment under these railway adminis-
trations ? :

Mr. N. M. Joshi : Why do they want Parliamentary guarantees for
their pensions f

Mr. H, Tonkinson : The provision in regard to pension only being
earned after ten years’ service applies not only to members of the All-
Ilﬂdia services but to practically all persons in the service of the Crown in

Diwan Bahadur M. Ramachandra Rao : I am surprised that my
friend can only draw analogies from the case of the All-India services and
from the Provincial services, but I do regard the case of these smaller men
as entirely on a different footing. After all their service might be five
years, perhaps ten years., The man secks employment in one railway for
the first three years and then gets on to another job, because his job 1s not
quite pleasant to him; and it seems to me that to base the case of these men
on the analogy of the All-India services is really not at all tuking into con-
pideration the small pay of these men who make their contributions to
these funds.

The last point I should like to make is that 1 would snggest for the
consideration of Mr. Tonkinson the desirability of postponing this measure
and allowing us to see both the Bills together at the same time. 1 suppose
there can be no objection to that. If he will do that next week......

The Honourable S8ir Alexander Muddiman : | think the lonourable
Member's information is not correct. If he had heard Mr. Tonkinson,
he must have learned that he stated very clearly that the second Bill is
purely of a formal character, containing some drafting amendments.
There is no question of substance involved.

Mr. G. G Bim (Financial Commissioner: Railways): Sir, when this
Bill was last debated in this House I understand that the amendment,
which was carried for the 'purpuse of depriving the employer of any
power to withhold the employer’s contribution from an employee in
case of dismissal, was carried owing to statements made by several
Members of this House to the effect that in the Railways vast numbers
of men are annually dismissed and contributions to the provident
funds confiscated. Now, Sir, since that debate took place, statements
have been made both in another place in connection with this Bill aad
in this House in connection with the Resolution moved by my Honourusble
triend Mr. Acharya regarding railway men’s grievances which should
have removed these misapprehensions from the minds of llonourable

embers. [t is astonishing to me to find Mr. Joshi coming here and
repeating the statement that every year hundreds and hundreds of

L78LA
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these cases occur. There are no such hundreds of cases. It was stated
clearly in the course of that discussion.....

Mr. N. M. Joshi : Why do you refuse an inquiry ¢

Mr. G. G. 8im : We have got the facts. The facts were given to
Mr. Joshi only the other day. He was definitely told that in 1925.24
the railway authorities, that is the employers, had contributed &2
lakhs of rupees as bonus to their employees in that year, and the amounts
withheld from employees of over 5 years’ service came only to Rs. 25,000,
On six of the more important railways of India in that year 28 men
were dismissed with forefeiture of their bonus ; 17 were dismissed on
account of theft, two for molesting female passengers, one for being
drunk while in charge as guard of a train, two for taking bribes and the
rest for abuses in connection with free passes and the like.

Mr. ‘Devaki Prasad 8inha (Chota Nagpur Division : Non-Muham-
madan) : Is there any case where the appellate authority set aside the
order of the authority who passed the order {

Mr. G. G. Bim : There are cases. I am quoting the final orders
that were passed in those cases. Mr. Joshi wants us to make an in-
quiry. A full inquiry has been made. It was made in consequence of
the astounding statements regarding thousands of cases that were made
in this House in the previous debate. I have got a complete statenteut
of the number of bonuses withheld on each railway for the lagt five
years and the reasons why they were withheld and 1 challenge Mr.
Joshi or any other Member of this House to mention to me a single
railway in India where in any particular year in the last four or five
years there have been ‘‘ hundreds and hundreds ’’ of such cases.

Dr. K. G. Lohokare : What about the years before ?

Mr. G. G. 8im : I am referring to the more immediate past. My own
experience in dealing with these cases has been that so far from the
railway authorities being unduly severe in these cases they are if
anything, in the opposite direction. It was only the other day that T
had to defend before the Public Accounts Committee the action taken
by railway authorities in this matter. They pressed for drastic action
being taken and immediate action in order to prevent loss of pullic
money, and in many cases I was able to point out that we had been
able to recover portions of the losses from the employees concerned
from our contributions to the provident funds. But in many cases
we had not been able to take even that effective action. I had to
point out to the Committee that this power of withholding our own
contributions to the fund is the only hold we have got over the em-
ployees who are entrusted with the enormous sums of money that naus
through the railway treasuries. As I have said 1 have a complete sct
of papers here and [ amn prepared to reply to any Member of this House
who holds the view that this particular power has been abused on any
railway. 1 have got a summary of the figures for the seven prinei;ol
railways of India for the last five years. There were about 350 la'ths
of rupees paid into provident funds as bonuses in those years and out of
that sum Rs. 90,000 or one-fourth of one per cent. of the total amount
had been withheld in the case of men of over five years’ service. Many
of the complaints regarding these wholesale dismissals came, I believe,
from Madras. I do not wish to weary the House with a statement nf
all the cases that have occurred on every railway in the last five years,
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but since the complaints came from Madras I should like to give
to the House a complete list of all the cases that have occurred on the
Madras and Southern Mahratta Railway and the South Indian Rail-
way in the last five years. _

Mr. A. Rangaswami Iyengar : Why not others !

Mr. G. G. 8im : The Honourable Member comes from Madras and
he will presumably be interested to know what happened in his own
part of the country. In 1920-21 on the Madras and Southern Mahratta
Railway, there were ten such cases. In two of these the employees
were dismissed as they were found to have been quarrying kankar
on the Company’s land and selling it to the seasonal contractor.
There were two other cases where the employees were dismissed for
fraud. Two were convicted of theft in the Courts. One was dis-
missed for taking bribes from a third class passenger under threats,
one for accepting a bribe from & passenger and two others for theft
of goods from railway wagons. In 1921.22 there were nine caves,
the amount forfeited being Rs. 3,703 as compared with Rs. 6} lakhs
paid in that year. In one case the employee: had been convicted of
forgery. In another case the dismissal was due to the employee re-
taining in his possession the amount of a bill due to a railway school
until the police got upon his track ; another was dismissed for receiv-
ing presents from merchants: another was convieted of receiving
illegal gratifications ; one was dismissed for being drunk on duty,
one for theft of goods from a van, another for carrying passengers in
a brake van without tickets with intent to defraud. In 1923-24 there
were ten such cases, two of theft, one was an absconder, one was dis-
missed for the misuse of privilege ticket orders, two for the misappro-
priation of the Company’s money, one for receiving money from a
passenger and taking him along without a ticket, another for molest-
ing a female passenger, one for fraud and one for theft from a wagon.
On the South Indian Railway there were in 1919-20 only two such
cases both of misappropriation of property ; in 1920-21 there were
two such cases, one of misappropriation of the Company’s cash and
one of a clerk found reselling tickets that had previously been uscd ;
in 1921-22 there were flve cases, two of misappropriation. two of theft
of railway material, and one where the employee had absconded ; in
1922.23 there was only one case of an employee dismissed for theft ;
in 1923-24 there were three cases of dismissal for theft.

Now, Sir, the House must recognise that it is absolutely essential
that in cases of this sort the authorities must retain power to punish
their employees and to have a power that will act as a deterrent
against a recurrence of such cases. The cases are remarkably few
considering the enormous sums of money that pass through the hunds
of railway employees and considering the vast number of railway
employces in this country. The great bulk of our employees serve
this country and the railways faithfully and well in spite of the tempte-
tions that lie in their way and in spite of voluminous allegations and
complaints, as evidenced in this House at question-time,—complaiuts
which they suffer from in company )ﬂth railway emplo;:ees all over the
world wherever people travel by rail. But I am surprllsed to ﬁnd_ Mr.
Joshi, in view of the railway record in this matter, in view of the
fact that this action of dismissal is only taken in the very worst ceses,

bringing forward the statement that our railway workmen have any-

thing to fear from such a power being retained in the hands of the
2
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railway authorities. I say that that is an unmerited slur on the
railway ‘workers in this country. They have nothing whatever to
fear from these hecessary precautions that are taken for punishing

the few black sheep that must be found in such an enormous labour
force. ‘

And now, Sir, supposing this motion’ is carried, what will be the
result ¥ This Bill has been brought forward for two purpose:. One
purpose is to enable the employees to get their provident fund money
more easily than they can under the present rules ; the other is to
restrict the power of Government to take from the employee anything
more than the Government’s own contribution. It is astonishing to
find that proposal resisted in this House. What will be the result if the
proposal that the Government should have no power to withhold the
Government’s own contributions were to be carried ? You are then
going to place on exactly the same footing the employee who has
worked hard and faithfully for his company and for the country,
and the employee who, so far from being faithful, has been guilty
of misappropriating his employer’s money or guilty of such gross care-
lessness as to cause serious loss to his employer ; you are going to
put on the same footing with the honest employee a man who abuses
his position to molest passengers on the train or who is 8o negleetful
of his duty as to cause serious risk to the lives of the people who use
the railways of this eountry. I would appeal to the House, Sir, to
support the proposal made by my Ilonourable friend Mr. Tonkinson,
for the measure that is now before the House is one entirely in the
interests of the railway employees.

Mr. T. A Chalmers (Assam : European) : Sir, will the Honourable
Member before he sits down give us any figures for men who have
been dismissed for going on strike f

Mr. President : This is not the question time. o

Diwan Bahadur T. Rangachariar (Madras City : Non-Muham-
madan Urban) : Sir, may I ask the Honourable Member whether these
rules which are passed by railway administrations, be they cowmpany-
managed or Government railways, come up for confirmation by the
Government, whether the Government can examine these rules before
they get authority to enforce them ¥ May I also ask, even if it is
not so now, whether it is possible hereafter to provide by executive
order that these rules shall be confirmed by the Government of India
before they are accepted ?

Mr. G. @ Bim : Yes. The position is this, that the provident fund
moneys of railway companies have actually been taken over by the
State and the rules require the sanction of the Government.

Diwan Bahadur T. Rangachariar : As regards company-managed
railways too ?

Mr. G. G. 8im : Yes. )

Diwan Bahadur T. Rangachariar : I want to know whether the
Government will give an undertaking that no rule shall be entorced
with regard to provident funds without the Government of India’s ap-
proval. Then perhaps there may not be so much objection to the rule
as it stands.

Mr. G. G Bim : Yes, the Government can give the undertaking

that rules will not be framed without its approval.
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Mr. M. K. Acharya (South Arcot cum Chingleput : Non-Muham-
madan Rural) : I am very glad, Sir, to hear from my Honourable friend
Mr. Sim there that after all there have been so very few cases of gross
misconduct on the part of railway servants—only 13 recoveries on the
South Indian Railway during 5 years, and so on. I am very glad of
this certificate with respect to the honesty of the poor man in my Presi-
dency who works very hard—a certificate unimpeachable so far as their
good conduct is concerned. If these cases of misconduct are really so
few, why should we have this huge provision here empowering in a very
vague way any employer for any offence whatsoever on the part of the
employee to dismiss him and to take away the whole or part of the pro-
vident fund to which the employer and employee have both contributed f
On the other hand in cases such as those that have been brought to our
notice by Mr, Sim, where an employee has for instance misappropriated
any part of the railway company’s property and things of that kind, it
must be possible under the criminal law or otherwise to recover from the
man anything he has stolen or criminally misappropriated. There is no
reason why, just to protect the companies from such gross misconduct
on the part of an infinitesimally small number of men, almost the whole
bulk of the employees should be as it were, day in and day out, in dread
lest for anything whatsoever one of them may be asked to go away, be
dismissed, and his provident fund taken away. That is the position. I
do not say that the employers are bad men, but, human nature being what
it is, there is always the likelihood of the employers’ power being abused
if the employees are not safeguarded against it. As has been pointed
out already, you give to the employers full liberty to make rules. The
employees in the very nature of things cannot pdssibly acquaint them-
selves beforehand with all the rules to which they become subject. They
are poor. Poor men go about in search of employment ready to get in
wherever they can find an opening, and it is not possible for such men
to acquaint themselves with all the rnles or the risks—the trouble that
may lurk here, the danger that may threaten there—before they make
up their minds to take up work. In the ordinary course of things they
try to do their very best ; and T am glad of Mr. Sim’s certificate, that
the vast bulk of them are doing their work very well. It is in those cases
where in spite of the best they can do they come under the displeasure of
their superior officers, that the difficulty comes in. Neither Mr, Joshi
nor I nor anybody else here holds a brief for any one who is downright
wicked, who commits robbery and things of that kind. Qur hearts go
out to those who having done their best have yet incurred the dis-
pleasure of their employers or superior officers and are told to go. T
do not know under what term they come, whether they are said to he
dismissed or said to be discharged. I am told that on the railways
there is this very fine distinction between men who are discharged, given
a month’s notice and told their services are not wanted : these men do
not come under the category of dismissals. But the result is the same.
You give him a month’s notice or a month’s pay in lieu of notice and
his services are terminated.

The Honourable 8ir Oharles Innes : But they get their provident
fund if they are discharged.

Mr. M. K. Acharya : I am glad to hear their provident funds are
not withheld. But there is nothing in this clause 6 (b) to say that,
it an employee is dismissed or discharged or sent away or leaves within
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five years of his appointment—if he finds that he is rather badly treated
by his superior officer and makes up his mind to leave, not that he
has done anything particularly bad—in that case the whole or part
of his provident fund may be withheld. That is the reason why we
say our men require greater protection. The poor railway employees
require greater protection. Not that we grudge to give some reasonable
power with proper restraints and safeguards to the employers. If some
such reasonable compromise could be reached we should be glad to agree
to it ; but if we are asked either to agree to the whole of this as it stands
or to reject the whole, we have no alternative but to ask our friends in
the interests of the many poor men to reject giving any such power into
the hands of the employers, because we know that, human nature being
what it is, the employers are sure to abuse the power that iy entrusted
to them. It is not only the railway companies who are employers, but
other kinds of men also. It is best therefore in our interests to safeguard
the weak against the strong, and on that prineiple I wholeheartedly support
the motion that this should be rejected.

The Honourable Bir Charles Innes (Commerce Member): Sir, I am
afraid it is not very often that my Honourable friend from Madras and
I are in agreement. But I do agree most wholeheartedly with one remark
which he has just made, namely, that I am quite sure that every Member
of this House is very anxious to come to a right decision in this matter.
For it is a very important matter for very many,—I may say hundreds of
thousands of our railway employees. Whatever view the House may take
of this Bill T do not think the ITouse will deny that it is a very much more .
liberal measure than the Act which is now.upon the Statute-book. Just
let me give you one example. Uinder the cxisting Act we have power to take
away not merely our own contributions but also the employee’s subserip-
tions. We want to liberalise our practice in that matter ; we want-to de-
prive ourselves of the power of taking away a man’s subscriptions, and we
are willing even to restrict our power of taking away even our own contri-
butions. I mention these facts because we want the House to realise that
we will be conferring a very great benefit on many thousands of employees
if we pass this Bill to-day. The Bill may not go as far as some Members
of the Ilouse would like it to go, but it goes as far as we think that we
ought to go and let not the House forget this, that, as I say, it does confer
a very real advantage upon employees.

Now, the debate as usual has turned very largely upon the Railways.
I do not propose to say anything very controversial on this point, especially
as my Honourable friend Mr. Sim has dealt quite faithfully with my
Honourable friend, Mr. Joshi. All I will say about Mr. Joshi is this.
Every time this question comes up, Mr. Joshi repeats the statement that
hundreds and hundreds of employees are dismissed every yeur and lose
their provident fund. 8ir, I think my Ionourable friend, Mr. Joshi must
have studied that wonderful poem—the Hunting of the Snark—and that
he must proceed upon the prineiple ‘* if I say a thing three times it is
true ’’, because, Sir, there is no other bagis for his assertions. As I say,
I am very anxious indecd to et the Hous:{to agree with us in the solution
of this problem, and T should like very briefly to restate the position as
I see it, purely from the railway point of view—I do not profess at all to
speak in respect of any other provident fund. Now, our position is this,
that our railway employees arc taken in on the basis of a contract, The
providemnt fund rules are a part of that contract. I wish to point out that
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these rules as far as Railways are concerned are very liberal rules indeed,
and I think that my business friends from Bombay and Caleutta will bear
me out when I say this. We make a contribution of cent per cent. of the
subseription of the employee ; that is to say we put in the same amount
as he puts in, and in addition to that we allow 5} per cent. interest upon
the fund. The only safeguards we make are that if a man resigns our
service within five years we do not pay him our contribution ; and that
if he is dismissed we withhold it. Mr. Ramachandra Rao suggested that
it was unfair that we should have this first stipulation, that if a man
resigns our service within five years we should reserve the power to with-
hold our contribution. But surely, Mr. Ramachandra Rao will agree that
it is a reasonable provision. This provident fund does not apply merely
to the lower paid staff ; it applies to all our railway servants. Now, is
it reasonable that we should spend a lot of money in training, say, assistant
engineers ! For the first five years of their service they are being trained.
They cost us a lot of money and we do not get full value for the money we
spend on them. Suppose that before the end of five years they go off
to a better job. Is there any reason in the world when men go off like
that why we should pay them not only their subscriptions but also our
contribution in addition ? Surely the House will agree with me that it
would be perfectly absurd to do that. You must in a matter of this kind
be just to the employer as well as to the employee. You must try to hold
the scales even between us. :

I next come to the other safeguard—that we should be entitled to
withhold contribution when a man is dismissed. Mr. Acharya quite
correctly said that we make a distinction between discharge and dis-
missal. We can discharge a man if we are not satisfied with his serviec
und we give him a month’s notice or a month’s pay in lieu of notice ;
but when we discharge him in that manner there is no question whatever
.of withholding his provident fund. We only propose to limit the power
of withholding the contribution to ecases of actual dismissal. Now,
Mr. Acharya suggested that we should only withhold contributions in cases
where a man was convieted in a Criminal Court of some offence. But it
is quite impossible for us to agree to a rule of that kind. We are con-
stantly having cases of this kind. We have a case of defaleation ; we
Fnow the man who must be held responsible ; we may not be able to prove
that there was actual dishonesty, that the man appropriated the money
for his own use ; if we ecan prove actual dishonesty we do take him into
Clourt and we prosecute and we get him convicted. But we may not be
able to prove actual dishonesty. We know however that there has been
gross negligence which has cost the Railways and thereby the State much
money. Now, is it not reasonable that we should hold that man responsible,
even though we may not be able to get him convicted in Court, that we
should hold him responsible for negligence and make him hear part of
the loss by withholding his contribution ¢ Mr. Ramachandra Rao Jid
raise this point and 1 think Mr. Rangachariar also raised it. He said.
““ Yes, that is all very well ; but you take the power to define offences for
which the bonus should be withdrawn ; you are taking too much power
te yourself.”” Mr. Sim has given me some firures which show that we do
not withhold these bonuses very often. But I am quite prepared 1o make |
this offer to the House in the hope that they will agree with me that it is
a reasonable solution. I am speaking mow only of railway provident
funds. As Mr. Sim has explained to Mr. Rangachariar the State has
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taken over these provident funds ; we have sanctioned the rules ; we will
go through these rules and we will sce for what offences we should allow’
the provident fund bonuses to be withheld ; and we will consult the
Central Advisory Council and we will ask the Central Advisory Council
whether they do not agree that our proposals are reasonable.

Now, Sir, as I said T am very anxious in the interests of the many
hundred thousands of our railway employees in India that we should
get this Bill through because 1 am perfectly convinced that this Bill,
though, as T have said, it may not quite satisfy my Honourable friends
Mr. Joshi and Dr. Lohokare, is going to do a vast amount of good to these.
employees. I admit that a real point has been taken when it is said that
we take complete power to say for what offences the provident fund
bonuses should be withheld ; and in order to meet that point, I make this
offer to the House, that we will go through the rules and place our pro-
posals before the Railway Central Advisory Council. I hope the House
will accept that as a reasonable solution and that it will accept Mr. Tonkin-
son’s motion. ,

Mr. Devaki Prasad 8inha : May I ask the Honourable Member one
question ' Supposing the Railwa% Central Advisory Council does not
agree with the rules framed by the  Government, then what will happen !

The Honourable 8ir Charles Innes : I cannot do more than what
I have offered to do. As I have said, we will place our proposals before
the Railway Central Advisory Council and take their views upon them,
and I think the Council will bear me out when I say that we have always
paid very great attention to their advice.

Mr. President : The question is :

¢¢ That this House do agree to the further hmendments* made by the Council of

Btate in the Bill to amcnd and consolidate the law relating to Government and other
Provident Funds.’’

The Assembly divided :

AYEB—56.
Abdul Mumin, Khan Bahadur Muhammad.

Abdul Qaiynm, Nawab Bir Suhibzada.
Abul Kasem, Maulvi.

Ahmad Ali Khan, Mr.

Ahmed, Mr. K.

Aiyer, Bir P. 8. Bivaswamy.

Ajab Khan, Captain.

Akram Huseain, Prince A. M, M,
Ashworth, Mr, E. H,

Ayyar, Mr. C. V. Krishnaswami.
Bajpai, Mr. R. 8,

Bhore, Mr. J. W.

Blackett, The Honourable Sir Basil.
Bray, Bir Denys.
Burdon, Mr. E.

Carny, Sir Willoughby.
Chnlmers, Mr. T. A,
Chartres, Mr. C. B.
Clow, Mr. A. G.

Cocke, Mr. H. G.
Cosgrave, Mr. W, A.
Crawford, Colonel J. D.
Dalal, Bardar B. A.
Dumasia, Mr, N. M.

*Tn clause 6 of the Bill, the lotter ‘a ’ within brackets and the word ‘or’ at
the end of the sub-clause woro reinsorted, and sub-clause (b) was reinserted with the
following amendment, namely :—Aftor the word ‘authority ’ the words ¢ for any
reasons specified in this behalf in the rules of the Fund ’ were reinserted.

Bub-clause (b) as amended.

¢ (b) where the subseriber or depositor has been dismissed from tho employment -
of that authority for any reasons specified in this hehalf in the rules of the Fund, or
where he has resigned such employment within five years of the commencement thereof,
the wholp or any part of the amount of any such contribytions, interest and inerement.’*
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AYER 56—contd.

Fleming, Mr, E, G. Muddiman, The Honourable Sir Alexander,
Ghulam Bari, Khan Bahadur, Muhummad Ismail, Khan Bahadur Baiyid.
Gordon, Mr. E. Panduranga Rao, Mr. V.
Gordon, Mr. R. G. Raj Narain, Rai Bahadur.
Gour, Bir Hari Bingh. Rangachariar, Diwan Bahadur T.
Graham, Mr. L. | Reddi, Mr. K. Venkataramana.
Gurner, Mr. C. W, . Roy, Mr. G. P.
Hira Bingh Brar, Bardar Bahadur | Sarda, Rai Sahib M. Harbilas,

Captain. Betalvad, 8ir Chimanlal
Huesanally, Khan Bahadur W, M. Bim, Mr. G. G.
Innes, The Honourable 8ir Charles. Bingh, Rai Bahadur B. N.
Langley, Mr. A. Btanyon, Colonel Bir Henry.
Lindsay, 8ir Darey. Bykes, Mr, E, F, -
Lloyd, Mr. A. H. Tonkinson, Mr. H.
Mucphail, Rov. Dr. E. M. Vijayaraghavacharyar, Diwan Bahadur T.
Maguire, Mr. L. T. Web[‘;, r. M,
Mitra, The Honourable SBir Bhupendra

Nath.

NOER—52,

Abhyankar, Mr. M. V., Mechts, Mr. Jamnadas M.
Acharya, Mr. M. K. Misra, Pandit Harkaran Nath.
Aiyangar, Mr. C. Duraiswami. Murtaza Sahib Bahadur, Maulvi Bayad.
Aiyangar, Mr. K. Rama. Mutalik, Bardar V. N.
"Avey, Mr. M., B, Nehru, Dr. Kishenlal.
Belvi, Mr. D. V. Nehru, Pandit Motilal
Chanda, Mr, Kamini Kumar, Nehru, Pandit Shamlal
Chetty, Mr. B. K. Bhanmukbam, Noogy, Mr. K. C.
Das, Mr. B, Phookun, Mr. Tarun Ram.
Dattn, Dr. 8. K. Purshotamdas Thakurdas, Bir.
Duni Chand, Lala. Ramachandra Rao, Diwan Bahadur M,
Dutt, Mr. Amar Nath. Ranga Iyer, Mr. C. B.
Ghazanfar Ali Khan, Raja. Ruy, Mr. Kumar Sankar,
Goswami, Mr. T. C. Sadiq Hasan, Mr. 8.
Gulab Singh, Bardar. Samiullnh Kimn, Mr, M.
Hnns Raj, Lala. Barfarnz Hussain Khan, Khan Bahadur.
Ismail Khan, Mr. Bhafee, Maulvi Mohammad.
Iyengar, Mr. A. Rangaswami. Hingh, Mr. Gaya Prasad.
Jeelani, Haji 8. A. K Binha, Mr. Ambika Prasad.
Jinnah, Mr. M. A. Sinha, Mr. Devaki Prasad.
Joshi, Mr. N. M. Binhn, Kumar Ganganan.
Kartar Singh, Bardar. Byamacharan, Mr,
Kazim Ali, Bhaikh-e-Chatgam Maulvi [ Tok Yyi, Maung.

Muhammad, ) Vunkutn&ntimju Mr. B.
Kelknr, Mr, N. C. Yakub, Mauln Muhammad.
Lohokare, Dr. K. G, Yusuf Imam, Mr. M
Majid Baksh, Byed.

The mdtion was adopted.

MOTION FOR ADJOURNMENT.
Mr. M. A. Jinnah (Bombay City : Muhammadan Urban) : Sir, the
motion that I have to move in this House is for
4 P.M. the adjournment of the I_Iquse ; and the gz:ou'nd
on which I propose to move it is that the composition c:f the Commission
which was announced in His Excellency the Viceroy’s speech is not
accegii;::(ﬂfhi';o q?:séstion has got a history behind it*und 1 will draw the
attention of the House as to how this matter stood even as recently as
the last Delhi Session. In Delhi a Resolution was moved by my friend

j that Resolutfon was as follows :
Mr‘tﬁ%i‘t:}ta:;?s Assembly recommends to the Governor (eneral in Council that n

Committee with & majority of Indian non-officials on it and with an Indian Chairman
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be immedintely appointed to examine the wholo question of exchange and currency ia
the Yight of the experience gained since the date of the publication of the Babington-
Bmyith Report, and to make recommendations as to the best policy to be pursued tc
secure a system of currency and exchunge best suited to the interests of India.’’

This Resolution was carried by this House by 52 votes against 38. At
the time this Resolution was being discussed in this House, the
Honourable the Finance Member spoke as follows : he was not inelined
to approve of this Resolution which desired that the Chairman should
be an Indian ; he was not agreeable that the majority of this proposed
Committee should be Indians, but he spoke, and 1 quote his words, as
follows : .

‘¢ The Government of India are therefore prepared to aecept the Resolution .

And here I may point out, Sir, that there was a question whether the
word ‘‘ immediately '’ should be replaced by ‘‘ without avoidable
delay .

¢ The Government of India are therefore prepaured to aceept the Resolution as
thus amended, provided that it is clearly understood that in doing so they are not
committing themselves beyond what the words say, namely, that there should be a
Committee to inquire into the currency system of India with an cffeetive and adequuto
representation of Indian interests to be appointed without any avoidable delay.’’

Sir, now the question is, what is adequate and effective representation
of Indian interests ¥ Instead of this Committee being appointed, we
have now the Royal Commission announced and the personnel of the
Royal Commission comprises 6 Europeans and 4 Indians. Therefore,
although this House was strongly of opinion that our desire was that
the Chairman should be an Indian, that the majority of this Committee
should be Indians, still the Chairman is not an Indian, the majority are
not Indians. Out of 10 members, there are only 4 Indians. Then, Sir,
I do not know what the Honourable Member considers would comply
with that formula of adequate and effective representation of Indian
interests. I dare say he will get up and say that we have got 4 Indians
on this Commission, and surely that is enough to comply with that
formula. Sir, 1 do not wish to say a single word against the men who
are appointed on this Commission. Whatever views may be held with
regard to their capacity or their qualifications, I am not going to discuss
that on this motion. But I ean only say this, that throughout, as far as
one can ascertain, both the public and the press is dissatisfied and they
consider that Indian interests will not be adequately and effectively
represented on this Commission, and I am sure that I am only echoing
the tgeeling of this House that we on our side of the House are not
satisfied.

Sir, it might be said that this is a Royal Commission and, after all,
it'is a Commission which has been appointed by the King on the recom-
mendation of His Majesty’s Government. But I am sure even the
Honourable the Finagce Member will admit that in practice the Govern-
ment of India must have been consulted as to the personnel of this
Commission. And I am sure that the Honourable the Finance Member
must have spent many sleepless nights hefare he determined upon the
four Indian representatives who are going to represent adequately and
effectively the Indian interests. Sir, probably he kept all this anxiety
and this worry which must have troubled him for a long time in the
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secret chambers of his heart and never cansulted anybody, specially
non-official opinion. If the Jlonourable the Finance Member thinks that
what he has done complies with that formula, I am afraid I must say that
he has lived in India as a Member of the Government in vain for all
these years. Therefore, I venture to say that he ought at least to have
consulted some leading Member of this House in view of the fact that
there was a very strong feeling on the question. Of course, Govern-
ment are always the final judges. Government have always got the
power to say in the end, ‘‘ IIaving heard everything, we do not agree
with you. We shall decide as we think right ”’. But, Sir, are we even
to be denied the humble privileg® of consultation ¥ 1 ask the Financ:
Member, did he even show the courtesy of consulting any leading
Member of this House ? Ts that due to us or is that not due to us ?
Do nor forget that this House felt strongly about it. Remember this
House desired that there should be a majority of Indians. Remember
that this ITouse said that there should be a Chairman who should be an
Indian. You knew all that, and what did you do ¥ Did you consult
anybody ¥ No. 8Sir, these are the ways of Government that are res-
ponsible for a great deal of dissatisfaction, and I do not know when
they will really learn to mend their ways and improve the manner in
which they proceed with regard to these matters of such vital import-
ance. Sir, I can only read from one newspaper and that newspaper is
by no means an extremist newspaper. '

The Honoutable 8ir Basil Blackett (Finance Member) : Bombay
Chronicle ¢

Mr. M. A Jinnah : No. That newspaper is one which even the
Finance Member will not take exeeption to, unless, of course, if it
happens to go against him, he might change his mind. That newspaper
is the Leader and I think cven my friend Sir Sivaswamy Aiyer has some
respect for this newspaper. (Sir Sivaswamy Aiyer nodded assent.)
It says this : ‘

‘“ The terms of reference to the Currency Commission, announced in the Viceroy'’s

apecch on Thursday are more sutisfactory thun the personnel, Only 4 out of tho
10 members nre Indians and we do not know why the distinguished Engineer and
eaptain of industry, Sir Rajendrn Nath Mukherjee, is included amongst them. He i3
not known as an cconomist.’?
Then it mentions several other names which might well have been
appointed on this Commission. I want this House to understand that
I hold no brief for any particular person to be appointed to this Commis-
sion.  Bir, this question of currency and exchange pelicy is in import-
ance next to no other question, next to no other problem with which
we have to deal. The three greatest problems which require our
immediate attention are the constitution of India, the Army, and next
to those questions, 1 put this question. Are you going to have on this
Commission men who have been brought up in a particular school of
thought, whose opinions have, been formed on certain lines aecording
to the school of thought to which they belong, and are we going to
abide by the decision of the majority of those men 7 T am not one of
those, 8ir, who say, ‘“ I objeet to an Englishman because he is an
Englischman'”’. We know, and ‘T think that even the Finanee Member
dare not contradiet me, that the interests of England and India stand
in serious conflict over this policy of currency and exchange.

The Honourable 8ir Basil Blackett : I deny that.
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Mr. M, A. Jinnah : Then I say that the Finance Member has to learn
yet, if he has not learnt already. TIs there any doubt, I venture to ask,
that you have in this country adopted a policy which is more suitable
to the interests of the British ¥ Is there any doubt about it ?

The Honourable 8ir Basil Blackett : It is entirely untrue.

Mr. M. A. Jinnah : I say the statement that you deny it is untrue
and I say you cannot put your hand on your heart and 3ay it is
untrue.

The Honourable 8ir Basil Blackett : It is untrue. (A Voice : ‘‘ He
has no heart.’””) I deny that.

Mr. M. A Jinnah : I am prepared to deny that even after what the
Finance Member has said. Now I am inclined to believe that he has got
no heart. (A Veice : ** His heart is elsewhere.”’) 1 do not wish to go
further than this. There is not the slightest doubt that the policy has
been regulated up to thé present moment by those men who hold the
key in England: India has more than once been led away by them.
Therefore, T feel that it is no use your saying that you have included
Englishmen who represent Indian interests. Do they represent any
interests or do they not ?

The Honourable 8ir Basil Blackett : Wait for my reply.

Mr. M. A Jinnah : Do they represent any interest er are they mere
demmies ¥ Sir, if there was going to be adequate and effective repre-
sentation of Indian interests, was there going to be any other interest
represented or not ¥ Whose interests were going to be represented ?
Which was the other interest ¥ What is the good of pretending 7 We
know perfectly well that there is the Indian interest and there is the
other interest. That is why adequate and effective representation of
Indian interests is sought to be ensured. I ask the Finance Member to
assume a little more responsibility and also to show a little bit of his
heart if he has any. Sir, I feel, and I feel very strongly, and I am not say-
ing this because it is my personal opinion. I know that it is the strong
opinion of the country and also of the Members of this House. I do not
wish to exceed my time limit and I have said all that could be said, and I
shall certainly wait till the answer is"given by the Honourable the Finance
Member hoping that he will see that the matter required further consider-
ation.

Mr. Jamnadas M. Mehta (Bombay Northern Division: Non-Muham-
madan Rural) : 8Sir, I join in the protest embodied in the motion moved
by my Honourable friend, Mr. Jinnah and I am sure that every Indian
will agree that Government in announcing the constitution of the Royal
Commission have defied the Resolution which the Assembly passed in
January last. What was the Resolution ¥ The Resolution was that an
inquiry should be undertaken immediatcly, that there should be an
Indian Chairman and that there should be an Indian majority in the
constitution of the Committee. In each one of these clements of the
Resolution the Government have defied the Assembly and done exactly
the reverse of what the Assembly wanted. Seven months have passed.
It has taken (Government seven months to cogitate over the personnc!
of the Commission and that certainly is not ‘‘ without avoidable delay."’
The delay could have been avoided and a Committee appointed within
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four weeks or six weeks if promptitude had been adopted in the matter.
But Government have waiteghatill exchange has been brought to a
particular level and now the ntry will meet the Commission with
an accomplished fact that for nearly a year the exchange has been at
1s. 6d. and you can realise the effeet which it will have on the Commis-
sion. But I am not dilating on that subject further; suffice it to say
that this delay in appointing the Commission is suspicious as the Com-
mission will now be confronted by the settled fact of exchange at 1s. 6d.
But what is worse the promises of the Ilonourable the Finance Member
made on the floor of the House when this question was under considera:
tion on the Resolution of my Honourable friend, Mr. Raju, have not
been fulfilled—promises that Indian interests alone and no other interests
counted in this matter. May 1 ask him who are these six gentlemen,
these European gentlemen, and what are their qualifications for
representing Indian interests ¥ They are not even known to this
country except perhaps one or two, and such of them as are known can-
not be said to command the confidence of the Indian publiec. Sir, com-
ing to the Indian members, I wonder how the IHonourable the Finance
Member proceeded to find out the gentlemen whom he has recom-
mended. I agree with .my Ilonourable friend, Mr. Jinnah, that it is no
use commenting on the individual members of the Commission, when
we are dissatisfied with the whole personnel itself, but it is impossible,
much as we dislike it, to avoid passing some criticism on the individual
members of the Commission. 1 make bold to say that exeept Sir Pur-
shotamdas Thakurdas not one of these three gentlemen will succeed in
any local board eclection, much less in a municipal election, rarely at a
Legislative Council election, and never in a Legislative Assembly elec-
tion. ' Have Government any respect for the franchises they themselves
have created ¥ If they have, then 1 challenge them to prove that even
one of these gentlemen will pass the test which these franchises impose
upon him. It is clear that these three gentlemen cannot be said to
command the confidence of the people of this country, much as they may
be capable gentlemen in their own spheres of life. Sir Maneckji Dada-
bhoy may be a very good gentleman, Sir Rajendra Nath Mukherjee may
be even better, and Professor Coyajee may be even superior to them,
but as regards the confidence of the people of this country they them-
sclves will not plead it nor have they ever claimed that they enjoy it ;
regarding expert knowledge, I doubt how many of them have got it, but
even these are in a minority ; 1 might inform the Honourable the
Finance Member that the great English paper the Ecomomist stated
when this question of the Currency Commission was under consideration
in this Iouse that Sir Basil Blackett was disposed to agree that the
majority of the Commission shall be Indian......

Mr. B. Das (Orissa Division : Non-Muhammadan) : You forget the
Morning Post.

Mr. Jamnadas M, Mehta : T remember having read in the Economisé
that Sir Basil Blackett was disposed to accept an Indian majority. As
regards the interests represented by the six European members, no less
a paper than the Times of India said in 1920 that the currency policy of
the Government of India was being dietated from Whitehall and
Charles Street and that the London financial interests predominated'
there. It is no use challenging that fact. 1t is notoriously true and
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known to be true to every Indian who takes an interest in these matters ;
much as the Government may deny it, it is true ; and until Government
change their methéds and appoint Ifldians, trusted Indians, Indians who
command the confidence of the people of the country, no Royal Com-
mission, you might call it a Royal Commission or an lmperial Commis-
sion or a super-Royal Commission—they will stand discredited at their
inception. This Royal Commission, which you have appointed will not
command the confidence of the people of this country. It is diseredited
at its birth. You may do what you like, but it will not have the con-
fidence of the people. It is possible still for Government to retrace
their mistake as they did at the time of the announcement of the Indus-
trial Commission in 1915, 1 think. At that time the constitution of the
Industrial Commission found no favour with the publie, and at the lust
moment, I think, my Honourable friend, I’andit Madan Mohan Malaviya,
was appointed and that gave some confidence to the public. It is not
too late yet. Government can still appoint three Indian members there-
by giving the Indian representation a majority and although, as 1 have
said, except Sir Purshotamdas Thakurdas the three Indian members at
present on the Commission would not command the confidence of the
country, still the Government will have carried out the Resolution of
this Assembly otherwise the Commission will start its labours under
a great handicap. Sir, 1 may say that only yesterday one Member of
the Council of State, & Knight, a Moderate, asked me whether I had
read the report of the Currency Commission. T could not understand
the question. I said, ‘“ What do you mean ?’’ e replied, *‘,Have
you read the report of the Royal Commission on Currency 7'’ e meant
that it was a decree that only remained to be registered; that the report
had already been prepared, and that it remained to be signed. This is
the opinion of a Member of the Council of State, a Knight and not
an extremist. That is the judgment and verdiet which a Member of the
Council of State, a Knight whom the Government delight to honour, has
passed on the Royal Commission, and I think that he has for once ex-
pressed the opinion of the country as a whole. Sir, when this proposi-
tion was under discussion the Ilonourable the Finance Member himself,
as said before, .had stated that in constituting this Committee the
interests of India alone will count. Well, this morning, in answer to a
question of Mr. Das, he said that Sir Purshotamdas Thakurdas properly
and adequately represents the Assembly. Well, he does. But if one
member is sufficient to represent 315 millions of people aecording to
Sir Basil Blackett, how many people do these six European gentlemen
represént, and where are those people ¥ (A Voice : ** The world ")
Whom do they represent ! If they are mere experts and advisers one or
two would have been enough. One or two are quite sufficient. We want
expert advice but we do not want expert dictat'fon when it is further
doubtful whether these experts are.selfless and disinterested. These are
the reasons why the public are thoroughly dissatisfied with the personnel
of the Royal Commission. I am sorry that the Chairman cannot now
be changed. We do not want to go to that length though it would have
been better if an Indian had been appointed as Chairman. But still it is
poasible for Government to retrace their steps and retrieve their mistake
by appointing three more Indians who will command the confidence of the
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people of this country. Then alone will this Commission have a chance,
Otherwise 7 or 10 lakhs of public money will be wasted and a long report
will be made which will not be worth the paper on which it may be
written.

Mr. Devaki Prasad 8inha (Chota Nagpur Division : Non-Muham-
madan) : I have one special reason for bemg dissatisfied with the con-
stitution of this Commission. In all inquiries relating to economic
questions, whether it is by a Royal Commission or by a Committee
appointed by the Governor General in Couneil, it has been assumed that
the persons who are, primarily, mainly and solely interested in currency
questions are the business men of Bombay and Calcutta. Sir, con-
sistently with this tradition, in the appointment of this Royal Commis-
sion persons have been taken who belong either to one industry or to
another. Sir, the largest industry in the country, the industry that
affects the vast majority of our countrymen, namely, agriculture, is
entirely unrepresented on the constitution of this Royal Commission.
Sir, my Honourable friends Mr. Jinnah and Mr. Jamnadas Mehta have
both complained that on this Royal Commission there are only two
interests, the Indian interests and the European interests. Sir, the
Indian interests, as they have very rightly pointed out, are represented
in a very inadequate manner. 1 join with them in that remark but
how much more inadequate would that Indian representation be if it
leaves entirely out of account the vast bulk of the agrieultural popula-
tion in the country who would undoubtedly be very much affected by
any solution of the currency question that would affect prices in this
country. We have heard in this House repeated demands for bringing
about stability in the rate of exchange. I entirely agree that there
should be stability in the rate of exchange but I submit that stability
in prices is far more important for the largest number of people in this
country than any stability in the rate of exchange. Therefore, if this
Royal Commission is to inquire thoroughly into this question, it is
absolutely necessary that the bearing of any currency question upon
prices has to be very carefully examined, and for that purpose it is
necessary that those who are affected by any rise or fall in prices
consequent upon a fall or rise in the rate of exchange should have an
adequate representation upon this Commission. It may -be said that
the experts who sit on this Commission would adequately represent the
interests of the consumers and the agriculturists and all the other
voiceless countrymen of ours. Well, Sir, in the first place I dispute the
title of these experts to understand the needs of the agricultural popula-
tion of this country. 1 join with my friends from Bombay in the
remark that these experts cannot understand eitber the needs of the
industrial population or the needs of the agricultural population of our
country. It is necessary, if this Royal Commission is to arrive at a find-
ing which would appeal to the country, it is necessary that all interests
must be directly represented, must be represented by men who are in
touch with the needs of the community whom they represent and not
merely by the so-called experts who are imported into our country at
enormous cost and who after they have left this country still remam as
ignorant as they were when they came to this country. For this reason,
1 have no faith that experts will udequately represent the agricultural
interests and I have also some little suspicion, for which I hope my
Honourable friends from Bombay will pardon me, that experts, whether

’
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they are Indians or whether they are Europeans who represent the busi-
ness concerns either of Bombay or of Calecutta, or who represent indus-
tries other than agricultural, will not properly appreciate the difficulties
in which the agricultural population will be placed by a sudden rise or
fall in prices by reason of a tampering with the rate of exchange. I
must not be undertsood to say that I am against any modification either
in the rate of exchange or that I am against the introduction of a gold
standard in this country. Far from it. All that I desire is that before
a question of such enormous importance, as the Honourable Mr. Jinnah
has put it, is decided the interests of those who are affected in the
decision of this question must be considered and considered impartially
with reference to the needs of the community that would be chiefly
affected by any change. With these words I join with my friend from
Bombay in protesting against the peraonnel of this Royal Commission.

Mr. B. Venkatapatiraju (Ganjam cum Vizagapatam : Non-Muham-
madan Rural) : Sir, before I criticise the action of the Government T must
fairly acknowledge what they have done. We have had five Commissions
before this. In the very first Commission of 1866 they never thought of
India, but in the second Commission of 1892, the Herschell Committee, not
a smgle Indian was appomted and it consmted only of Europeans who de-
cided our fate and then in 1898, the Fowler Committee was appointed and
again not a single Indian was appointed. All the members were Europeans
but they have gone further. They examined some Indian witnesses which
the previous Commissions did not do. In the 1914 Commission we had
one Indian gentleman. Apparently he did not express any dissenting voice
but joined the others and therefore we do not know his particular views
with refererce to India. But the greatest difficulty which the Govern-
ment felt in securing an Indian to their taste on the Committee was in
1919 when they appointed Mr. Dalal on the Babington-Smith Committee.
Government then found their mistake because this gentleman, being in-
dependent, expressed a view contrary to the views of the majority. He
said that the views of the majority were wrong and opposed to the interests
of India. As a matter of fact within five years the words of Mr, Dalal
were fulfilled and the experts were found to be wrong. We have lost
several crores on that account. If we take the present Royal Commission
we have four Indian members. If they had appointed only onc Indian it
would have been far better than what they have done, for they have
appointed three other Indians, who signed the Fisecal Commission report.
The other minority members who represented the popular view complained
that these made halting and half-hearted recommendations. One gentle-
man who was on the Railway Commission opposed to the popular view,
wanted that all Railways should be under company management and the
profits should go to the companies. We do not complain of the capacity
of these gentlemen, but they do not represent the popular view. It has
already been pointed out by Mr. Jinnah that Sir Basil Blackett promised
that Indian opinion would be effectively represented. Whatever he means,
we do not want Indians who cannot command the eonfidence of the people,
Now it is stated that there are fwo interests that have to be considered.
That is exactly where the Government make a mistake. T may be per-
mitted to state that there are six interests. All these are conflicting interests
—equity between debtor and creditor, equity between the tax-payer and the
Government and equity between the exporting merchant and the import-
ing merchant. Not a single person agrees with another. Exporting
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merchants want large numbers of rupees for sovereigns and importing
werchants want to sccure sovereigns cheap. CGovernment by a high
exchange give an artificial value to the rupee. The tax-payer wants to
have a lesser burden ; so also we notice the difference between debtor and
creditor. Now, I ask Sir Buasil Blackett what interests he thought would
be represented by appointing these gentlemen on the Commission. We do
not want any one opinion should be overbalunced. We want to safe-
guard all intcrests. We know how by artificially raising the value of the
rupeé¢ our taxation was increased invisibly by 50 per cent. apart from the
300 per cent. increase of taxation within 25 years.

But this taxation of 60 per cent. is entirely due to the artificial rise
in the value of the rupee.

The Honourable 8ir Basil Blackett : How much per cent. ¢

Mr. B. Venkatapatiraju : Fifty per cent. 8ir. Now after all, if Gov-

ernment really want to fix the rate at 1s. 6d.,, it does not matter how they
doit, 1f they do not want to have a gold coin in circulation in India, if they
do not want to open even a branch of the Royal Mint in India, if they
‘do not want that gold should be legal tender, why have this farce of
appointing a Committee § Why not say we are going to do it ; let the
people accept it. We know what the net result of all this would be, because
we know how previously various members of one Committee or the other
ending with the Babington-Smith Committee, all great experts, fundament-
ally differed. 1 only ask the Honourable Sir Basil Blackett to remember
one important statement made by him. le stated that he does not
want mere experts, that any committee that is appointed to deal with the
subjeet must be fully representative of Indian opinion ; and if it is an
expert Committee it ought not to be a Committee of experts who have
never been to India but a Committee composed mainly of people who know
the Indian atmosphere and can look at the problem in the light of Indian
conditions,

The Honourable 8ir Basil Blackett : That is so.

Mr. B. Venkatapatiraju : That is what the Honourable Sir Basil
Blackett says now, that he is thoroughly satisfied that these people repre-
sent all these interests knowing full well Indian conditions. Well, we beg
to differ from him. He is mistaken altogether because these
people cannot be expected to represent all these different inter-
ests. Nine of them will. represent merely British interests or
Britishers’ interests. There are perhaps one or two at the most who will
represent Indian interests and we may be sure of the result. If the
(Government want to let better counsels prevail and have an eflicient and
effective Indian representation, they will think twice before they are
satisfied with the personnel of the present Commission which has caused so
much dissatisfaction in all circles, whether moderate or extremist.

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Muhammadan Rural) : Sir, I do not share the opinion of some speakers
who have preceded me when they said that they had some expectations
and were therefore disappointed with the personnel of the Commission.
I have very carefully gone through the speeches of my esteemed friend,
the Honourable Sir Basil Blackett. I must say that he did not give
any pledge to this House, he did not give any tangible undertaking
either ; and he has not gone back on any pledge or any undertaking.
I consider, Bir, that the position which was taken when the question
was under discussion in this House, by a fiercely active member of
our Party would have been the right position to-day. I refer to Mr.
\ L7M L !
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Vithalbhai Patel. Mr. Vithalbbai Patel, when the subject was under
discussion, said :

‘¢ Now with regard to a non-official Indinn majority, we know we have heard some-
thing about the Bubington-8mith Committee. We had only one Indian, 8ir Dadiba Dalal,
and he stuck to his guns. He expressed the Indiun public opinion and wrote a
separate minute of dissent dtating that the ratio should be 1s 4d. I1f at that time
the Committee had had a majority of Indians then the viewpoint of the Indian public
would have been effectively ropresented and their report would have been quite different.
All these manipulations in the currency during the last five or six years would have
been impossible and the country would have becn saved crores of rupoes, as Mr.
Jumnadas Mehta has very rightly pointed out. Therefore it is necessary now to take
care to see that any committee which ix appointed to examine the question of exchange
and currency should have on it a majority of Indiaus. Of course there are Indians
and Imlians. 8o long us Government are what they are, not responsible to the people,
they will appoint such Indians us will play into their hunds and register their decrees.
That eannot be helped, but the remedy lies in our own hands. But there are Dadiba
Dalals sometimes. There is absolutely no reason why after the exporience we have
had in the past of such committees we should not demand an Indian majority onm

this Committec.’’
And in reply to this the Honourable Sir Basil Blackett made it quite
clear that there were ‘‘ Indians and Indians ’. Well, we do not ap-
prove of the Indians on the Committee. If 1 understand the purpose
of this discussion, it is only to place on record our protest. 1 do not
endorse the expectations and opinions based thereon of my Honourable
friend Mr. Jinnah in regard to the Ilonourable the Finance Member,
nor do I know if he struggled hard to give us an Indian majority on
the Commission.

Mr. M. A Jinnah : Sir, 1 rise to a point of order. I never said
the Finance Member had given any pledge. 1 never said he had broken
any pledge.

Mr. C. 8. Ranga Iyer : That is not a point of order.

Mr. M. A. Jinnah : Certainly. All I said was that the Finance Mem-
ber knowing the strong feeling of this House, ought to have appointed
more Indians,

Mr. 0. 8. Ranga Iyer : I was not quoting Mr. Jinnah's words. I
never said Mr. Jinnah said the Finance Member gave any pledge or
undertaking. Apparently Mr. Jinnah was absent-minded (Laughter)
when 1 was spenking ; 1 say I did not endorse the hopes Mr. Jinnah
had entertained from the Finance Member. It is not on the ground
of hopes falsified that I appeal to the moderate-minded Members of
this House to associate themselves with the proposition that Mr
Jinnah has moved. I appeal for their help, for their association with
Mr. Jinnah’s motion on another ground, and that ground is, there are
Indians and Indians. As the right kind of Indians are not thens,
the findings of a Commission like this need not be prophesied. We all
know the British habit : When a momentous question stirs the country,
when there is tremendous feeling over a vital matter, instead of respeet-
ing that fecling, instead of conciliating public opinion, instead of doing
justice by the country, they appoint a Commission, a Royal Commission.
And what does the Royal Commission do f It comes to this country
only to whitewash, camouflage, postpone or shelve an important question
which calls for immediate solution. '

Bir, we Ylo not want Royal Commissions. Royal Commissiotis come
to this country to waste the public money. It were far better that we
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did not have a Commission of this kind than that public money should
be wasted. Let us take the attitude Mr. Vithalbhai Patel took up. So
long as there is no responsibility to the people of this country, let us
not irresponsibly waste public money on Commissions. 1 do not pro-
pose to blame the Honourable Sir Basil Blackett at all. He is not
responsible for the present state of affairs in India. 'I'he responsibilivy
lies on the British bureaucracy which sits on India like a nightmare,
(4 Voice : ‘** He is one of them !”’.) My Honourabic f{riend Mr.
Jamnadas Mehta says he is one of them. 1 do not know whether he
is powerful enough to change that bureaucracy, und so long as that
bureaucracy is there, whether there are Indians on that side or mot,
whether Mr. Patel himself from the President’s Chair goes and occupies
those Benches (pointing to the Treasury Benches), I do mnot know
whether, if the best of this country were to sit there, if even an archangel
were to come and sit there,—the state of things could be changed.
What is the use of hurling arguments if not epithets at the occupants
of those Benches ¥ Our duty is to reject this Commission, to boycott
it. I put it to Honourable Members who have spoken in anger wheiher
they are prepared to boycott the Commission. That is what the
Egyptians did when the Milner Mission went to Egypt. It is no use
blufting. Follow your sirong words by stronger deeds ! Boycott the
Commission. Do not have anything to do with it. There are so many
untouchables in this land. "Treat this Commission as another un-
touchable. 1 do not know if Mr. Jinnah believes in untouchability.
(Laughter.) But at least so far as this particular question is concerned,
1 should be satisfied if Mr. Jinnah and his friends do not indulge in
mere talk but follow it up by action and reject this Currency Com-
mission a8 dangerous poison.

The Honourable 8ir Basil Blackett : Sir, 1 think the last speaker
has really exactly summed up my position. Even if an archangel had
appointed this Commission, what would have been the use of ,iny
hurling arguments at the other Benches to say that this is really a
good Commission ¥ The arguments that have been used are as usual
mutually destructive ; we have had, 1 think, six speeches, and it is
perfectly evident that every one of those speakers would have spoken
against the personnel of a committee appointed by any one of the
other five. 1 was sorry when | was informed thqt this debate was
going to come on because I did not think that it would be very desir-
able that the debate should take the form of a4 discussion of the merits
of ten gentlemen all of whom have very considerable claims to be
regarded as people with wide knowledge of the relevant subjects and
it is most undesirable that the mere fact that the Government to the
best of their ability have chosen ten men for a particular purpose should
immediately lead to the vilification of some of them in this House. I
am particularly sorry that the debate has to some extent taken a form,
which I think this House ought not to feel very proud of, of vilification
of the Indian gentlemen who have accepted this request of the Govern-
ment to serve on a Royal Commission. The House has naturally been
careful to except from that vilification the Honourable Member who
is a Member of this House and present here, but I do put it to this
House that it is not doing justice to itself and it is making a very
bad impressien on the world in general, when the immediate effect of
the appointment of Indians with knowledge of a subjeot to a Com-
mission is that their qualifications and qualities are belittled in this

p ¢}
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House. As far as I could gather from Mr. Raju his real objection to
the other three wmembers of this Commission is that they had on one
occasion or another signed a majority report instead of, 1 suppose,
a minority report. In other words, because these gentlemen have had
the courage of differing from a view which Mr, Raju may take, he
thinks he 1s justified in coming here and saying that they are Indians
of no account. Sir Rajendra Nath Mukherjee is known the' length and
breadth of lndia ; Sir Maneckji Dadabhoy has been an honoured
Member of the Council of State for many years—1 believe he was before
that a Member of the old Imperial Council. e has a very wide knowledge
of financial matters which he has Irequently brought to bear in the
other place in a way that has been very valuable to the debates of
that House and to the general interests of India. Professor Coyajeo
is a well-known economist who has made an expert study of economie
questions and is swrely enfitled to something a little less unkind from
this House than a stutement that he belongs 1o the eategory of what the
last speaker described as ‘‘ Indians and Indiuns .

Let me for a moment go back to the debates of last January. 1
do not think that the Honourable Mover quite brought out what
happened in those debates. A motion was moved by my Honourable
Iriend Mr. Raju containing a recommendation for the appointment
immediately of a Currency Committee with an Indian Chairman and
& majority of Indians. Now, this subject, ds the House knows, of the
currency and- exchange of India is one which has occupied the special
attention of the Finance Department in recent years and 1 may add
it is onme to which I have given very special and continuous attention
ever since I took up my present office. I agree with Mr, Jinnah that
it is a subject of very great importance—possibly not even in the third
place that Mr. Jinnah put it in. It is a subject that interests every
single individual in Jndia. We were asked to appoint a committee to
contider this subject. The line that 1 took in that debate was that 1
was in full sympathy with the desire to appoint a committee without
unreasonable delay—with no avoidable delay. An amendment was
moved by my friend, Diwan Bahadur Ramachandra Rao, which came
within an ace of being unanimously accepted by this House. That
amendment was to take away the words ‘‘ Indian Chairman and Indian
majority "’ and substitute ‘‘ adequate and effective Indian representa-
tion ’’, and as far as I could gather at the time there was no real
diffcrence of opinion in this House on that subject. I am quite sure
that the House would have carried that part of the amendment, if not
unanimously, by a very large majority. Mr. Jinngh expressly accepted
it as on the whole a preferable form of words than the demand for an
Indian majority and an Indian Chairman. The reason why that amend-
ment was not accepted at the last moment was because we could not
agree on the substitution of the words ‘ without any unavoidable delay *’
for the word ‘‘ immediately *°. .

Now, it has been stated that the Government have defied the
Resolution—Mr. Jamnadas Mehta with his usual capacity for exag-
geration stated that the Government had flouted the Assembly.

Mr. Jamnadas M. Mehta : You are obeying it now, are you not {
The Honourable Sir Basil Blackett : ‘‘ Defied:’’ was the word the
Honourable Memtiber used. At that time the most I could say about the
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date was that we hoped that the Committee would be appointed within
twelve months. It has been appointed in less than seven months or
in just seven months, We have gone a long way towards meeting the
view of this Assembly that there should be no avoidable delay in the
appointment of, this Commission.

. Secondly, it was asked that its terms of reference should be very
wide. No one has objeeted to the terms of reference; they are thoroughly
wide; they do not, as the majority of Members. who have spoken
to-day seem to desire, narrow the issue down by writing the repori of
the Commission in advance, which is what Mr. Jamnadas Mehta ob-
viously desired to do. 1 was very much interested to hear that there
was a Knightly Member of another place who was capable of pulling
Mr. Jamnadas Mehta's leg so sueccessfully.

Now, the question has been asked, what inferests do these ten
gentlemen represent ¢ Tt has been said they represent two interests,
that they represent six interests and various other numbers of interests.
I state quite confidently that they have been chosen to represent one
interest only and that is the true interest of India taken as a whole ;
that is the only matter that is under consideration—the interests of
India. That is in the terms of refercnce and it is the only interest
which they are appointed to econsider. There is of eourse a possibility
of confusien of thought in the use of the word ‘‘ interests ’'. 1 sce

_ that T stated myself last January that there
Lo would be adequate and effeetive representation
of Indian interests. (A Voice : ““ That is true ”’). Tt is perfectly true.
'I‘herf:. are ten gentlemen, and they are likely to be very adequate and
effective in repreaenting the Indian interests. (Voices from the Swarajist
Benches ‘ Not at all.”’) But the subjeet that was really then under
consideration was as to how many Indians would be on the Commission.
The Assembly then expressed, or rather one Member expressed, a desire
for 9 members of whom 5 should be Indiang ineluding the Chairman.
but I made it perfectly clear at the time that that was a request which
the Government were, not likely to accept. But T was prepared to give
an undertaking,—in fact T did give an undertaking and T join issue
with my friend Mr. Ranga Tyer on that—T gave a definite undertaking
that the Government would see to it that there was adequate and effective
Indian representation.

Mr. Jamnadas Mehta does not think the representation adequata
and effective, becanse he thinks that none of these three gentlemen would
have been elected by the Swarajist Members of this Assembly. (A4 Voice :
‘“ Any Member.”’) I am not quite sure if his criterion would not exelude
all four Indian members. I will not enter into that question, but if he
thinks that the capacity to secure representation to this Assembly is the
only capacity which qualifies a man to be an Indian member or to he a
real representative of India on a Commission of this sort, surely he will
agree that he has overstated his case. T might possibly go on to say that
the fact that a man has found time to fight an election and gecure election
to this Assembly is likely to mean that he has not had the time to spare
to become so deeply acquainted with the intricate questions of currency
which this Commission requires as to be a really suitable memher for a
Commission of this sort,

Mr, Jamnadas M, Mehta : What about the Chairman ¢
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The Honourable Bir Basil Blackett : There are of course exceptions.
There is an exception in the case of the Chairman ; there is an ex ep-
tion in the case of an Honourable Member of the other House, and in
the case of an Honourable Member of this House. But those exceptions
are comparatively rare. .

Now, Mr. Jinnah asked whether we were going to have Members
on this Commission chosen only from people brought up in a particular
school ¥ That is exactly what the Government have tried to avoid
doing. Most of the suggestions made from the Bombay Benches to-
day come .to this, that we ought notsto have appointed anybody as a
member of this Commission, whether Englishman or Indian, unless
he had declared himself in advance as in agreement with some parti-
cular views held by particular people in Bombay, not even I think
_by the majority in Bombay, and certainly not common to the rest of
India. Is that the sort of Commission we really want ¥ What do
you want when you set up a Royal Commission on a subject like
currency 1 Essentially what you want is a set of gentlemen who are
thoroughly impartial, who have not, so far as possible, committed them-
selves in advance to particular views, who have a wide knowledg: of

Indian conditions as well as of financial conditions, and who are
capable of arriving at an unprejudiced and unbiassed judgment after
listening to evidence on the subject matter of their terms of reference.
That is the way in which we are most likely to get a report as to what
currency system is most conducive to the interests of India: I kuow
that Mr. Jamnadas Mehta thinks that the chief duty of this Commis-
sion will be to fix the ratio of the rupee to sterling. That will be one
of its duties, but T submit, a comparatively unimportant one. Its
duties will be, T hope, to make a very big step forward in recard
to the currency theory and practice of India, and to assimilate the
currency of this country as nearly as possible to that international old
standard which has recently been returned to by the United Kingdom
and by most of the British Dominions. Tt is a very big task requiring
very expert and very wide knowledge, and it does not require the
representation of this industry, that industry, labour, capital, debtor,
creditor, or tax-payer or (Government. It requires a set of gentlemen
who are likely to be impartial, broadminded and expert in their sub-
ject, at any rate to become expert in it after they have studied it for
some time, and who will bring to their task the capacity of listening
to and weighing evidence from all the interests which have been men-
tioned. We do not want all the interests, so far as possible, represent-
ed on the Commission. What you want is that the Commission shonld
receive evidence from all quarters, for example from the agriculturists
who are undoubtedly very deeply interested but who are much more
likely to be able to present their case to a Commission which will be
able to translate their agricultural language into currency terms than
they are themselves to provide a suitable member for a Commission of
this sort. Similarly, yon want the Commission to hear the views of
the exporter and the importer in Bombay, in Madras, in Rangoon and
in. Caleutta and in Karachi, and to weigh all the considerations, and
not to start with:-a precenceived judgment. We do not want people
on the Commission, as Mr. Jinnah says, who will write the Report in
advgnce, and the complaint that has been made by most of those who
have spoken to-day is exactly that, that the Commission has not been
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composed of people with preconceived views who will write their
particular report in advance.

I am sorry, as I said at the beginning, I am afraid my time is up,
Mr. Chairman,—I am sorry, as I said at the beginning of my speech, that
this matter has come up, because it has, I think, led to reflections on indi-
viduals which this House ought not, and I am sure does not, really desire
to make. But I am not sorry that the subject has come up as a general
subject. It is a matter of very supreme importance. This Royal Com-
mission has a great opportunity under conditions which, we hope, are
now returning to nearly normal after the disturbances of the world
war, with the sort of experiments that have been made in enrrency, on a
scale previously ineredible. Those experiments cannot fail to be of im-
mense value to those who now study this questipn. They have made an
immense addition to our knowledge as to how curreney questions ought
te be dealt with and how they should be worked, and I am quite sure that
if the Babington-Smith Committee in 1919 had had the experience that
we have had since, some of its proposals would have been otherwise than
what they were. Indeed, I do not think any of the members of that Com-
mittee could in the circumstances have been expeeted to produce recom-
mendations at that time which could have been effective or really valuable.
The only gentleman concerned with that Committec who was anywhere near
right,—I think that the minority was as far out as the majority—was
the late Sir Lionel Abraham, who said that the only thing was to wait in
order to have a little more experience of conditions after the war. I do
think that this Commission has a great opportunity, and T do hope that this
House will think twice before passing what might even seem like a dero-
gatory motion in regard to this Commission before it comes out. The
House has expressed certain views. 1 honestly think that if you were to
put the personnel of any Royal Commission up for diseussion in any
conceivable parlinmentary body, you would get a majority who thought
that the Commission onght to have heen otherwise formed.

It does not matter whether it is curreney or any other question. If
you put up:to an Asscmbly of this sort or to the British Parliament for a
free vote the question as to whether they would like changes in any par-
ticular committee of inquiry, they would in almost all cases say that they
would like this change or that change. They would not really agree as
to what those changes are. As we saw to-day, those who have supported
this motion have supported it for diametrically opposite reasons in many
cgaea and therefore T think this is not a case in which it is desirable for
this House to walk into the lobby to express a view which cannot be fully
considered and which I depreecate this ITouse expressing.

Pandit Madan Mohan Malaviya* (Allahabad and Jhansi Divisions :
Non-Muhammadan Rural) : Sir, T entirely join with the Honourable the
Finance Member in regretting the fact that criticisms have bheen passed
upon some of the Members who have been appointed to this Royal Com-
mission. T really feel, Sir, that such criticism hampers the very cause
which we have at heart. I hope my Honourable friend will take it as an
expression not of my own individual opinion, but that of many other Mem-
bers in the House, that no personal criticisms were meant. T hope he will
also recognise that, when appointments are made to a Commission_of
the great importance of the Royal Commission on Currency and Ex-
change, a reference to the members becomes unfortunately to some extent

2* Bpeech not correctod by the Honourable Member.




190 LEGISLATIVE ABSEMBLY, [25TE AUa, 1925.

[Pandit Madan Mohan Malaviya.]

unavoidable. I do not wish to labour that aspect but I wish to point out
that the object of the discussion to-day was not, as the Honourable the
Mover himself pointed out, to discuss the personal merits of the gentle-
men who have been appointed but rather to express our dissatisfaction
that the composition was not more favourable to the view of the majority
of the Members of this House or of the country. I submit, Sir, that the
object of the motion is quite clear and T wish the Honourable the Finance
Member looked at the matter more from the point of view of meeting the
Indian point of view which has been expressed in the newspaper press
and in this Assembly, if he could possibly do so. The main suggestion
in this discussion is not that the members who have been appointed
should he cashiered bnt, that a few additions shounld be made ; and in
view of the immense importance of the Commission which the Honourable
the Finance Member himself recognises, I ask him to consider whether
it is not possible for the Government even now to recommend that three
more members, who would command the confidence of the Indian publie,
should be added to the Commission. In the year 1915, T.ord Hardinge’s
Government was pleased to appoint an Industrial Commission. On a
suggestion made in this House, Liord Hardinge's Government did a cour-
tesy to this House, or rather to the Imperial Legislative Council of adding
one more member to the Commission. To-day the same question
is_hefore the Government. Cannot the Government see their way to
add a few more members ¢ (Mr., K. Ahmed : ‘“ That would cost
money.’’ ) The Honourable the Finance Member knows that it is after
a very very long time that such a Commission has been appointed. It
is not only the interest of one eclass of people but the interest of every
class in India that is involved in this matter and I ask him to consider
whether it is not possible to add a few more members to this Commission.
I entirely agree with him as to the test which he himself suggested.
Thorough impartiality should be one of the qualifications. And the second
thing was that the men should not have committed themselves to any
particular views. The third was that they should be capable of arriving
at an unbiassed and unprejudiced judgment on the questions which
will be laid before them ; that they should weigh all the evidence that
would be laid before them and then arrive at conclusions. I ask my
Honourable friend if it is not possible to find among the public men in
India, among the merchants, lawvers and other public men, two or three
such men who will answer the description that he has given of the
men who have been selected ! I submit, Sir, that it is possible to do
s0.

The object of the Government in appointing the Commission is in
the first instance to have a proper survey made of the situation so far
as eurrency and exchange are concerned. No country has suffered more
from the want of a correct policy of currency and exchange than India
has suffered. For the last fifty years we Indians have been anxious
that there should be a proper investization of this stthjeet.  When the
Government have decided upon such a Commission, T am sure that the
Government have not had merely the inherent importance of the question
alone before their mind, but also the fact that public opinion strbngl
dema.nded.a consideration of this subject. The discussion in Janua y
last, to which reference has been made, put the Government in full pmg
sion of the anxiety of this House that there should be a Commission a,nd
as th? Honourable the Finance Member has said himself, he was in ,sym-
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pathy with the ﬁroponal, with the main object of the inquiry. Now,
when the Government have so far acceded to public opinion, is it too
much to ask that they should go a little further and find from among
Indians three other men who would generally create confidence among
the public that matters will be investigated from every point of view. I
submit, Sir, that it should not be impossible for the Government to
accede to this request and I hope that the Ilonourable the Finance Mem-
ber will not only consider the question whether these ten men represent
Indian interests. Any man might be described as representing the inter-
ests of every other fellowman. We are all human beings and as human
beings there ought to be a certain amount of sympathy in us with cvery
human being, but it is too much to say that these gentlemen represent all the
interests that we desire to be represented. As the Honourable the
Finance Member and the Government will find from newspaper com-
ments and from the debate in this House there is a very strong feeling
that the representation should be added to, should be made more adequate
and effective from the Indian point of view, and I hope they will set an
example of co-operation with public opinion in the country and the
opinion of the majority of this ﬁouse or at least of a substantial number
in this House, by acceding to the request which is made to them. If they
will show this example by reconsidering the matter which they have
decided upon, they will be setting a very good example to this House and
they will earn the gratitude not only of the Members of this House hut
of the country as a whole. If, on the contrary, the decision is adhered
to and no heed is paid to the representation made in this Assembly, and
to the expression of opinion of the country, I submit the Government
will be doing an injustice to themselves and to the members of the Com-
mission. For above all things, a feeling that the Commission will do
Justice to the subjeet, that it will investigate all the points of view that
will come before it, and that it will give an impartial verdict, is no
mean factor in determining the attitude of the public and in enlisting
the good-will of the Indian educated public throughout the country and
of a substantial majority or a large number in this House. The Govern-
ment ought to re-consider this matter, and 1 hope they will still do so.

Pandit Motilal Nehru (Cities of the United Provinces : Non-Muham-
madan Urban) : Sir, T had no intention of intervening in this debate and
if T rise it is simply to thank the IHonourable the Finance Member for
the addition he has made to my vocabulary of bureaueratic terminology.
He has said, in describing the Indian gentlemen who are on the Commis-
sion, that they are gentlemen who have the courage of their convictions,
because they have the courage of differing from other Indians on im-
portant questions. Now, Sir, I thought that the courage of convietion
does not mean deflance of public opinion and defiance of the opinion of
other Indians but it seems that it has come to acquire that meaning in
the' bureaucratic vocabulary. But my friend was not aware that bv
saying so he was really letting the cat out of the bag. We now know
the reason why these gentlemen, whether they are Europeans or Indians,
have been appointed on this Commission. It is becaude they have the
pnulra(;lz‘e of differing from us and differing from the views of the publie
in India. ¥

The Honourable 8ir Basil Blackett : May I just point out that T was

annwe::ing the argugent of Mr. Raju whose objection to them was that
they differed from you ?
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Pandit Motilal Nehru : That is exactly why they were appointed.
The Honourable 8ir Basil Blackett : That is your objection to them.

Mr. M. A, Jinnah : Therefore you have ensured the requisite repre-
sentation.

Pandit Motilal Nehru : It is perfectly permissible to look into the
antecedents of a person whom we are appointing to & committee or whom
we ask to do any other important thing. The antecedents of these gentle-
men, whatever else they may be, make one thing quite certain, namely,
that they have the capacity, the unbounded capacity, of defying Indian
publiec opinion.

The next point my friend has made clear is the meaning of the term
‘“ true representation of India’s interests, ’ It is not Indians who are
the true representatives of Indian interests, but those who understand
Indians better than they do themselves. Now, that is an old story.
It is not & new thing which has been said to-day. But it was never put
us high as it has been put to-day. If I, standing before you here, say
that I have the courage of my convictions, that I am prepared to stand
by them through thick and thin, that 1 am prepared even to die for them,
that has no meaning to the bureaucratic mind. But if I go over to my
friends on the other side and say, ‘* I am very sorry ; 1 was wrong, but 1
now agree with you ”’, 1 then will be credited with all the courage in the
world, including the courage of conviction. So also, Sir, of the true interests
of Indians. We are to be saved from ourselves. That is what it comes to.
Now, may I ask my friend, ‘* Why is it at all necessary to have all these
Indians here in this House ¥ Why not fill this representative Assembly
with the true representatives of the interests of India from England who
surely understand our interests better than we do ! The argument
is that we want experts. That argument has been sufficiently answered
by previous speakers. 1Indoubtedly experts have a place on such com-
mittees., But what are their funetions § Their functions are to advise
the Committee and not to form the majority of the Committee. Then
it ir said that it is to be an impartial Committee, but where does tke
superior impartiality of these English gentlemen—I aay nothing against
them—Ilie as compared with the impartiality of equally competent
Indians ¥ They may be greater experts, but I am ccmparing the impar-
tiality cf the one with the impartiality of the other. Surely, my friend
does not mean that barring the three Indians that have been put upon
the Commission, there are nuo other Indians who can be naid to be as b -
partial or even sufficiently impartial to enter upon the onerous duties
which this Commission involves, That being so, I ask Members of this
House to bear in mind the definitions that have been laid before them.
They must not attach any importance to anything thzt may have been
eaid against any of thesa gentlemen personally. As long as I was in
the House I did not hear apything very exceptionable ngzainst them --
but if anything has been said, pray do not have regard to it. Have
regard only to the admissions of the IHonourable the Finance Member
himself, have regard to the fact that he looks upon the English gentle-
men on the Commission as better representatives of the true interests
of India than Indians themselves and the Indian gentlemen as having the
courage to differ from other Indians. On these two facts, I ask Members

of this House to support the motion that has been drought before them
by Mr. Jinnah, ' '
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The Honourable 8ir Alexander Muddiman (Home Member): Sir,
I did not intend to intervene in this debate because it is econnected with
a subject of which I cannot pretend to have much knowledge, nor can
I pretend to be in a position to judge of the qualifications
of the gentlemen who have been nominated to serve on this Commission
in 8o far as their qualifications are those of experts. But I do wish to
say one thing to this House, and that is this. I think the House réally
. ought to bear in mind the fact that men of great reputation, men of great
standing, will not take part or agree to serve on any Commission relating
to India if they are to be charged with lack of impartiality or with having
made up their minds before they take part in these Commissions. It is
becoming common—TI ask the House to bear this very carefully in mind—
it is becoming only too common, the moment any Commission is appointed
by the Government, for Indians and Europeans alike, who have agrbed
to serve on those Commissions, to be attacked. That is really not sound.
Whatever your objections to the Committee may he, that is neither wise
nor worthy of this House. India will require in my judgment, as any
nation must require, the very best talent that the world can afford in
dealing with a problem of this kind, and you will really not be advancing
your own interests by adopting that attitude. Whatever the other charges.
however you may feel that representation has not heen given in the way
you desire, I do beg of you to refrain on these occasions from attacking
the men who have been appointed to serve. As my Honourable colleague
reminds me, many of these gentlemen are your own countrymen, I may
tell you frankly—I have had some experience of serving on these big
Committees and there are other gentlemen who have served on such
Committees—who would bear me out in the statement—it is not a pleasant
task in itself. Tt is very often a very onerous and very tiresome task, and if
to the labour on Commissions of this kind he added, not the fear, bhut the
certainty, of personal attack, then I do feel and T do fear that the inter-
ests of this country will be prejudiced. That is why I listened with such
interest to the Honourable Pandit. who took the linc that it is not a ques-
tion of attacking individual representatives. Not merely in this ITouse
but also in the Press, the moment a Committee of any kind is'agpointed,
the qualifications of the persons who have undertaken to serve are derided,
the suggestion is often made that they will not be impartial and that they
have, as some gentleman said to-day, written their report before they take
up their duties. That is an attitude that I sincerely deprecate in your own
interests.

(Several Honourable Members moved that the question be put.)

Mr. President : The question is that the question be put.

The motion was adopted.

Mr. M. A. Jinnah : I presume you will permit me to reply as I am
entitled to a right of reply. (Mr. K. Ahmed: ‘‘There are certain other
Members who want to speak ’’.) I do not want to take up the time of the
House but just want to say a few words. Sir, the Home Member said that
there should be no personal attacks on the members of this
Commission. T agree with him, but I hope that Honourable
Members here will not be guided in their _ votes by anything
that has been said on that point. Jf it was his intention to
prejudice the votes, then I do not agree with him but I entircly agree
with him that we should not certainly attack the personmel in the sense
that they are personal attacks on the individual members of the (‘.onEI-
mission. 8ir, I expected from Government a better reply than what Sir



194 LEGISLATIVE ASSEMBLY. [26TH Ava. 1925,

[Mr. M. A. Jinnah.]

Basil Blackett made. Sir Basil Blackett says, ‘I gave you an
undertaking. I told the House on behalf of Government that I shall see
that there is an adequate and effective representation of Indian interests.
Having given that undertaking it was not necessary for me to take any
further steps as to what were the feelings and the views of the people of
this country.”” T asked him a direct question. ‘‘ Having given us that
undertaking that you would see that Indian interests were adequately and
effectively represented what steps did you take to do so ¥ Did you consalt
anybody ?’’ There was no answer. Sir, it seems that we are arguing in a
cirele, in a vicious circle. Government say, ‘‘ we gave you an undertaking
that we shall have adequate and effective representation of Indian interests,”’
Who is to be the judge of that ? ‘“ We are to be the sole judge.”” ‘‘ What
steps did you take 7'’ ‘‘ We are not going to tell you.”” ‘“ We are dis-
gatisfied.”” ‘‘ Very well, you may be dissatisfied.”’ The House to-day has
made it clear that we are dissatisfied. Are vou going to meet onr wishes
or are yon not going to meet our wishes ¢ Ts your answer in the negative
or are you going to carefully consider and say that you will meet the wishes
of the House which have been 80 very strongly expressed here ¥ T hope
Honourable Members will not he guided by anything else than one issue.
The vote that is going to he recorded is merely a vote to express our dis-
satisfaction on one question and one question ' alone, namely, that the
Indian interests are not adequately and effectively represented on this
Commirsion and we therefore place our protest on the record of the House.
(The Honourable Sir Basil Blackett rose.)

Mr. Devaki Prasad 8inha : On a point of order. Sir. Ts the Honour-
able Sir Basil Blackett entitled to reply ¢ T understand there is no right
of reply on a motion for adiournment. Tf Mr. Jinnah has been allowed
to {eply T submit the Honourable the Finance Member has no right of
reply.

Mr. President : Mr. Jinnah has been allowed to replv and there-
fore the Honourable the Finance Member should not now be allowed to
reply—is that the Honourable Member’s proposition ¥ The Honourable
the Finance Member has the last word by way of reply and he is therefare
in order.

The Honourable 8ir Basil Blackett : T am pleased to note the fear
the Honourable Member has of the effect of my renly. Mr. Jinnah asked
me one question in the course of his first speech which he was quite rieht
in saying T did not directly answer. Tt was an omission on my part. He
complains that after we had listened fully to the views of this House in
rezard to Indian representation on this Commission and after T had given
an undertaking that there would be adeanate and effective Tndian repre-
sentation T did not econsult him as to what would constitute such adequate
and effective renresentation. Tt is anite trne that T did not eonsnlt him
or the Honourable Pandit. The Government of India did their best hy
consultine a laree number of neople privately, ‘

Mr. M. A. Jinnah : Anv Members of this Houge ¢

The Honourable 8ir Basil Blackett : Yes. Members of the Legisla-
ture, quite a considerable number. certainlv Members of this Fonse so
that the original answer that T eave to Mr. Jinnah was qguite right. T do
not think that it is cither a desirable or a possible practice that in every
eage, specially when von are dealing with an expert Committee. the views
of the varions leaders of parties in this House should be consulted. Tt is
rather difficult because you might have consulted the leader of a party"
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that did not exist by the time you have appointed the Commission in some
cases, and there would be considerable difficulties in adopting any such
course. But fhe Government of India promised that they would give
adequate and effective representation on this Commission to Indian
interests. As Mr. Raju has pointed out, for the first time 1 think in 1913
there was one Indian and on the Committee of 1918 there was again one
Indian, and on this Commission there are four Indians and an Indian
Secretary. That is 1 think considerable lndianisation, and of course, if
the immediate effect of the appointment of any Indian to an office of
profit or of trouble under the Crown is that he be attacked by his fellow
Indians, then 1 do think that there are some possible doubts as to tae
wisdom of the course that is being adopted. Mr. Jinnah has asked you
to ignore all the irrelevancies with which he opened this debate and con-
sider only the question of voting against Government because Indian
representation is inadequate and ineffective. In other words, he asks
you to go into the lobby and vote that the four gentlemen who have been
honoured by being asked to be members on this Commission and who are
doing a service for the Government and the country by being members
of this Commission should be specially censured by this Ilouse. (Cries
of ““ No, no.””) That is, I submit, the direct effect of the vote which he
usks you to give. Ile goes on to ask that we should increase the number
of the Commission. That is obviously a very diffieult thing to do at this
stage. (A Voice : ** Not impossible.”’) Nothing is impossible. It is even
not impossible that Mr. Jamnadas Mchta should vote in the same lobby
with me on this matter. But I am not in a position in a debate that has
arisen rather suddenly like this to comwmit myself or the (Government of
India to any kind of promise. In a matter of this kind I do not want to
mislead the House at all. 1 do not, as things stand at present, feel that
1 should myself be inclined to advise the Government of India to ask fur
an increase in the number of this Commission because I believe it is a very
good Commission at present—a Commission of ten gentlemen, several of
them of international reputation, who are likely to do a great service, if
India gives them the opportunity, and 1 do not think that it would be
very easy or very desirable to add to that number. But at the sdme time
naturally any expression of opinion that has been given voice to to-day
will be, as always, considered by the Government of India. I tell you
in advance that 1 do not think that 1 should advise the Government of
India to move for an increase in the number, because that is only fair.
Otherwise I should be misleading the House if I tried to make any promise
that I am not obviously in a position to make, but at the same time it is
only duc to this Assembly that the speeches which are made here should
be considered by the Government of India. I should like onee more to
make an appeal to this House that, having had this discussion, having had
expressions of opinion from a considerable number of Members of this
House as to the composition of this Commission, the House should be
content with that and withdraw this motion—and should then adjourn
just the same.

Mr. President : The question is that the House do now adjourn.
The Assembly divided :

-
e ——
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AYEB—84,

Abhyankar, Mr. M, V.,

Aehurys, Mr. M. K,

Ahmad Ali Khan, Mr.
Aiyangar, Mr, C. Duraiswami.
Aiyangar, Mr. K. Rama.
Aiyer, Bir P. 8. Bivaswamy.
Alimuzzaman Chowdhry, Ehan Bahadur.
Aney, Mr. M. B.

Belvi, Mr, D. V.

Chanda, Mr. Eamini Kumar.
Chetty, Mr. R. K. Shanmukham,
Das, hir. B.

Datta, Dr. 8. K.

Duni Chand, Lala.

Datt, Mr. Amarnath. .
Ghazanfar Ali Khun, Raja.
Ghulam Bari, Khan Bahadur.
Goswami, Mr. T. C.

Gour, Bir Hari Singh.

Giulab Bingh, Bardar.

Hans Raj, Lala.

Hussanally, Khan Bahadur W. M.
Tsmail Kﬁm, r.rm .
Iyengar, Mr. A. gaswami
J{\ejlfni. Haji 8. A. K.
Jinnah, Mr. M. A,

Joshi, Mr. N. M.

Kartur Bingh, Bardar.
Kasturbhai Lalbhai, Mr.

Muhmood Schamnad Sahib Bahadur, Mr.
Majid Buksh, Byed.

Malaviya, Pandit Madan Mohan,
Mehta, Mr. Jampadas M.

Misra, Pundit Harkaran Nath.
Murtuga Sahib Bahadur, Maulvi Bayad.
Mutalik, Bardar V. N,

Nehru, Dr, Kishenlal

Nehru, Pundit Motilal.

Nehru, Pandit Bhamlal.

Neogy, Mr. K. C.

Phookun, Mr. Tarun Ram.
Ramachandra Bao, Diwan Bahadur M.
Rangachariar, Diwan Buhadur T.
Ranga Iyer, Mr. C. B,

Ray, Mr. Kumar Sankar.

Reddi, Mr, K. Venkataramana.

Sadiq Hasan, Mr. 8,

Samiullah Khan, Mr. M,

Sarda, Rai Sahib M. Harbilas.
Sarfaraz Hussain Khan, Khan Bahadur.
Betalvad, 8ir Chimanlal.

Shafee, Maulvi Mohammad.

Bingh, Mr. Gaya Prasad.

Hinha, Mr. Devaki Prasad.

Hinha, Kumar Ganganand.
Syamacharan, Mr.

Tok Kyi, Maung.

Venkatapatiraju, Mr, B.

Kazim Ali, Shaikh-e-Chatgam Maulvi | Vighindas, Mr, Harchandrai,
Muhammad. Yakub, Maulvi Muhammad,
Kelkar, Mr. N. C. Yusuf Imam, Mr. M. )
Lohokare, Dr. K. G. -
NOEB-—45.

Abdul Mumin, Khan Bahadur l:{uhammad.
Abdul Qaiyum, Nawab Sir Sahibzada.
Abul Kasem, Maulvi.
Ajab Khan, Captain,
Akram Hussain, Prince A. M. M.
Ashworth, Mr. E. H.| X
Ayyar, Mr. C. V. Krishnaswami.
Bajpai, Mr. R. B,
Bhore, Mr. J. W. . .
Bluckett, The Honourable Bir Basil.
Bray, Bir Denys.
Burdon, Mr. BE.
Carcy, Bir Willoughby.
Chalmers, Mr. T. A.
Chartres, Mr. 0. B.
Clow, Mr. A. G.
Cocke, Mr, H. G.
Cosgrave, Mr. W, A,
Crawford, Colonel J. D.
Dalal, Bardar B. A.
Fleming, Mr, E. G.
Gordon, Mr. E.
Gordon, Mr. R. G.
Graham, Mr. L.
The motion was adopted.

Gurner, Mr, C. W.
Hira Singh Brar, BSardar

Captain.
Innes, The Honourable Sir Charles.
Langley, Mr. A.
Lindeay, Bir Darcy.
Lloyd, Mr. A. H.
Macphail, Rev. Dr. E. M,
li){a.gl.lire, Mr. L. T.

itrun, The Honourable Hir

i iy Bir Bhupendra
Muddiman, The Honourable Sir Alexander,
Muhammad Ismail, Khan Bahadur Baiyid.
Pandurunga Rao, Mr. V.
Raj Narain, Rai Bahadur.
Roy, Mr. G. P.
Bim, Mr. G. G.
Bingh, Rai Bahadur 8. N.
Stanyon, Colonel Bir Henry.
Bykes, Mr. E. F.
Tti:nkinuonhMr. H.
Vijayaraghavacharyar, Diwan Bahad
Wabb, Mz, M. Y ur T.

Bahadur

The Assembly then adjourned till Eleven of the Clock on Wednesday,

the 26th August, 1925.

\
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